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Tuesday, August 1978/Srarana 10,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock,

{MR SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Additional Fertilixe; Plant at Namrup

*224 SHRI AMAR ROYPRADHAN
SHR] YAGYA DATT
SHARMA

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether Government propofe
to start an additional fertilizer plant
at Namrup using gas from o1l flelds 1n
the North East region ag feed-stock,
and

(b) it 80, the outline of the proposal

and the time by which it is likely to
be implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) and
(b) Yes, Sir It is proposed to set
up a 600 tpd ammonia and a 1000 tpd
urea plant at Namrup, Assam where
there is already a fertilizer plant in
operation. The plant will use the
asseciate/free gas available from the
oll fields of OIL and the ONGC in
Assam.  The feasibility report pre-
pared for this project is under exa-
mination for processing the case for

2
an 1nvestment decision. M/s. Hindustan
Fertihizers Corporation Ltd. would
implement the project and Fertilizers
(Planning & Development) India YLtd.
would act ag the mamn contractor,
The feasibility report envisages the
completion of the project within a
period of 38 months from the date of
receipt of all necessary approvals

AN HON MEMBER, Where is Mr,
Bahuguna?

MR SPEAKER Mr Bahuguna is not
well He has taxen my permission.
Therefore, the Minister for Parlia-
mentary Affairs will reply

SHRI AMAR ROY PRADHAN:
Sir, 1 like to draw your attention to
the news that has been published in
different daily newspapers that on
28th July while addressing the meet-
ng of Hindustan Chamber of Com-
merce 1n Madras, the hon’ble Minister,
Shr1 Bahuguna told to a questioner
that,

‘Fertiliser industry had been sick
because of high prices of feedstocks
and unrelated price of finished pro-
ducts in Industry has turned to
corner”

At the same time the decision of
an additional fertilizer plant in
Namrup 1s really to be welcomed.
Moreover when the colossal waste of
gas 1in North East region and new oil-
fields and new coal fields were bemng
found then it 13 a precious decision to
have a plant in Namrup to meet the
nation's fertiliser demand. So, I
would like to know how much money
would be required for the installation
of this plant Secondly, how much
foreign money will be required and
what is the total position of natural
gas in Assam and East region?



3 Oral Answers

Sir, in the reply it has been stated
that the feasibhility report envisages
the completion of the project within
aperiodotssmonthlﬂomthedlh
of receipt of all necessary approvals.
So, 1 want also to know when the
approval 13 expected?

SHRI RAVINDRA VARMA Sir, the
preface to the honble Member's
Question does not need an answer
from me As far as the capital cost
of the project 18 concerned, the esh-
thated capital cost 18 Rs 171 47 crores
Of this the foreign exchange content
is expected to be Rs 3067 crores
The Project Report makes 1t clear
that the amount of gas required for
use in this particular project would
be available m Assam

ol gEw W weAm SR
ngzm  wIEMT WA ¥ W ¥
i £

MR SPEAKER I have alrcady per-
mitted him to reply s Mr Bahuguna
is not well Order please

SHR!I AMAR ROY PRADHAN
Regarding approval, may I know
when the approval 13 expected”

SHRI RAVINDRA VARMA The
papers regarding the project are being
processed The decision of the com-
mittee concerned will be available
very soon It is not possible to say
by what date the decision will be
arrived at,

SHR{ AMAR ROY PRADHAN On
the 28th July, a news item has ap-
peareg in the different newspapers
that British 15 ready to spend ohe-
and-a~half crores poundy for the
imnachinery, know.how, technical hand
and materials for the additional ferti-
liser plant at Namrup I would like to
know from the hon Minister whether
it is a fuct that this is going to be a
multinktiongl pivject in eollsboratich
with the United Kingdom

AUGUST 1. 1978
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SHRI RAVINDRA VARMA: 1i is
not going to be a multi-national pro-
ject But as far as the question of
foreign exchange is concerned, as
assistance, from elsewhere ig welcome
in such enterprises, it 18 hoped that a
provision of about 15 milhon pounds
may be avaflable as assistance from
the Overseas Department Ministry of
the United Kingdom

As far ag the implementation of the
project itself 13 concerned, apart from
the foreign exchange requirements,
this availability may be drawn upon
for the engineering services and
equipment necessary for the project

As far as the technical know-how
for the erection of the plant itself is
concerned, Sir, thig 1s avajlable in
India jtself with the Fertihisers Plan-
ning and Development India There-
fore, the project does not visualise any
large scale utihisation of foreign know.
how

SHRI PURNANARAYAN SINHA-
It 18 a proved fact that 40,000 cubic
metre of natural gas is being flared
away every day for the last 10 years
We have suggested to the Govt to lay
a big pipeline along the south bank
of the Assam Valley from Dibrugarh
to Gauhatl in order to supply cooking
gas to the people of the different
towns. Will the Government take
steps towards materialisation of this
aspect of the utilisation of natural
gas nstead of only drawing it to
Namrup where there is already a
fortiliser factory, using natural gas
from other sources?

SHR{ RAVINDRA VARMA: The
latter part of the hon. Member's
uestion iz related to this
question of the best site for the
location of this plant has been twice
gone into  The preliminary fessibitity
veport wy well as the substquent pe-
view of the report and studies in the
light of representations made

§
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the aren have led to the conclusion
that it is best to locate this plant
along with & captive power plant at
Namrup for various ressong includ-
g the fact that production in the
tertiliser plant at Namrup is at present
affected, among other things, by ir-
regular and inadequate supply of
power and there are various other
factors relating to transport, avail-
abllity of gas and techno-economic
considerations which have to be borne
in mind in deciding on the location of
a plant of this kind.

After taking all these things into
consyderation, the Government has
come to the conclusion that the best
location for thig plant 13 Namrup.

st qwo qwo Tt : ¥aT Welr
anid fr ag cave 7 @% g WK
wrars T ¥ ¥F W ¥ ey i
o sy AT s Ay g T g ?

SHRI RAVINDRA VARMA: I have
alreacy stated that it will take 38
months for the project to be imple-
mented, for the project to go on
stream. So far as the suggestions
of the Government of Assam are con-
cerned, at this stage they will be fully
taken into consideration while finalis-
ing the project.

SHRI BEDABRATA BARUA: The
hon. Minister has been brave enough
to try to attempt to reply questions
handled by another Minister., I would,
therefore, like to give him one infor-
mation that the gas in this project will
only be partly utilised. The project
will not utilise all the gas and some
gas will be flared away: that is a
great wastage of resoutrces. In view
of that, may 1 know if this was not
really an old propossl that has not
been cleared; and that the private
ssctor also wanted to start this. Will
the Government think of giving this
lcenge to the private sector In view
of the very much procrastinated Gov-
érshent propos] which has been for
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ten ykdrs wilting at the consideration
stage, or will the Government com-
bine both or take over the entire gas,
it they could, for utilization for the
production of fertilizers since that
area has been suffering for endemic
scarcity, unemployment etc.? Will
the Government clarify ag to what is
its policy in regard to this?

SHRI RAVINDRA VARMA: As far
as this project is concerned, the hon.
Member is right in saying that this
is not an entirely new proposal. The
hon, Member as well as the House,
is aware that there is 5 proposal in
the Ministry to set up four large.size
nitrogenoug fertilizer plants from gas
in the Bombay High South basin
region and one plant in Assam utilis-
ing the gas from the oil fields of Oil
India Ltd. and ONGC. The question
13 whether the entire amount of gas
available may be used for this parti-
cular project. Taking into considera-
tion the various teyuirements, the
feasibility study as well ag the sub-
sequent review, the Government came
to the conclusion that it will be best at
this moment to plan for a plant which
would produce 600 tonnes per day of
ammonia and 1000 tonnes per day of
urea. The preliminary project report
or the feasibility report was first
finalised by the Plannming and Develop-
ment Division of the erstwhile Ferti.
lizer Corporation, Therefore, it is
ciear that it has a long history, but
in view of representations from that
areg both about the location and the
utilization of the total quantity of gas
avallable, a subsequent study was
made, That study confirmed the view
that it is best to locate the plant
there....

MR. SPEAKER: His question is,
whether you are going to do it entirely
in the public sector or also going to
take the assistance of the private
sector,

SHRI RAVINDRA VARMA: There
is no proposal to utilise the private
sector foy thig plant.
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Reservation Lists in Hindi

*225. PROF. DILIP CHAKRAVAR-
TY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether he is aware of the fact
that 1n New Delhi and Delhi Railway
Stationg Reservation Lists are being
hung up only in Hindi;

{b) is he also aware of the great
inconvenience caused to the pubhe
who do not know Hindi. and

(¢) 1t 80, whether any step is con-
templated to see that along with
Hindi, Reservation Lists are also typ-
ed 1n other languages 30 that there i»
no inconvenience caused to any sec-
tion of the traveling public?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)* (a)
to (¢) Second class Reservation Charts
of 10 trams runming exclusively in
Hind) speaking areas and leaving from
Delh:;/New Delhi stations on Northern
Railway are being exhibited in Hind:
only

Steps are being taken to exhibit the
reservation charts of these 10 traing m
English also

PROF DILIP CHAKRAVARTY Is
1t the idea of the hon. Minister that in
the zone of Northern Railway, only
Hindi speaking persons are likely to be
the passengers? Will he agree with me
that there 1s a danger of disintegrat-
ing the fabric of unity by insisting too
much on one language and that na-
tional integration is also a psychologf-
cal phenomenon?

PROF. MADHU DANDAVATE: Part
(a): No, Sir, Part (b): national inte.
sration is necessary, that is why, last
part of the answer is there.

PROF. DILIP CHARKRAVARTY:
Is it contemplated to notify the pas-
sengers ‘lists and also the sign boards
on platforms in different parfs of the
country in different national langua-

AUGUST 1. 1878
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ges, either all the fourteen national
languages or by clubbing the kindred
languages of India. Being a teacher
myself, not a linguist, 1 would make
the clubbing for the assistance of the
Railway Minister For example, we
could make the grouping one, Marathi-
Guyarati, two, Bengali-Oriya-Assamese
three, Tamul-Telugu-Kannada-Malaya-
lam

MR SPEAKER: You are going out
of the question

PROF DILIP CHAKRAVARTY*
We can make this grouping and notify
in one of the languages in each group.
Would he agree with me”

MR SPEAKER' He will look into
that

PROF MADHU DANDAVATE
No, Sir There are two parts of the
guestion One question 1s related to
sign boards I have made it very clear
that as far as the sign-boards of the
stations are concerned, the order of
languages in every station will be
the regional language, Hindi and then
English

SHR! V  ARUNACHALAM ALIAS
ALAD] ARUNA In some of the sta-
tions in Tamil Nadu (Interruptions)..

PROF. MADHU DANDAVATE You
are referring only to the old order that
existed, and I am referring to the new
order that we have now I ssid that
instructions have already been issued;
and it will take some time, because
throughout the country there are 7.000
stations; but 1 may assure the hon,
member that his sentiment will be
taken note of, and has been taken note
of. Even where the order has been
changed, the signboards will be in this
order. As far as the charts ure con-
cerned, we have already issued in-
structions that both English wnd Hindi
will be utilized. Charts will be dis-
played in Hindi along with English in
Hindi spesking areas on important
traing; and there will be ny difficulty
in doing this.

SHRI K. GOPAL: The hon. Minister
will agree with me that Indian Rell.
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are used not only by people from
Hindi speaking areas, as my friend
rightly pointed out, but by Indians and
foreigners When 1 say ‘foreigners’ I
mean people like us who are treated
as foreigners in this part of the coun-
try, by his Mmistry 1 would, there-
fore, Like to know whether the Minster
is aware that in a siation like Nizam-
uddin, New Delhi and Delhi. announce-
ments about arrivals and departures
are made only in Hindi and not in
other languages If I go to receive a
person I do not understand what
damned train is coming Will the hon
Minister assure me that he will see to
it that announcements are made both
in Hindi and Enghsh” (Interrup-
tions)

PROF MADHU DANDAVATE Let
me answer the question As far as
the hon Member 1s concerned, I will
not go by the words that he used but
by the emotions and sentiments which
I want to respect I can assure hum
that as far as this Government is con-
cerned it will not encourage any fissi-
parous or disintegrating tendency, 1n
matters including its attitude towards
language I will check up (In‘errup-
tions) Let me complete Therefore, at
the particular station to the announce-
ments wherein he has made a refer
ence (Interruptions)

SHR! K GOPAL  Not a particular
station, all the stations in Dell

PROF MADHU DANDAVATE Let
me complete the answer You can ask
50 supplementaries. [ am prepared to
answer

MR SPEAKER 1 am not going to
allow it.

PROF. MADHU DANDAVATE Sub-
ject to your approval. Sir Therefore,
! want to tell the hon Member that
firstly . (Interruptions).

NSHR!HATI PARVATHI KRISHNAN:

Oral Answers 10

PROF. MADHU DANDAVATE The
other hon. Member has raised the ques~
tion She knows the parhamentary
procedure I would like to inform the
House, including Mrs Parvathi Krish-
nan, that we will take cognizance of
this complaint. My information 1s that
m a number of stations, the announce-
ments are made both m Englhish and
Hinds

SOME HON Members No, no

MR SPEAKER Please allow lum to
answer, Mr Gopal if you want the
answer

PROF MADHU DANDAVATE I
don’t want to challenge the integnty
of any Member, and Mr Gopal knows
that [ am the last man to do it I
accept what he said I sav that whe-
ther the complaint is about only one
particular station, or about a number
of stations, I will check 1t up and he
can rest assured that purswing our
usual policy, the announcements will
be made m both the languages

ot wa{x Tey waitfon:  arei
arey et & g & fasg fowrae
TR 1 A ng ¥ gardt fowma
Iy 3—ag fiv feselt & vy wpreft
T wft § o 9 sd oy §,
§ faw g f & sy ¥ &, Q¥ W
figetr 3 oft amar wrar &1 W@ W@
agrzg ¢ sweqr w7 e waoh &
g gy = # o 4 d qmd g,
forgy M w7 wgfear 7 81 7

Mo Wy wewh: s, AT
gweg ot forwge g 3 v 3%
feweft @7 & Rwew o o fore ¥
33 75 AP mfeqt § wgt fod fedt
#¢, A o oiw mfent § fin o it
W wfam ¥ § o g mew
o fod wifr ¥ & qufag &
T Y 7 feerrat wigar g, qgd o
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& {9 ¥ ATt v, W
wwre # av fgelr aic AN QoY F
Wi o AT

SHRI RAGAVALU MOHANARAN-
GAM: I understand the importance
given by the Railway Minister and that
he is for the unification of the nation.
Whenever he gives the answer, he has
never forgotten to mention the Indian
languages. He has pointed out cer-
tain things especially the reservations
in some of the Delhi railway stations
and said that English 18 also to be used
along with Hindi. But he has also
mentioned throughout his answer that
Hindi will also be introduced and used
in almost all parts of our country. Of
course, according to the Indian Consti-
tution, Hind: is  also necessary. But
what 15 the necessity of just using
Hindi language at Kanyakumari and
some other parts of our country where
the majority of the neglected people
do not understand what exacily the
language is? (Interruptions).

Why should unnecessarily waste the
stationery and all these things? (In-
terruptions) As far as Tamilnadu is
concerned, only English and Tamil is
to be used. not Hindi What is the
attitude of the Railway Minister on
this?

(Interruptions)
MR. SPEAKER. You have mentioned
that.
(Interruptions)

You have mentioned that. He is
answering it.

SHRI RAGAVALU MOHANARAN-
GAM: Con you got some clarification
from him on this?

MR. SPEAKER: You are not allowing
him to give clarification. You are
yourself monopolising it.

(Interruptiony)

AUGUST 3. 1958
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SHRI BAGAVALU MOHANABAN-
GAM: Are we having the real freedorp
in this country?

(Interruptions)

I warn you that you consider the north
part of your country; you do not con-
sider the south part of your country.

(Interruptions)

MR SPEAKER Do not record any-
thing

(Interruptions) **

Mr Minister,

PROF MADHU DANDAVATE: 1
can assure the hon Members in the
House that I do not want to convert
this issue into south and north issue
and I can assure him thag announce-
ments are after all for the conveni.
ence of the passengers. For instance,
at Trivandrum station or some other
station or at a villuge station or at a
mofussil gtation where people do not
understand even English language or
Hindi language in that caze, the an-
nouncements are made mostly in Ta-
mil language, at some places in Mara-
language and at some places Gujarati
language is more desirable. 8o, ulti-
mately as far as announcements are
concerned, 1 will give you a concrete
{llustration. At some of the molusail
stations in Gujarat, announcements are
not made in English and Hindi at all;
there the announcements are made in
Gujarati language because people
would not follow other languages.
They may follow QGujarati and Hindi
to some extent. 1 can assure him that
as far as his difficulties are concerned,
announcements ave for the convenience
of the passengers and these will there-
fore be made in & sultable language,

*Not recarded.
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§ o gv m—ag i WT gerae
n ¥ forrY &t %1% & W7 qo7 ww
ard |« wre AT wolrw awye § fx v
Wi &Y rrew § wrAQYeY s Y &,
2830 4R ¥ ur wor wr W |
(wrwa)

e WY TWER: AWM &EEM
& oY wivw wY § gewr www Hx o
Qfan ) wiwvsr T amar §
oY, ST Wy TR av qer & fow &4
wY & WY oF wfin & v N oriw
o w4y ot ) fafodw & e W
e gt g i AR aw o W
awr wAly wweq ° fag ¥ am wf
ooy fod § o ¥ oix Ik wax
g wrfamfl &Y wrdf-—ay wreEnEw
& X wew W ¥ W £

SHRI YADVENDRA DUTT: The hon.
Minister in his answer stated that the
committee which wag appointed had
reported and had laid down certain
normg and given certain normas I
should like the hon. Minister to inform
the House what new norms were lalid

by this committes or suggested
by this commitiee and whether those
normg have been accepted by the
Minister or not.

Oral Answers 18

PROF. MADHU DANDAVATE: I
need not give all the norms. I shall
give some important features.

One of the norms will be that there
will be change of procedure in comput-
ing the size of the unit. I{ was done
in a very irrational manner and, there-
fore, a number of stalls came to the
same family,

Not more than four units will be
giwven to a single party-—whether it is a
cooperative, unemployed graduste,
member of the scheduled caste or
scheduled tribe or any other category.

As far as family 18  concerned, it
has beep defined-—husband, wife and
minor children As far as they are
concerned they will not hold simultan
eously different stalls and even those
who are distant relations, in that case
also 1t is not the lower officer but the
CC.S. who would examine whether by
giving him contract, there is hkely to
be some manipulations

Stall will not be given 1f these norms
are not fulfilled

ot Wew W WYY A7 AR
foew, N F o Wl o &
foryrer 3 oY fre®y 2! 3 wrey o Y
Ty 1, WR FT Kefor e dfer &,
wHtm g efrgr @t afenx
AW & A § et W
R FT WENE T F WW AW
wwaary 1 & qoerT § AT wrgaw
g—uar sy B et srreqr S
foad Wt ¥ faadlt ot & TR
wmatfen arawdir §, I & asqi Y
nAd & 5y o sflow o Y wgw
v afs dvre Sreredsr o vy @
a ot gy @t o defor v afEw
w1 o faw @& ?

sito Wy wawt : o wrda &
fod gom §, x5 o¢ frae 30
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1031 swfraf qwrfieere aqr ov-
ax wrariwey wfufrg, 1060 WY
gy 20 (%) %9y ofex 9T 26 ¥
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someg 8, 5071 feerad fault
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ot o & s g § e adt
&% Wt ¥ €1 § fews v wdad
o ?

g7 M N ¥ § fux & fawrs
qHe WrXe e o gz ¥ wdaw
wimft wa @ § 1 Ay wwew
Birwen weoht fuo, wife sidw w39-
frat § 1 wra¥k o warx fogr §, €%
wgn §t dfea § R QA sl sl
¥ 7% yaar aswr g, Tr & fawrs
aff-wCl T9q wr WA AR
$——wia £ vw ¥ ww JAT wwafal &
AT AW wifgd ¥

oY wefw goor : M, Ak (-
ww grakx w7 A fewoer fom oor
&, <w ¥ wg gy wav § Fx sty g
# et fewrgr afY fonrr mar §, Afew
qxe wriodredo Tz # frwrer
aqr § a9 @O fgRa ¥ o -
frrl Mg gradw € ¥
o & wreft —37 Y Fow 1031
t 1w o 1001 wfAni ¥ fams
w0 vy forere® o 8, ay waeew
& quiva o) w1, e dur fre w
faweer oa 3% wqr war §— ufx fedy
sifeww vl & T ¥ madm v
¥ma gt A wewen gfod, &

wt § e o o 7O wwerd @
It )

wk et aff §, IR W &

o R 5071 fwrae gt are € £ )
gt agt or Ot & feld oo
2fces wlt wit arht § 1 Afer
5071 wepitzw o wror wrd § gt oW
) e figr o § e qYivke qon
frar war § 1w wrwhe wee
firdt wtrw woudlt & it ey i,
o e wer @ wqd
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wvqox ey dtgre: 1g gfafen g
fo r oy af xR 4, 31 & 37 w9
¥ oeQx wdtd v qx Wy gy §
e I7 ot Figfeer ar §, sy N
qOw QAT ITE AT O AF AT
9T §r 74T Par § A I & 2k
gewr 15F 2 & v wgm § fv
g7 iy 507 wiafkal & greg
T E A F GF o frwre g
sTNY? A s O AT ag }
fo qrer % a1 wrq7 § o Fam §,
3T & T 37 67 q9E A 3 6
NEF B a0 g, T Ak Ay
& ® wwre o feac  ?

ot wibw qyx: N g Fer g,
IFF N Guag afqrar g 1 wF
wuat & At § 9 g FO¥ whwrd
a7 g1 &, 37 € gear 1 9 g foar
¢ %z fEq 1wrc A qoar 4 qrew
AT & & 5t% ¥ 39 6 A9a agy omar
g

it wrow Fag W 99 & S
win fear wrr 8, aa & sarar e
] &1 ... (wwEm). .,

MR. SPEAKER: It does not arise
from the question.

ot geR wA wIwmw : wav o
¥ v w7 wrry oY aner &, wg &
SEWE)

ot wren g tgw : 37 & warar
wrx forar o 8, A v W O www

t

MR. BPEAKER: That question does
not arise reaily.

ot wifte waw: ag fewrr el
{8 “Famidiz wr 71 §, oy weelwr
que i WY areare § a1 iy o
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& o srwwrr §, 97 ¥ fag & wix
g firer § Ry 3 ot gut Ay AT
forerae st § w1 I % T ¥ wiw
o arlr & ) W o Ferere el ot
Y & fagz st g & aReR
W PO, I Wi T 8 wrew
Ty gg, wAr &, 9w 939U fewx
firqr wrrar & Wi 9w w7 wrw w0f
ITAY & A AT Y 39 & wreew i I
widagp g § w9z e W odt
2

SHRI BLJOY SINGH NAHAR Wil
the Minister let us know whether these
companies are not paying provident
fund dues for a long time”

SHRI SHANTI BHUSHAN The hon
Member has put the question as to
whether these, companies have not been
paying provident fund, There are thou-
sands of large companies. So far as
large industrial houses are concerned,
as defined in the Monopolies Act, even
there the number of undertakings is
as large as 1031 So, unless the ques-
toln is specific, it is very difficult to
answer

Apart from this, so far as provident
fund is concerned, provident fund is
the concern of the Labour Ministry. It
is not related to the Company Aflairs
Department, Perhaps, the question
could most appropriately be put to
the Labour Ministry.

SHR! JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us, he has
given a figure, horrifying figure of 5071
in one financial  year ie. 1976-77 for
such malpractices and crimes, out of
5071 in how many cases the complaints
or charges of allegations have been
established and which are the broad
categories in which they are involved?

SHRI SHANTI BHUSHAN: I can
indicate the broad categories to which
these 5071 complaints relate to, They
ate: nonpayment of Public Depoaits,

mis-management, non-payment of divi-
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dends, non-receipt of balance shuets,
non-receipt of notices, non-registration
of transfer of gshares, non-issue of share
certificates, improper holding of meet-
ings, non-holding of annual meetings,
non-receipt of dividend warrants, mis-
appropriation, fraud, mis-application
of funds, improper election of directors,
failure to allow inspection of minute
books and other complaints which are
mategorised as miscellaneous (Inter-
ruptiong)

SHRI JYOTIRMOY BOSU 8ir, he
will answer now part {(2) of my ques-
tion.

SHRI SHANTI BHUSHAN While
5071 complaints under different heads
were received during the year 1976-77.
as many ag 5060 were disposed of dur-
ing this period of 1976 77. Obviously,
what action was taken on what com-
pames

MR SPEAKER: You are not in a

position to say.

SHRI JYOTIRMOY BOSU- 1 wanted
to know, out of these 5071, in how many
cases the allegations or the charges
have been established and what action
has been taken. [ asked a specific
question. He has given in his reply
that there are figures available. 5071
were received in the year 1976-717. Out
of 5071....

MR. SPEAKER: He sa:d, 5000 and odd
were disposed of. He s notin a
position to say which company...

SHR! JYOTIRMOY BOSU: Why are
you replying for the Minister?

MR. SPEAKER: No, he haz answer-
ed it. Flease see the record. Obvious-
ly he has answered it.

SHR! JYOTIRMOY BOSU; You can-
not run the House like this,

MR. SPEAKER: He hag answered It.

SHRI JYOTIRMOY BOSU: Let him
repeat it
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MR. SPEAKER He 15 not required
to repeat it. Please look into the
record

SHRI JYOTIRMOY BOSU. You
can't say like that Let him say in
how many cases the complaints have
been established He has not answer-
ed that

MR SPEAKER Mr Bosuy, he has
answered that 5000 and odd complamnts
were recened He is not in position
to say

SHR! JYOTIRMOY BOSU He has
not said that Let him answer

MR SPEAKER Mr Bosu, you are
not to dictate anything Now, Mr
Venkatasubbaah

SHRI JYOTIRMOY BOSU 1 am on
my legs

MR SPEAKER No nothung Mr Ven-
katasubbaiah

(Interruptionsg)

SHRI P VENKATASUBBAIAH The
hon Mimser said that these com-
plaints include allegations including
misapplication of funds also That is
what he hag said  And there are 5071
complaints in one year and action on
many of them has been taken May 1
know m this connection whether any
complaint or complmints have been
made to the Minister that taking ad
‘antege of the scarcity conditions pre-
vailing in this country with regard to
cement, certain big industrial houses
through fradulent means and misappli-
cation of funds are trying to estab-
hish certain factories  particularly in
Andhra Pradesh, and also they are
huying up certain companies. In that
case, ] want to know whether any alle-
gations have been made that these big
business people are trying to take full
advantage of it and depriving the local
People of having an indusiry either in
the private sector of that area or in
the State sector.
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SHRI SHANTI BHUSHAN In re-
gard to complaints relating to misapp-
Hcation of funds, ail that I am in &
position to say at the moment is

MR. SPEAKER You say you require
notice

SHRI SHANTI BHUSHAN . that
six complants of this kind were re-
celved during the year 1976 There
wag one outstanding  complaint {rom
before, and out of the seven, three
were disposed of and four were re-
maining to be disposed of About the
specific nature of complaint which has
been referred to, I would require
notice for 1t

MR SPEAKER Mr Saugata Roy

SHRI SAMAR GUHA For the last
three days I have been trying to catch
your eye

SHRI SAUGATA ROY I would
Like to know from the hon Minuster
whether the Sarkar Commussion of In-
quiry set up to probe 1nto the allega-
uons of 1ssue of duplicate shares and
{ncome-tax fraud agamnst Birlas have
submutted their report and 1f so, what
are the contents of the report, and 1f
not, why the report has not been sub-
mitted and when 1t will be submitted

SHRI SHANTI BHUSHAN I would
requ re specific notice for it

MR SPEAKER He requires a spe-
afic notice Now Mr Samar Guha

PROF DILIP
Sir 1 want to ask

CHAKRAVARTY.

MR SPEAKER You have already
put the question You cannot put on
every question

PROF DILIP CHAKRAVARTY My
difficulty 15, I am not getting an oppor~
tunity . .

(Interruptions)
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SHRI SAMAR GUHA: 1 want to
know from the hon. Minister, about the
complaints that he received or the steps
taken against those companies, and
how many of these companies belong
to the first 25 of the big industrial
houses

SHRI SHANTI BHUSHAN As I sad
earhier, no separate statistics are kept
in regard to these complaints as to
whether they relate to large industrial
houses or whether they belong to other
companies. But if the hon Member
has any specific companies in mmd,
then if he gives any notice I shall sup-
ply lum the necessary details.

SHRI SAMAR GUHA At least give
us a few names out of the first 25, say,
5, 10, 15 or 20 like Birlas Bajonas,
Tatas etc At least give us a few
names

MR SPEAKER Are you in a posi-
tion to give it?

SHRI SHANT! BHUSHAN If the
hon Member wants to know how
many complaints were received
against Tatas or Birlas, or any other
large industrial house, unless [ get
the figures worked out on that bams,
I cannot supply those figures, because
the question was of a very general
nature It related to large industrial
houses, which included 1,081 under.
takings It 1s not possible to supply
the information without notice

SHRI SAMAR GUHA Would you
kindly agree to supply the details”

SHRI SHANTI BHUSHAN Which-
ever information he wants can be
supplied.

SHRI SAMAR GUHA. My question
was agbout the first 25 houses.

SHRI SHANT] BHUSHAN It would
be a very large number It you
restrict it to a few numbers, it would
be possible

SHRI 3AMAR GUHA-" I wag enquir.
ing about the first 25 houses
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SHRI SHANT! BHUSHAN: Rven
for the first 28 houses, the number of
undertakings would be very large.

PROF DILIP CHAKRAVARTY:
Sir, 1t is an important question I
want to ask a supplementary

MR SPEAKER Next question.
Shr1 C N. Visvanathan

PROF DILIP CHAKRAVARTY:
Sir, you must be permittmg questions
on this Tatas and Birlas are creat-
ing artificial scarcity in goda ash It
is very unfortunate that you are act.
ing as a baffled wall of this House,
of this Lok Sabha

Amendment to the Representation of
People Act

*231 SHRI SAMAR GUHA Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whethey Government are consi-
dering amendment of present Repre-
sentation of People Act;

(b) whether misuse of political
power and abuse of administrative
authority will be considered =as an
offence for debarring 5 person from
contesting any election according to
constitutional provisions, and

{c) it so facts thereabout?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

SHANTI BHUSHAN) (a) Yes, 8ir.
(by This matter Is also under
examination
(e) Does not arise

SHRI SAMAR GUHA: According
to our constitutionsl provisions and
also according to the
of the People Act, there 1s no wrovi
ilon to éatch political erimingls
create g lot of misery for our
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They were electsd by the people, but
they punished the people by declaring
an Emergency. But the people have
no right, either through the constitu-
tional provision or the Representation
of the People Act to punish those
people, those political criminals who
punished the people. Now that the
hon. Minister 15 getting so many facts
about how political power has been
misused gnd administartive authority
has teen abused, knowing the facts
comirg out of the report of the Shah
Comn ission, will the Government let
us know let this House know, what are
the btoad principles on the bams of
which an examination is bemg made
for thi amendment of the Representa-
tion ¢ the people Act?

SHRI SHANTI BHUSHAN One
matter under consideration is a gug-
gestion which has been received,
namely that if a person 18 found
guilty of mususe of political power,
or abuse of adminstrative authority,
whether such a person should be dis-
qualified by making a specific provi-
sion in the Repesentation of the Peo-
ple Act The other matter under
consideration is even when a corrupt
practice is committed during the elec
tions by various candidates, a charge
of corrupt practice can be levelled
only against the winning candidate
and 1if there is a recriminatory peti-
tion against the petitioner, then again-
st him The question under conside-
ration 15 whether some procedure
should be evolved by which a cor-
rupt practice charge could be levelled
even against a defeated candidate, a0
that if found guilty he can be dis-
qQualified Both these questions are
under consideration

SHRI SAMAR GUHA My next
question is very simple. Is the Gov-
ernment going to expedite this
amepdment® When is it Ukely to
finaliye the amendmenmt and when is
it Ukely to be placed before the
House?
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SHRI SHANTI BHUSHAN: As goon
aa Government has taken a decision.

SHRI SAMAR GUHA: What do
you mean by “as soon as"? Sir, I seek
your protection, because “as soon as”
18 very elastic.

MR SPEAKER: A Resolution be-
fore the House 35 coming this week.

SHRI SAMAR GUHA: Let him
give a specific time, say, two months
or three months, or the next budget
gession, Give us some idea

MR SPEAKER: He will not be
able to do it No One cannot be hard
and fast 1o this

SHRI SAMAR GUHA" There should
be some tme hmit like the next bud-
get session I want an answer from
him Let him give that answer

MR SPEAKER I cannot just
understand so many senior members
standing up all the time

SHR] SAMAR GUHA Are you
satisfied with the words “as soon &s”?
If you are satisfied, I am alsp sats-
fied

MR SPEAKER I do not know
He can say ‘as early as possible’ if he
wants.

PROF DILIP CHAKRAVARTY:
Would you mind my comment? You
are becoming soft to those who vio-
late the rules every day and you are
becomung soft to those who wviolate
the norms of the House

MR. SPEAKER The difficulty is,
gsome of them think that they are pro-
fessors in the House also. They cease
to be proleasors here, They must re-
member that.

PROF. DILIP CHAKRAVARTY:
1 am very sorry for your comment.
This has been my experience, I will
show you fllustrations, You ae be-
coming soft towards those who are be
comning nasty
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MR SPEARER. That is all right

SHRI K LAKKAPPA. In ccnnec-
tion with the part (b) of Mr. Guba's
question v1z.,, whether misuse of poli
tical power and abuse of administra-
tive authority will be considered as
an offence for debarring a person
from contesting any election accord-
ing to Constitutional provisions, I
would like to put a pertinent question
to the hon Minister Even earlier
we have discussed thread bare g com-
prehenuive amendment to the Repre-
sentation of People Act and sugges-
tions were made and those gougges-
tions are pending 1 would hke to
know whether, in keeping view all the
suggestions that were made eariir,
you will make a sweeping change in
the Representation of People Act I
would also like to know whether you
will tuke into consideration what Mr
Morarji Desai said, when he ame to
power, that there will not be witch
hunting on political grounds I would
hke to know whether the amendment
that 1s proposed to be brought s
against any particular persop or group
of pervons because of the political
consideration and whether a compre-
hensive Amendment Bill 13 under the
consideration of the Government If
so, please give the details of it

SHIU SHANTI BHUSHAN 1 can
assure the hon Member that this
Goverument does not belleve in
witch-tunting of anybody This Gov-
ernment fully believes jn the commut~
ment to the rule of law Any per-
son, who is dealt with will be dealt
with in accordance with the princi.
ples of rule of law 8o far as these
electoral reforms are concerned, in
regard to which a large number of
suggestions have been pending for a
very long time, there was a Joint
Committee of Parliament also, which
had gone into the question of electo-
ral reforms. There have been many
Conimittees like Tarkunde Commit-
tee anil 50 on, which have gone into
this w ced problem. A large number
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of proposals or suggestions of a far-
reacing importance are under the ac-
tive consideratjon of the Government
and becauge it is a vexed question,
the gamut, the perspective and the
whole acope of these reforms is very
large and wide Therefore, it 1s only
after all the proposals have been
considered in depth, which are engag-
ing the active conmderation of the
Government, that a comprehensive
measure would be brought

it vuwdt: wfaer ¥ e
& wrare 9T wang wifea v qren
qam oY suran § femy & wifafes ot
R 7T E ITqT T Wi e
T gAY moy o & o afear
a wgr} feasz w ofcfeqfy {3 ozt
arrase feafa, mfy grom anp
N ar 7wt § 1 Afer oY wfea @
Im & zr aor w1 fE erqrrsni
w1 ofchgfoay agragr Wt synaerw
fe afer steq ¥ ok, Tir sufendt oY e
& faq wqra wifga 13 ¥ {7 w77
arare fewre woly ?

MR SPEAKER That is about
Constitutional Amendment It does
not arise from this

oft mfm wem: o off Ty
X qurw qor &, 4y AT smoe § ) I
wgr § fie fangy wre fafews awe
ot qaga wrw qafafrsgfen wafoh
¢ 1 wa fwd) WY aex w1 fawgqu e
qfafrws aret a1 qqy s qufafa-
i fex qufd) r o7 war gk wrew
fwdy ¥ sravrq wr'en fear =, ay
g fewrgdls & 1 o g e
s frgronls § ot oY stofin exe
wg @ & wx oY 2t & eveT wr qwnr
t
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smm wal § e fonl o den

*234. Wt fedw wr du: W
X TN L XA A U G

(%) #ar ¥ ¥ wi 1977-78
¥ 342. 10 wrw Arzd T3 FraXx w7
a3 (67 W T8 Wi wias qqry
T4 14 A fwar s qwr e g fook
By il o @ ¥

(%) owr wx g # wae & A
¥ faam IveImT § waar qg saf
AT wanr foft wq fwame w7
Iyeafye 3, At

(7) fqar gAY g wfafe
ot 117 ferx wrer feak for o wid

w?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE). (a)
and (b). In the year 1977-78 Railways
loaded 842.10 lakh tonnes of coal. The
loading of coal by the Railway could
have been better but for cancellation
by consumers of their programmes for
1978 rakes of brick-burning coal and
about 24 rakeg of steam coal, which
together accounted for about 36 lakh
tonnes of coal

{c) 1385 wagons per day.

ot frdw wxr ow: garg wgiey,
ne fedt ger wr A< agh T Aft
fiewy wqr §, o ‘&’ # & Fiw wr o wyar
# worn & fad W fuamr g §
wiw; 9 a1t dareq ar fodr v
fearn wr gacafim § ? @ aaew
# 847 ag¥r ot ow wer Isner ot fgw
377 ¥ weada, 3¢ waw 4@ qg IY
fear war wr fie 1978 # o} g7 W™
fosdt o sftwa dwrr sfafier o000 @,
e, ¥ wpa< 1152 ww fosk @
ut Wt wiw, 1978 # 1266 Wre
loss 183
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fest & ot 1 cadt fonderd s
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fadfan adt *Y § | wa ag dewr
1266 & wga< 1365 Y w1k §)
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oY fersa 4o g€ 4, S qw v @ W
wYfw w3 )

ot fader wor dor : s ¥ AT
wF ¥ 31 ¢ fe o% 99 qixw wRET aA)
gt ¢ foredt =, 3, veare, worT WX
faw fawrr & wot §iv 1 & ag Frdew
wor Wy § R g o e wgt
9%r vg wyar §, agt ¥ Ionay AfY o
WX foraik wreor 77 o fr Imd fawme
Y wodt W i vt ot §, W
v wfafe & wwarg oY g8 ox fawre
feq i WX gg W fo
WA o aTeRT € ST ¥ E d
aF Y i Wi A saw werEt §
¥y 9 9%r & wg wire 5w WA ?

o M Wk : 5 wa) ¥ afafy
wft gt &, 7€ s Sw §, Ao
Iumr qw qrew afafy w wyg adifs
Tt w1 w18 fowrar ot & o wrt &
ug ¥avar wgn g fv g™ o geme
fe¥ § ag a1 sida & ol g §,
IAAT AET qAT § wran |

SHRI VINODBHAI B. SHETH
Distribution of ceal and allotment of
wagons have become a big scandal 1n
this country, and ultimately the na-
tion’s industry suffers. 1 would ask
a pointed question of the Minister of
Railways. when there is shortage of
wagons, can you not help improve the
coastal trade, the shipping trade of
the country”

We have got a vast coastline in our
country So by developing the ship-
ping transport and the Haldia port,
coal from the eastern part of the
ecountry can be transported to the
southern parts of Gujarat and other
places where coal is needed?

PROF. MADHU DANDAVATE: As
far as shipping is concerned, we
would be very happy if part of the
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movement is done through ports by
ships. But, for obvious reasons, there
is a difference in the freight. So whe-
ther it is the privete traders or the
public sector units, they alwavyg pre-
fer railways. Therefore, we are try-
ing to co-ordinate the activities of
both and at the same time, concen-
trate on providing more wagons.

MR SPEAKER: Question Hour 18
over.

—

WRITTEN ANSWERS TO
QUESTIONS

Delayed running of A.P. Express

*223 SHRI G S REDDI: Wil} the
Minister of RAILWAYS be pleased to
state’

(a) total number of delays caused
in the running of A.P. Express from
and to Delhi, during the month of
May, 1878,

(b) what were the reasons of these
delays; ang

(¢) what action Government pro-
pose to take to run the train in time?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE). (a)
123/124 Secunderabad-Newt Delhi
Andhra Pradesh Express reach-
ed New Delhi ahd Sectinderabad late
on all the § oecasions in May, 1978,

(b) The causes for late running are
alarm chain pulling, sccidents, en.
gine failure, signal failure and cattle
run over.

(c) A special punctuality drive has
been instituted tp improve the rumn-
ing of trains and all efforts are being
made to ensure purictual running of
123/124¢ Andhra Pradesh Express as
a result, in the month of June, 1978
123/124  Secunderabad-New Delll
late only on 5 and 3 days and in the
month of July only on 3 and 8 days
respectively,



37 Written Asiswers BRAVANA 10, 1900 (SAKA) Wrnitten Anstwers 38

Efficiensy of Zensl Raliways

*228. S8HR] C. N. VISVANATHAN:
Wil} the Minister of RAILWAYS be
pleased to state

(a) whether a comparative study
has been made of the efficiency of the
various Zonal Railways for ichieving
qguick wagon turn-round and accident-
fiee travel, and

{b) the extent to which the perfor-
manece of the most efficient Zonal
Railway has been brought to the
notice of other Railways as a model
to be followed?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) (a)
and (b) No specific comparative
study of Wagon turn-round on the
Railways has been made mamly owing
to the fact that such a comparison is
not possible in absolute terms due to
varied working conditions on different
Raillways However, for each Zonal
Railway, keeping 1n view its special
features, targets are set ard the p-t
formance watched vis-a-vis ~uch tar-
gets These reviews embrace not only
physical perfoimance but also finan-
cial results.

The performance of each Zonal
Railway in the sphere of safety s
kept under close and constant scru-
tiny Besides, an annual assessment
s made and the Railway with the
best performance m the sphere of
safety during a particular year 1s
awarded the Ramilway Minmster's Safe-
ty Shield The Safety Shicld for the
vear 1977 was awarded to Northeast
Frontier Raflway and this nforma.
tion was communicaied to the other
Railwayg also,

Ditution of Forelgn equity 1o 48 per-
cent hy Foreign Dreg  Companies

*229 §HRI GANANATH PRA-
DHAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(2) the pumber and names of the
loreign drug companies who will be
Tequireq to dilute their foreign equity

to 40 per cent in terms of the new
drug policy; and

(b) by what period the dilution will
be completed?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA). (a)
According to Foreign Exchange Regu-
lation Act, 1073 the maximum permi.
ssible levels of foreign shareholding
in foreign companies are 74 per cent
or 51 per cent or 40 per cent depend-
ing on the nature and character of
the activiies of the company How-
ever ag per the New Drug Policy,
foreign companiés engaged only n
the manufacture of formulations or
bulk drugs not involving high tech-
nology or both will be required to
bring down their foreign equity
forthwith to 40 per cent Ag regards
the remaining companies, the level at
which they could retain foreign equ:i-
ty will be examined under the FERA
guidelines as applicable to all other
mdustries

So far as the companies engaged m
the manufacture of formulations are
concerned, Ministrv of Finance have
instructed the Reserve Bank of India
to 1ssue the necessary directives to
such companies to bring down their
foreign equitv to the level of 40 per
cent

To identifv the companmies engaged
in the manufacture of bulk drugs not
mvolving high technologv, a High
Level Committee consisting of Secre-
taries to the Government in the De-
partment of Chemicals and Ferhilizers
Industrial Development, Technical De
velopment and Science and Tech-
nology, assisted by experts has been
constituted

In terms of the New Drug Policy,
Ministry of Finance (Deptt of Econo-
mic Affairs) have calleg for necessary
data to deal with the FERA cases of
all the drug compames The level at
which each foreign drug company
should keep its foreign equitv will be
known only after final decisions on
their FERA applications are taken by
the Government
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In view of the foregoing, it would
be too early to say as to how many
foreign drug comrpaines are required
to bring down their foreign equity to
the level of 40 per cent in terms of
the New Drug Pohcy

(b) Depending upon the size of the
(ompany the quentum of foreign
equity to be diluteg and other rele
vant factors, a reasonable period of
say one year for dilution/Indiamsa
tion will be allowed after the Gos
ernmrent’s decisions on the FFRA ap
plications are communicated to the
concerned parties

Production of bulk drugs in excess by
Foreign Drug Companies

€230 SHRI K MALLANNA Wi
the Minister of PETROLEUM CHE
MICALS AND FERTILIZERS be
pleased to state

(a) whether some cases have been
brought to the notice of Governme:t
that the foreign drug companies
operating in India have been produc
ing bulk drugs in excess of their sanc
tioned capacity,

(b) it so, what 15 the estimated
excess production of bulk drugs by
these companies m terms of va'ue
during the last two years

(c) whether Government propose to
regularise this excess production,
and

(d) if so what are the reasons
therefor? '

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILL-
ZERS (SHRT H N BAHUGUNA)
(a) Out of 23 foreign companies, hav-
g direct foreign equity exceeding
40 per cent, engaged in the production
of bulk drugs, 11 companies, based
on data available so far, have been
rroducing bulk drugs in excess of
licensed capacity

(b) The estimated value of excess
production of bulk drugs by the for-
eign companies during the last 2
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yeazs is not readily available. How
ever, the total value of excess pro.
duttion of bulk drugs bv thesg for-
e gu companies in 1876 and 1976 is
estimated at Rs 22 crores approxi-
mately

(cy and (d) Keeping in view the
nstional need for bulk drugs and to
ens wre that chortages do not develop,
Government 1n 1's New Drug Policy
heve decided to regularise excess pro-
duction subject to certain conditions

.ile above decision of the Govern-
mury 1, based on the recommenda
tions made by (Hathi) Committee, n
1*s Report on Drugs and Pharmaceu.
ticals industry on excess production

Steps (o ensure safe and secure
running of trains

¢232 S8HRI SURENDRA BIKRAM
W1'l the Minister of RATLWAYS be
pleased to state

(a) while reviewing the problems
of Ratlways with Railway Board the
Railway Mimister has said in New
Delhi on 30th May 1978 that he ex-
pected immediate action from his
officers regarding punctuality, safety,
chein pulling and overall perfor-
mance of Indian Railways

(b) will he kindly state as to how
much progress has been achieved or
these matters, and

(c) what future steps the Minister
proposes to ensure more safe and
secure running of trains and provi-
sion of more facilities of food and
drinking water to passengers?

TFE MINISTER OF RAILWAYS
{PROF MADHU DANDAVATE) (a)
Yes, Sir

(t) and (c) A special punctuality
drive has been instituted from 1at
June, 1978 and the punctuality per-
forrrance of traing has since ghown
improvement
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Tn position of train accidents has
tegistered some improvement during
June, 1878 there being 88 accidents in
the categories of collisions, derail-
ments level crossing accidents and
fires 1n trains as agamnst 95 such acci-
dente in May, 1978

During the first 20 davs of July,
1978, the position hag improved fur-
ther, with a total of 47 tramn acci-
denis as compared to 68 tramn acci.
dents during the perind 1st May 1978
to 20th May, 1878 and 56 train acc1-
dents durmg periog 1st June, 1978 to
20th June, 1878,

Since fallure of railway staff 1 the
Jargest single factor responsible for
arcidents, Safety Oraginsations on
the Railways have been engaged in &
relentless campaign to create greater
safety consciousness amongst the gtaft
connected with the running of trains
and to ensure that staff do not violate
rules or induige jn short-cut inethods
that iray Jead to accidents Examina-
ticn of trams and spot checks in car-
riage and wagon devots have been in-
tensified and greater care 5 being
paid to the proper maintenance of
track 1n order to reduce dependence
on the human element, varioug so-
phristicated aids like ultrasonic flaw
detectors for wheels, axles and :ails,
track circuiting, axle counters, auto-
matic warning svstem etc, are being
introduced progressively

For tackling the menace of alarm
cha.n pulling, close liaison 1s being
main.ained with the respective State
Governments and the Jocal Civil and
Police Officers. The grives to contain
this nvil have been further intengified
by the Railway Administrgtion.

Drinking water facllities at sta-
tiong and on trains are constantly
under review of the Railway Admini-
strations and augmented where reces-
fary.,  During this gummer sesson,
this facility was augmentad by dep-
loying additional watermen.  The
fuactioning of water coolers was mo-
nitored, Advance action was taken is

rectifying the defects in mobile water
trolleys, and pressing new ones into
service,

HKailways have taken a number of
steps such as adoption of modern culi-
narv techniques, use of modern kit-
chen gadgets and equipmen's, getting
up of base kitchens to provide ‘Ready
to Serve’ Meals on tramns, introduc-
tion of hygienically packed whole-
some Jow cost food packets known as
‘Janata Khanas' for sale on tramns, pro-
curement of raw matenals and n.
gre-ients from standard sources,
iramning of catering staff 1 suitable
Tnststuteg etc, to further improve the
Quality of food and service on the
Raillways Checks and surprise ins-
pections are carried out regularly by
Inspectors and Officers {o ensure ser-
vice of good quality tea, coffee ete,
to the travelling public both by de-
partmental as well as privately mana-
ged catering establishments.

The responsibility of ensuring the
persamal safety fo passengers ang the
secanty of theiwr belongings rests wi'h
Government Railway Police function-
ing under the State Governments
Te Government Railway Police have
tighteneq the various preventive mea-
sutes adopted by them

T he Minister of Railwayg has been
m touch with the Chiet Ministers of
the ¢ffected States viz, Bihar, Uttar
Fradesh, Madhya Pradesh and West
Bengsl and has urge them to take
effective preventive measures {o en-
swe safety of passengers and their
properties

On the 16th June, 1978, a high level
neeting was held between the Officers
ot Mimstries of Railways and Home
Affairs in which several preventive
measures wereg decided.

Armed Railway Protection Force
ezcorts are being provided on affected
{rains running in vulnerable sections
at night tp protect railway property.
This would instil confidence amongst
the travelling public and also deter
criminals from operating on trains.
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Over 1000 armed RP F personnel are
on (scort duty on different railways
fiom the first week of July, 1878

Inspection of Accounts of Swadeshi
Polytex limited

*23s SHRIR L P VERMA Wil
the Minister ot LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether any nspection of the
accounts of the Swadeslm Polytex
Limited Ghaziabad was ordercd by
the Company Law Board recently,

(b) whether this report has since
been received by Government

(c) 1f so the broad outhnes tncrc
of,

(d) whether he would lay a copy «f
the report on the Table of the House
and if not the reasons therefor, and

(e) action which he proposes 1o
take against the Chairman Managing
Director and other top functionaries
of this Company for these serious
irregularities®

f1L:E MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(STIRT SHANTI BHUSHAN) (a!
Yes Sur

(b) Yes, Sir

(¢) and (d) It will not generally
be 1n public interest to lav a copy of
the inspection report on the Table of
the House bgcause it might affect the
frce »nd frank expression of opinior
by the Inspecting Officers and also
becatce the report contains only one-
sided views as +he companv inspected
has not been given an opportunity to
meet the points mentioned in the ins
pectron report However, after the
report has been examined and after
talung all factory into account g
broad outline of the results of the
inspection, can be furnished
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(¢) After the examination and con-
sideration of the Inspection Report is
con,p eted, necessary action as may
be warranted will be taken

Shortage ot Turpentine

*25 SHRI K RAMAMURTHY
Will the Mister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleas 1 1o state

(a) whether there is acute domestic
shortage of turpentine and

(b) if s0 the steps proposed to be
tuken by Government for improving
the indigenous availability of tur-
pentine®

11IE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHR!I H N BAHUGUNA)
(a) Some shortake of turpentine has
bcen reported

(h) The Mmistiy of Agriculture
has set uo a Development Commuittee
for oleo-resins, Gums and Eessential
Oils which has observed that the ins-
talled capacity of turpentine is under
utilised due to shortage of raw mate-
rul, viz, resin The Committee has
recommended measureg in the short
run like employment of improved
techniques and systematic «xploita-
tion of hitherto inaccessible areag for
resin tapping, in the long run The
Ministry of Commerce has also been
requested to canalise the oleo-resins
from Bhutan to India 39 that the in-
dustries can buy it for processing into
turpentine

Fulfiment of export bond by M/s.
Phser

*236 SHRI RAMJI LAL SUMAN.
SHRI SARAT KAR
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state;

(a) since how long it has come o
the notice of Government that Phizer



45  Wniten Answers SRAVANA 10, 1900 (SAKA) Written Answers 46

bave not fulfilled the export bond—
s major condition of approval of
theiy second expansion proposal;

(b) the nature of the export bond
sought from M/s Pfizer at the time
of grant of their second expansion,

(c) what pena] action has been
taken/or 1s bemng taken agamnst the
firm for this default, and

(d) what steps Government are
taking to get the export bond ful-
filled by this firm and the anticipated
time to be taken in compliance of the
export bond condition by the firm?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) It 1s presumed the reference by
the Hon'ble Members is to the export
bond for Tetracychines The fact that
M/s Pfizer had not executed an Ex-
port Bond for Tetracycline came to
the notice of the Government in Octo-
ber ,971

(b) Conditions regarding  export
obligation imposeg n two approvals
dated 21st September 1965 and I3th
Ju'y 1987 were as under

(1) Licence dated 21st September 1965

(i) That additional foreign ex-
change required for the import of
Taw materials in connection with
the manutacture of additional 5000
kgs of Tetracycline would ba earn-
ed by export under export incen-
tive scheme, and

(i) 25 per cent of the actual pro-
duction of Tetracycline, m value
will be exported annually from
1066-67 A Bond ta this effect should
be executed in consultation with the
Ministry of Commerce

(2) Licence dated 13th July 1961,

(i) At no stage should the plant
m:-bh of producing more than

kgs per gnnum of Tetracy-
ey acy.

(u) Production mn exces, of 10
tonnes of tetracycline shall ba ex-
ported, unless Government by prior
approval give permission to sell any
part of 1t in the country, mn the
firs{ year 4 tonnes must be expart-
ed,

(m) Irrespective of the actual
quantity of Tetracyclines exzportei
fiom the second year onwards, us
above a total of Rs 15 lakhs an-
nually must be export on an aver
age over five years of T-tra.ycline
and other items of pharmaceuticals
This export of Rs 15 lakhs should
be over and above the curreat e--sl
ol export,

(av) The commitment 1o ex 10n 4o
per cent of the imtial caparity of
10 tonnes of tetracyc ines, 1 value,
1emains There would however
be no objection to t,e Fxvory of
Tetracycline and oth~r 1temg cf
pharmaceuticals provided the total
value of 2500 kgs of Tetracyclines
will be calculating factor

(¢) and (d) It hzs been verified
that M/s Pfizers have exported
drugs worth Rs 473 57 lakhs by 3ist
March 1978 computed against the ex-
port obligation of Rs 471 lakhs, re-
quired to be fulfilled on account of
the conditions imposed m the two ex-
ransion approvals for Tetracychnes
mentioned above Since the :;ompany
have discharged ther lability, no
further action is required

Increased Production of fertiliser in
Kandia Plant

*237 SHRI AHMED M PATEL

SHRI AMAR SINGH V
RATHAWA

Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether there is any proposal
to increase the production of fertili-
zers of the Kendla Plant in Gujarat,

(b) if S0, what ig the target fixed
for its productiom; and
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(c) the time by which this expan-
sion will be completed and the pro-
duction will start?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA)
tu) to (c) Yes, Sir M/s IFFCO have
1ecently submitted a proposal for ex-
panding their existing facilities at
Kandla, Gujarat for the manufacture
of complex fertilizers from its present
instalied capacity of 1,27,000 tonnes to
2,60,000 tonnes per annum of P, O,
The project 15 expected to be imple
mented within a period of 30 months
from the date of receiving all neces-
sary approvals

Rise in price of life smaving drugs

*238 SHRI S G MURUGAIYAN

SHRIMATI PARVAT| KRISH
NAN

Will the Minister of PETROLEUM
CHEMICALS & FERTILIZERS be
pleased to state

(a) whether it is a fact that the
prices of some life saving drugs have
gone up following the implementa-
tion of new drug poly and

(by if so the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)

(a) No, Sir
(b) Dves mnot arise

Adulteration of Lubricants

*230 SHR! BALASAHEB VIKHE
PATIL Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased {0 state:

(a) whether he is aware that
adulterated and sub-standard lubri-
cantg ure being sold on a large scale
in the country,
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(b) if so, what stringent action has
been taken or is proposed to be taken
by Government against those radulg-
ing n such malpractices,

(c) of the said malpractices are due
to shortage of lubricants in the
country, ang

(d) what action have Government
taken to increase the production?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA).
(a) The bulk of the lubncating oil
business in the country 1s catered for
by the major public sector oil com-
panies through their net work of re-
tail outlets and denlers/dxstrxbutou
Government have not come across
any serious complaints about the
Guality of lubricating oils sold through
the distribution channels of the major
til companies Sale of adulterated
and sub-standard iubricants s at.
t1ibutable to the existence of a num.
beir of units which are neither licen~
ced nor registered operating in this
business, and marketing their pro-
ducts through their gwn net waork of
distribution such as bazar  traders/
garage owners, aut, repair shops/bus
v truck fleet operators ete

(b) The State Governments have
been advised to invoke the powers al-
ready available with them under the
Indian Penal Code and deal aeverely
Wwith adulterators of petroleum pro-
ducte

(¢) No, Sir  The overall availabi.
hty of lubes has been 1n ling with
the normal demands Oi Companies
have, however, been asked to take
immediate corrective steps in respect
of shortages of lube ofl n smal] ting
at the retail outlets due to inadeguate
availability of tin plates

(d) There are plans to expand the
lube refinery capacity of Hindustan
Petroleum Corporation, Bombay, to
produce an additional 74000 tonnes of
High Viscomty Index Base Ofls,
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Salary ang Allowances of ten top
Exocutives of certain ocompanies

*240 SHR! JYOTIRMOY BOSU
Wili the Miister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to lay a statement showing

(a) total salary, allowance and
perks pa:d to each of the first ten top
executives mcluding Cheairman and
Managing directors of the following
foreign and Indian firms namely (1)
Bata Shoe Company (2) Colgate-
Palmolive India (3) Hindustan Lever,
(#) Cadbury India, (5) Tata Iron &
Steel Company (6) Pfizer (7) Glaxo
Laboratories, (8) India Tobacco, and
(8) J K Synthetics, and

(b) whether the Government are
considering to put a ceiling”

THE MINISTER OF LAW  JUS.
TICE AND COMANY AFFAIRS
(SHR1 SHANTI BHUSHAN) (a) A
statement is laid on the Table of the
House {[Placed iz Library See No
LT-2536/78})

(b) The revision of the guidelines
1¢'ating to the remuneration of mana-
gerial Personnel of Public Companies
and Private Companies which are sub
sidiaries of Public Companies j¢ under
the consideration of the Govern-
ment

Wagon Turn-Round of Raidways

*241 SHRI C VENUGOPAL
SHRI A BALA PAJANOR-

Wi}l the Minister of RAILWAYS
by pleased to state

(a) the exteat to which delay m
supply of coal and cement to essen-
tial yserg is attributable to poor
wagon turn-round of railways, and

(b) the crash measures taken or
proposes to be taken to bring about
perveptible improvements?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN)' (a) and (b)
It is not possible tc separately quane

56

tify the extent to which the increase
in wagun turn-round has affected the
loading of coal and cement to essen-
tial users However, the supply of
wagons for the movement of coal and
ccement to essential users 15 bemng
mamntdined at a satisfactory level

In order to step up coal loading, all
possible efforts are being made by the
Railways including procurement of
additional wagons, deployment of
locomotives released from the sum-
mer specials and of new locomotives
coming out of raiwav  production
unmits, organising closed circuit move-
ments for bulk consumers and :pecial
monitoring of coal rake movements
Co-ordination has been strenghtened
with Coal India Lamted anq the
Minstry of Energy (Department of
Coal) and the pace of rationalisation
of coal loading points expedited It
has been possible to bring about sub-
stantial improvemrent 1n coal move-
ment 1n July as compared to May and
June 1978

As far as cement loading 1s concer~
ned, there 13 a marginal vanation in
loading during April June i978 as
compared to Budget targets Efforts
are being made to increase loading to
achieve the Budget taiget

Discussion with Chief Minister of
Gujarat regarding Oll royalty

*242 PROF P G MAVALANKAR
Will the Mumister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

(a) whether he visited Gujarat re-
cently,

(b) the purpose of his visit

(c) whethey he held discussions
with the Chief Minister of Gujarat at
Gandlunagar on the subject of royalty
on oll to Government of Gujarat pay-
able by Central Government,

(d) the concrete proposals of the
State Chief Mimster in this regard,
and

(8) the
thereto?

Government's  .esponse
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR] H N BHUGUNA)
ta) and (b) I visited Ahmedabad on
18.5-1978 in connection with the in-
auguration of Institute of Reservoir
Studies

(c) No Sir

(d) and (e) The Chieg Mimster of
Gujarat has suggested that the 1iate
of royalty on crude o1l aad casing
liead condensate should be enhanced
to Rs 87 per tonne It has been ex-
plained that the existing rate of ro
yalty would cortinue till it becomes
due for review ;e till the year 1980

Donations to Political Parties by
Public Undertakings

2169 SHRI SUSHIL KUMAR
DHARA Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether it ;3 a fact that many
Public Undertakings have been mak-
ing donations (large sums) to political
parties for political reasons during the
last three years, and

(b) the particulars of such Public
ndertakings?

THE MINISTER OF LAW. JUS-
TICE AND COMPANY AFFAIRS
(BHRI SHANTI BHUSHAN) (a)
Government 1s not aware of any pub-
hic sector undertaking having made
any donation as such to any political
party for political reasons and such
an action would amount to an offence
under section 293A of the Companles
Act, 1856  However, 101 Govern-
ment Companies had made payments
for advertisements in the souvenirs
brought out by some politieal par-
ties between 1-1-1974 and 31-8-1977.
The question whether guch payments
made for advertisements amounted
to donations within the meaning of
section 203A however is a controver-
saal one and may depend on the facts
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of each case ang the benefit derived
by the company compared to the
payments made

(b) A statement giving names and
details of payments made by the
above said 101 Government Companies
tc pohitical parties on account of
advertisements 1n Souvenirs etc dur-
ing the period from 1.1-74 to 31-3-77
is laid on the Table of the House,
{Placed in Library. See No LT-2537/
18}
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Demand of Overseas Indians for
Casting Votes in Elections
2171, SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRE be
pleased to state:

(a) whether Indian citizens living
abroad have demanded the facility to
cast their votes by post in elections to
the Legislatures of India;

(b) what is the reaction of the Gov-
ernment to this demand; and

(c) what opinion has been given
by the Election Commission in respect
to this demand and with what result?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANTI BHUSHAN): (a)
The Nationai Executive Committee,
Indians for Democracy, Washington,
has made a suggestion that the Indian
citizens who have settled overseas
should have the right to vote in the
elections held in India.

(b) The Government is not in fa-
vour of accepting the proposal.

(c¢) The Election Commission iz of
the view that the indian citizens who
have settled abroad on their own voli-
tion can hardly be considered as ‘or-
dinarily resident’ in India fur the
purpose of exercising their right of
franchise in elections held in India.
The ‘postal ballot’ facility is a special
privilege which ig extended only to
special categories of persons in India
who are prevented from exercising
their franchize on  account of the
nature of their public duties. The
Commission s further of the view
that the present period of about 20—
23 dayg normally allowed between
the last date of withdrawal of candi-
dature and the Jast date fixed for
counting of votes would hardly be
sufficient to send ballot papers by
post to persons living abroad in dif-
ferent parts of the world and to re-
celve back the marked ballot papers
from them before the time fixed for
cotinting of votes.
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Bombay Buburbsn Time-Table

2173 SHRI R K. MHALGI Wwill
the Minister of RAILWAYS be pleas-
ed {o refer to the reply given to Un-
starred Question Ne 12 on the 21st
February, 1878 regarding Hind: sub-
urban time tables of central and Wes-
tern Railways and state-

(a) whether the Bombay Suburban
Time-Tables of Central and Western
Railways have been published in
Hind1 also, along with Englsh,

(b) if so, since when and the num-
ber of copies of each,

(¢) whether sufficient publicity has
been given to the 1ssue of such Hindi
Time-Tables and 1f so, the nature
thereof, and

(d) if no such Hindi Suburban
Railway Time Tables have been pub-
lished go far, the reasons thereof and
when ang how thev shall be published
and the proposed number of coples
and pattern of theiwr publicity?

THE MINJSTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRlI SHEO  NARAIN) (a)
to (d) Western Railway has brought
out 5,000 copies of April 1978 issue
ef their Suburban Time Table in
Hind: Adequate publicity through
Station Notice Boards is being given
Central Railway has nat published
suburban tume tables in April, 1978
and at the time of bringing out the
next edition, Hindi version will also
be published and adequate publicity
will be given,

wrrage st wxre & diw gw T
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Electrification of Pathaull Rallway
Station

2175. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Electrification ot
Railway Station Pathaull on the Agrs
Fort-Bayana Section of the Western
Raliway was approved and money
sanction for it;
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(b) whether this money was divert-
ed elsewhere and the Station atill re-
mains unelectrified, and

(c) it s0, when the work is likely
to be taken m hand and completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR! SHEO  NARAIN) (a)
Pathauli station was approved for
electrification during the year 1974-
75 The electnfication of this station
was subsequently dropped due to
paucity of funds and enough trains
not gtopping at the station during
mght hours

(b) Yes Station remains unelectri-
fied

(c) There 1s no programme for
taking up the work immediately since
this station 1s not fulfiling the mini-
mum requirements for electrification
As per extent norms for electrification
at least two trains should halt dur.
ing night at the station and electric
power should be available at reason-
able rates

Carriage Staff for Coaching Trains

2176 SHRI SUDHIR GHOSAL
Will the Mimister of RAILWAYS be
pleased to state .

(a) whether it 15 a fact that the
number of coaching traing to be dealt
with by carriage staff hag been in-
creased 100 per cent during the last
28 years without corresponding in-
crease in the staff,

{b) if 3o, what steps are being taken
to augment the staff to ensure safety
examination, and

(¢) whether the full complement of
carriage staff are available at Waltalr
Marshaliing Yard for examination of
#00dy trains at this yard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
No, On each Railway additional staff

in the Catriage/Wagon Depots s
taken on the basis of extra work-
load involved

(b) Does not arnse

(c) Yes, adequate staff has been
provided

Railway Labour Tribunal

2177 SHRI SAMAR MUKHERJEE
Will the Minister of RAILWAYS be
pleaseq to state

(a) how many 1ssues have been re-
ferred to the Railway Labour Tribu-
nal, and

(b) what are the i1ssues and who
are the parties to the disputes?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN) (a)
and (b) The following eight 1ssues
were referred to the Railway Labour
Tribunal, 1969, the National Federa-
tion of Indian Railwaymen and the
Railway Board being parties to the
dispute

(1) Night duty Allowance should
be calculated at 1-1/2 times the nor-
mal rate of pay to all employees per~
forming duty at night irrespective of
their classification under the Hours of
Employment Regulations

{2) In respect of workshop staff

(a) all vacancies, which occurred
since the introduction of the incen-
tive scheme should be filled up,

(b) proper proportion of skilled
semi-skilled and unskilled staff
should be maintained and other
measures teken to ensure adequate
scope for promotion to the semi-
skilled ang unskilled staft,

(c) the posts of supervisory staff
in the mechanical workshops should
be redistnbuted amongst various
grades in conformity with thewr res-
ponsibilitiey and an adequate chan-
nel of promotion should be provid-
ed for them
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(8) Casual labour on the Railways
should be paid wages at the rate of
1/30th of the mummum of the time-
scale plus apropriate  Dearness Al-
lowance applicable to the correspond
ng categories of staff in regular emp-
loyment in the Raiways

(4) The dispanity between  the
hourg of work and annual gazetted
hohdays at present prestiibed for
clerks at railway itations sheds and
depots on the one hand and those
prescribed for clerks in admmistrane
offices on the other should be remov-
ed by granting the former the privi-
leges available to the latter If this
1s not possible, the former should be
monetary compensated for the extr:

hours and days of work done by
them

(5) The present Houis of Employ-
ment Regulations which govern hours
of work, periodic rest and overtime
in respect of railway staff, other than
those employed in workshops, falling
under the defimtion of ‘Factoties’ in
the Factories Act should be comple-
tely reviewed

(6) All gangmen 1n the Civil En-
gineering Department of the Rail-
ways should be granted an Arduous
Duty Allowance of Rs 3 per month

(7) The scale of pay of gangmates
in the Civil Engineering Department
of the Railwave should be raised to
the skilled grade Along with this
the scale of pay of kevmen and head
trolleymen of the Civil Engineering

Department should also be suitably
enhanced

(8) The scale of pay of all running
staff should be enhanced

2 The following flve 1ssues were
referred to the Rallway Labour Tri-
bunal, 1971, the All India Railway-
men’s Federation and the Railway
Board being parties to the dispute
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(1) Al categories of staff, including
running staff who are disqualified for
their duties at their prescribed perio-
dical medical examinations o1 other
medical examinations should be pro-
vided alteinative appomntments with
all their emoluments, 1e, pay, dear-
ness allowance and running allowance
protected Their promotion prospects
should also be ensured

(2) The pattern of the authorised
scales of pny was generally based on
the comiination of the prescribed
scales with the appropriate dearness
allowance In  respect of running
staff, while dearness allowance ap-
piopriate to the scales was added to
the prescribed scales the dearness al-
lowance which was legitimatelvy due
on pay plus running al owance Wwas
not taken into account Therefore the
authorised scales of running staff
should be so changed as to reflect
the cominnation of piescribed scales
of pay and the dearness allowance due
on pay plus running allowance

(3) The break 1in service in the
cate of the Social Guides on the ex-
E P Rallway, who were absorbed mn
othe; categories for which they were
considered  suitable after a  shart
break should be condoned for all
pui poses

(4) On account of the contraction
of cadres after the introduction of
the incentive schemes in workshops,
promotion prospects of workshop staft
have been adverse y affected There-
fore, the pre-existing promotional
prospects must be preserved by re-
taining the pre-existing number of
higher grade posts through a scheme
similar to the ‘shadow’ posts schems
which has been introduced in  res-
pect of units affected by computerisa-
tion

(5) The number of posts of Mist-
ries in workshops and loco sheds Is
inadequate The number of Mistries
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in the workshops should be so fixed
that the men supervised by each Mis-
try does not exceed 10 Switable mo-
dification in the existing yardsticks
sn respect of loco sheds 1s also  re-
quired

Survey into Profits made by Muiti-
national Companies

2178 SHRI S S SOMANI will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(&) whether Government have con-
ducted any survey to find out the
percentage of profits made by multi-
national companies, which are selling
consumer items like tooth paste, tooth
brush, telcum powder and chocolate

(b) it so, the details thereof, and

(c) what steps Government propose
to take to compel these compames to
reduce the prices of these consumer
goods?

THE MINISTER OF LAW, JUS-
. TICE AND COMPANY AFFAIRS
. (SHRI SHANTI BHUSHAN) (a)
and (b) The Department of Company
Affairs has not conducted any special
survey to find out the percentage of
profits made by multinational compa-
nies which are selling consumer items
like tooth paste, tooth brush, talcum
powder and chocolate However, a
study has been made in this connec-
tion to ascertain the percentage of
profits made by the branches and sub-
adiaries of such multihational com-
Tanies operating in India There were
9 subsidiaries and 2 branches of
foreign companies engaged in the ma-
nufacture of tooth paste, tooth brush,
faleum powder aad chocolate during
1976-77 Of these, the relevant data
for ane branch are not available The
tota] aggregate profits before tax as
! perventage of assets and of turnover
o the 9 subsidiaries and 1 branch

taken together for the last three years
are as under -

Year Profits Profits
before tax  before tax
as pereen- as peroens
tage of tagr of

totai tirn \er
asaete
197475 16 2 g 2
1075-76 18 1 8 5
1976 77 . 2.1 10 q

(c) Department of Company Affairs
does not deal with price control
However, it has been ascertained from
the Mumstry of Industry that
consumer items hke tooth pastc, tooth
brush, talcum powder and chocolate
are not subject to any price control
and therefore, the question of com-
pelling the manufacturers of these
items to reduce their prices does
not arise

Number of Estimators on South
Eastern Railway

2179 SHRI SIVAJI PATNAIK
Will the Mimister of RAILWAYS be
pleased to state

(a) the total number of Estimators
physically working in Civil Engineer-
ing Department in South Eastern Rail-
way pay-scale-wise,

(b) total number of Estimators 1ssu-~
ed confirmation orders pay-scale-wise,

(c) total number of estimators not
vet confrrmed gay srale.wite and

(d) the reasons for non-issue of
confirmation orders to such Estima-
tors?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
to (¢) A statement is attached

(d) Due to non-availability of per-
manent posts confirmation could not
be ordered Prowvisional confirmation
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orders have been issued to 51 estima-

tors more as under:

Rs 550750 5
R« j25—~700 35
R 330— 6o 1
Statement
G ad~ Towal N> No
N» of con- ver o
estim2-  firmed  be con
tors firmed
R 700 —gun 29 5 4
R: 530—750 79 2 5R
R« 425—700 49 53 ofi
Rs 330 =50 74 ) 1og

Late Running of Trains due to over-
aged Rolling Stock

2180 SHRI ROBIN SEN Will the
Minister of RATLWAYS be pleased
to state

(a) is 1t correct that Jate running of
trains services 15 mainly due to in-
creased use of over-aged rolling stock
and sudden increase in runming of
special trains,

(b) is 1t correct that required parts,
stores inventories are not available as
certain types of rolling stock are now
obsolete and there is no further pro-
duction;

(c) 1t so, has 1t increased the woik-
load on all categories of rmlway wor-
kers engaged in maintenance and re-
pairs of the said rolling stock; and

(d) it so, what steps the Govern-
ment is taking for augmenting the
staff strength to avoid late running of
traing?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN)- (a)
No
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(b) No,
(c) and (d). Do not arise,
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World Bank studies of problens of
Indian Rallways

2182 SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
RAILWAYS be pleased to state;

() whether the World Bank had
studied the problem of Indian Rail-
ways any time during the past 10
years,

(b) what were the main conclusions
of the report or reports; and

(¢) whether coples of the reports
would be placed on the Table of the
House?

THE MINISTER OF STATE IN

MINISTRY OF RAILWAYS
(SBHRI SHEO NARAIN): (a)
In connection with different Railway
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Credit Projects financed by the World
Bank/IDA, Bank Missions have been
visiting Indian Railways from time to
time, During these visits the Bank
Missiony have acquainted themselves
with the working of Indian Railways
and have identified areas where Bank
assistance could be useful. However,
no specific study of any railway prob-
jem was entrusted to the World Bank.

(b) and (c). Do not arise,
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Acoumulation of Steck of Caprolactam
at Gujarat State Fertilisers Company

2184. SHRI F. P, GAEKWAD: wWill
the Minister ¢ PETROLEUM CHE-
MICALS AND FERTILIZERS be
pleased {0 stale®

(a) whether it is a fact that there
is a huge accumulation of stock of
caprolactam at the Gujarat State
Fertilizers Company’s plant;

(b) whether the price of GSFC’a
caprolactam is more than the imported
caprolactam which compares favour-
ably in quality;

(c) if s0, what is the price differ-
ence; and

(d) in view of above, GSFC does
not propose to reduce its price o bring
it on par with the imported goods?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N, BAHUGUNA): (a)
Yes. Sir.

(b) and (¢). The difference bet-
ween the price of GSFC caprolactam
and that of the imported product is
very nominal.

(4) Does not arise.
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Oceupancy in Summer Speciais

2186 SHRI S. R DAMANI Will the
Minister of RAILWAYS be pleased to
state: .

(a) how many summer specials were
run hrng ™= seaiva Ly tho Indian
Raways and what was the average
occupancy In each zone,

(b) whether 1t is a fuct that the spe-
clal train  hetween Delbi Subzimandi
and Ahmedabgd on 22nd May, 1878
started with only about two dozen 1st
clagg passengerg in three coaches and
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not a single passeuger fn all the 2nd
class coaches and that the latter ran
almos; empty throughout its 32 hours
journey;

(c) whether it was also a fact that
most of the staff at the inlerinediate
staticus had nn advznc: knnawicdge of
this train, and

(d) if so, the full facts thercof and
the reasons the administration’s slack-
ness in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) A total of 1173
special trains were run during the
summer of 1978 on Indian Railwayi.
The average occupalion of these spe-
cials ranged between 30 per cent to
114 per cent

(h)y Yes This train was voorly
occupred

(¢) No
(d) Doeg not arnse

Cooking Gas Comnection on Foreign
Exchange

2187 SHRI AHMED IIUSSAIN, Wilt
the Minister of PETROLEUM, CHEMI.
CALS AND FERTILIZERS be pleased
{o state:

(a) 18 there apy provision to give -
fresh cooking gas connection to the
persons depositing foreign exchange
or foreign exchange eatrners,

(b) if not why a major portion/
quota of fresh gas connection should
not be distributed in the above manner
and when a decision will he taken to
this effect;

(¢) have Government any scheme to
assist and issue gas connection to the
T.B cases on priority basis; and

(d) kindly give the defails on whick
there is a reservation to issus fresh
gag conneciion on priority basis?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (8}
No, Sir,
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(b) It iy not rossibie to sllot Ligue-
fled Petroleum Gas (copk 0 gas) ¢.n-
nections in foreign
exchenge, mter ulia, tor tne following
reasons:—

(i) the demand for LPG is far in ex-
cess of the avallability of the product
at present Substantial increace in
availability of the product is expected
only from 1930,

(1) the amount required for secur-
ing a gas connection 18 only about
Rs 300/ whch, i ferms of foreign
exchange, is negligible; and

(m) after prowiding imtial LPG
connection the oil companies bave to
supply refills of cylinders which 15 a
recurring liability.

(¢* No, Sir.

(d) There is no reservation, as such
in granting LPG connections. How:
sver, connections are generally given
on priority to M>mbers of Parli 1t
and Swte Legsiatures, other ViPs,
forenn ¢ (mtiics cuses of hordship,
commercial contacts, Government Or
ganisa-fons/ Institutions, etc

Electrification of Railway in Kerala

2188, SHRI VAYALAR RAVI: Wil
the Min ster of RAILWALS be pleas «
to state

(a) whether the Railways made any
negotiation with the Kerala Govern-
ment for the availability of electricity
at cheaper rate for the electrification
of Railway line in Kerala;

(b) it so, the outcome of the discus.
sion; and

(c) how far Railway proceeded in
the electrification of railway line
between Trivandrum snd Trichur?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHED NARAIN): fa) and (b). The
Kerala Government have aoffered to
supply power at their industrial tasfi.
This was negotiated with the State
Government. They have not agreed
to reduce their rates. It has, however,
been suggested that the project report
for electrification, for which survey
has been carried out, may be prepared
with two alternatives, viz,

(i¥ povrer being made available at

their standard commercial
tarift;
(i) power being made availgble

at the rates at which the
scheme could be made finan-
cially justified.

(c) The scheme has not yet been
sanctioned,

Allegeq protest against ‘veleased seats’
in Traln

2189. SHRI R. D, GATTANI Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether there has been a pro-
test against the ‘released seats’
arrangement or not;

(b) what is the justification of allot~
ting the so called ‘released seats’ after
8 P.M. to thurd persons when charges
for the same have already been paid
by passengers who have not completed
their journey:

(c) will Government realise that
the allotment of the so called ‘released
seats' according to the present practice
not only causes undue inconvenience
to passengers of second class but is
also responsible for the thefts comwnit-
ted in the reserved compartments for
second clasg because the new incomers
are generally of shorter distance; and

(d) whether Government will
abolish the ‘released szeats’ arrange-
ment very goon?
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THR MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) A few sugges
tions for discontinuing the practice ol
allotting the seats in secand class 2-tier
sleeper coaches released by the pas-
sengers holding reservation for sieeper
berthg during night hourg (21 00 hours
to 600 hours) have been recelved by
the Railway Administration.

(b) As per extant rules, passengers
holding reservation for a sleeper berth
in second class 2-tier sleeper coaches,
are provided with sleeping accommo-
dation on upper berth from 21 hours to
6 hours and sitting accommodation
dunng the rest of the period In the
context of limited reserved accommo-
dation available particularly in im-
portant Mail/Express trains and the
heavy demandg for such accommoda-
tion the system of utilising the releas-
ed seats during night hours, cnsures
maximum utilisation of available ac-
commodation ang affordg the facility
of travel in reserved accommodation
to g larger number of passengers

(c) and (d) There is no inconven:-
ence to passengers with the present ar-
rangement ag these coaches gre man-
ned by a Travelling Ticket Examiner
It bas, however, been decided not to
manufacture such coaches in future

Dritling in Baramurs strusture of
Tripara

2190 SHR! SACHINDRALAL SIN-
GHA Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state

(a) whether it 55 a fact that the
dnling in Baramura Structure of
Tripura by ON.G.C, has been aban-
doned or delayed;

(b) if not, the detslled ressons
or;

(c) the details of the work done up-
to-date in this structure; and o

(@) the action taken for work to be
completed during the current year?

AUGUST 1, 1978

Writien Anewery 72

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR] H. N. BAHUGUNA): )
and (b) Ailthough there have oeen
numerous complications in drilling of
the wells on the Baramura Structure
of Tripura due to difficult sub-surface
conditions, abnormally high pressures
and frequent gas cuttings, further
drilling has not been abandoned by
ONGC on this structure

(c) Geological mapping of the
Baramura structure was started by the
ONGC in 1962 and completed by 1968,
Based on the geological work the
ONGC has so far completeq drilhng of
4 wells on this structure The first
well wag completed ag a gas well n
1800 metreg sands In order to ostab-
Lish the commercial potential of the
gas show obtaineqd in this well three
more wells have been completed and
are presently under production testing.

(d) The drilling work by the ONGC
in Tripura is ot continuing nature
Apart from carrving out the produc-
tion testing of the three wells already
completed on the Baramura structure,
drilling of another deep well on this
structure is also proposed to be taken
up during 1978-79

Proposal to set up an Unit of IDPL in
Rastern Indiy

2191 BHRI SHAKTI KUMAR SAR-
KAR' Will the Minister o2 PETRO-
LUM, CHEMICALS AND FERTILL.
ZERS be pleased to state:

(a) whether Indian Drugs and

ticals Limited had proposed

to set up a unit in Eastern India for

the manufacture of bulk drugs and
forumlations;

(b) if 2, the details of the proposal;

(c) the details of the action taken
up to date regarding thiy proposal; and

(d) reasons of delay for taking dec-
sion regarding this propoml?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA) (a)
to (d) Indian Drugs and Pharmaceu-
ticals Limited have a tentative proposal
to set up a umt in Eastern India ior
the manufacture of bulk drugs and
formulations The question whether
a new public sector unit would te
established or in the alternative, ex-
pand and consolidate the facilitie:
available in the newly formed under
taking of M/s Smith Stanistreet Phar-
maceuticalg Limiteq and integrate
these with facilitieg of such other drug
units gg have come or may come unaer
Government control 1n future will be
examuned in due course

Complaint against works done by
ON.Q.LC. in the West Bengal

2192 DR BLJOY MONDAL: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) whether his Ministry received
any complaint about the various
aspects of exploration activities of the
ONGC 1n West Bengal;

(b) if go, the details of the com-
plaint and the names of the persons
involved, and

(c) the action taken up to date in
this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAHUGUNA): (a)
Yes, Sir.

(b) and (¢). A large number of
Members of Parliament had mede the
complaint that the exploration for oil
and natural ges was not being proper-
ly conducted by the ONGC in West

Shri Chiita Basu and Shri
Kalyap Roy had given me a memoran-
dum dated 22-3-1078 from the ONGC
Workmen’s Association in this regerd.
Shri Dinen Bhattacharyya and a num-
ber of other Membery of Parliament

had sent to me g representation from
the ONGC Employees’ Association
Calcutta, 1n which various allegations
of improper driling by the ONGC mn
West Bengal were made, ang it was
demanded that an impartial enquiry
be instituted into the irregular and
willful o1l well drniling by the ONGC
in West Bengal The detailg of these
complaints were mainly as follows —

(1) The Headquarters of some geo-
physical fielq parfies which are pre-
sently located at Calcutta, should rot
be shifted to Mozenga in Assam as
was proposed to be done by the
ONGC management as that would
adversely affect the welfare of these
field parties personnel and would
also survey incurring of substantial
additional expenditure in creating
the necessary infrastructure such o8
housing etc at Mozenga.

(i) Varioug experts, both foreign
and of the ONGC have expressed the
opinion from time to time, that the
West Bengal Basin is hghly pros-
pective for finding of oil and natural
gas and yet nothing has so far Heen
found, which 15 mainly due to the
irregular and williul oil well driung
done by the ONGC n the area.

(1) Wells have not been drilled
upty the targeted depths and suffi-
cient deep dnling hag not been
done.

(iv) A number of locations al-
ready released such as Barasat and
Patrasar etc, have not been taken up
for drilling.

(v) The well at Bakultala was
drilled with a reduced targeted
depth of 3,500 metres (instead of the
recommended 4,500 metres).

(vi) Only shalllow wells have been
drilled on the Galsi structure.

(vil) Locations at Bodra No. 3 and
4 were cancelled and drilling of the
location at Lakshmikantpur was
given up in preference to Diamond
Harbour,
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(viif) Targetted depth of the locs-
tion gt Diamond Harbour wag first
fixed st 8,000 metres but later on
the target depth was reduceq ¢o 5,500
metres and was further reduced to

4,500 metres. There was also delay
in the spudding of the wel! at Dia-
mond Harbour.

(ix) In gpite of the fact that a lazge
number of locations released for
drilling in West Bengal have not
been taken up. six high power
Romanian rigs were being kept idle
in the western region.

(x) In the off-shore Bengal B.«n
after the expiry of the contract with
M/s. Carlesberg no further work has
been done by the ONGC,

2. The matter has been examined
carefully and enquiries into the
varioug allegations a5 mentioned above
have been made It may be point-
ed out that the entire Bengal Basin,
because of its deltaic nature, is con-
sidered to be of interest from hydro-
carbon exploration point of view and
it is in this context that opinions have
been expressed from time to time
about its being highly prospective.
However, it has t0 he noted that the
deltaic character of the Bengal Basin 14
somewhat complex and different from
deltaic Basins in other parts ot the
world, where hydrocarbons hove been
found. A large amount of exploratory
work hag already been done in this
area, firstly by the Indo.Stanvac Pet-
roleum Project during the period 1040
to 1960 and then by the ONGC since
1963. Apart from conducting svystema-~
tic geological and geophysical surveys
the Stanvac Company drilled 10 wells
fairly evenly distributed over the
Bengal Basin, a Iarge number of which
were deep wells. But no commereial
accumulation of hydrocarbons was
found in these wells, The ONGC has
also so far drilled 4 wells, but except
for the gas show in the first well at
Bodra, no commercial accumulation of
hydrocarbons were found in any of
the other wells. Besides, two oxplora~
tory wells on fairly Jarge prospective
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structures in the off-shore area drilled -
by the foreign contractors were aiso
found to be dry. In fact, seiamic sur.
veys conducted with latest techniques
indicate the absence of large struc-
tures favourable for commercial ac-
cumulation of hydrocarbons in the on-
land portion of the Bengal Basin It
15, therefore, difficult to hold the \jew
that the failure to discover any oil or
gas in West Bengal so far has been
due to the irregular oil well drilling
done by the ONGC,

3. In regard to the shifting of the
headquarters of the geophysical field
parties from Calcutta to Mozenga m
Assam, the ONGC is being asked to go
into full details of the problem again.

4 The posilion in regard to the other
allegation briefly 1y as follows: -

(1) Reasons for not drilling deeper
beyond 5 Kms.

Most of the objects of interest are
at depths less than 5 kms The latest
assessment report submitted by the
Indo-Soviet team also support, this
view ag the major part of the prognos-
ticated reserves lies in the depth
range 3000-5000 metres

(1) Reasons for not drilling wells
upto the targetd depths,

Except for Bodra well No. 1, the
three other wells drilled by ONGC.
namely, Bakultala, Galsi-2 and Galsi-3
reached the targeted depths.

(iif) Reasons for profecting the well
at Bakuitala to a depth of only
3500 metres after conducting seis-
mic survey with detail seismio-
graphs.

The mapped structure at Bakultala
is reliable only in the upper part of
Pliocene at a depth of about 2000 met~
res. The data quality at Miocene level
(4000 metres) is not as good as at
the Pliocene level. Moreover selsmic
data obtained at the Miocene level
with digital seismo graphs shows no
structure existing at this Jevel
Hence Bakultala No. 1 was releas-
ed to g targetted depth of 3500 metres
to test the Pliocene sediments,
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¢iv) Reasons for the Canceliation of
locations Bodra No 8 and 4 and
keeping 1 abeyance of the releas-
ed locations Lakshmikuntpur
No 1L

Bodrgy Wells No 3 and 4 wete can-
celled because of the unfavourable
resulis obtained in the dnling of
Bcdra well No 1

The reinterpretation of the Diamond
Harbour (tructure was comoleti § after
Lakshmikantpur Well No | was re-
leased by the Calcutta Expliration
Group~-Lakshmikant pur No 1 1s on
the northward extension of the Bakul-
{ala structure The structural conds
tions and the level of the uiamond
Harbour stiucture are hetic than
Lakshmikantpur The Diamcn}] Har-
bour well 15 located i1n an cntirely
different tectonic zone and by dniling
to over 5 kms most of the objective e
Neogene and Paleogene can be tcited—
for the same depth gt Lakshm.cantpur
1t may not be possible {o test all ob-
jectg of the Neogene sediment

(v) Delay n spudding the D r
Harbour well and reasonsg for
modifying the targeted depth from
€ kms, to 5kms.

The targeted depth of Diamond Har-
bour well 15 52 Kms which f riquired
can bg deepened to 55 km Delay 1n
spudding the well was due to late
arrival of imported casing pipes How-
ever, while landing the 18-5/8" casing,
the casing parted and bukled The
casing was repaired in situ and normal
driling was retarted on 21-3-1978

The Diamonr Harbour well has
reached a depth of 2500 metres and
the 13-3/8" casing has been success-
fully landed in the well,

(vi) Redsons for releasing and dnliing
shallow wells at Galsi when the
interested objects are deeper than
5 kms in the bain

The total gedimentary thickness in
the Galsi area upto the Raimahal trap

is around 1200—1300 m The depth to
the crystalline basement is about
2500 m Galsi-2 was released to test
al] objects upto the Raymah:l trap
(encountered at 1238 m) in the well
Galsi.3 was released to know the
lithology and prospects of Gon.wana
sediments which he below the Rar
mahal trap Crytalline basement at
thig well was reached at a acuth of
2483 m

(vnn) Reasons for keeping 6 Nos. of
hwgh power Rumamwagn rigs in the
Western Region.

There are no high powe ed Ruma-
nian nigs idle 1n Western Rego: A
number of 4 LD Rtmaman rigs cap-
able of diilling upto 3500 m have been
laid off in the Weste.n Region These
are old rigs of more than 15 years
service age 1n India

Work by ONGC in North Eastern

Region States

2193 SHRI M A HANNAN ALHAJ
Will the Mnister of PE1ROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(2) whether the ONGC has prepar=
ed a plan for work in the North
Eastern Region States during the 6th
Plan period,

(b) 1f g0 the details of the plan and
the work done by the ONGC upto date
m thig region, and

(c) the result achieved and details
of the prospect in this region?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
2ERS (SHR1 H N BAHUGUNA) (a)
Yes, Sir

(b) As per this Plan during the next
five yearg period of 1978-79 to 1932-33,
the ONGC plans to drill 489 5 thousand
metres and complete the dnlling of 141
wellg in addition to producing 1182
million tonnes of crude o1l and sale of
about 336 mullion cumc metres of
natural gas from the North Eastern
Region States

So far the ONGC has dnillcd a totl
of 1061841 metreg and completed 314
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wells jn this region in Assam, Megha-
Jays, Tnpura and Nagaland till the
end of June, 1978.

(c). As a result of the Jdriling and
exploration work, the ONGC has been
able to establish a total ¢! about 49
rullion tonnes of imtial recoverable
reserves of crude oil and ahout 10080
milion cubic metres of natural gas in
thig region mainly in Assam Besides,
the ONGC has so far producea a total
of about 64 million tonnes of cruue
o1l from there upto 30th June, 1578

Drilling for Oil in Tripura by
Bangladesh

2194 SHRI KIRIT BIKRAM DEB
BURMAN: Wiil the Minist*r of PEi-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state

(a) whether working on the results
of the geological surveyg in Tripura
with regard to presence of rich o1l
reserves, the Bangladesh Government
have already undertaken massive dril-
ling operations near the sites identified
for the Oil reserves, across the border;

(b) whether it 18 a fact that 1f
Bangladesh Government strike upon
and exploit the ofl reserves on that
site, it will adversely affect and may
even empty the resources on this side
of the border, and

(¢) the reasons for the slow pace of
explorations in Tripura areas?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N BAHUGUNA): (a)
Presence of oil ressrves in Trioura has
not yet been established by the ONGC
We have no information regarding the
Bangladesh Governments activity in
this regard across the border.

(b) No, 8ir. The structuras in
Tripura area being explorey by the
ONGC ape well within the Indian terri-

tory.
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(c) 7The apparent slow pace of ex-
ploration by the ONGC in Tripura has
been mainly due to the remoteness of
the area and difficult sub-surface con-
ditions and high pressureg enrountered
in the drilling of the wells in that area

Appointment of Sabstitutes frv
mﬂwuy.

2195 SHRI A K ROY Wil the
Minister of RAILWAYS ve pleasad to
state

(a) whether he received the repre-
sentations dated 13-6-78 and telegrams
dated 10-8-78 from two persons regard-
ing indefimite Hunger Sinike before
Divisional Superintendent, Dhanbad
E Rlv for social justice m the matter
of appointment of substitute in Rail-
way,

(b) if so, the details of these cases;
and

(c) action taken by Government to
redress their just demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (v The in-
formation is being collecteqd and will
be laid on the Table of the House,

wrgwr ok @aw & avw s

2196. Wt Wrefwré wreo Wit :
FaT Xt T o AT oY oy 8 fiw -

(%) %41 svEIT &Y v § O
et Tl 2w & forwe e wet
¥ a7t €1 & av Fre & ol wge
wiyr adr §, forgits wfeorrersy wroren
W arw A wre W Wl mfe
oy

(O sagafdgptodintd
€& W 7 wroi) gwwre g § Wieew
frd ww W< o ware S & atw
‘tmﬁvtu Atk ¥ yrf grft Yy
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(w) war T wee oY goaT ¥ fog
X ¥ 7 WYy R w1 vany § i
£4%T ®1d WA wTAYE § WE B ¥
@ & g w% frar siy ?

T s ¥ e AW (ot fam
maaw) : (7)) AIoEm WE EwA
¥ qrg frarfr< 89/7-8 a7 AFw AX
& Fav fafwa g 70 13201 ww-Femre
art 3 20" WE w7 A7 § WIT o
armsaa  gErdt aAr o fandt &
fry qafa &1 #frw, xo dor & 355
foreft iz (14 x%) ¥ fagw wkfew
T3V ¥ A7 13/14-7-1978 WY OF
®! 7Tl A WY wgagd A@ w1 W 9
&Y 517 7§ Ay AT OF WYX JRT AT |

(=) arw Y oy & afomransy
wrorer wgv w1 foadr afa g€, W
AUTAT 1 THET WA AL Y wfew,
AT QYA WURRT § 17-7-1978
1t afes Wk & woAA"Aw & AW OF
DA LUK ER 28 CREUR I RE S L)
v & W & falr wae fear )

() & g & Frwmw @t &
eqrii faeare A sravaver & wag
T WA I wTw-qeETE Y Wy Y
81 gy wrwqvary K wmz f Wk
fiey foorm oy wiberr )

Selection of Rallway Persobme]

2197. SHRI DAYA RAM SIIAKYA:
Will the Minister of RAILWAYS be
pleased to refer to reply given to Un-
atarred Question No 9732 on the oth
May, 1978 and state

(a) reasonyg for not replymng item-
wise the questions raised and will he
do the same now;

(b) reasong for irregularities com-
mitted in non-observance of para

82

216(d) of the Indian Railway Estab-
lishment manual and G M (P)/N.E
Rallway Gorakhpur poliey circular No.
E/301/30/4/20/15(41) dated 25-1-72
regarding fleld of elgibility and
announcement of the results of the
selection,

(c) reasong for non-publishing of all
the 16 nameg 1mtially as required
under rules and expansion of the panel
after 1 year 11 months without de-
reserving the Scheduled Caste and
Scheduled Tribe vacancies instead of

holding fresh selection for the addi-
tional posts, and

(d) will the Minister institute an
enquiry mto the circumstances for
selecting uneducated, non-technically
qualified junior most persons in viola-
tion of the manual provisions?

THE MINISTER Of L1ATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) The replies were
given in g narrative form as the Ques-
tions were inter.connected

(b) No irregularities have been com-
mitted

(c) Efforts are always made to fina-
Iise the selections early but delays do
occur in some cases for one reason Or
the other In this selection one of
the candidates was involved in a vig~
lance case. When he was exonerated,
his name wag included in the final
panel containing the names of 14 per-
sons as against the requirement of 20
persons which was the contemplated
size even at the beginmng The list
of six names earlier announced was
only provisional and when selection
was finalised sixteen persons were
found suitable The Scheduleq Caste
candidates did not get the necessmy
qualifying marks in the selection. The
vacancies reserved for Scheduyled

Castes have not so far besn de-reserv~
ed

(d) Does not arise in view of the
reply to (b).
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W WY I3 & fay Xqq feanr
qufer weay § AT o goar WY =%
awr d ;WX

(w) war feafe & qare iy & fag
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Oommission-Bearers/Vendory iy
Service

2189 SHRI SOMNATH CHATTER-
JEE Wil the Minister of RAILWAYS
be pleased to state:

(a) how many Commission-bearers
or Vendors are in service for more
than 5 years, zone-wise, and

(b) how many of them have been
regularised in service, so far? )

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b) A

stat 1t 1s atiached

STATEMFNT

No of Cimmusaon No cut of them

Railway Bearers; Venders to be regulurised
with more than
5 year «¢1vi.c
Cenual 49~ 124
F ustern 1y 220
Northern 53 106
North Tastern 132 62
Northe st Trontier 2 ?
Sanithern 332 n26
South Gentral 1y 47
South Eastern 200 157
Western 1Ry 48
/ ~
o weiwifedt ¥ dma afwnt fear oy ¥ ¥y a9 (w9 ¥q7, ggd
wa1, werTE Fa, awayfe war aer
2200. s e frardt : W arar wA wifz) #71 wT Ad @) orar #
oY o aard ¥ g v7 fw

(%) ®r W9t ¥ ofastn w
wifeg, ot sffefon fawia &
wrw wRwrd Yifaew fawm & awe
Wi ¥ dx W gk
fegrdide ¥ ar¥ ©TE agr yraT, mE,
wd wd, e sy, e
afiery iy wift anaw sdwrdy
ghnfas & & fwx  ofent af &
L1o U A

(w) w1 dwa o ofgar 7 frad
¥ wroo o duk wdarfa & & ufgsor

" 7§t IR A 7 A af My
(aww fozd, fassil ofr @t F
faer &t ifirar whwey fafer & srorems,
wtere wfyn wifer ¥ gavinar €t e,
=HaTY, T wAwy  a-wtaw afv &
g & ey, T aled © fg
sfrs ofw & fmm A fe Wi
Ry 1 oy & shifvaw & fe
grfz) o IAETd Y &, Wik

() afeer, @ g wdwf §)
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(i) tod w7 Bk N Wwor
wrRATE & w d 99T § Ay o3 faw
avfr fear amir iR @At W
THATH qqx N f wad g7 ey
t & gvew vt & qfer @ el
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& ot & ot oz =rwnd £

(i) g% qvamy dx W w
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¥ Aeqr wY watr § avy & @t
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 (v)wet ok sPcivrne & fod damr
fa 7 3hew re-<zTe ¥ w9 F 5w

Crimes on the Rallways

2203. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the Zone-wise latest
position of crimes by standard classi-
fication on the Railways and how does
it compare with the previous year
(corresponding period);

(b) what special measures have
been taken/proposed to be taken to
deal with crimes on Indian Railways
sffectively; and
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‘{c) whether QGovernment . have
identifieq highly crime prone areas on
Indian Railways and details thereof
with measures taken to deal with
the problem in those areas in parti-
cular?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢). The in-
formation is being collected and will be
Iaid on the Table of the House,

Revaluation of Hindaleo'y Fixed
Amets

2204. SHRI P. K. KODIYAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Birlaz have revalued Hindalco's fixed
assets from Rs. 14 crores as shown
in their last balance sheet to Rs, 66
crores in their latest annual report;

(b) whether it is also a fact that
they have shown annual depreciation
to be Rs, 8 crores in place of Rs 2
crores as shown in the last bhalance
sheet;

(¢) whether this is a move aimed
at extracting several times more com.
pensation than what has  actually
been invested in the company in the
event of its take over; and

(d) if so, what is Government's re-
action thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a)., Schedule
G pertaining to the deteila of fixed
assets attached to the Ralance Sheet
of Hindustan Aluminium Corporation
Itd, as on 31-12-1877 shows an addi-
tion of Rs. 61.72 crores to the gross
value of plant, machinery and equip-
ments on account of revaluation of
assets st current value ss on 1-1.1977.

() 'The Schedule referred to above
also shows an addition to Rs. 1118

crores to the total amount uf deprecia-
tion during the year 1977 as against
a corresponding amount of Rs, 2.81
crores added in the previous year
(1976).

(¢) and (d). Irrespective of the
company’s intentions whenever any
question of payment of compensation
arises all relevant factors, including
the correct value of assets, are taken
into consideration, for safeguarding
public interest.

Extension of Bakhiiyarpur-Rajcir Rail
Line

2206. SHRI BIRENDRA PRASAD:
Wil} the Minister of RAILWAYS be
pleased to state:

(a) whether Bakhtiyarpur-Rajgir
broad gauge line in Bihar State is
pr:poted to be extended up to Gays;
an

(b) the progress made in this re-
gard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b), The
field work of the Preliminary Eugineer-
ing-cum-Traffic Survey for cxtending
Bakhtiyarpur-Rajgir broad gauge line
upto Gaya has gince been completed
and the survey report j8 under finali-
sation. A decision regarding construc-
tion of this line will be taken after the
results of the survey are knowun and
also would depend upon the ivaflabili-
ty of resources,

Expert Commiitee Report of Pollution
threat o Taj

2207. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the expert commiftee
on the question of pollution threat to
Taj und other monuments did recom-
mend that various foundries, in Agra
and alzo the shunting yard etc., should
be shifted immediately;
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(b) 1if so, what action has  mnece
been taken in this regard;

(c) whether the Archaeological
Survey of India, in spite of the views
of the expert commuttee, still feel
strongly about the pollution threat
to Ta) and national monuments in
Mathura from the fast coming up
refinery outside Mathura; and

(d) 1f so the reasons for not pay-
ing any heed to the concern of the
Archaeological Survey of India?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTIL!
ZERS (SHRI H N BAHUGUNA)
(a) to (d) The Expert Committee on
the Environmental Impact of Mathura
Reflnery which included a represen-
tative of the Archaeological Survev of
India (ASI) also submitted an unanim
ous report to the Goternment in De-
cember 1977 ‘The report which inter-
alia deals with the iarious foundries
railway shunting yards and such other
sources of pollution 1n and around
Agra also 13 presently under considera
tion of Government

W gfranit & fog Jwam W
wiart

2zos.dimntm:mtw|

weft o v oY oy w3 fie
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Read Bridge over Railway Line In
Nagpur

2208 SHRI! RAJE VISHVESHWAR
RAO Will the Minister of RAILWAYS
he pleased to state

(a) is it a fact that Government
had promised to construct a road
bridge over the Railway line at
Pachpaoli 1n the heart of Nagpur on
the Gondia-Nagpur line, and

(b) if it 1s a fact when is it going
to be taken up for construction®

THL MINISTER OF STATE FOR
RAILWAYS (SHRI SHEO NARAIN)
{a) No

(b) Doeg not arise

O} Drilling Operation in Tamil Nadu

2210 SHRI A BALA PAJANOR.
SHRI K MAYATHEVAR-

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether it is « fact that Oil
exploration dnlling operations in
Tamil Nudu region are not  being
prosecuted with the intensity and
urgency commensurate with the po-
tentialities of oil find in that region,
and

(b) if 50, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N BAHUGUNA)
(a) No, 8ir. The ONGC has vonducted
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intensive geological and  geophysical
surveys in the Cauvery basin in Tamil
Nadu and Pondicherry Based on the
results of these surveys, 10 structural
wells and 13 deep wells have already
been driiled in the onshore part There
were shows of oti and gas in certain
wells but they were not of commercial
significance Further dnlling in the
on-shore portion of the basin would
depend upon the results of further sur-
veys which are in progress

In the off shore area also one well
was drilled bv the Assamera Group of
oil Companies which proved to be
dry  One off-shore well was recentlv
drilled |y the ONGC off the Karaikal
coast und driling of another well off
Pondicherry (oast 18 in progress

(b) Does not arise

Efficiency practices regarding Con-
sumption of Petrol

2211 SHR! K PRADHANI Wil the
Minister of PETROLEUM CHEMICALS
AND FERTILIZERS be pleased to
state

(a) whether it 18 a fact that the
Group which offers free consultations
to users regarding the consumption
of petrol has suggesteq certain effi-
clency practices to Government, and

(b) if so, the details regarding the
efficiency practices which have been
suggested bv this group and the reac
tion of CGovernment thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FPERTILI-
ZERS (SHRI H N BAHUGUNA)
(3) and (b) The Petroleum Conserva
tion Action Group (PCAG) formed by
the Coordination Committee for Con-
servation of Petroleum Products 18
conducting fuel efficiency studies in
selected industries using furnace oil
of 00 Kis and above per annum end
provides frew advice to such indus-

tries on fuel efficiency measures The
Group has, however, not suggested so-
far to the Government efficiency prac-
tices nor offered any free consultations
to users regarding consumption of
petrol. However the Group has made
an assessment of the effectiveness of
fuel savings deviceg in petrol driven
vehicles which have improved air fuel
mixture thereby resulting in better
combustion and fuel efficiency

So far the Petroleum Conservation
Action Group has studied fuel effi-
clency practices in 746 units consum
ing over 25 lakh Kls of furnace oil
per annum and has identified a sav-
ing potential of furnace o1l of 3 55 lakh
Kls The PCAG has received acknow-
ledgement of savings in furnace o:l of
91 800 Kls valued at Rs 9 18 crores per
annum on a recurring basis

The PCAG 1s conducting conserva-
tion studies m high speed diesel
(HSD) oil 1n 24 State Transport Under-
takings with the object of setting up
Model depots at the rate of one in each.
major State Transport Undertaking
Implementation of the recommenda
tions made during the diagnostic phase
studies 1n these undertakings 1s in
progress These studies have ident:-
fled a saving potential of 6 per cent
of the consumption of HSD in these
undertakings

In addition to the above other long-
term fuel efficiency measures such as
creation of a specialised cadre of fuel
efficiency engineers holding technmical
workshops and semunars on efficiency,
providing technical assistance to small-
scale unmits development of improved
designs of fuel combustion and moni-
toring eguipment etc. have also been
taken up

The PCAG has taken up Research
and Development Projects like develop-
ment of more efficient LPG (cooking
gas) stove better iighting appliances,
ultrasonic burners of tuel oug and con-
sumption of hght diesel o1l in lift

irrigation pump-sets.
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Un-manneg Level Crossing in Bihar

2212. SHRI ISHWAR CHAUDHRY:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) the number of un-manned leve}
crossings in the State of Bihar;

(b) the number of railway over-
bridges sanctioned in Bihar State
«during last two years; and

(c) the number of accillents at
-these crossings during the last three
‘years?

THE MINISTER OF STATE FOR
RAILWAYS (SHR! SHEO NARAIN)
{a) 1588.

(b) Two.

{c) 1975-76, 1976-77, 197778

7 4 ]

Reclamation of weed Lubricants

2213. SHRI C. K. JAFFER SHARIEF:
Will the Minister of PETROLEUM.,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are of the
view to have proper reclamation of
used lubricants;

(b) whether o large volume of
spurious and substandard lubricants
was finding its way into the market;
and

(c) if so, the steps proposed to be
taken to check the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZER8S (SHRI H. N. BAHUGUNA):
{(a) It is proposed to introduce a
scheme of registration with ithe Depart-
ment of Petroleum of units engaged in
refining of used lybricating ofls. This
registration would be on the basis of
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a detailed evaluation of the plan facili-
ty and technical capability available
with the unit for re-refining of used
ofl on a scientific basis. Re-refining
unitg would also have to obtain an ISI
certification mark before they become
entitled for regstration. Following
this, the major users of lubricating oils
in the public and private sectors would
be asked not to dispose off the used
eils by open auction but to limit its
sale to one of the approved and regis-
tered re-refiners.

(b) As far as distribution of lubri-
cants through the distribution net work
including retail outlets of the oil com-
panies is concerned, Government have
not come &cross any serious com-
plaints. The oil companieg are requir-
ed to enforce a scheme of discipline in
respect of their retail outlets and
dealers/distributors and are required
to conduct surprise checks, collect
samples and have them tested to deter-
mine whether ther -onform to speci-
fications. Sale of adulterated and sub-
standard lubricants ig attributable to
the existence of a number of units
which are neither licenced nor regis-
tered, operating in this business, and
marketing their products through their
own net work of distribution such as
barar traders/garage owners auto re-
pair shops/bus and truck fleet opera-
tors etc. The extent of sale of such
substandard and  adulterated lubri-
cants in various parts of the .ountry
is, however, not known.

(¢) The State Governments have
been, advised to invoke the powers al-
ready available with them under the
Indian Penhal Code and deal severely
with adulterators ot petroleum products.
Petroleum products are covered under
the Essential Commodities Act. The
instructions are being reiterated.

Some of the further steps being
contemplated with the objective of
minimising the circulation of spurious
lubricants are set oul belowi
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(1) Government propose to make
the use of the 1SI mark mandatory
for all manufacturergs of automative
oils, industrial oils and greases, The
detalls in this regard are being work-
ed out in consultation with the ISI
and other concerned organisations.

(ii) Stricter control has been pres-
cribed over allocation of feedstocks
for the purpose of lube manufacture.
The idea is to ensure proper ac-
countal of feedstock releases as re-
lated to the output of the end-pro-
duct.

(iii) The oil companies have been
asked to eliminate inter-mediaries
and prevent multiplication of agen-
cies engaged in lube distribution, so
ag not to weaken effective control by
the oil companies over their opera-
lions. They have also been asked
to increasingly take up direct sales
to ail the major consumers.

(iv) Oil companies have been ask-
ed to launch a major publicity drive
to bring about greater consumer
awardness of the need for procure-
ment of quality products from recog-
nised and established distribution
net work,

Newg regarding increase in Amsets of
Large Indusirial Houses

2214. SHR] G. M. BANATWALLA:
SHRI SHYAM SUNDER
GUPTA.:
SHRI MUKHTIAR SINGH
MALIK:

SHRI DURGA CHAND:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
{o state:

{a) whether Government's atten-
tion has been drawn to the press re.
ports appeared in Tle Times of India
dated the 8th July, 1978 wherein it
has been stated that a number of

1958 LS—4.

large Industrial houses have increas-
ed their assets by 50 per cent during
the last 3 years;

(b) if so, the names of such indus-
trial houses; and

(¢) what is Government’s reaction
in regard thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR!
SHANTI BHUSHAN): (a) Yes, Sir.
The report referred to is about the in-
crease from 1972 to 1975.

(b) Taking registrations under sec.
tion 26(2) of the Monopolies and Res-
trictive Trade Practices Act, 1969, as
the basis. a stat d giv-
ing a list of large mdustrm] houses
as on 30-6-1978 whose assets have in-
creased by 50 per cent or more from
the year 1972 to 1975,

(¢) The increase in assets should be
viewed in the light of the fact that the
MR.T.P. Act is not aimed at the pre-
vention of growth of undertakings as
such, but is designed to regulate their
expansions in various ways for ensur-
ing that there is no concentration of
economic power to the common detri-
ment. The provisions of Act are being
administered in accordance with the
guidelines laid down in the Act itself.
A High Powered Expert Commitiee,
appointed by the Government, is also
currently examining the various pro-
visions of the Companies Act ag well
as the M.R.T.P. Act to consider and
report on the changes considered neces-
sary in the MR.T.P, Act in the light of
the experience gained so far. Govern-
ment is also seperately considering the
question of further curbs to be imposed
on the Monopoly Houses. Decisions in
this regard, which will require amend-
ments to the two Acts mentioned
above,- will be taken after the receipt
of the report of the High Powered
Committee, which is expected by end
of August 1978.
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Names of the Large Industrial Houses whose assets have increased by 50%
Or more from the year 1872 to 1975.

Sl. No. Name of the Houwe S No. Name of the Heue
1. Birla 16.  Godrei
2. J. K Singharua i7. V.S, Dempo
s. Sandia 18.  Rallis
4 Ofl Indua 1. Madura Coats
[ Kurloskar 20.  Achok Leyland
6. Lasren & Toubre 2t.  Raunay Singh
7 Khatau (Bombay) 22 Nuwrosjee Wadia
8 Bhiwandiwala 23.  Salgacar
9. e 24 Jurdine Herderson
10. Mods 25 Obeees M. S
11, Mahindra & Mahindra ab Bi mbs Sububen
7 Baja) 27 Shaw Walace
12, T V S Iyengar Ja8. Goenka (K. P)
14 Dinlop 29. Swedich Match
18. Caltex
farlt ¥ WgTe we vk A it W (7) wy o wrew W iy ww
ewTe aad ot @ aver 9% arfant

2215. &Y €Yo qWo RN : -
I wofr gy wary O par ¥4 fe

(w) wn 2% 7w ¢ f Wgoys
oFT & ury wegare  (Tpamr) &
fd & dfrar onft § w7h weafivw
oYy $¥et & v agy ¥ A Pranfdi
® it & fewt i oy o frwd &
wTew firer fiwx et qwar g ;

(w) v ag oY we § fis wpmw
I wieh Fadt i R wew o
waTg dww W 20 fewnfecl ;
i1

weafar Her o ey & ved gy vy
aTere w1 fawre B v file o1 &
wfrre  qwats a1 wey et e &
el & SRTAT a% oy w7 §?

W odwrew § ww Wt (s
fore aremaw) : (%) 1-5-78 ¥ 41/42
sl it o ey w i W oy Wi
frwely iz o g 7T & e o1 ward fo
Niwm vy swc i mfr gy
3 mfyat s waframre & Trek wor off
£ 3 @ & gy o e
ST & eardy fusik gwloawe ¥ B
ot
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(w) vk & WAt aw
Tnd wrer w1 W w24 faw-
W & foml ¥ o 20 fewelex
e S Ay fadr o quelt &

(n)_ e

Shortage of Railway Wagons in
Andhry Pradesh -

2216. SHRI P. RAJAGOPAL NAIDU:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was any short-
age of railway wagons in the months
of May & June, 1978 in Andhra Pra-
desh to move rice, Jaggery and Man-
goes; and

(b) whether there is any delay in
unloading fertilizer from the wagons
during that period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
(a) Loading of jaggery. mangoes and
rice/paddy/other foodgrains (exclud-
ing wheat) on trade account f{rom
stations on South Central Railway,
which serves almost the whole of
Andhra Pradesh, registered an increase
of over 60 per cent during May and
June, 1978 as compared to the corres-
ponding months of last year. However,
outstanding indents for these commodi-
ties were higher than last year due to
increased demands.

(b) Yes,

Raflway Link to mmm

2217. SHRI P. KANNAN: Will the
Minister of RAILWAYS be pleased to
state;

" ta) the pment position of cons-
truttion of the Rajlway link .to Kan-
yakumari; and

- {b) the reasons for delay in the pro.,

ject together with the steps proposed
for speeding up?

o2

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
(a) and (b) Earthwork and bridge
works in all the reaches are in good
progress and nearing completion. The
linking - of Permanent Way has also
been taken up in the Trivandrum-
Nagercoil section. Overall progress is
about 60 per cent. Trivandrum-Nager-
coil-Kanyakumari section is expected
to be completed by March, 1978 and
Nagercoil-Tirunelveli section by 1080,
subject to adequate funds being made
available.

Sale of Sub-standard and Adulterated
Lubricanty

2218. SHRI DHARMA VIR VASI-
SHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI.
ZERS be pleased to state:

(a) whether Government had ask-
ed the Chief Ministers to stop selling
of sub-standard and adulterated lu.
bricant by petrol filling stations; and

(b) it so, the details of the same
together with the State-wise figures
of such racketeering?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (ShERI H. N. BAHUGUNA):
(a) and (b). As far as distribution of
lubricants through the distribution
net work including retail outlets of
the oil companies is concerned, Govern-
ment have not come across any serious
complaints. The oil companies are
required to enforce a scheme of dis-
cipline in respect of their retail outlets,
and dealers/distributors, and are re-
quired to conduct surprise checks,
collect sample and have them tested
to determine whether they conform
to specifications. Sale of adulterated
and substandard lubricants is attri-
butable to the existence of a number
of units which are neither lincenced
nor registered, operating in this
business, and marketing their products
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through their own net work of dis-
tribution such as bazar traders/garage
owners auto repair shops/bus and
truck-fleet operators etc. The extent
of sale of such sub-standard and
adulterated lubricants in various parts
of the country is, however, not known.

The State Government have been
advised to invoke the powers already
available with them under the Indian
Penal Code and deal severely with
adulterators of petroleum  products.
The instruclions are being reiterated.

Compiaints about Adulteration of
Petroleum Products

2219. DR. VASANT KUMAR PANDIT
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government have
received several complaints about
adulteration of petroleum products of
lower levels of stocking and distribu-
tion;

(b) what are the gquality control
measures taken by the Oil production
centres of the oil companies;

(c) whether Governmeny have is-
sued directions to the State Govern-
1eents for periodical complete checks
and rigorous penal stepy against the
offenders;

(d) whether the ISI Mark is com-
pulsory for lubricants, industrial and
automobile oily and greases; and

(e) do Government propose to set
up independent machinery to prevent
distribution of adulterated and spur-
rious petroleum products?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H. N. BAHUGUNA):
(a) A few complainis about the
adulteration of petroleum products
sold at the retail outlets have been
received and these have been looked
into.
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(b) The oll companies are taking
the following steps by way of quality
contro] measures: —

(i) Enforcement of quality con-
trol measures at the petrol supply-
ing stock points,

(1) sealing of tank trucks carry-
ing petrol at the supplying stock
points;

(ni) cautioning of tank truck
operators to ensure quality of the
products;

(1v) regular inspection of retail
outlets by the field staff of oil com-
panles;

(v) physical verification of dea-
lers' stock of petrol together with
the totaliser readings of dispensing
pumps.

(vi) adoption of the filter paper
test to detect adulteration of petrol;
and

(vii) drawing
the retail
testing.

of samples from
outlets for laboratory

(c) The State Governments/Union
Territories have been requested to
invoke the powery available with them
under the Indian Penal Code and deal
severely with the adulterators of petro-
leum products. They have also been
advised to ensure periodical sample
checks of petrol sold from retall out-
lets and take appropriate action
against the offenders.

(d) Government propose to make use
of the IS] mark mandatory for all
manufacturers of automotive oils, in-
dustrial oils and greases. The details
in this regard are being worked out
in consultation with the IS! and other
concerned organizations.

(e¢) There is no proposal to set up
an independent machinery as such and
the oil companies/State Governments
bave been advised to ensure mainten-
ance of proper quality of petroleum
products.
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Chairman, Railway Service Commis-
sion, Allahabad

2220 DR BAPU KALDATE Will the
Minister of RAILWAYS be pleased to
state

(a) the name of the Chairman of
the Railway Service Commission at
Allahabad in February, 1977,

(b) whether the Chairman wvisited
the Railway Board in  March/April,
1977 to approve the cancellation of
test held in Agra 1n January, 1977 for
the selection of Hindi Officers, and

(c) whether the Board accorded
the permission for the cancellation of
this test”

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL
WAYS (SHRI SHEQ NARAIN)
(a) Shri kunwar Ashrat Al Khan

(b) No
(c¢) Does not anse

g dw et & srtwwr ot swrre
wiw
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First Ciass Passengers on waiting list

2223 SBHRI G Y. KRISHNAN will
the Minister of RAILWAYS be pleased
to state

(a) what i3 the daily average num-
ber of First Class Passengers on the
walting list of G. T Express and
Dakshin Express at Delhi, Bhopal,
Nagpur, Hyderabad,  vijayawads,
Madrag and Bangalore stations for the
last six months; and

(b) what steps have been taken by
Government to ease this situation at
these stations?

THE MINISTER OF STATE IN
THE MINISTRY or RAIL-
WAYS (SHRI SHEO NARAIN)
() The daily averags number of First
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class pamsengers op the waiting list at
the time of preparation of charts, dur-

ing six month period January 1978,
has been as under:

G. T. Express Dakshin Ex
New Dethi-Madras New Delhl-ﬂypd‘:tbld

tisDn. 16Up st Dn a2 Up
g-om from from from
Madrar New Dethi Hydeiabad g’gvn

DPelhi/New Dethi
Bhopa! B .
Nagpur .

Hyderabad , . .
Vijayawada . . .
Madras

Baagalore

28°5 . 70
65 '] 66 o2
70 12°0 20 12°0
e 40
2'0
20 .
og .. . .

Noret 1. The above figure of 23 % by 16 Up at New Delhi comprises of 18 for Madras, 3for
Bangalore, 1-5 for Coschin and xgor Maugalore, 3

2. Waiting list was heavy onlvy during summer months viz. May and June,

(b) A number of fast long distance
trains like Tamil Nadu, Andhra Ex-
press and K. K Express have been
introduced and loads of other fimpor-
tant traing augmented, thereby increas-
ing the available accommodation This
has eased the position on Delhj-Madras-
Hyderabad-Bangalore/Trivandrum Cen.
tral routes, to & very great extent.

summer months viz. May and
June, Holiduy Specials were run and
additional coaches attached wherever
feasible, to clear the extra rush of
trafic. The occupation and waiting
Lt position of important frains lLke
G.T./Dakshin Expresses is constantly
kept under close watch &nd suitable
arrangements are made to ensure that
there is no inconveniencé to passengers
at the originating points and enroute

Number of Chie! Engineers

2204, SHRT R. MOHANRANGAM:
Will the Minister of RAILWAYS be
pieased to state:

{a) total number of Chief Engine-
ers in the (1) Civil, (2) Mechanical

and (3) Electrical branches now work-
ing 1 the various Railways; ang

(b) the number of Chief Officers in
(1) Commercial (2) Transportation,
(3) Communication and (4) other
branchey, working in the Rallways?

THE MINISTER OF STATE IN
THE MINISTRY OF RAL-
WAYS (SHRI SHEO NARAIN):
(a) and (b) A statement is attached.

) by

mq ¢

Statement showing the number Heals
Dopcmlm:c in level 1 RodGran':f(iu Seale

500 i d) ariments
:5 a: It Jr!:?), Tg}hé {Zmn’ﬁdw,
Units and €

Production onstruction)
Department Total
Numbeér
General Administration . 16
Penonnel . . . 9
Ciivi} Engineering . . B 82
Traffit (Trantportation) . 18
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Traffic (Comunercial) . 20

Mechanical . . . 22

Electrical . . 1t
Signal & Telecommunicauon n
Storey . . . 12
Accounts . . . 14
Merdic-t . . 9

Toar 173
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wrarfiafy  faerdt o stfer ot oy
Wy

Location of Headquarters of Fertllixer
Corporation of India and National
Fertillzers Ltd.

2226 SHRI R P DAS. Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state

(a) whether the question of selec-
tion of final location of the Head-
quarters of 5 different Companies of
the Fertilize; Corporation of India
and National Fertilizers Limited has
been solved,

(b) whether Calcutty has been gelec-
ted as one of the Headquarters of the
Companies,

() if so, when the decision wil] be
given effect to; and

(d) if not, the reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ERS (SHRI H N, BAHUGUNA): (a)
The Headquarters of Rashtriya Che-
micals and Fertilizers Ltd. and Fer-
tihzers (P & D) India Ltd. have
been finally located at Bombay and
Sindri respectively. The permanent
locationg for the head offices of
Hindustan Fertiizer  Corporation,
Fertilizer Corporation of India Ltd
and National Fertilizers Litd. have yet
to be finalised.

{b) to (4). Do not arise.
et JETR W Temey

2227 ot YwOw : wr Wifeww
wavaw sty bew ol 7w o gr
& s .

(%) wat 1978-79 & o™ A1
Frm Fdos ¥ sy & fulr Graifon
fed it 25 wrwr o i ey oy o

wla o 7§ & oo vt i W
T T W ger ;o
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(w) ufe of, &Y sewew # gf o
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Propomal (o attach two bogies for
passengers travelling between Calcutta
and Nawadha

2229 SHRI NATHUNI RAM: Will

the Minister of RAILWAYS be pleas.
ed to state

(a) whether there iz any proposal/
suggestion to attach twg bogies for
pasiengers travelling between Cal.
cl‘)le“l:\i and Nawshda and Nawadha to

(b) if s0, what action hes been taken
to implement the above proposa); and
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(¢) how soon the passengers travel-
ling between these points will get
rebef of long waiting ang avoidable
hardship?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
to (c) Two pairs of passenger trains
sre runming between Kiul and
Howrah/Sealdah via Nawadaha,
There 15 at present no traffic justifi-
cation to introduce any ship coach be-
tween Nawahda and Delhi and bet.
ween Nawadah and Calcutta How-
ever, convenient connections have been
maintamned for traveling between
Nawadah and Dethi and between
Nawadah and Calcutta with a change
over at Kiul gr Gaya

Reservation of Crude

2230 SHR1 JANARDHANA POO-
JARY Will the Minuster of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have
drawn any plan for 100 million ton-
nes of crude reserve, and

(b) it so, the details thereof”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H N. BAHUGUNA) (a)
and (b) An Indo-Soviet Joint Team
had prepared a report in February
1076 on the prognostic assessment of
reserves of oil and gas in the various
sedimentary basins of India, Based on
the recommendations contained in
this report and the past experience,
ONGC has drawn up a ‘“Rolling Plan”
for the period 1978-78 to  1982-83
which  envisages establishment of
about 108 miilion tonnes of recover-
able reserves during the plan period,
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The region-wise break-up is as fol-
lows.

(Ia muifion tonnes)

Recover-
Region able
reserves
to be
established
dunng
1978-79
to
1982 83.
On-shore
Fatern Region . . . 3%
Western Regpon . . . 13
Centrs! Reon  « . . .03
Torar, (Onshore) . 85
Off-shors 50
G.To1AL (On-d\orc&Oﬂ-im'?“ 105
million tonnes
Tomifydt & fod otad o1 gefow

T

2231, srinr wan feg ¢ =y
T ot ay e A T W fewar
awee W fawre wiww ¥ Yo-mifya
NN IO S W
g ware a1 4, afv g, oY &
Wit o ar g 7

o Wwrew ® vroq sl (ot faw
wreww ) : wtget gty ¥ 3@ o fndan
¥ wrew, st ey Tl gy Wmdr

wra¥ e fawifcr
wdt ¥ e v A sram g
Py wag & gu wft et B @
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Change v name of M/s. Plizer

2232, SHRI MOHAN LAL: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS bg
pleased to state:

(a) how dig Pfizer come to India
fn 1980 and the grounds on which
change of name, titls and seal was
allowed and who, under what autho-
rity converted industrial licences to
their name;

(¢) production during last three
years on licences transferred to their
name, conditions imposed on these
licences, whether company fulfilled
these conditions and if not, whether
Government would like to get these
implemented and check unauthorised
production?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N, BAHUGUNA): (a)
and (b). M/s. East Asiatic Company,
a Denmark based international Cor-
poration were marketing since 1946
Pharmaceutical products bearing the
name of “Dumex” manufactured by
& combine of six drug manufacturing
firms known as Danish United Medi-
cal Export as a part of their varied
activities such as shipping, machinery
etc. On 21st November, 1950 this
was organised as a Private Limited
Company in the name of Dumex Limi-
ted, as & subsidiary of the Danish
firm-—East Asiatic Company,

In May, 1858, M/s. Dumex submit-
ted an application for the issue of ca-
pital of Rs. 30 lakhs as preference
capital of M s East Asiatic Com-
pany (I) Pvt. Limited as Rs. 30 lakhs
as equity capital of M/s, Pfizer, Pana-
ma. They stated ag reasonsg for the
issue of capital the facts that M/s,
Pfizer proposed to invest and would
also furnish technical know how etc.
for the manufacture of antibiotics
from the basic stage in India, This
application was considered by the
Government in 1958 and was agreed
to with the approval of the then Mi-
nister of Industry.

On 10th  June, 1980, Government
agreed to the issue of shares worth
Rs. 25.10 lakhs to M/s, Pfizer Corpo-
ration, Panama by M/s. Dumex Li-
mited, Bombay for the establishment
of a plant in Chandigarh for manu-
facture of Oxtetracycline and Tetra-
cycline,

In July, 1060 the East Asiatic Com-
pany (I) Pvt Itd. intimated that
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Rs. 15,000 preference shares out of the
30,000 preference shares held by them
in M/s. Dumex Limited were redeem-
ed out of the accumulated profits on
the 3rd June, 1960. Hence, the East
Asiatic Company (1) Pvt Ltd. were
left with only Rs. 15.000 preference
shares with a value of Rs. 15 lakhs

only. Thus M/s. Pfizer acquired con-,

trolling to M|s. Pfizer at Rs, 200 per
share.

Later in 1960, a proposal was made
by East Asiatic Co. (I) Pvi. Ltd. and
East Asiatic Co. Ltd. Denmark want-
ing to sell all their shares holding in
Dumex Limited amounting to Rs. 9.9
lakhs in the form of Rs. 100 per share
to M/s. Pfizer at Rs 200 per share.

This proposal was agreed to in con-
sultation with the then Ministry of
Commerce and Industry and Depart-
ment of Company Law Administra-
tion. Department of Company Law
Administration considered the price
of Rs. 200 as fair and reasonable, The
procedure at that time regarding con-
sulting the concerned Administrative
Ministry about association of foreign
equity and the Department of Com-
pany Law Administration to check up
the reasonableness of the price at
which the shares would be transfer-
red was duly observed in this case.
Hence by the end of 1960 M/s. Pfizer
acquired the entire share-holding of
Mis. Dumex and the name of the com-
pany was also changed to Mys. Pfizer.
The Industrial Licences and the regis-
tration certificates held in the name
of Dumex were also similasly chang-
ed to Pfizer.

(c) The information asked for is not
readily aveilable. However, all the
factors will be taken into considera-
tion while lssuing consolidated licence
in accordance with the New Drug

Policy,
Birector (Commercial) Railway Board

2233, SHRI BATESHWAR HEM-
RAM: Wil the Minister of RAIL-
WAYS be pleased to state the de-
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tails of complaints received in  his
Ministry regarding the malpractices
indulged by the officer, who is work-
ing ag Director (Commercial), Rail-
way Board?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN): (a)
No complaint has been received in
this Ministry regarding malpractices
indulged in by the Director Traffic,
Commercial, Railway Board. flowever,
two complaints regarding violation of
priority in registration of indents in
loading of Gypsum and some prefer-
entia]l treatment to the contractors and
the discriminatory attitude in the
matter of registration, allotment and
supply of wagons for loading salt from
Jodhpur, were received while the
present incumbent was working as
Divisional Superintendent, Jodhpur,
Northern Railway. The allegations
made in both the complaints remsin-
ed unsubstantiated during investiga-
tions and the cases were closed in
consultation with the Central Vigi-
lance Commission,

Sale of nsed Tickets

2234. SHRI D. AMAT: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that g gang
has been unearthed which was found

solling used tickets;

(b) it 30, whether it is also a fact
that Railway Staff are involved ms
member of the gang; and

(c) i so, the details thereof?

THE MINISTER OF BSTATE IN
THE MINIBTRY OF RAILWAYS
(BHRI SHEO  NARAIN): (a)
Yes,

(b) and (c). (i) After developing
a source information that a racket of
ressle of used tickets was being ope-
rated at New Delhi by an Inspector of
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Northern Railway, the Railway gave
information to Deild Railway Police.
The DRP made a ‘Test Purchase'
check on 4-7-78 and apprehended a
private person who had sold a II Class
ticket ex.New Delhi to Raja-ki-
Mandi. 11 more tickets, which had
been sold from New Delhi Booking
Office on earlier dates were recovered
from his possession on search, On
interrogation he gave the name of
his lady accomplice and Il similar re-
dated tickets were recovered from
her possession. Both the persons were
arrested and cases registered agawnst
them under Section 120-B, 420/468/
471 1LP.C. read with Sections 114/116
of 1.R.A. One dating roller and 80
used yncancelled tickets were also
recovered from the place from
where these persons operated the rae-
ket.

According to the information given
by the apprehended person the dating
roller was taken out from a dating
machine from Raja-ki-Mandi Booking
Office by a Ticket Collector of Raja-ki
Mandi who was also involved in the
racket The T.C. was also apprehend-
ed and 9 collected uncancelied tickets
were recovered from his possession
and further 79 tickets were recovered
during the house sesrch of T.C.

The Central Railway admnistration
has placed the T.C. under suspen-
ajon.

Investigation in the case are under
progress by Dethi Railway Police.

(i) In addition to above following
other cases have come to notice on
Northern, Eastern and S.E. Railways:

Northern Railway—(A) During
February, 1978 one private person
and two baoking clerks were arres-
ted for re-sale of used tickets over
Etawabh-Kanpur Section. A case has
besn registered with the GRP/Kan-
pur,

(B) On 27-2-78 & private person
was apprehended at Etawah while

selling used fickets and a case has
been registered with GRP/Etawah,

(C) On 17-6-78 a private person
was detected selling a redated ticket
at Alhgarh and was handed over to
GRP for prosecution. The Railway
Magistrate imposed a fine of Rs. 250
on him.

Eastern Raiway—(A) On 6-1-78,
509 used railway tickets and dating
implements were recovered from
a private residence near Ranaghat.
One person was arrested in this
connection,

(B) On 21-3-78, 8 private persons
were arrested st Krishnanagar
Station while attempting to gell used
tickets. 25 such ticket issued on
Lalgola section to Sealdah were
recovered from him.

(Cy On 27-4-78, 2 more persons
were arrested from the same offence
and 8 used tickets were also reco-
vered.

(D) On 23-5-78 a gang of seven
private persons who were engaged
in reselling of tickets were ar-
rested at Tarakeswar and 4 used
tickets recovered from their posses-
gion.

Southern Eastern Railway—In
November, 1977 one case of sale of
used railway ticket by a private
person was detected by GRP Inspec-
tor at Rajakharswan. A case was
registered by the GRP.

Railway Service Commission,
Allababad

2235. SHR! L. L. KAPOOR: will
the Minister of RAILWAYS be pleas-
ed to state:

(=) whether it is a fact that the
Railway Service Commission, Allgha-
bad - had been holding admission
tegta;

(b) whether an admission test for
the Hindl Officer was held at Agra
in Pebruary, 1977;
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{c) whether jt is also a fact that
before announcing the results of the
test the said test was cancelled;

(@) it so, the reasons thereof;

(e) steps taken to select candidates
from among those appeared for this
examination;

(1) whether the posts for which the
examination was held had been filled;
and

{(g) i so, how?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN)- (a)
Yes

(b) to (g) The Railway Service
Commission, Allshabad, has not made
any recruitment for the post of Hindi
Officer A test for the post of Hindi
Superintendent in the scale of Rs 700-
800 was, however, held at Agra and
other centres by the Rallway Service
Commission The result has not yet
been announced The panel iy meant
for all zonal railways who are asses-
sing the number of vacancies which
cannot be filled by promotion, since
this 15 & category exclusively filled by
promotion of serving employees,

Allotment of Indang Gas Agencies to
Scheduled Castes and Scheduled Tribes

2238. SHRI 8. R. REDDY: Wil the
Ministey of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) whether any priorily is given
to the members of the Scheduled
Castes/Scheduled Tribes in the allot~
ment of dustributing agencles of
Indane gas;

(b) it s0, to what extent; and

{¢c) the number of Indane gas
agencies  distributed amongst the
Scheduled Castes/Scheduled Tribes in
the State of Karnataka during last
two years?

AUGUST 1, 1978
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N, BAHUGUNA): (a)
and (b). According to the guidelines
issued by Government to all public
sector oil companies, 25 per cent of
the distributorships for the marketing
of Liquified Petroleum Gas (LPG)
including Indane gas, are to be award-
ed to persons belonging to Scheduled
Castes/Scheduled Tribes.

(¢) No Indare distributorship has
50 far been awarded in the State of
Karnataka to persons belonging to
Scheduled Castes/Scheduled Tribes
during last two years

Enlisting help of studenis to put an
end to malpractices in Reservation.

2237 SHRI K. MAYATHEVAR'
Will the Mimister for RAILWAYS be
pleased to state:

(a) whether it is a fact that despite
all the measures said to have been
taken, the public continue to be con
fronted with difficulties in reservation
due to malpractices, infiltration of
goondy elements i, queues etc; and

(b) whether Government have
thought of enlisting the aid of stu-
dents, social organisations etc, to put
an end to such malpractices?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
A large number of fast long distance
and inter-cily trains have been intro-
duced, extended ang diesslised on im-
portant busy trunk routes, augment-
ing train accommodation, As a result
of these measures, passengers gene
rally do not experience difficulties in
getting rail reservations. During rush
periods, however, o8, Summer, Puje
holidays, Dussehra/Diwali ete, when
there is heavy pesssenger traffic from
metropolitan cities and other import-
ant points including passengers un-
dertaking jowrneys at short notice
cases of this nature have come to the
notice of the Rallway Administeation
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(b) Students and social organisa-
tions have been associated in check-
ing ticketless travel and supplying
drinking water at stations etc, Ade-
quate machinery already exists to
check the evil of corrupt practices in
booking and  reservation of tickets
and the same has been further activi-
sed {0 contain the menace. Sugges-
tiong to improve the system are al-
ways welcome and are given due
consideration for adoption, wherever
feasible,

Students regisiered with Indian Insti-
tute of Company Secretaries

2238, SRR1 M. ARUNACHALAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state

(a) how many students are regis-
tered with the Indian Institute of
Company Secretarieg of India under
the old syllabus prior to the 1978
June examination; -

(b) whether he is aware of the fact
that all of them will be affected by
the unilateral decision of this institute
to ghift to a new syllabus; and

(c) whether it is proposed to advise
the institute to continue this old
system for the benefit of the students
who are on already its rolis?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(S8HRI SHANTI BHUSHAN): (a)
From 1st April, 1976 onwards regis-
tration of students is affected only
under the new gyllabus. Of the stu-
doenty registereq earlier the registration
©f 10,527 students ig current and they
ore eligible to appear for the exemina-
tions under the old syliabus,

(b) The decision of the Institute
hag not been arbitrary or unilateral
&y gufficient notice hag been given
to all registered students from April
1978 onwards about the change of
syllabus to be effective from July
1978.  Students registered with this

Institute are eligible to appear in the
examinations only after completion
of the postal tuition, According to the
information furnisheq by the Insti-
tute the number of students who
have completed postal tution upto
25th July, 1878 and who might be
affected if they fail to pass the exa-
minations under the old syllabus will
be about 2200 for the Intermediate
Examination and 706 for the Final
Examination,

(¢) In view of the representations
received from some students register-
ed under the old syllabus, the Insti-
tute has already extended the period
for completing the examination upto
December 1978 and June 1979 for
Intermediate and Final examinations
respectively.

Conversion Programme of M.G. into
BG,

2239 SHRI P. THIAGARAJAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the programme for conversiop of
metre gauge into broad gauge; and

(b) whether Government are aware
of this urgency of the problem for
achieving quick wagon turn round?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
and (b). The total length of metre
f%uge and narrow gauge lines in the
country is 25512 Kme. and 4280 Kms.
respectively and conversion of all
these lines to broag gauge would re-
quire investment fo more than Rs.
4000 crores. Conversion of all these
lines would, therefore. have to remain
a long-term objective.

Under the present policy a gauge
conversion project ig taken up:

(i) when a section becomes sa-
turated and is incapable of hand-
ling additional traffic.
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(1) when the magnitude of the
transh:pment involved is such
that it is uneconomical or is not
feasible at all

(ii1) when they are needed for
providing speedy and uninterrupt-
ed meang of communication to areas
which have rotential for growth

At present 14 gauge conversion
projects involving coversion of 3880
Kms and estimated to cost Rs 423
crores are 1w hand (Statement
attached) About Rs 300 crores are
required for completing these pro
jects against which the allotment in
the current year 18 Rs 27 crores The
policy at present is to concentrate on
some of the projects and to complete
them Under this policy the Surat-
gerh-Bhatinda and Ernakulam Tri-
vandrum projects have smince been
completed and only residual works
are in progress

Statement

CONVERSION PROJECTS
IN PROGRESS

1 Suratgarh-Bhatinda MG to BG

2 Barabank:i-Samastipur MG to
BG

3 Veranasi-Bhatm MG to BG

4 Samastipur-Darbhanga MG to
BG

8 Moradabad-Ramnagar
8 Kashipur-Lalkua MG to BG

7 New Bongaigaon-Gauhati
(Parallel BG line)

8 Guntakal-Dharamawaram
(Parallel BG line)

9 Ernakulam-Trivandrum MG to
BG
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10 Manmad-Parbhani-Purli Vaij-
nath MG to BG

11 Guntur-Macherla

12 Virambam-Okha
MG to BG

Porbandar

13 Delhi-Sabarmati MG to BG
14 Barauni-Katihar

Setting up of Drag Firms in West
Bengal

2240 SHR] DINEN BHATTA.
CHARYA

SHRI KRISHNA CHANDRA
HALDER

Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to «tate

(a) 18 1t a fact that the proposal of
setting up of two new drug manufac-
turing Company 1n West Bengal given
by the Government of West Bengal,
has been rejected by the Centre,

(b) if so the reasons thereof, and

(c) whethey Government will con-
sider 1t again in view of unemploy
inent of the State problem which fs
highest fa the country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)* ()
to (¢) Though no proposasl for set-
ting up of drug manulfactuning com- .
panies in West Bengal has been re-
celved from Government of West |
Bengal, Government have spproved
the establishment of a new yndertak
ing tor the manufacture of Salicycl:
Acid and varioug chemicals and drug
intermediates by West Bengal Phar
maceutical and Phytochemica} Deve
fopment  Corporation Limited and
coal-tar based basic chemicals bY
Durgapur Chemicsls Limited,
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Reorganisation of Fertilizer Corpora-
tion of India

2241. SHRI D. N. TIWARY: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the restructuring and
reorganisation of the Fertilizer Cor-
poration of India has been complete;

(b) the number of various Compa-

nies registered with their Head
Offices;

(¢) whether the Offices of
Corporation have begun to
at their new headquarters;

new
function

(d) the number of personne] trans-
ferred to mnew Corporations from
Delhi (various categories);
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shifting of the
Corporations any gspace
hag been declareq surplus;

(e) whether after
Fertilizerg

(f) if so, the utility of the surplus
space; and

(g) the number of staff in various
categories still working in Delhi?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) Yes, Sir.

(by and (c). Consequent on the re-
organisation of FCI|NFL the follow-
ing five companies have been formed
with head woffices as indicated against
wise: —

Name of the Company

Location of Head Office

1. Fertilizer Corporation of India Limited

2, National Fertilizers Limited

3. Hindustan Fertilizer Corporaticn Ltd.

4. Rashtriya Chemicals and Fertilizers Limited

5. Fertilizer (P & D) India Limited

Delkbi.
Delhi
Delhi
Bombay
Sindri

The Companies have started func-
tioning at the above places w. e, f.
1-4-1978. Out of these Companies,
the last three are newly registered
companies. The head offices of Rash-
triya Chemicals and Fertilizers Ltd.
and Fertilizer (P & D) India  Ltd.
have been finally located at Bombay

the permanent Ilocation of the head-
offices of the other three Companies
no final decision has yet been taken.

(d) and (g). The number of staff al-
located from FCI Delhi to different
companies is given below categori-

ang Sindri respectively. As regards wise:-
Class Class Class Class Total
I 11 111 v
1. National Fertilizers Limited 5 11 6 36 8 61
2. Rashtriva Chemirals and Terti-
lizers, Ltd. . : 5 8 14 3 19 6 452
3. Hindustan Fertlizer Corporation
VLl . 0w om s 15 14 12 2 43
4. Fertilizer (P & D) Indin Ltd. 24 11 36 1 72
64 3+ 103 17 218

1958 LS—5.
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The entire gtaff allocated to Ferti-
lizer (P and D) Indla Lid, 1s work-
ing 1n the front-end office of that
Company in Delhi  The entire staft
except that allocated to Rastriya Che-
micals and Fertithizers Ltd  would
remain 1n Dell: for the piesent 18
persons of Rashtriyva Chemicals and
Fertilizers Ltd have gone to Trom.
bav 4nd the remaming persons will
move as soon a+ aceommodation foi
them becomes availseble at Trombay

(e) No gpace has been geciared sur-
plus because the head quarters of the
Hindustan Fertihizer Corporation Ltd
Fertihzer Corporation of India Ltd

and National Fertihzers are still
located in Delhi

(f) Doecs not anse
Fareft-wragy Tt o) ST AW A AW

R A ATV AT

2242, WY disrAvR Q@A - sqr
W oWl o S Y v v fis e

(%) wayager ¥ fawer-sapwarare
e qaré wmaIg -y deT o et
Y wlt et ¥ ek KA §
wfem favio &< Far ¢,

(w) ufy at, A acedelt st wr
T

r

() afe wft, A vo® wvAToH §
o\ Ivr s & wfaw faly w9 o
% foagr a7

o simro W o sy (ot faw
wrome): (%) & (7) W W g
¥ ua, feefagmenm e wier
¥ wdt Ay ¥ qra-sfonir & ofc-
Wt vw spfer faafeart § ey
varar o @i sowemar & wrew

AUQGUST 1, 1978

Written Answery 139

1978~79 ¥ waw fal anw 2owe
¥ eqgeqr Mt § ) o ofciA
g ¥ 3R A qu v F M,
19 8w 9T v fafraer wafiy iy wondy
ot gwdy | waTk AvETTe IyY W
ana wF of wew & e & gerge
oy Frwre fear o @%ar ow fges-
YEATATY HITT ATEX & AT €A
B o qfvgan 1 W9 90 gl o

wrein wfayry wr wpw

2215 ot T e gt s
fafu, = s weaelt &y g4 a7 Ay
' yav ¥y i

(¢ ) w1 wrefle wfegm &
AT ¥ VY AT AT WIOaT ¥
qavfwr faar g

(o) afz g1, & fr-fasy woed
7, )

() wfegrs ¥ wyfew dewve oY

wfeur™ & wsin ATEAT SO W WIS
% vg aw wxtfomr femr wvray 2

‘fefd, wrvw wive weadlt wnd s}

. (ot wefer waw) : (%) o gt

(o) wrT (o) s & offivsrey
¥ wwy, ARITNR VI g

I
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W war & A are warf wR
wreft avfet

2244 =t wrelt wrf : ¥ W
el aw kA A wor wGr
#-wl AT mifear o gwaT gAY
wr€ ar v & 57 F et oy mrfean
WIT & 3941 AT JE S v § 7

¥ qxraa § o AN (WY fra
ATA) AT FEU F WIS 9N
aET wfear + atqr a1 ow fegmm
awy qze a1 v frar aar § o [eeerea
¥ vy [<fag awar g 2125 38/ 78)
TERE AT T g TR A & e,
EAN-gi FAE AgA-NgHIIATE, FIA€-
mr,  greAaRiea Wit ompm-
fesagw  faglys @€t v s
aft iy wrfear faodt & goey &
awit ¥ 1 w7 Y art owfeEr W
g ¥ gwir T A

writfux &= (wy snaar) et smren
stx wnna

2245. &t WX gure wat : wT
Wifemw  wma W T
qg qAT W7 U7 W

. (%) W dw § owwfuw dw @
wrma et § ,

(w) 3a% war wrewr €,

(%) s, st A feldw &
uwifow dw wraTy vt wr fry fy

(¥) 2o vy vl 3= & an-
e wny & forg T gt W A
WA ISy AR E?

Wifeaa o v Wi SHTe
Ay (T ARt AT wgon) (v )
oY g

(&) wwr 7Y 950 4

() wiv (a) Ffr 2R genew
qafer 7t & gafwg wnfew fo w1
marafraraT e | Wy aw wnfd
Fer w1 wraTy s 15 o wle =
£ 7w & oY awT HYo wEs o
T7 9T T WA 1239 FOE TR
R

(¥) wyedm WX aeEdt QY
sy 7 sfforr & g1 5% & 3T
& dey @€ 1 @ @ 1 wwea dw
& e ¥q wrew friT 8 9T ag
FATAT §WF g E

aweqrr § wlen 7w & e

2246, st wnftm  WETE WY
wr feen e W FEEE
wlY Tg Wy A g ¥k fe

(%) Twg ¥ 50 AT A~
duqr WX GY waY & A R § ot
i e e ST wO WY st
g, o

(w) ®oere & ¥ W 9wt
giier da ¥y srwear wit § e wee
ard v & fag v ofife rarifr o

t?

Wfew oy e Wi avee
st (it Yreeht e wgawn): (v ) @
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HYW, AW § ge WY, I,
WWT, Wiagy, W1 WX Rt gy
¥ &y weofir gro gfew &9 v faew
O w1 quwg Tty qur &1 AW
forg¥ & wrow T ¥ SopETT W
¥ 50,000 ¥ whw wriear AT AT,
#he, 2w wie g wg d oy T gfe
&u ¥ gfear i §

(W) xd 1980 ¥ AW ¥ am
Yo A (ghewda ) ¥t Fyewey
¥ qiprhe e g ax
w oy & o O W At X
ww  fager  frafafey amre o
ST AvWE g )

(1) senfow IiveT deay
(2) =€ & W & arare o Preeey
LA

(3) gfearyrs afagr &Y Svwaay

(4) foaer ool w1 Wi
T, it

(s ) Swywa wrf o sgugnier )
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Cases Pendiig In Sugreme Osurt gid
. High Qowrts

2247, SHRI M. RAM GOPAL RED-
DY. Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the total number of cases pend-
ing 1n Supreme Court and High Courts
as on ist July, 1978 snd the number
of cases pending between 1 to 3 years,
8 to § yeary and over 7 years; and

(b) stepg proposed to be taken ler
their early disposal?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFTAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b) Information 1n respect of High
Courts ay on st July, 1978 is nod
available, The total number of re-
gular hearing matters pending in

Slatenseny
(a) Number of cases pen in than one year but less than $ years,
Si\greme  Court nonn-'l.lx‘nd more than § yéars but less than §
High Courts a3 on $1-12-1977 and the years, more than § yedrs but lies than
sumber of cases pending for more years and more than 7 years,
; ugesmg Oourt
Totid sehtters matters 4
s by Sy by et e

& & &
Ty ow s o

i

670 ey s Ll
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HIGH COURTS
Nowher of sase pepdwng sn the Kigh Courts as on 35-32-1977

Number of cams pending for

Name of the High Court &r:uol‘ v r— gy

= EE T EE T
gymrs gyean yean

Allghabed . . . . 139,49 43904 23373 VIS 14463
Andhrs Pradesh . . 15,887 8,421 119 2 2
Pombey . . . . . 52,599 18,775 11,816 5139 3195
Galeorta -+ . . . 7am8  25,702% 12,916° 4:P 13307°,
Delbi -+« . . 638 7,698 4847 3% g01e
Gavhatt ., . 6,348 2,908 1,590 i8¢ 150
Gujarat . 11,728 4,682 1,798 270 20
Himachal Pradesh . gs0t9 1,558 642 437 145
Jammu and Kashmer . . 977 1,857 415 155 8¢
Kametala . 36449 1650  3.04° “ne* 28%
Kerala 739  t0.38e 1,178 % e
Madhyas Pradesh w63 ngwe A 28410 n557°
Madras . ... 55,763 2,393 7994 1,399 439
Qnes . . . 6,049 2,174 483 g1 162
Patns . 20,438°  B.219*  3460%  3,345° 3.904°
Punjsb snd Nsryana . 46,089 14,385 798 8179 hate
Rajasthan 20,538 55760  £479° Lot 1,100

Sikkim - 1

(b) The following steps have well as two newly crested posts
been taken to speed up the disposal have been filled.
of casen:—

reme

13 to 17 (excluding the Chier Ji to call for from the Stpte
tioe) with effect from 31st Decem- Auth Justicss and
ber, 1977 by amending the Sup- wherever required reminders have
reme Court (Number of Judges) been issued to the concerned State

1st January 1978, and 2204 Febr- the period from 1st Apell, 17 to
uary, 1978 on the retivement ot Jus- $th July, 1098 ag meny a8 73 fresh
tice Goswami and Justice M. X. Bag as appointments have been made.
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(iii) The Judge strength have also
been increased since Ist April 1077
in High Courts in respect of which
proposals were received. This in-
crease has been made in the follow.
ing High Courts from the dates the
posts are filled up:

Name of the Incressed by

High Court Pmt., Addl.
Allahabad — 6
Madhya Pradesh —_ 6
Karnataka 1 3
Himachal Pradesh —_ 1
Patna - ]

TOTAL 19

(av) Letters have been addressed

{0 the Bar Councils and Bar Associa-

tions of various states requesting

them for cooperation and also for

suggestions for speedy disposal of
cases.

(v) The Law Commission have
been requesteq to suggest suitable
measures to tackle the general
problem of arrears. They are seiz-
ed of the matter. °

(vi) The Supreme Court, with the
approval of the President, has re-
cently amended the Supreme Court
Rules to facilitate early dispolal of
cases in the Supreme Co

Complaints regnrdting Train  Bogles
withent Light or Fan
248, SHRIMATI AMILYA P, RAN-

mmm Wil the Minister of RAIL.
WAYS be pleased to state:

{a) in how many cases both in Class
1 and Class 11 bogies have run without
light or Ian right from the starting
point $¢ the destination during 1978 so
far;
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(b) whether it is correct that in such
cases compilaints from Members of
Parliament travelling in the said coa-
ches also are ignored and defects are
not rectified;

(c) whethey the Government have
made any enquiries in this regard and
if s0, with what result; gnd

(d) what steps the Government pro-
pose to take to avoid recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHRO NARAIN): (a) Nil

(b) to (d). Does not arise.

@ 0 F fiprd) Zweli W we

2249. st Ty fowrdt : sy
W gy vy e iR fr

(%) 3 and & ¥™ feady foly
zww § v & frw frer manr & fagen
¥ oty 3k ¥ fery sufieray w1 Taavr
frdy zww & frd frar omar ot
iy zveY #t Faa? w1 ey de
i & fag o wew wie wit &
ey wrfe &7 wrw Frar v wr g ;

(o) w1 ag ww & fix o famly
Zvw) W wgl & 2w w7 wd Y e
a7 vgr &, IA%Y Zwer ufx ¥ fafooar
LU A fH

(7) afz gl &1 w=r gosre W
faure xa g 2w ¥ Eara Wt
YT e et dww & wrd & fd
wrrwr § ;

(=) afe g, Y 3 e ww oy
fied wrdR vt afe aft, o Su¥® o
et 1

o viwrow of crow sivit (ot fwr
wromw) : (%) Tt ovk et ¥
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fipdt erefirer v wrE wife ot § o
i yrafers & Faw gF A WA
avi} afirs B & forgd o sy
FET NRTAT AT Y o W wifaw
frttrir gy il SRfleo ¥ X
wift € It 3 1 Te B qad ¢
IEEAY WY I o) wiohy & 30 wee
sfr faz o¢ a1 fgly & 25 wez wfx
fawz oo erefaw ol v s g
AR
-wr® OV g o feq v wrfeen

Praeresft & st &

Avit fafwt ot 7 Saw zrgfim
wrij el Waft T arferw srofiy WY BT
mﬂ':ﬁfm@mtﬂmm
AN, ofcaw war W wra
- ffed W Ta-owTr, wwrar faxeoly
w1 Aare son aify mfe 1 AP,
x® vm’rﬁww%nfw arT

mt-ﬂlﬁﬂmﬁm
w¥ b go I & qw A e e
W AT we & AR g

L3 Igs oifew w97 der Wy

wwwt ¥ setwrr wfiewrd [ sl
521 ¥er s W m

wfwwre 7@-§ i afy feefr & s
wravaw BY, A wqwrr sfewsrd/yard
TR F5 %, W o) %

& S TR g A TE

(%), X9, RiRE KT TETh X
wrap L

(w) wtT (€). 19%6 ¥ g frt
zrfree wed wrare oot fed @ ]
foratt & wrer ofvardr & velveT E R K
Ay i ¥ & e fendy et ¥
&t wra e g § oo st it arer
¥ 1 wie o ot et figy P
¥ qoqa awie fier w4

Y

arerat ot oF Y mgwm & frgwer fem
woag § R gl e ¥ oaw R
BEET Jarwy W qUgO o fer
ST

Industry Hit by Wagon Shortage

1 i
2250 SHRI G, ¥« CHANDRAPPAN:
Will the Minister of RAILWAYS be
plossed to state:

(a) whether 1t 15 a fact that thers is
wagon shortage in the country,

(b) if 1t 1s so, the reasons sug de-
tails thereof, and

(c) how far the wagon shorjage hag
hit the mdustry in general?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
No. However, as g result of unsche-
duled movements on the Railways
on account of Increased imports of
fertilizers and cement, Railways have
been called upon to 'undertake the
movement of long lead m
ing 1 mcrused qqn- of
gons w0 Yeen
affected advetsely due to de‘ta;tlonl
for loading, unloading etc:, lewding to
margingl shortfalls amd ocomplaints

regarding vvagon gupplieg from certain

sectors .

Demang for Runtibig a Train from
Bangalors io Talaguppe

2251 SHRI A R. BADRL NARA-
YAN: Will the Mmister of RAIL-
WAYS be pleased to state.

* (a) whether there is g public re-
quest for running g through train
from Bangelore to Talaguppa;

(b) whaether the traffic doesn't wiiz-

rant the runming of a €arough train;
and

(o) whether this throtigh trdin
doesn’t connect the western sea coast
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with the Malnad hinterland gnd on
the capital of Karnataka?

THE MINISTER OF STATE 1IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes.

(c) Does not arise,

Production of L.P.G. in varicus
Refineries

2252. SHRIMATI MRINAL GORE:
‘Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state.

(a) the total production of L.P.G. in
varioug refineries;

(b) the tetal number of L.P.G. Con-
sumers;

(c) total capacity of Gas Cylinders
production;

(d) whether the Government have‘

workeg out the net cost of Gas filled
cylinder;

(e) and the cost of labour, filling up
and distribution charges;

(f) the amount of deposit of cylin-
ders at the time of introduction and
‘at présent;

(g) the reasons for the increase in
-the deposits; and

(h) whether fresh deposit is taken
by the dealers whep the Gas is trans-
ferred in the name of son, daughter
or any blood relation?

THE MINISTER OF PETROLEUM

" AND CHEMICALS AND FERTILI-

ZERS (SHRI H. N. BAHUGUNA):

(a2) The total production of LPG in

various refineries in the country dur-

ing the year 1978-79, is expected to be
around 4.2 lakhs MTs."

(b) The total number of domestic
. LPG consumers in the country is
- about 28 lakhs,

(c) The total capacity of gas cylin-
der production in the country is esti-
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mated to be around 1.5 million cylin-
ders per annum.

(d) and (e). On the recommenda-
tiong of the Oil Prices Committee,
Government has fixed certain norms
for different elements of cost (includ-
ing cost of labour, filling up, distribu-
tion charges, etc.) going into the price
build up of LPG.

(f) and (g). The deposit for gas cy-
linder and pressure regulator, when
marketing of cooking gas distribution
was infroduced in the country around
1955, was Rs. 25|- The deposit for gas
cylinder now is Rs. 250]-, and 30|- for
pressure regulator. The deposits are
linked to the price of gas cylinder
and pressure regulator. With the es-
calation in the cost of steel mand cost
of manufacture, and increases in the
duties and taxes over the years, the
prices of cylinders and regulators
have increased neceassitating an in-
crease in deposit rates.

(h) The oil companies generally do
not allow the transfer of gas connec-
tions from one name to another, How-
ever, in caseg where the oil compa-
nies have acceded to the requests of
customers the difference in the rates
prevailing at that particular time and
the amount paid at the time of instal-
lation of the gas connection is recov-
ered from such customers.

Stfeat od T ifan & difeq £13 arl £t
war w1 g erfaafa

2253. it ol Tag watfear : #ar
T HAT TF FAIT R TAT F4 0o

(F) T F 1 T, 1977 &

1 97, 1978 FF FT uafy § =ifeay
Far =Rt & IIfsT 21 arer ST #y

afg-afa & =7 § fFadr gqufor 2

() =5, 1977 & 9, 1978
TFET AT H 7 FRAET 57 AT
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& wnw afed! ¥ @0 of vhy &
farity worlf gf | o

(@) v wi2 gy ek ¥ forg
rowre war wew STt} ?

tw swrww F wvw Wiy (s Few
wrenm) ¢ (%) & (7). "ifar o
okt ¥ qoow, feak aifedy ¥ 1%
wrelt WY it it ¥ weard wrfaer
2. s ot wgwest ¥ swfer
ot wex o saweay et g
£ x¥ werT & weod w1 frwre
% ik wiwm) B folft swz 1
apvan tn A@ ¢ ) e, wroim
w ufubiaw, 1800 WX 1074 &
qwy dwtfun v gz (@fegfe)
frx, 1050 & Frwar & wavky
Tw gtzarelf w Ferre g ariy sufiend
* W qumd ¥ qearr sA L

wf, 1077 ¥ 7, 1978 o4& W
wefr ¥ o wivfal & wrerdas
*® grew WY o vl v 1€ T
wift s Nfes ¥ wff arar g o

Level Crewsiagy en Pathambet Jogin-
der Nagee Lise

146

€b) what are the details of railway
crossing on this line which are manu-
ally managed;

(¢) whether there is any proposal
to oconstruct over-bridge and wader-
bridge for these level crossings;

(d) if so, what are the details
thereof and by when the work will
start, and

(e) if not, what are the zeasons
thereof?

THE MINISTER OF STATE IN
THE - MINISTRY OF RAILWAYS
(SHRI S8HEO NARAIN): (a) It 1s
not usual for road traffic to get Jam-
med when level crossings on Pathan-
kot-Joginder Nager Section of Nor-
thern Rallway are closed for allow-
ing trains. However, leve] crossing
No 2 at Pathankot is an exeaptien
and road traffic at this crossing does
gets jammed occasionally.

(b) A statement is laid on the table
of the House.

{c) Neo.

(d) Does not arise.

(¢) Only busy level crossings are
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Cllaw of Lavel

S No Level Crosing No. Location
Crossing
. BA Km. /34 A
s b » Bl56 c
6 19-A » 1801 (]
’ 9 5 20f0-1 c
8 w0 »  22[2-3 [
° 68 e 5 *30j0-2 [
w9 - n taho ¢
1 B84 . n 48167 ¢
@ 88 » 48l9-10 c
17 go . A B
16 131 » B3f1-2 C
i 6 n 108/5-10 ¢
€ 408 » 012[7-8 A
— » 19%/9-10 Ay
18 270 » 10 A
9 2% » 127/%4 c
0 106 133/g-10 Cc
at 38 » 140/8 [}
22 323 o usles ¢
23 82y - o JAlES ¢ 'Yy
24 39 o ba A
= 385 - n (sl Ao

-
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Inconvenience to Long Distance
Passengers

2259. SHRI D. D. DESAI: Will the
Minister of RAILWAYS be pleased Eo
state:

(a) whether long distance passen-
gers have complaineg that as the trains
approach their destination a large
number of short distance passengers
get into the long-distance coaches and
inconvenience long-distance passen-::
gers; and el

(b) if so, the steps being taken to
prevent this? 5

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Cases
of commuters entering long distance

" reserved coaches around metropolitan

cities and other important stations,

have come to the notice of the Raﬂ- g

way Administration, 1
\
|

M

(b), Staff » udnnlng Iong-distance re-
served coaches have instructions to
ensure that unauthorised passengers
do not enter these coaches. At times
however, it becomeg difficult o con-
trol such passengers. Surprise checks
are conducted and unauthorised pas-
sengers travelling in these coaches
are dealt with as per rules. Cases of
deliberate negligence on the part of
staff manning these coaches are taken

up.

Steps taken by State Governments to
Prevent Thefts in  Railways

2260. SHRI PRASANNBHAI MEH-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether State  Governments
have been requested by the (Central
Government to prevent thefts ip the '
Railways i their States: and

(b) what kind of assistance the
State Governments have assureg to
give?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS-
(a) Yes.
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ﬁu The Government Railway Po-
sdopt severgl regular preventive
meétsures which are given below.—

{1) Bscorting of important trains
at night by armeq guards of Gov-
erament Railway Police of the
concerned State Government.

(2) Beat patrolling at stations’
platforms/waiting halls

(8) Surveillance over criminals
and known bad characters

(4) Checking of night traing by
supervisory officers

(0) Armed pickets at vulnerable

(8) Special Squads of the CID of
the State Government; take up in-
vestigation of important cases to

apprehend the gangs responsible for
these crimes.

These measures have been intensi-
fled by Government Railway Police

Supply of Gas by ONGC te Industrial
Oomplex

in Bareda
3841 SHRI ANANT DAVE. Will
the Minister of PETR CHE.

(%) whether 1t is a fact that Oil and
Nataral Gas Commission has Been
spplying Gas to Indusirial Complex
contract since

udllg have Been sffected by the un-
Warranted ection on the pert of

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZBRS (smu H. N BAHUGUNA): (8)
No, Sir  Inmitial contracts for supply
of gas to Baroda Industries were for
s period of ghout 8 years which expir-
ed on 31st December, 1975. There-
after, the contracts were renewed on
year to year basis, after takmg stock
of the avalability of gas

ONGC bas not stopped supplying gas-
to these units since March, 1978

(by and (¢) Do net anse

v A weiw 1o famrew

2262, t wmwom : Wy W
Wt oy s & g0 W& e

() 0 €@ adt F ok ¥
Anfaif & fod & ¥ i &
i famawr swfen felt |

(w) mr v =t ¥ po figwir
wriA-Tw 9T gu WR TR § feai
wriee} WY wfan & of |, Wx

(7) o & feondt wet & 3
W &, 6 miw 7, o Ak A, Q@ at
¥ e qwd wfier wwfie ¥ Frgfenst
rak?

Tw s & voom sl (ot fr
aroww) ¢ (%) ¥ (7). g et
APt eas @
wrinf

Ao oy gl do wwitn & evarfolf
© wi

2263, oit 30 W Wt Qview,
vorm die piew i ag st @ AT
@ fs dw T wgher Sv avdw
& whabell &t ffew Pl oo
mmwumnw
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Acquisitior’ f  AgHeultural Land for
Hindustay Organic Chemicals
Limited

2264, SHRI D. B. PATIL: Wil] the
Minister of PEFTROLEUM AND CHE.
MICALS AND FERTILIZERS be
pleased to state: '

(a) whether 1500 geres of fertile
paddy land was acquired in 1960 for
Hindustan Organic Chemicals Limited,
Rasayani, Maharashtra State; :

(b) whether it is a fact that ag all
these lands were - not required by
H.0.C, some of the lands have been
given to private industries instead of
returning these lands to the agricul-
turists who have been rendered land-
less because of this acquisition;

(c) whiether it :is a fact that al} the
agrwulturist; whose Jands have been
acquirég in 1960 for HO.C,, have not
"been rehsbilitated’ Y1l ‘now; dnid

(d) if s0, what are the reasonsy’

dINJ OF
TR TS
‘ZERS (SHRI H.NW. "BAHUGUNA):
(iﬂ#:w aemofhuc‘l)’ w;e aequir;d
“byusihe. ¢ of,, ahpruh a
; _,_‘omwnb . for setting
WM&

6y i sline "ol the: Prédidt W ont-

e iy = .
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538 acres of land, were theréfore mr- ‘
renderad to: the Governmeist at‘llllh;
rashtze -by: HOC and the formiey -in
turn have given this land to MAIDC,
MSEB, MIDC AND HIL. No lang has
been giwn to prlvate industﬂel

In keepmg with the .Central GW
ernment’s directive, the company has
developed about 15 acres out of land
in its possession, for setting up ancil
lary industries.

(c) am!, (d). Hindustan Organic
Chemicals Ltd., have till date employ-
ed about 238 gffected persons. In ad-
dition to this the Company has allotted
plois of land to affecteq persons for
starting their own business. :

REACgEIT AR & dw
@ W e
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Representation from Grampanchayat,
Goregaon

2268. SHRI R. K, MHALGI: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Government have received g represen-
tation from the Grampanchavat Gore-
gaon (Tal: Ulhasnagar District Thana;
Maharashtra) in the first quarte, of
1978 requesting to puild up a new
Railway Station oa Central Railway;
and

(b) if so, the action taken by the
Government or propose to be taken
in regard to the said representation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes. Thig proposal is under
examingtion.

AUGUST 1, 1978
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Transfer of Sholapur Division

2269. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of RAILWAYS
be pleased to state:

(a) is it a fact that along with the
transfer of Sholapur Division from
the South Central Railway to Central
Railway, some staff have been trans-
ferred tc the Central Railway from
South Central Head Quarters;

(b) if =0, the number of staff cate-
gory-wise, and whether the number
transferred is directly in proportion
to the work load transferred; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Doss not arise.

(c) Staff of the Headquarters Office
of the South Central Railway, who had
originally come from the Sholapur
Division at the time of formation of
the South Central Railway, have only
been given option for their transfer to
the Headquarters Office of the Central
Railway. The options are under pro-
cess. Their transfer to Central Rail-
way will however, depend on the
number of posts transferred from the
Headguarters Office of the South
Central Railway to the Headquarters
Office of the Central Railway on the
basis of actual workload.

ITE @AWl 9T TIET F7 AT

2270. To VRS Tag : 771 A
#ET a7 S &7 I A9 fE
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Proposal to run & Train befwoen Agra
Fort and Bikaner

2171 SHRI BSHAMBHU NATH
CHATURVED] Wil the Minister of
RAILWAYS be pleased fo state

(a) whether there i5 a proposal to
un & mall or expresg train between
1088 186

Agra ¥ort and Bikaner on the meter
gauge;

0

(b) if so, when was it sanctioned
and by when is it likely to be imple-
mented, and

(c) what are the reasons for its non
implementation so far, in view of the
increasing traffic demand?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
(a) No

(b) Does not anse

(c) Introduction of a train between
Agra Fort and Bikaner is operationally
not feasible at present for want of
spare lLine capacity enroute However,
two through coaches between Agra
Fort and Bikaner are running by
95/90 Marwar Mail and 7/8 Jodhpur-
Agra Fort Express Besides the new
237/298 Bikaner Jaipur Express also
provides connection to 7/8 Express at
Jaipur for the convenience of through
p issengers

Vacancles of Office Clerks

2272 SHR1 SAMAR MUKHERJEE:
w:ll the Minister of RAILWAYS be
pleased to state

(a) how many vacancies of Office
clerks were filled in during the past
three years zone-wise, and

(b) by direct recruitment either
through Railway Service Commission
or by the authorties directly, pro-
motion of Clasg IV to Class III, regu-
larising Apprentice Clerks in regular
service?

THE MINISTER OF STATE
IN THE WMINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
(a) and (b) Information 1is being
collected and will be laid on the Table
of the House
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Shifting of Hendquarters of Indusivial
Howse to Siates of theilr Indusizial
Operstions

2273. SHRI DURGA CHAND: Wwill
¢the Minigter of LAW, JUSBTICE &
COMPANY AFFAIRS be pleased o
state:

(a) whether it is a fact that certain
State Governments are urging the va-
rious industrial houses and other com-
panies to shift their headquarters to
the States whether they are having
their major industrial operations;

(b) it 80, what are the names of the
States;

(c) whether it is a fact that the in-
dustrial houses under the law can have
their headquarters anywhere in the
country;

(d) if so, whether Government pro-
pose to amend the law requiring the
industrial houses and other companies
to shift their headquarters to the
States where they are having their
industries; and

(e) if not what are the reasons
therefor?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS
{SHRI SHANTI BHUSHAN): (a) and
(b) The Department of Company
Affairs does not have the relevant
information in regard to these parts
of the Question as the information, if
sny, will be availible with the State
Governments It may, however, be
stated that whenever any company
applies to the Company Law Board for
amending their Memorandum of
Association under section 17 of the
Companies Act to change the place of
its registered office from one State to
snother, the Company Law Board
fnvariably asks for the comments of
the Government of the State from
which the registered office is proposed
to be shifted and these comments are
taken into account before orders are
passed on the company's application,

AUGUST 1, 1978

Writion Anowers b

(c) Yes, Sir. Under the Companies
Act, the Government do not have the
powers to direct companies to sst ap
their registered o
at any particular place.

(Q) and (e) The question of amend-
ing the Companies Act in this regard
does not arise at this stage as the Ex-
pert Committee under the chairman-
ship of Shri Justice Rajindar Sachar
is presently reviewing the provisions
of the said Act.
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2375 BHRI SURENDRA BIKRAM
‘Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be

(a) whether it ig a fact that Mjs
Plizer have heen allowed released of
Vitamin Bt and B2 for the manu-
facture of Protinex,

are

(b\zﬁ:-tun‘l’mﬁuax y
an ' the composi-
ton of Protinex’ g5 conveyed by th
to Government {n thetr ap-

industrial licence; and
(o) ¥ composition of Pritinex was
not intimated, on what basis release

THE MINISTER OF

AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(a) and (c) Sahent features of the old
and new policles for the release of
canalised raw materials including
Vit B1 and Vit B2 and the position
with regard to release of these ma-
terials of M|e Pfizer for manugacture
of protinex have been indicated in
reply to Lok Sabha Unstarred Ques-
tion No 1354 answered on 25th July,
1978 The releases of canahsed raw
materials to M|s Pfizer have been
made within the framework of the
prevalent policies

(b) M/s. Pfizer Ltd are licensed to
manufacture Protein Hydrolysate based
on which they are also producing
Protinex their contention being, that
they are entitled to do so under the
said licence Government is yet to
take a decision on this.

No composition of ‘Protinex’, as
such, was given by the company m
their original industrial licence apph-
cation for grant of licence for taking
up the manufacture of Protein Hy-
drolysate However, while applying for
expanded capacity of the above
licence, in 1962, the company indicated
that Protinex, apart from containing
Proteins, is fortiffed with vitaming,
carbobydrates and munerals

Advertisement given to  Political
Parties by M/s. Synthetics & Chemi-
ocals Ltd Bareilly/Bombay

2278 SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFTAIRS be pleased
to state what are the details
of each and every advertise-
ment given to political parties and
other institutions each ysar in terms
of money, yesr-wise during the last
three yours by Messrs. Synthetics &
Chemicaly Limited, Barellly /Bombay?
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THE MINISTER OF LAW, JUS
TICK AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Messrs,
Synthetics angd Cheémicalg Ltd. Bom-
bay has made the following payments
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to political partiey

from 111974 to 31.3.77 for Idm
ments in Souvenires published or to
be published by them:—

Name of the Party Amount Accountirg year
January-December
U. P. Congress Traimng Camp in the name  Rs 2,00/~ 1975
of *“ President Reception Committee
chmm Uttar Pradesh Congress Karyakartha
Prashikshan Shibir.”
75th All India Congress Commuatteee & g3 on Re seo - 1976
All India Congress Commattec Rs 4,75,000'- 197y

As regards advertisements  given
to Institutions other than political
parties, the information is not availa-
ble.

Representation by Al India Petro-
Chemical, Labour Union, Bombay

2277. SHRI R. L. MHALGI. Will the
Minister of FPETORLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it i3 a fact that Go-
vernment have received the represen-
tation of Al Indig Petro-Chemical
Labour Union, Bombay some few
months back regarding the problems
confronting the workmen in Bharat
Petroleum Corporation Ltd.;

(b) it s0, what ia the nature of
:gmtakenbyc&cvmmntﬂm‘r

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(a) Yes, Sir

(b) and (¢). The issues referred to
in the representation mainly rclate to
bonus, long term settiements, medical
assistance, dearness  allowance, pro-
motion policy, retirement benefits and
workers' participation ete.

The Management of Bharat Petro-
leum Corporation have been discuss-
ing with the representatives of the
Union and the various issues involved
in the representations are being pur-
sued in line with over-ail policy of

the Government in respect of the
same.
Prices of Bulk Drugy sinos incepiion of

Drug Pricy Control Ordey
2278. SHRI SURENDRA BIKRAM:

(a) prices of how many pulk drugs
were declarsd gince the inception of
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Proposal to make Drug Industry
Self Reliant and upgraded

" 2284. SHRI K. MALLANNA: Wil
the Munister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to make the Drug Industry self-
reliant and upgraded; and

(b) it so, the efforts of Govern-
ment in this regard?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZLRS (SHR] H. N. BAHUGUNA): (a)
and (b). While there is no such spe-
cific proposal under consideration of
Government but self-reliance in the
manufacture of drugs and pharmaceu-
ticals and upgradation of technology
are the primary objectives of Gove-
eroment 1n terms of the new Drugs
Policy. A statement on the policy
has already been laid on the Table of
this House on 20th March 1978. Areas
of responsibilities between the vari-
oug sectors have been, inter alia,
identifled and indicated,

Finalisation of Petro-Chemical
Complex at Haldia

2285. SHRI SAMAR GUHA:
SHRI CHITTA BASU:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state.

(8) whether the plan for setting up
of a petro-chemical complex at
Haldia has been finalised and cleared
by the Central Government;

(b) it s0, facts thersabout; and
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{c) facts about other
regarding setting up of the
petro-chemical complex at Haldia in
West Bengal?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
2ERS (SHR] H. N. BAHUGUNA): (&)
to (c). A letter of intent was issued
to the West Bengal Industrial Deve.
lopment Corporation Limited, in
November 1977 for the setiing up of
a petro-chemical complex at Haldia.
‘The Corporation have vet {o come up
with the feasibility reports.

Cost of Production of Rubber by .
Synthetics and Chemicals Limited

2286 SHRI SURENDRA BIKRAM:
Wili the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZFRS be pleased to refer to the rep-
ly to Unstarred Question No. 8754
dated the 2nd May, 1978 regarding
cost of rubber production by Synthe-
tic and Chemicals Limited and state:

(a) the cost of production of Syn-
thetic Rubbers of various qualitieg Wy
Bynthetics and Chemicals Limited
grade-wise sales price;

(b) in what proportions the prices
of synthetic rubbers are being conti-
nuously increased by the manufec-
turery during the Jast three years; and

(¢) in view of high gale price of
eynthetic rubbers produced by the
sbove company gnd wastage of
finances on various heads to conceal
excessive profitability, will Govern-
ment take immediate steps to reduce
the prices by at least rupee one per
kilogramy

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILL
ZERS (SHRI H. N. BAHUGUNA): (a)
snd (b). The information is
collected ang will be laid on the table
¢f the House, when received.

(c) At present there is no price
control on synthetic rubber.
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Sals of Ehares held by Swadeshi
Cotton MUt tn Swadcahi Polytex
Limited

2287 SHRI R L P VERMA Wil
the Minmster of LAW, JUSTICE AND
COMPANY AFFAIRS be pieased to
refer to the replv given to Unstarred
Question No 1745 on the 28th Novem-
ber, 1977 rcgarding attachment of
ghares of Swadeshi Cotton Mills and
state

(a) the stage at which the sale of
shares held by Swadesh1 Cotion Mills
Limited, Kanpur jn Swadeshi Poly-
tex Limuted of the face value of Rs 90
lakhs or so stands, and

(b) whether Government after
take over of Swadeshi Cotton Mills
sppointed any Director on the Swa-
deshi Polytex Limited, if not, the
veasons therefor?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANT1 BHUSHAN) (a)
As already stated in reply to Unstar-
red Question No 2723 answered on
14th March, 1978, from the available
information it appears that the Col-
lector, Kanpur who had seized 10
lekh equity shares of Swadesh: Poly-
tex Ltd, held by Swadesm Cotton
Mills Co Ltd, for realisation of elec-
triaaty dues had accepted the offer of
Ballarpur Industries Ltd, a company
belonging to the Thapar Group of
companies, for a sum of Rs 5 crores
subject to the clearances being ob-
tained by it under the Companies Act
and the MRTP Act Acquisition of
the above shares would require the
approval of tne Central Government
under Section 108A and gection 372(4)
of the Companies Act. No proposal
from Ballarpur Industries Limited for
scquisition of the above mentloned
whares has been received by Govern-
ment so far. It is understood that
the attachment and proposed gale of
:huqllthgmbieetmttetdnwdt

petition filed by Shri Ashok Jaipuris,
son of Shr Sitaram Jeipuria, Chair-
man of M/s Swadeshi Polytex Litd,
in the Allahabad High Court.

(b) The matter 15 under the exa.
mination of the Government
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Import of Weodon Slevpery

2200. SHRI E. RAMAMURTHY:
Wili the Minister of RAILWAYS be
pleased to state:

(a) what is the total requirement
wooden sleepers of Railways

annually;

(b) whether we gre gelf-sufficient in
this regard; and

(c) if not, what 1s the annual
worth of imported wooden sleepers
and from which countries these are

imported?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR]I SBHEO NARAIN) (a) The
requirement of wooden sleepers and
specials (crosisng and bridge timber)
during the current financial year is

BG » 26 lakh No+

MG « 16 lakh Nos

NG ., . 2 lakh \os
Specials « 50 000 Cums

(b) No

(c) No sleepers have been import-
ed in the last few years. However,
agreements were concluded on 23rd
June 1078 with the Timber Corpora-
tion of Nepal and Van Paldawar Vi
kag Sanuti, Nepal for import of sleep-
ers and logs worth about Rs. 287
lakhs, for Indian Railways, in next
three years. Imports during current
financial year are expecteq to be
worth Rs. 120 lakhs.

Otrcular Rallway Scheme for Madras

2201. SHRI K. RAMAMURTHY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whethey the Railway Ministry
hwuhalvsdthopropuﬂo!ndmn
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(b) if go, the reason therent?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). No proposal for a Crrcular Rail-
way in Madrag City has been investi-
gated so far.

Producis indicated in Registration
Certificates

2292, SHRI RAMJILAL SUMAN
Wil ithe Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseg to state;

(a) defails of productg indicated by
M/s. Boots, Burrough Wellcome Wyeth
and Ciba Gaigy in Form A and B for
-obtaining Registration Certificates; and

(b) what are the products manufac-
tured at present by these firms under
Registration Certificates; date of intro.
duction of each product, production
during last three years, jmported raw
materials allowed for each product,
their sales value and the dates from
which trade-mark for each drug was
regstered?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). As the Registration
Certificates were issued in the fifties
the details asked for are not immedia-
tely available. However, the exer.
cise that would be done at the fime
of grant of consolidated Ingustrial
Licences to drug manufacturing units,
as contaned in para 37 of the State-
ment containing Government's deci-
siong on the recommendations of the
(Hathi) Commitiee on Drugs and
Pharmaceuticals, a copy of which was
laid on the Table of the House on 28th
March 1978, would enable the Gov-
ernment to scrutinize the items taken
up for manufacture by these compa-
nieg subsequent to the grant of Regis.
tration Certificates. M/s. Wyeth do
not however, held a Registration Cer-
tificate.

AUGUST 1, 118 Torizen Jinsweny T Y
Representation by All Tuillh Distiliecy’

Amseciation

2263. SHRI BALA SAHEB VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI.
ZERS he pleased to state:

(a) whether he has received any
representalion from the All India Dis-
tillers' Association asking for interim
increase in the price of indusinul
alcohol based on the Tarif Commis-
sion’s recommendations;

(b) it so, what is the reaction of
Government; and

(¢) how much quantity of industrial
alcoho] 13 consumed by pharmaceuti-
cal and drug ndustry cach year?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):

(a) Yes, Sir.

(b) The representation 1s being
examined in all its aspects including
the effects on the industrieg using al~
cohol as raw-material.

(¢) Approximately 25 million litres.

Allotment of Parafiin wax

2205. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that a
capacity of 180 tonnes per year of
parafin wax was approved for M/s.
Bharat Chemical Industries, Delhi for
the manufacture of chlorinated paraffin
wax,

(b) whether it is also a fact that
the consumption capacity of Mis. Sar-
aswati Offset Printers, Naraina, New
Delhi for paraffin wax wag arbitrarily
raised from 78 tonnes to 128 tonnes per
year;

(b) if s0, :mm thereot and reasony

5 AR
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if s0, financia] benefits accrued
w‘&’emmyum

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
Z2ERS (SHRI H N BAHUGUNA)
The Central Government only alloca-
tes State-wise quotas of parafin wax
an dmndivadual allocationg to various
actual users are determined by the
competent Authority in each State
Replies as furnished below are on the
basis of information furnished by the
Director of Industres, Delhi Admnms-
tration

(a) Yes, Sir

(b) Capacity of M/s Saraswat: Off-
set 'linters was revised from 77 MT
to 120 MT per year on merits on
the basig of an appeal from the umt

M/s BHARAT CHEMICALS

(c) M/s Bharat Chemicals have
installed a reactor having capacity of
1000 Kgs This capacity has begn fix-
ed to enable the umit tn work for 300
days at the rate of 600 Kgs of Paraffin
wax per day

M/s SARASWATI OFFSET PRIN
TERS

The capacity of 77 MT was fixed
on the basis of printing machines pos-
sessed by them The unit filed an ap-
peal stating that their printing sector
was independent from thewr waxing
<ection and the capacity of waxing
machines should be independently as-
sessed as they were free to get this
printing work done on 2 shift bams
and also from gutside units Assis-
tant Director of Industries carried out
the experiment and reported that
capacity of waxing machineg on the
basis of six hour working Yor 300
days amounted to a consumption of

capacity works out to 1658 M.T, per
year and ‘there was calculation error
in the work of the Assistant Director
of Industries However, further rew
vision of capacity has not been sanc-
ticned by Deth: Administration on
account of the material being in short
supply It has been reported that the
entire quantity of wax supplied to the
party has gone into wrappers sup-
plied by them to M/s Modern Bake-
ries

{d) The accounts of M/s Bharat
Chemicals Industries for the pernod
1st October 1976 to 31st March 1977
were got checked by Director of In.
dustries, Delh1 The cost of the end
product works out to Rs 375 per
Kg while the sale price was of the
order of Rs 428 per kg ncluding
by product of hydrochloric acidd The
gross profit of the firm works out to
136 per cent Sale price of chlorna-
teu paraffin wax has now been fixed
oy the Delhi Admnsstration gnd
entire supplies are sold to units nomi-
nated by the Directorate of Industries
through Delh: Small Industries Deve-
lopment Corporation The cost ac-
count of M s Saraswaty Offset Prine
ters, for the period 76~77 were also
got checked, by Delhn Admimistration
It has been found that the firm was
sclung wrapping papers to M/s Mod-
ert. Bakerics on an average price of
Rs 8/- pert kg The cost per kg of
the end product works out to Rs 865
per kg The gioss piofit of the firm
works out to about 4 per cent

Gas in Bengal Basin as Reported by
ONGC

2296 SHRI JYOTIRMOY BOSU:
Will the Minister oy PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether according to an expert
team of the ONGC, the Bengal Basin
has a potential for ges;

(b) whether the Soviet Team stu-
dying the Bengal basin for fifteen
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months has presénted its report on
the 9th June, 1978;

(¢) whether the Soviet team has
recommended intensification of  ex-
. ploration surveys specially in the area
South of Sunderbans; and

(d) if so, the details thereof and
action taken thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
7ERS (SHRI H. N. BAHUGUNA): (a)
to (¢). Yes, Sir.

(d) The Soviet team has recom-
mended conducting of seismic sur-
veys in the area south of Suderbans.
This area is, however, marshy and
is one of the most difficult areas for
conducting seismic surveys, and re-
quires specialised equipment which

is currently not available with the

ONGC. It is, therefore, proposed to
get the seismic survey done quickly
through foreign contractors and for
this purpose, tender enquiries to va-
rious reputed firms abroad capable of
doing this job have already been
floated by the ONGC.

Customers releasing wagons in time

2297. SHRI C. VENUGOPAL: Will
the Minister of RAILWAYS be pleas-
ed to state: .

(a) whether it is a fact that a com-
mon malaise in the Railway transport
is the failure of the customers to
release wagons in time;

(b) the names of the principal
customerg and the excess period for

which they held the wagons frozen
during 1977-78; and
(c) action taken for rationalising

and streamlining the position?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (¢). The information is being col-
lected and will be laid on the table
of the Sabha.
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Proposal to introduce fast traip bet-
ween Ahmedabad ang Baroda

2298. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are active-
ly considering any proposal for intro-
ducing fast daily trains between
Ahmedabad and Baroda as also
between Baroda and Surat with a view
to helping the thousands of daily com.
muters like employees, students,
workers, ete.;

(b) if so, when will the Government
begin operating such trains and how;
and

(c) if not, why not?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No. ‘

(b) Does not arise.

(c) Introduction of new trains bet-
ween Ahmadabad-Vadodara and Vad-
odara-Surat is at present not opera-
tionally feasible due to strained line
capacity on Ahmedabad-Vadodara and
Vadodara-Surat sections.

Proposal to increase Frequency of
Navjivan Express

2299. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose to
increase the frequency of the Nav-
jivan Express running between
Ahmedabad and Madras;

(b) if so, when and how;
(¢) if not, why not; and

(d) whether it is a fact that the
present weekly service from the said
two stations result into considerable
percentage of unused railway rackes
and if it is so, how much is it in what
way it is proposed to be utilised to
the maximum?
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mumm orI'rATI IN
MINISTRY . OF RAILWAYS
(sam SHEO NARAIN): (a)
%o (c). Increase in frequency of 145
. 348 Ahmedabad-Madras Navajivan
Express is not feasible for want of
coaches and diesel locomotives and
also spare line capacity on sections
en route at present.

(d) The rake has an extra le-over
of two days at Madras Beach and
with this it is not possible to increase
the frequency of 145/146 Navajivan
Express.

fResponsibility of Junjor Administra-
tive rank Officers

2300. SHRI DAYA RAM SHAKYA:
'Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 8702 on the
21st, March 1978 regarding selection
«<f Grade-I works inspectors and
atate:

(a) when the extent rules were
Iramed; dutieg snd responsibilities of
Junior Administrative rank officers
prior to Reviseq Pay Commission and
4hat of the Add.itioml Heads now;

(b) has old Junior Administrative
Ppost been up-graded with same old
functions; what was number of J.A.
post in various departments of the
N.E. Rallway prior to Revised Pay
Commission and after including

Additional Heads and temporary
posts; and
(c) will he institute a Committee

of Railway trade unionists and officers
%o go Into these extant rules and
ravise same In light of various pay
coinmiasion recommendations, creation
Ofnewpcthtowddnhcuombelng
conducted by more Junior Oficers
brone to favouritism, grouplsmi and
communalism which is rampant en
x.mw,ummthm

THE MINISTER orsuu IN
THE. MINISTRY. -OF-

(SERL: . -SHEO NARAIN): - ()
Thqmmluhnvebuninmm

ments, did not constitute a mere re-
placement of the Junior Adminis-
trative Grade posts.

They were of a higher level involv-
fng higher responsibilities. Their
number is as follows: —

Prior to After

restruc- restruc~

turing turing-
Jo A . . . 29 [T
Adil. Hends . .- 14

{¢) It is not proposed ty institute
any Committee as selections are conti-
nuing to be conducted by officers
whose duties and responsibilities have
not undergone any change.

Peading’ indents for Wagons

2301. SHRI DAYA RAM SHAK-
YA: Will the Minister of RAILWAYS
be pleaseq to state:

(a) the number of pending in-
dents for wagons for supply of foed-
stuffs, specially wheat, in the various

_ parts. of the country;

_(b) is it a fact that huge stock of

are b_ein; damaged for want of
(*‘-) ﬂlﬂ !“P! thnt are being taken
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THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (¢). In July 1978 there were pend-
ing indents for about 7,678 wagons
for movement of wheat by rail, inclu~
ding indents for 5,811 wagons on tha
Northern Railway, which serves the
principal wheat-belt in the country.
Apart from this, there were pending
indents of 36.656 wagons for other
foodgrains Most of these indents
were on trade sccount, which moves
under a comparatively lower priority.
Thus traffic is being cleared to the
maximum extent possible consistent
with the demands of higher priority
traffic, such as sponsored foodgrains,
cement, steel, coal, fertilisers, etc.
This Ministry is not aware of anv da-
mage to foodgrains for want of rail
transport

Import of Soda Ash

2302 SHR1 DAYA RAM SHAK-
YA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleascd to state

(a) whether Government have
decided to import soda ash, and

(b) if so, the value and quantity
of the soda-ash proposed to be im-
ported country-wise, and the time by
which the same is hkely to reach the
country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
{(a) and (b). To give immediate re-
lief to consumers of soda ash, this
Ministry, in consultation with the
DGTD, has written to the State Che-
micals and Pharmaceuticals Corpora-
tion of India to make immediate ar-
rangement for inviting offers for the
jmoport of 20,000 tonnes of soda ash.
e finai arrangements in this regard
have, however, still 1o be made. The
actusl acrivals of soda ash into the
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Caseg of Derailments

2303. SHRI A. BALA PAJANOR:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of cases of derail-
ment that occurred during the last
three months;

(b) how many of these are uttri-
butable to sabotage; and

(c) the reasons for recurrence of
cases despite tight measures report-
ed to have been taken to avoid acci.
dents of any type?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
During the period April to June, 78,
there were 207 train derailments on
the Indian Government Railways.

(b) Nil.

(<) Human faiurc continues to be
the largest single factor responsible
for accidents Safety  Organisations
on the Railways have been engaged
in a rclentless campaign 1o create
greater safety consciousness amongst
the stalf connccted with the running
of trains and to ensure that staff do
not violate rules or indulge in short-
cut methods Examination of trains
and spot checks in carirage and wagon
depots have been intensified and gre-
ater care i< being paid to the proper
maintenance of track.

In order to reduce dependence on
the human element, various sophisti-
cated aids like ultrasonic flow detec-
tors for wheels, axles and rails, track
circuiting, axle counters, automatic
warning system etc. are being intro-
duced progressively.

Statutory Rallway Canieons

2304 BHRI SOMNATH CEATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

{a) how many statutory canteens
arg in emistance in the railwayy and
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what i the number of employees
employed in the same;

(b) what are their scales of pay
and conditions of zervice;

(c) whether there is any court de-
cision to treat the workers as railway
employees; and

(d) & s0, what steps the Govern-
ment have taken to honour the court
judgement?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRL SHEO NARAIN): (a)
to (d) The information is being col-
lected and will be laid on the Table
of the House

Central Rallway Employees removed
from gervice

3305 SHRi SOMNATH CHATTER-
JEE Wil the Minwster of RAIL-
WAYS be pleased t, state

(a) how many workers of Jhansi
(Central Railway) had been (i) re-
moved from service and (i) imposed
with other pumshments for particl-
pation in the May, '74 strike;

(b) how many of them have not
been taken back on duty,

(¢) how many court cases are pend-
ing in connection with May, 1974
strike, .

(d) whether any case has reached
the trial stage; and

(e) it not, why these cases are not
being withdrawn?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRI SHEO \ NARAIN) ()]
(1) 68 employees.

(i) Nid.
(h) NiL
(¢) & cases involving 69 employees.

{4) All casey are Pending trial.
1058 LS.V,

(¢) The oases wery filed by State
authoritiey and it is for them to consi-
der withdrawal. The State Govern-
ment heve siready been asked to ve-—
view the cases and the matter is re-
ceiving attention.

oy nyfpadf Ff ofefiTafi it ot mifes
witen
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Adulteration tn  Petroleum Produstsy

2307 SHRI C K. JAFFER SHA-
RIEF- Will the Mimster of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whetber Central Government
have received some complaints abous
the alleged aduiteration of petroleum
products;

(b) it so, whether any directives to
oll companies for strict enforcement
ot quality control measures at the
petrol supplying stock points and
seahing of tank-trucks carrymg pet-
roleum products have also been issued
by Government; and

(*) §# ~, the details thereof?
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THE MDIISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
LIZEBS (SHRI H. N. BAHUGUNA
(a) to (c). Complaints about the al-
leged adulteration of petroleum pro-
ducts, whenever received, are looked
into mnedmtely for taking remedial
action As per the exlisting instruc-
tions, oil companies are taking steps
for strict enforcement of quality cont-
rol measures at the petrol-supplying
stock points and sealing of tank lor-
ries. The companmes have also been
adviseqd to conduct periodical checks
of the retail outlets, take samples of
petroleum producty for testing and
proceed against those indulging in
adulteration.

Proposal to increase Capacity o7 Ol
Refineries

2308, SHRI C. K. JAFFER SHA-
RIEF- Will the Mmister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the refining capacity
of oil refineries is proposed to be in-
creased;

(b) if 50, the names of the refineries
and the likely increase in their
capacity;

(c) how far it is gaing to enhance
the total refining capacity of crude ofl
in the country; and

(d) how far it will meet the re-
quirements of refining capacity in the
country?

THE MINISTER OF PETROLEUM,
AND CIEMICALS AND FERTILI-
ZERS (YHRI H. N. BAHUGUNA):
(a) to (1), A Btudy Group was ap-
pointed on 14-12.77 to examine the
additional refining/secondary process-
fng capacity to be set uplinitiated
during the Sixth Plan (1078—88) and
for two subsequent years. The re-
port of the sajd Study Group has
been received and is under appraisal
of the Uovernment in consultation
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with the working Patro-

Croup sn
leum set up by the Plnmin: Com-
mission,

Use of Bumbay High Gag for in-
dustrial Purposes

2309. SHRI C, K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state.

(a) whether the crude ang gas from
Bombay High has now reached the
shore terminal at Uran through pipe.
lines; and

(b) if so, the steps taken to use the
gas for industrial purposes and the
steps taken or proposed to be takem
to process the crude at coastal refine.
ries and the total quantity of crude
allotted to each refinery, refinery-
wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZFRS (SHRI H. N BAHUGUNA):
(a) Yes, Sir

(b) Presently an average quantity
of approximately 08 million cubic
metres per day of gas is being receiv-
ed from Bombay High. Of this appro-
ximately 06 million cubic metres per
day of gas is being supplied to Tata
Power station. Suplies to the fertili-
ser plants of Rastriya Chemicals and
Fertilizers are expected to commence
in August 1978.

Allocation of crude oil from Bom-
bay High will be made to various re-
finaries and would depend upon the
best economic utilisation of the crude
oil that is posible from” yesr to year
taking into aecount the overall in-
terest of the nation. Ag per the present
plan of allocation of this crude ofl, at
the § million tonnes per asnnum
level of crude production, it is
expected that about 3.5 millien tonnes
wottld be allocated to the Bharat Pet-
roleum Corporation Limited's refi-
nery, 1 milllon tonne to Cochin Re-
finery and 0.3 milllon tonnes to Vise-
khapatnam refinery, i1l the Kayel
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Rafinery 1 able to receive Bombay
High crude After Koyali Refinery
s able to receive the Bombey High
crude, 1t is expected that about 16
million tonnes would be alioited to it
by making necessary adjustments in
the allocation of crude to other re-
fineries

Envestigations futo working of Bird
and Company

2810 SHR] G M BANATWALLA

SHRI SHYAM SUNDER
GUPTA

SHR] MUKHTIAR SINGH
MALIK

Will the Minster of LAW, JUS~
TICE AND COMPANY AFFAIRS be
Ppleased to state

(3) whether Government have since
investigated the findings of the Re-
port on Bird and Company submitted
to the Government as reported in
Businesg Standard dated the 3rd
Apnl, 1978, and

(b) if s0o what action Government
bave taken in regard thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHRI SHANTT BHUSIIAN) (a) and
Ab) The report on Bird and Company
submitteq tv Government is only an
interim report This has been exam-
jned Alongwith M/s Bird and
Company, wvestigation into the afi-
airg of several other companies of
Bird and Heiflgera Group of compa-
nfes was ordered, but the report mn
respect of the other companies have
not yet been received. The question
a§ to what action is to be taken on
this interim report will also depend
upon the result of the investigation of
the other Coampanies However,
tiecessary follow up action in respect
o offences, contaipeg in the jaterim
report of Rind and Company will be
taken without waiting for the other
reporta wherever feasible

Beitish Compenies in India

2311 SHRI G, M, BANATWALLA:
SHRI SHYAM SUNDER
GUPTA
SHR] MUKHTIAR SINGH
MALIK

Wl the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS be ploss-
ed 10 state

(a) the number and names of Bri-
tish controlled business companies
which are still carrymng on business
in India,

(b) wha is money mnvesied by each
company, and

(c) what 15 profit earned during the
same and the profit tr
red %o theUnitedegdnmbymh
company during the last 3 years?

OF LAW, JUSTICE

THE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (&) %o te).

As on Slst March, 1977 there were
278 branches and 109 su of
UK based companies operating
the country The names and the
money invested as represented by as-
sets of these British caontrolled com-
panles a5 on sist March, 1877 ere
gnen m the statement lmd on the
Table of the House (Placed wn Lib-
rary See No 1T.2540/78) The
statement also gives the detals of the
profits earned by these companies In
India during the three years 197475
to 1976-17 'The information about
the amount of profits transferred by
individual compames to the United
Kingdom during tms period ig ot
svallable However, the total profits
and dividends remitted by the private
sector to the United Kingdom during
the years 1973-74, 197478 and 1978~
'!S,nturmnhedbytheﬂnmryof
Finance, were s3 under —

- —— —

-Rl n lakhs

197374 197475 197578
ofits & 2757 15%0 o763

1dends
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Tirdpathl Raliway Sintion

2312, SHRI P. RAJAGOPAL NAIL
DU: Will the Minister of RAILWAYS
be pleased to state;

(a) whether there is shortage of
shelters for pilgrims at Tirupathi
railway station especially on broad
gauge island platform; and

(b) if so, the action taken by Gov-
ernment to provide sufficient num-
ber of shelters?

THE MINISTER OF STATE IN
THF MINISTRY OF RAILWAYS
(SHR]I SHEO NARAIN) (a) and (b).
The work of providing additional
shelters on platforms Nes. 2 and 3
(M.G.) and 4 & 5 (B.G.) of Tirupathi
railway station on South Central Rail-
way is in hand. When completed,
adequate shelter facility to the Pil-
grims at Tirupathi railway etation
will be available. The question of
sugmentation of this facility is kept
constantly under review.

fafaw wist & wias o wit & wrow
Tt st @ fem we

2313, oft gow mr gww :
it wint wew Voy

w7 ¥w A} ag FATY A wor W
i

(%) %37 7% g% § f5 way oy
woY & wrrvp wf tarfed w aer fiear
n g

(1) sd¥ o ¥ o wwre fawel)
oY oY wh oy arefeny oy wsx fear ar
t;

() 3% 7w warr Ay wrnTAAr
L

AUGUST 1, B8 Writhn Anewols 0o

(%) var Wraty o ayt g ooy
®Y vy ¥ owdy g e Wiw & e
¥ (uAT & eqrw o Frow ar fuaely
§ wok Wy SwAt o gww wdy
Y sy aareft ;o

(¥) afx mr, oY armearlY wotey
s g ?

T diwree & o it (oY fiwe
averaw) @ (%) o gt

(=) mv fagor aur 2w o v
frat war & ) [wearog § vy war )
e gem1 LT 2541/78)

(n) du &r Frax 7 woArE A
fegfr & quve g arey g5 few & wwy
frar ImwT )

(%) ®Yr (%), ma 3w &t wo Tifar
W @ sl T AT T AT Gl ®
I W HAY o A AT R E N A
fram o faaehl wifes T g @
¥ T8 g Wi wifee swar Y
qauT IAraT w7 gl e &)

Rail Coniract from Iraq

2314. SHRI DHARMA VIR VASI-
SHT: Will the Minister of RAIL-~
WAYS be pleased to state:

(a) whether India was likely to bag
rail contract from Iraq Government;
and

(b) if so, the prospects in detalls?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(8HR1 SHEO NARAIN);M {a) snd
b). Rail India Technical Econo-
1;12 Services Ltd, and the Indlen
Raflway Construction Company Ltd,
two public sector undertakings under
the aegis of the Ministry of Ratlways,
had jointly gubmitted their offer for
the construction of the Baghdad-Hasi-
bah-Akashat Ratlway Project in lraq.
No decision has, so far, been taken by
that Government about the award of
contract,
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2315 SHRI DHARMA vm V_AS!-
SHT: WHl the Minister of RAIL-
"WAYS be plessed to state:

(a) the probable periog in which
the over-bridge near Neelam Cinema,
Faridabag would be compléted and
would be open te Traffic; -

(b) whether the progress of this
work is per schedule; ang

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
probable date of completion ig by the
erd of thia year.

(b) Yes.
{c) Does not arise,

Petroleum Products during 1971-78

2316. SHRI DHARMA VIR VASI-
SHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the domestic production of
petroleum products in India in 1977~
78; and

(b) the imports during the same

?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N.  BAHUGUNA): (a)
The total producﬂOn of various petro-
leum products in the country during
the yesr 1877-78 was of the order of
sbout 28.4 milllon tonned.

* {b) The imports of variouy petro-
leum products during 1877-78 were of
the order of 2.8 million tonnes.

wnycm-m»mm Pam-
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kilometers;

(b) wbother Government hnvc 8=
ceived any representation to make
available normal concession to the
bona fide students even beyond 50
Kms. from the station; and

(c) what action Government have
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) and (c¢). Representations have
been receiveq from various quarters
for relaxing the existing distance limit
of 50 Kms. for issuing season tickets
to the students but they have not
been agreed to due to the financial
implications involved.
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Monopoly in Agency of Burshame LP
Gas

2319 DR BAPU KALDATE. Wil
the Mimster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether 1t is8 a fact that the
Government have decided to end the
monopoly regarding the agency of
Burshane L P Gas in the different
cities all over India;

(b) whether it js & fact that this
decimon has not been implemented
in the State of Maharashtra in Pume
City; and

(¢) if so0, what are the ressons for
continuing the monopoly only in
Pune, Maharashtra?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
LIZERS (SHRI H. N. BAHUGUNA).
(a) to {(c). The Government policy re-
gording restructuring of existing
Liguified Petroleum Gas (LPG) agen-
cies of the Oil Companies has been
made clear in the Statement made in
Lok Sabha on 15th May, 1678. It was
indicated therein that Indian Ofl Cor-
poration and Bharat Petroleum Cor-
poration who market cooking gas
directly through their distributors
have been advised to restructure the
existing agencies on the basis of new
ceilings fixed. Hindustan Petroleum
Corporation market this  product
through their Concessionaries and the

be possibly only after these Conces-

sionaries are fully tahwn ower by
Government, swps for which have al-
ready been initiated.

Bharat Petroleum Corporation are
progressing with plang in accordance
with the policy indicated above,

regarding working of
Public Sector Undertakings

2320 DR BAPU KALDATE: Wiil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether it is a fact that the
Public Sector Undertakings have been
repartedly defying the directives of
the Company Law Board in respect
of Working of the Companies;

(b) it so, what iz the nature of com-~
plaints in the working of these Public
Sector Companies; and

{c) what legal action has peen taken
by Government for such defiance by
the Public Sector Undertakings?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) No
directives in respect of working of
Public Sector Undertakings have been
issued by the Company Law Board.

b) and (c) Do not arise

fipyeom gefiwrdtfeew, ferdt gree
Farfew owfielf &  wfiem

™
2321. St» Wy wrek T

Wfwaw, o st wdes AT
g w o gor w8 fir

(%) war ay qw § v faodt fower

(@) wur woerc ¥ Agernr ¢
wfewr o shwiust & gt ¥ ofy
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¥ areet vy quranry ¥ fvg orf afufly
firgeer ot §; o

(7)) 3w gfufe & o foemfod
L &4

Wrfwow wwr T siic woe
WY (ot vt vew ) ¢ (%)
o, mft ) dud gy gdramifove
Rl gro ffir wew otaai awy
wfAwAT afgy A% 5w vivw (g=w)
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#Y qatyafe qrowas 81w woerC
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e gfwmifeww gro = e
T BIHAM AW T AW A IS

(x) o7 () wwA [ ITAT

Ot & ford 3% fer ot
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g ¥ Arw @Y w8 7
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wte war eng ¥t dusA WY wr-am/
fmy 3t & wrdew ¥ wooitg oy

e ¥ wrt ¥ wor ot vk ot
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g AT WY g w6 fin

(%) v THeww % 3O W
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(w) afx gf, o T [k ancl &
AW W § A9y I GO W Ahewd
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1. wvwor deedc 1278
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5. sy 10

6. GAR TTIR-EINT Tafag 3042
7. Wy ol wrrdy 738
8. waeld-gay 1508
9. RO, 907

10. fewargrfiremyyr e 0%
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qerfeere qft grer wald wr vg
weafedt & wdew ot wiw
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site weoft wrt At 3wy o por
s fr :

{%) w wrer *¥  gwfirer
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(&) & =R Jwe e v &
ey fufudy & ot oF ¢ W
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famrege & wiwwt o tw wngw
2325, Wt vaweTw q,i':m'
Wit g Ay s fie:
(%) w firmrage & svewr o
W Tl wrer sy o ey fuve oy
Wi
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(w) wieet, vl g vt
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!

NURL LA L L

R swrea & oo it (oY for
aroaw) v (%) & (7). ywergw ¥ fag
ovfy aw oY ave ff v war &
T wr darne ¥ sefinr wift & srow
qfcaYorar wY wrees wid w7 ¥y firare

L

Goods plifered at Delli, New Delhi
Mughaisarai and Howrah Rallway
Stations

2326 SHRI G Y KRISHNAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what has been the value of
goods pilfered at Delhi, New Delhi,
Mughal Saerai and Howrah Railway
Stations during the last two years;
and

(b) whether the pilferage cases
have been reduced while comparing
with the Emergency period®

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN)' (a) The
value of goods pilfered at Delhi, New
Dethi, Mughalsarai and Howrah Rail-
way Stations during the last 2 yesrs
is given belowi—

199677 19y 8

Ra. Re.
Dethi . « o« 94,852 17,88s
New Dethl . 11,98 4083
Mughialearal . 11,898 1,10 344
Howrsh 87,088 2,590

. e

(%) No. -
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Musitng of Officlaly for Provention of
Dasojtics and Robberieg in Tralns
2327. SHRI 8 R. DAMANI; Wil

the Minister of RAILWAYS he plea-

sed to state

(a) whether a high level meeting
took place recently between officials
of Home Ministry and the Railway
Board to devise measures for pre-
wvention of dacoities and robberies in
running trains,

(b) 1t so, the detauls of measures
decided upon, an

(c) whether it was also decided to
fix responsibility in every case of
such future happenming?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
Yes

(b) The following measures were
decided —

(1) State Governmentg of UP
Bihar, MP, West Bengal and Maha-
rashtra wall ‘aunch vigorous drive
against crimes 1n runnig trains by in-

creasing the strength of the armed
escorts,

(2) Prompt communication to the
armed police escort whenever the
alarm cheain is pulled at night,

(3) Accommodate the armed po-
lice escorts in the centre of the
train so that, apprehending danger,
they can break into two groups and
get down on either mde of the tran
to apprehend the crimunals,

(4) Provide the police escorts
with powerful torches/very light
pistols and flares, and
(3) Provide powerful lights
with Guard and Brakesman to light
up the area on both sides of the
train

(c) The responsibllity of ensuring
the personal safety of the passengers
and the security of thelr belongings
rests with Government Railway Po-
lice which functions under the admi-

vention and detection in respect of
passenger safety and security of thewr
belongings fall under the category of
‘law and order’ which is a State Sub-
ject under the Constitution Responm-
hility 18 fixed and attion taken by the
State Police against Police escorts
found negligent in their duties

Responsibility 1s alsg fixed and
action taken in respect of rallway staff
if there 1s any neghigence mn the dis-
charge of duties required to be per-
formed by them

Less production by Fertilizer Units
due to power

2328 SHRI S R DAMANI will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) the names of public sector fertl-
lizer units which are suffering pro-
duction losses due to power con-
straints, the number of working hours
lost and actual production losses in
each case 1n 1977-78 and April-June
in current year,

(b) whether steps have been taken
to equip all of them with captive po-
wer plants and if 50, the details there-
of, and

(c) it not, the reasons therefar?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) The requsite getails are furnished
below —

(Loas of production
("ooo M,T of mutrogen)

Name of plante 1977-78

et
Nangal . . . 2404 .
Trombay . 3°'34 06y
Gorakbpur . 26° 30 2-8s
Durgapur . . 050 o'ge
Barauni . . 5°%0 o°98
Nlﬂl'lll" . . 11°70 8°19
Cockin , Y . 35 ve
Rowskela . . tean n 686




1 Written Answers

As the loss of production on  ae-
count of power-cut problems is not
only due to total shut-down of plants
ansing out of a total power-cut but 1s
also due to voltage dips/fluctuations,
partial power-cuts, etc, it is difficult
to quantify the number of working
hours lost,

(b) and (c). Government have al-
ready approved the setting up of cap-
tive power generatioin facilities at
Gorakhpur, Trombay and Durgapur
plants to enable them to meet their
critical power requirements It is also
proposed to consider the setting up
of captive power generation facilities
at Barauni while the critical power
requirements of the existing Namrup
1 and II plants would be met from
the faciliies that are proposed to
be created as part of the Namrum III
project envisaged to be set up dur-
ing the Sixth plan period. The power
requirement of Nangal umts which
uses electricity as feedstock would
be reduced substantially with the
stabilisation of Nangal expansion pro-
Ject which hag already been commis-
sions; this project which is based on
fuel oil as feedstock will make avail-
able adequate ammonia to the exist-
ing Nangal unit. The Cochin plant
of FACT has already a captive power

AUGUST 1, 1978 Written Angworg e

generation system to wmwet the re-
quirements of the critical  sections.
In Rourkels, power constreimt is not
a major impediment to production.

Import of Crude

2328, SHR1 CHITTA BASU: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it 18 a fact thet import
of Crude has been on the increased
despite prospects of higher availabili-
ty of indigeneous Crude;

(k) 1t so, the reasong thereof;

(¢) what 15 the recoverable reserve
of Crude oil jn the country anq the
extent of its recovery so far achiev-
ed; and

(d) further steps to optimise the
exploration?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-~
ERS (SHRI H N. BAHUGUNA): (a)
and (b). The position regarding the
import of crude oil, the availablity
of indigenous crude and the demand
for petroleum products during the
lagt tew years has been gy under:—

(Quantity in Million Tonnes)

Year Mscntllgmdcm Demand for _ Grude imports.
197478 - . 77 e 2 o —_-.
1975-78 . L a3 139y
19763y . . . 89 a¢-1 147
1977-78 . . . 0.y s 144
197879 . Lt e "3 18 0o

(capacted)
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The of crude ol each year
on the basis of the expect-
ed indigenous ctude oll avallabiiity
and the total demand for petroleum
producty after reckonng the require-
mentg for import of deficit petroleum
products
(c) and (d).

(Quantity in Miltion Tonnes)
Toital recoverable
reserves

Balance recoverable
reserves

ONGC 311 72
olL 82 15 40,78

Apart from intensifying geoligical
and geophysical surveyg and explora-
tory dnihng, the development of dis.
coveries 1s a'so being expedited

Consiructioy of Haldiz Fertillzer
Plant

2330 SHRI CHITTA BASU wil
the Minister of PETROLEUM CHE.
MICALS AND FERTILIZERS be
pleased to state

() the present stage of the cons-
truction of the Haldia Fertiliser plant;

(b) whether 1t is behind the sche-
dule of work programme,

(c) if s0, the reasons therefor,

(d) whether it will be commission-
€4 in December 1977 as scheduled, and

(e) if not, the reasong therefor?

THE MINISTER OF PETROLEU.
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAHUGUNA):
(a) to (e), The Maldia fertiliger pro-
ject companies facilities for the manu-

monium sulphate, nitro phosphate, me-
thanol and soda esh. The mechanical
completion of the project is expected
to be achieved by May-June, 1978

There lave boen delays in imple-
mentation of this project mainly on
acoount of the longer time required
in piling work on the site, labour
trouble and delays in supply of indi-
fenous equipment, some of which was
taln up for fabrication for the first
timg in the country.

wfpdf & o fed W & wfel W
R welt wleamet

2331 ot v dww gorrdt : |y
tw wiof ag vy S pUT G fin

(%) ¥ oo 3o "R ¥ wiw
ofed & @ f6¥ aR & aen =@
am st W Wi wfeanr g€ §;

(w) uafe g, N sl qor
sy Wy §; Wi}

(1) soRT W ¥@ AWE & Wy
wriandt w w1 faue § foad mife
Y wforen st g frmr o e ?

tw sy & Tww At (WY fm
wroaw) : (%) ¥ () foed 55 TR
¥ ge: W vy f @faw se-
oy, amd oF Ao feear wiv sy
wiwmfa & are,  géea, oot
T yEm, wEwTt ¥y eriare, fa0-
oft fawdft grerd ) e oI I
¥ oA W T § v ¥ miwt
w ST 0 Wy @ ) By W el &
wreor iRy @ wa awa & atey
¥ frenfaany, enfem andr wrel, s
fore s W @ ST ¥ W
arelt mfga) vt Wi @? W gyl
aofrmir g

T ¥ ot W qu owd & fag
waar W ga & s
TR W AP ¥ AR Wy IEnT
sifamfa & g wies evof sraw
wrarar

Heavy Repair Shep for Bleotriead
Works, Kharagpur

2332 SHRI SUDHIR GHOSHAL:
Will the Minister of RAILWAYS be-
pleased to state:

(n) 1z it a fact that the machines of
the heavy repsly shop for electricel
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works started at Kharagpur with sm
expenditure of ghout Bs 20 lekhs were
after May, 1074 strike ang particular-
ly during emergency, shifteq to Tata-
nagar,

(b) if so, for what reasons,

(c) is it not g fact that such trans-
fer of machines to Tatanagar has 1e-
stricteg the scope of employment at
Kharagpur, shd

(d) whether any action has been
taken on the suggestion of two M Ps
of West Bengal that a confidential in-
vestigation be conducted to find out
whetber thig i1s a result of corrupt
practice or political pressure please
state what steps have been taken”

THE  MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN)
(a) No Some machines which were
received for Traction Repair Shop
Tatanagar were initially installed at
Heavy Repair Shop at Kharagpur be-
cause Traction Repair Shop Taranagar
was stll under comstruction  After
construction of Traction Repair Shop
Tatanagar was completed these machi
nes were shifted to Tatanagar

(b) Does not arise
(¢) No
(d) Does not arise

wd v qeom ofowge fraw &
2 wOy vl wt wenn ufe

2333. WY okfagurf 2w : wr
e ag wark B g w0 fw e

(%) war ok 9%
frmey o oY wiry vl o ofic werar §
wirc afx gf, ot o aflr we & owmar
& aur feq wwr wemr §;

(w) Ty o wyw SRy
frrr & Swr Q F Ay wR W gy
wx o $ fier widwr ;
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(7) Taor ETwT X we
afcwger fireer o woere & wwe ufer
¥ ram ¥ frg ww i wpow OO
§, W

(7) wer ufr w1 wx % wam
AfET wA S wRa §?

o dWwrww § Tow AN (Wt f
wrovak) : (%) v gree (Yi)
= gkt & ox a1 www afangr fres
wfufrgm, 1950 ¥ o 23 (1) &
wfim 16 v gaw ofomge frnit wY,
forrsy sprc Ten wew sfog fem
oy wrfirer 8, Iy it 1 W el
§ 1w frmt & frdw & fag fafe &
AT AAAT AR FI R F qew
wwz ¥ el §)

7t 1977-78 ¥ 4 % AR
(=®) grr narerr wew afcaga fras
#1 182 80 HTAW TIX AT Ul wgor ¥
A ar A § o

(w) & (w)_ 1977 % wooer
goeTe oY e wew afoegr st
¥ awrar ufe e Goarr s ¥ frg
fier darag [ avxar v #y faar § ¢
wx WY AR wRhT IO W ATy
w wfafors fafie €1 on@fY, werqr ofe

wt et w1 fear adam
Canceilstion of Test Organised by
Rallway Service Commission

2334 BHRI VASBANT SATHE winl
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railway gervice
Commission have been permiftey tw
cancel the test organised by it for

the candidates for variou
poits in the Railways;

(b) whether the differen; Rallway
Service Commissiony bave cancelled
such tests in the past; and
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THEE MINISTER OF STATE
IN “THE MINISTRY OF  RAIL-
WAYS (8HRI SHEO NARAIN):
(a) No Railway Service Commission
lus sought permlulon to cancel any

(b) No.
. (¢) Does not arise, -

m.‘mﬂuhﬂlmr

2335, SHRI VASANT SATHE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

() whether it is a fact that there is
acute shortage of cooking Gas in Nag-
pur and other regions of Maharashtra
State and that the problems has assu-
med serious proportion recently;

(b) If so, what is the monthly re-
quirem'nt of Gas cylinders for im-
portant cities/townships in Mahara-
shira and the supply grranged month-
wise during the past one year;

(c) whethey the consumers and the
State Government have appraised the
authorities of the hardships experieric-
ed by them ip this regard and details
thereof;

(d) what immediate anq long term
wetion is taken/proposed to ensure ye-
gular gnd adequaty - distribution of
gas cyclinders to the consumers of
Nagpur region in particular; and

(e) what is the total number of
agencies with names, gas connections
alloited to each of such agencies ope-
rating in Maharashtra and whether
there is proposal to grant new agen-
cles {o the uhemploycd technical gra-
dunteu? .

mmm "OF: PETROLEUM

AND CHEMICALS.AND. FERTILI-
ZERS (SHRT H. N BAHUGUNA): (l)

Twlﬁhmﬂmn Mmﬁu

ponﬂbﬁ Litd. (vauur Harkbﬂng Unit)
HPCL (VMU) (erstwhile Caltex) and
Bharat Petroleum Corporation  Ltd.,
(BPCL).However, in Nagpur city,
only HPCL, and HPCL (VMU)  are
marketing cooking gas. In 80 far as
HPCL ig concerned, there has been no
shortfall in LPG supplies to Nagpur
market in the past one year. In res-
pect of HPCL(VMU), there has been
some shortfall in LPG supplies. In
respect of other regions of Maharash-
tra, till recently, all other HPCL/BPCL
markets were normal but HPCL(VMU)
markets were having a backlog in the
case of refill supplies due to some
transportation difficulties.

(b) The information is being collec-
ted and will be laid on the Table of
the Babha.

(c) and (d). Government have
appointed State Level Coordinators to-
keep close liaison with State authori-
ties in order to ensure that the sup-
plies of petroleum products are made
in Iull

(¢) The information is being collec-
ted and will be laid on the Table of
the Sabha.

Merger of M/s. Allenbury and Glaxo

2336. SHRI MOTIBHAI R, CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) under which provisions of the
Industries Act the merger of M/s.
Allenbury and Glaxo was permitted;

(b) whether it is a fact that all
items of M/s. Allenbury are being pro-
duced by M/s. Glaxo as ‘New Arti-
cles’; and :

(c) if g0, whether such a practice is
permissible under Industries (D & R)
Act; if not, what sction ig proposed to
be taken for this violation of Act?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-

" ZERS (SHR! A. N. BAHUGUNA): ()

to- (c): Infermation is being collectad
mdwﬂlbnlaidonibal‘lhleo(the'
chu. :
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Demandg of Tralmees of Unite o
Fertiliser Cozporstion of India

2337. SHRI R. P. DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what gre the demands of the
trainees of the Units of Fertilizer Cor-
poration, of India of Sindri; and

(b) whether the Corporation is
thinking in terms of absorbirg the
trainees as regular employees of the
Corporation after completion of thewr
training?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA). (a)
The apprentices recruited in the vanious
categories in the Sindnn  Unit of the
FCI, on completion of their training,
have been agitating for their perma-
nent absorption, irrespective of the
availability of vacancies The Gradu-
ate Apprentices wanted their absorp-
tion without being interviewed

(b) The FCI has informed the Ap-
prentices that they will be given pre-
ference over outside candidates in fi}-
ling up the vacancies at Sindri, con-
sistent with the statutory reservation
for SC/ST if they appear for the in-
terview and pass the test as per the
recruitment rules.

wd Wt & vt @ o

2338. WY QAW : WaT W 0wy
ag w ¥ g1 w1 fe:

(%) wur tud wy sffey &iw ote
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Impact of Shortage of Sefly sk on
Indusivien

2340 SHRI YAGYA DATT SHAR-
MA Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

(a) whether the price rise in the
manufacture of glass, glassware,
paper, pulp textile, sodium silicute
and bichronates was due to the sca-
reity of soda ash, and

(b) if so, the steps taken or pro-
posed to be taken by Government to
check the same and provide soda ash
to the manufacturers of the above
items at reesonablgy prices?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) It has
come to the notice of this Ministry that
consequent on the difficulties in the
availability of soda ash some soda ash
consuming industries including sodium
silicate, soap and detergent powder in
the small scale sector, are unable to
obtain their full requirements of soda
ash. This Ministry 15, however not
aware of any sigmificant price rise in
the manufacture of glass, giassware,
paper, pulp textile sodium mlicate and
bichromates due to the scarcity of
soda ash

(b) There is no statutory control on
price or distribution of soda ash The
soda ash consuming industries are get
ting most  of their requirements of
soda ash directly from the manufac-
turers of this chemical.

To give immediate relief to the con-
sumers of soda ash, this Ministry, in
congultation with the DGTD has re.
quested the State Chemicalg and Phar-
maceuticals Corporatien of India Lid,
to make immediate arrangements for
importing 20,000 tonnes of soda ash to
supplement the ihdigenous production
with a view to improve the avaflability
of this chemical and bring down its
price Custom: duty on such imports
has also been waived. Additional pro-
duction of soda ash during the year is

AUGUST 1, 1978 Written Avwiery Sdg

alsb expectad  from  the expamsion
by Government.

The above steps are expected to im-
prove the supply of soda ash and bring
down its prices.

e wr 37 I W wfen

2341 ot awwew wai
ot gwr s ¢
W Tt e ag v @ e
= f

(v) R Qwdt ar $m v
T W aww dww i frg o 3% @
X ¢ A aee ey o & fag
fad anx §, WX

(w) =rurg ot & <k
3% X ny HOFTT A IRy 3% AX & fag
sty &t srrerd 3 et wfageet
arér ¥t o} foral fir enfew we & frod
a0 o 3T WY AT ¥ Ay WX
wE ?

tw st @ § Tww vy (it fee
areew) : (%) #fer i WA &
3% sad Y wfir b g e et
5 wi ot wafw & fog anifew fird
ay § 1 afy s e oy Q@ 6
Fawr wre wafyy & firg mineoor WY
feqr w1

(%) 97, 1976 ¥ & fadw wr@t
fod vl & fie sopghenr afiedl/sopgfier
s i axafae wifiRf arafies,
wherdt #waTe e, Tk Wi
et oy wgvrtt ufiefiva, srfiger afified,
witwor Yt oftT s el
dusht % wrnr/fen & 3% uwifen
wel ewy acigdr wnd



235  Written Answers SRAVANA 10, 1900 (SAKA) Written Anstwers 226

Sawett ¥ e FrRonlf ok wom vr ok
w wet & Wt ¥ fowed

2342, ot wwwe wet :
ot gwm e ¢

war agfer, cwram ot dew
oy g work ot pav w ¥ fie

(%) war wewre wr Ot fwrad
fireft § fir fireely % giew #u forew
w7 Aoy qifyat STwRTE! W T
oa ot dg g€ aff st A K,
114

(w) aft g, M 3w < *
wrdanft a1 wira s § 7

(@) fiert® 1-1-1978¢ 30~6~
78 a% ¥ wafy ¥ grow ‘A &
fretan dw” & g 12 frwrad Arow
gk ot forit faret & e g fadrowdy
w T ¥ gk W@ oY fwraw oY
ot fwree) W1 whw ¥ ok § 1 oy
ot 3 forera® i ey & dvws aft ark
of, ¥) wraw} &, ofas ¥ & wTor

ot sraworar ¥ wror &y gonrd wek ¥
forwrz gurar | oy wvafirdt F o et
¥ fevg ¥ udferr guroms e
WY § 1 Ve o)y forwTae ot e WY o
ofr ¥

o & ww ot it i

2343 oY owwer Wt
ot gww wgw

w1 b sl ay awd ot par w8
fin:

(%) war o Tl are¥ wry wd
AR Yy ah §,

(@) afe @ N W, W)

(7} war gt fawre IR At
e folarh T 8 ?

tw viwre F e St (it fow
arevaw) : (%) wrar aresY & fadi
afeorms} &7 gFaa afvw ¥d v ufam
»q ¥ ¥ are Y frgr wrr & 1 s
AT G AY EF Iqesy FrAT | S
frow faa wd (1976-77) ¥ ooy
TS Wk aned a2 g ww g @ wix
aqAr § fs oo 20 w08 WY W
TR T

(%) W () sl gsam

Resciution Yassed by Al Station
Masters’ Amsociation, New Delhl

2344 SHRIMATI PARVATHI
KRISHNAN Will the Minister of
RAILWAYS be pleased to state

(a) whether Government ure aware
of the resolution passed by the Al
India Station Masters’ Associstion,

course and taking of the tests thereof;

(b) whether they have put forward
some suggestion to mmke the Re-
frésher course more objective and
realistic,
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(¢) whether Governmant have re-
ceivid any réprédsentaitiol

id this re-
gard; and

(d) what are the ditails and Gov-
ernmant's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Yes.

(b) No concretie proposal has been
made.

(c) Yes

(d) In the representation a demand
had been made by Station Masters/
Asstt. Station Masters that the exami-
nation conducted at the end of their
vefresher course may be dispensed
with

The representation was examined
carefully The Station Masters/Asstt
Station Masters, Guards, etc., who are
employed in train  passing/operation
duties, are required to undergo periodi-
cal Refresher Courses and have to pase
only an oral/practical fest at the end
thereof These categories of staft are
responsible for safety in railway work-
ing Therefore, the oral/practical
test cannot be dispensed with as in that
case there will be no means to sdjudge
whether the trainees have acquired the
requisite knowledge for efficient dis-
charge of their duties

Resolutions passed by Central Rail-
way Ticket Chesking Siaf

2345 SHRIMATI PARVATHI
KRISHNAN Will the Minister of
RAILWAYS be pleased to state

(a) whether Government’s sttention
has been drawn to some of the impor-
tant resolutions peseeg by the Cenitral
Raflway Ticket checking staff at »
Conference heéld in Bombay on 10th
& 30th of November, 1977;

(b) it so, what are the details and
action taken, if any, thereon by Gov~
anment; and

(c) is Government's reattion
ﬁm% demands?

ATGUST §, 1078 Writenl Awilodiy s

aser of  KRGWAVS (b

SHEO NARAIN): (s) Ve,

(b) and (¢) In accordance with
Government’s pulicy, siaff represents.
tions received from any source are
given due constderation and such action
as is necessary taken The demands
of all categories of sfaff, including
Ticket Checking Staff, are considered
and solved through the various tiers
of the collective bargaining machine-
ry—~the Permanent Negotiating Machi-
nery and the Joint Consultative Machi-

Act
2346 SHRIMATI PARVATH!
KRISHNAN Wil the Minister of
PETROLEUM. CHEMICALS AND

PERTILIZERS be pleased to state

(a) whether Government have a
proposal undey considerstion to make
suitable amendments {0 the provisions
of the Industries (Development and
Regulations) Act to prevent the pur-
chase of bulk drugs from local sources
by foreign drug companies for the
production of their formulation, and

(b) it so, the details thazeof?

THE MINISTER OP PETROLEUM
AND CHEMICALS AND FERTILI-
zu:k(smu H N. BAHUGUNA) (s)
Nol

{b) Does not arise

Proposal to set up Nirogencus Fer-
tiliner Plants
wx'x?:ia n:s unm.:l.mu‘
CHEMICALS AND FERTILILISE. e
plegsed to state:
{x) whether there is any

undsr thg considerstion of ml
ment to set up S0te New nitrogenoms
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ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). Yes, 8ir. It is proposed to
aet up four fertiliver plants in the
Western Region, two each in Meliarash-
ira and Gujarat, based on the gas
avallable from the Bombay High/Bas-
sein structure and one plant at Namrup
in Assam based on the gas available
from the oil fields of ONGC and Oil
India Limited. A letter of intent has
also besn granted to M/s. Indian Ex-
plosives Lid, for expamsion of their
existing capacity at Kanpur.

Consumption of Pelroiewsn Preducts

2348. SHRI SUKHENDRA SINGH.
Will the Minister of PETROLEUM,
CHEMICALSE AND FERTILIZERS be
pleased to state,

(a) whether Government has taken
steps for aiming at a lower rate of
growth in petroleum products con-
sumption this yeer;

(b) whut Is the present refining
capacity and whether it is enough to
meet the need; and

(c) it nmot, the steps Government
have taken in this regard?

THE MINISTER OFf PETHOLEUM
AND CHEMICALS AND FERTILIZERS
(8HRI H. N. BAHUGUNA): (a)
Efforts are comtinuing to attaln the
minimum necessary rate of growth in
petroleum products consumption with-
out ishibiting industrial preduction
sud oftier essential requirements, The
growth rite in the consumption of
putrelletitn products during thé year
1998-98, bowsver, is  estimated to de
moge than the Year 1077-78. This, est!-
ot ok T baila o fully méetiag. the

o
demignids for petroléom prodycts,

Wyitidn Aliilrs 3§D

MS‘MWM sagaciiy in
the country today isiabout 32.48 milijon
tonnes per annum. Taking into
account both primary and secondary

million tonnes After allowing for Im-
ports of products which are about 2.8
million tonnes, the exisfing refining
capacity is marginally short of our re-
quirements. The extenit of short-fall,
however, varies from time to time
depending upon the maintenance
shutdown programme of the refineries
and the demand for products which
are seasonal in nature

(c) Following steps have been taken
to bridge the gap between the current
refining capacity and the requirements,

(i) Necessary product imports are
being made to meet the current
shortfall in refining capacity

(ii) Koyali Refinery capacity 1s
being expanded by 3 muilion tonnes.
Additional capacity will be avail-
able for operation from October,
1978

(iii) Bongaigaon Refinery having
capacity of 1.0 milhon tonnes per
annum is being set up which is ex-
pected to be commercially opera-
tional from January, 1979 at a
throughput of 05 million tonnes per
annum.

Proposal to start a new Traln to
relieve over crowding in Utkal
Express

2349. SHRI SARAT KAR: Will the
Mlnlater of RAILWAYS be pleased to
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(c) i g0, by 'when the train &
likely to be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIL
SHEO NARAIN): (a) to (c) At pre-
sent 77/78 Utkal Express runs on four
days a week between Puri and Niza-
muddin. In order to meet the traffic
demand between these points, a weekly
service namely 143/144¢ Kalinga Ex-
press has been introduced from 1st
Apnl, 1977, which hag reduced the over-
crowding on Utkal Express considera-
bly. The present occupation of pas-
sengers on varioug sections enroute
does not justify increase in the fre-
quency of Utkal/Kalinga Express at
present.

A proposal to divert Kalinga Ex-
press and 161/162 Tata Amritsar Ex-
press via Asansol has been examined
but not found operationally feasible for
want to capacity on Eastern Railway.

Production by Mrs. SKF. apnd E.
Merck without Industrial Licences

2350 SHRI SARAT KAR: Wili the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether it is a fact that M/s
S. K. F. and E. Merck were detected
to be producing Ampicillin formula-
tions and Dolo Nurobion without any
industrial licences;

(b) if so, the action taken or
proposed to be taken by Government
in this regard;

(c) whether it is also a faot that
inspite of Directives from Government
to both these companies to the effect
that they should not produce these
formulations without spproval, the
companies are still supplying these
drugs in the market; and

{d) how do Government propose to
yestrict their illegal activities?

THE MINISTER OF
ARD CHEMICALS AND
zmm(!mu H. N. BAHUGUNA}): (x)
Yes, 8ir.

(b) to (d) M/s
ducing and marketing *ESKAYCIL~
LIN" Capsules without a valid Indus-
trial Licence. Affer examination of
the case, while past production was
condoned, instructions were issued to
the canalising agencies not to release
or allocate any Ampicillin to the firm
to prevent continued production there~
of,

SKF. were pro-

M/s E. Merck who were licensed to
manufacture “Neurobion”, a combina-
tion of Vit. Bl, B8 and B12 were found
to be manufacturing “Dolo-Neurobion”,
which contained in additfon Analgin,
without an Industrial Licence, An
Inter-Ministerial Study Group examin-
ed the case and came to the conclu-
sion that the {rregularity was of a
technical nature. As such it was de-
cided to condone it and the company
was asked on 27th November, 1975 to
apply for grant of an Industrial ap-
proval for this item to regularise this
activity. The company did so on 9th
February, 1976, and their application,
which was earlier kept in abeyance
pending policy decision on the recom-
mendations made by Committee
(Hathi) on Drugs and Pharmaceuticals
Industry, will now be examined in the
light of the New Drug Policy.

Production of Indwstrial Aloshel

2851, SHRI SARAT KAR: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) what is the annual production
of industrisl alcohol in the country
and what are the names of the Com-
panfes/States who are its major pro-
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS SHRI H. N. BAHUGUNA):
{a) The production of alecohol in the
country in the last few years has been
as folows:—

Yi usnti

o g’x Millltyou
Litres

1974-75 . 38700

197576 4908 19

1976-77
1977-78 (E<timated)

44523
489" 4¢

The major alcohol producing States
are UP., Maharashtra, Tamil Nadu,
Karnataka, Bihar and Haryana. A
statement ghowing 71 distilieries pro-
ducing industrial aicohol in the
organised sector is laid on the Table
of the House. [Placed in Library.
See No. LT-2042/78.]

(by The main industries using
alcohol are synthetic rubber, polye-
thylene, styrene, PVC, acetic acid,
acetic anhydride, ethyl.acetate and
2-ethyl hexanol.

(c) Government has taken several
steps to increase the production of
industrial alcohol. Out of a price of
Rs. 60 per tonne of molasses, an
amount of Rs. 20 per tonne is requir-
ed to be fundeq separately by the
sugar factories for conmstruction of
adequate storage facilitles for molns-
ses, the raw material for the distilla-
tion of ulcobol. Khandsari molasses
hiive Been brought under the purview
of the Centrst Molssses' Control Order
%o that the ssme may be used Yor dis-

, !ncruu in the price of
alcohel vias illowed. th 1975 bncd on
the cost study carried  out by ' the
Tarift Cemunision to bring the price

of alcohol at a fair Jevel. The Central
Molasses Board reviews the produc~
tion of aicohol and molasses from

2382. SHRI SARAT KAR. Wiil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether M/s. Pfizer have been
found indulging in a number of mal-
practices like producing in excess of
licensed capacity, producing without
industrial licences, not reducing
foreign equity, not executing export
bond and treating Protinex sometime
as a drug and sometime as non-drug
item to suit their convenience;

(b) it so, details thereof and what
action Governmen

t have taken in
this regard; and

(c) whether Government proposed
to lay fact; of all these irregularities
on the Table of the Houge?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Unauthorised/excess pro-
duction:

It hag been observed that M/s.
Pfizer gre producing several bulk
drugs such as Tetracycline, Banminth,
Chlorpropamide and Protem Hydro-
lysate in excess of authorised capaci-
ties. S excess production will be
regulated ir. accordance with the
parameters contained in the New
Drugs Policy,

They have also been found to be
manu Protinex without a
specific industrial Iicence, the con-
tention of the company being, how-
ever, that they are entitled ta do so
under the Industrial Licence for
Protein Hydrolysate held by - them.
a;nn dccilionm oté:hil is yet to be

en by vernment. Other
detafls "ty this regard have already
beén furnisfied in reply to Lok Sabha
Unstarred Question No. 279 answersd
on 1447V,
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() Non reduction of joreign

M/s. Pfizer were roguired to in-
crease the Indisn participation in the
equity capital of the compeny to 40
per cent by June, 1970. On 17-3-70.
the company approsched the

ment with a disinvestment

As the amount to be repatriated on
the sale proceeds on the shares would
have entamled forelgn exchange outgo
of more than Rs. 1 crore, it was de-
cided that, instead the Company be
given further time of 3 yesrs upto
June, 1918 for increasing thelr Indian
participation to 40 per cent without
dimnvestraent on the part of the non-
resident holder

In June, 1975 the company reported
that they had a cash surplus of Rs 2
crores ani with further issue of eapital
to the Indian publie to wcrease Indian
participation to 40 per cent, a further
amount of Rs. 3 crores would become
available making 1t all Rs. 5 crores

AUGUST 3, 1978

Fritten Anewerz 3R

Taking over ONf Tl
283, S¥WY AN
POOJARY: Wil the ' of
PETROLEUM, CHEMICALS AND

(b) it so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRIH N BAHUGUNA)
(a) and (b) Negotiations for the take
over of Burmah Ol Company's
shares in Ofil India Limited are con-
tinuing It will not be in the public
interest to disclose the getails thereof
at this stage

ey qu ot wolt & wrew oY Fafde
qewt w1 W g

2354 Wo Tl foy : w7
Wfew, vme v vk oy
g oy @ par wTh f

(%) wn frwwe, 1077 & o
qu #7 arart & wrd waft oft § o
af gt &Y 7y WY feft § o o
W R e

(w) w3 oYy qw & ¥ werEy
X7 qw W W T v ¥ 0@
FC & sfreafe gt oY 3t nfr ) Qi
¥ oy soere Wt arw we ot §;

(%) =y &vor qwr oft ww waré &
ST ¥ & g & i fafwie que
wRgrng e afe g, ot owik gfowmy-
:twwmmm 30
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ffew @ar TA@A WY IAw
ARV (=Y IR Avg qgron ) : (F) wd,
1978 & 39 warag #1 3w & fafaw
AR ¥ {ET W w1 oFAT Fr Feand
qreq g1 @ 8 | @it ua & famtarsy
F ATATT G&T FEATE F=4 RIT HIAAT
AT TAF FT BFET WA qF J A9
TR FTRATA R BT I I F Ay
I fesal #7 AT & § IeatEA WY
gifaa F77 F A7y FTT7 § 1AL BT
AT F1 mIafe  STwswar A (ii)
FHage 1 @udr, Jar f& @ gug
fratarst & w9w FamaEr )

M H HIST G FT FEAIGF FAT
fraaT & 3O mrawy § Fi2 STAHT AGT
g1 9% A9 & AT, 1978 ¥ 210
295408 Wlo =7 & T@IAT IJeqrad
(=Y 5 faed ad #1 g&t wafy § =T
afys ) Far 1 sFad, 1978 &V
rfen s earF Ft A ¥ @i g amar
srar g % |qist qw #Y $a IqqEgar
TIRTT qIT § AT FH F |

(@) #r=rus % gea quar faga
g F1g AT fagaom adi ) gy
T ¥ Afeq & 7z arg a1 2 fr aw
fa®Ttai § F97 FT AW ISTHFC 5T
agr fag &1

(w) |IFTOW FTFATEFAENF
FIY0T &1 TA1 § Mfsaw fafadz aq,
gaATE F qIIST qq7H A1 IfAe 39
TFTIA FT HIAT G ATTIAFAT T FIH
¥ gaad 22 F | 39 Aarag &t wfEEar
qe7 g1 AT I8 gear § F17 FIT JTA
FRT ® AFTTET AT HT FE fowrag
AEY a1 g5 ]

(a) a@vsT oW & wex ar faaw
gz F15 FAT fagao g &) 9%
g HATAT F I NI F T A
fe=at/mfeat # zga=gr & w1 "TRAT
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IB1AT ¢ | 2@ gAEg A faatamt &
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FOS F AL F FIA W@ B
g2 mifa
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781,490 ¥ o gy gf | =
o & gty g wrdr safirrawr sl
geodt gk fag qwe sewndt
4

(w) o =t

Requirement of Fertiliners

2356 SHRI! AMARSINH V.
RATHAWA: Wil the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(s) what 1s the annual require-
ment of fertilizers of the country,

(b) the estimated production, and

(c) the steps taken by Govern-
ment to meet the requirement?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) The estimated consumption of
fertilizers in the country fop 1977-78
wag as under,

(In lakh trnnes)

N P K NPK
29-88 827 4 69 41 84

The estimated requirement ' r Kbarifw
1978-~g is as unde~ ‘=

N P. K NPK
13 B 4 46 2 63 210

The requirements for Rabi--1978-79
ire Belng assessed

(> The production of fertilizers
tblh:oﬂltry during 197778 and the

AUGUST 1, 1978
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matiminted production dtring 199679
is given below:

(Quantity o takh
tonacs)
hem 97778 (Eu?m’t’es\
N 20 0 22 8

P 6 7 7%
K (Therr t¢ no indigenous produciton of K )

(c) Imports are being organised to
meet the shortfall in the production
of Nitrogen and P O The entire
requirement of Potassic fertilizery in
the country 1s met through imports
as there i$ no indigenous production
of Potassic fertilizers in the country.

Continuance of Chairmen and Direc-
tors of Public Sector Undertakings in
viclation of Company Law

2887 SHRI R K. MHALGI wili
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state,

(a) whether it s a fact that a
number of officials viz., Chairmen,
Managing Directors, Managers in the
Public Sector Undertakings have
been continuing over the period be-
yond the Company Law Boards direc-
tive to replace them;

(b) if s0, what ate the names of
such public sector undertakings which
have defled this directive of the
Board; and

(¢) the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY ARFFAIRS (SHRI
SHANTI BHUSHAN): (a). 'The
Company Law Board and the
Department of Company Affairy have
not issued wny directives relating to
the replacement of the Chairmen,
Managing Directors and Managers ja
Public Sector Undertakings,

(b) and (). Do not arise.
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Health Hazard to the Bird Sanctuary
at Bharatpur due to Pollution by
Mathura Refinery

2358. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) whether the Government have
taken a firm decision on the question
of atmospheric pollution from the
Mathura Oil Refinery damaging the
Taj at Agra/or being a health hazard
to the Bird Sanctuary at Bharatpur;
and

(b) if so, what it is and does it
clear the way for the construction
work on the refinery to proceed
apace?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The report of the
Expert Committee which has examin-
ed the environmental impact of the
Mathura Refinery is under considera-
tion and Government’s decision on
this report is yet to be taken.

At A7 fasves
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Iq 7% ZFSl A e foar smar &
w&q faewle®s @ fagw gz
fraver famfarst &t ggaw o sy
f&y @ & fF awt d7 fodoey o
I8 geg Jar Afer gt "u
Frg FIRM w T feq W E
qdT w1 faga &< faar s anfgg
arfs q& F1E IC TSIy F1E faoey
7 FATAT AT FH |

Foreign drug firms getting drugs ma-
nufactured from small firms and mar-
keting under their own organisation

2360. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that taking
clue from M/s.
getting number of drugs manuface
tured from small scale units and
marketing under their own organisa-
tion, a number of foreignp firms like
Sandoz, Pfizer, Searle and others have
started similar activity;

(b) whether this practice is legal
and if not, action proposed to be
taken in the matter; and

(c) what is the effect of such
activity on foreign exchange position
of the country and whether Govern-
ment have any intention to ban such
activities by making suitable amend-
ments of laws, if necessary?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Government is not
aware whether M/s. Sandox, Pfizers
etc. are marketing a number of drugs
manufactured through small scale
units in their own (brand) names.
However, M/s. Searle are selling
products being produced by M/s.
Sarala Pvt. Ltd. and M/s. Hoechst
are selling products of M/s. Inga
Labs. Pvt. Ltd. through marketing
arrangements entered into between
these firms, which are Smal] Scale

Units.
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Hoechst who are.
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For entering into  marketing
arrangements, companiegs do not
require approval under I(D&R) Act.

(¢) For use of brand names of
foreign companies, where direct or
indirect qutgo of foreign exchange is
involved, prior permission under
F.ER.A. is requireq to be obtained.
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. Rypresy Gome belongings of passer-

worth -sbout Rs. 5,000/~ were found
at the spot. - S . '

() No. -

(c) The responsibility of ensuring
the personal gifety of ¥h0 isengers
und ‘the security of their belongings
rests with Government Railway
Police which functions under the
administrative and disciplinary control
of the State QGovernments. Ciime
prevention and detention in respect of
passenger safety and security of their
belongings fall under the category of
‘law and orfer’ which is a State
Subject under the Constitution,

The GRP under the State Govern.
ment being alive to the problem
adopt several regular preventive
measures which are given below:

(1) Escorting of important trains
at night by armed guards of Govt.

Railway Police of the concerned

State Govt.

(2) Beat patrolling at stations®
pletforms/waiting halls, )

(3) Surveillance over criminals
and known bad characters.

(4) Checking of night tarains by
supervisory officers.

(8) Armed pickets at vulnerable
stations.

{6) Spaecial Squads of the CID of
the State Govta. take up investige-
tiop of the important cases to ap-
prehend the gangs responsible for




247 Written Asswers

‘held and it was decided (1) that Btate
«Governments of U. P, Bibar, M. P,
West Bengal and Mabarashtra will

(2) to ensure
prompt communication po the armed
Jpolice escort whenever the alarm
chain iz pulled at night; (3) to ac-
commodate the armed police escorts
in the centre of the train so that, ap-
Pprehending danger, they can break
into two groups and get down on
either side of the train to apprehend
the criminals, (4) to provide the
Police escorts with powerful torches/
very light pistols and flares; and (3)
providing powerful lights with Guard
and Braksman to light up the area
on both sides of the trains.

Zonal Railways have launched a
drive to ensure strict adherence to the
Yollowing preventive measures ip the
coaches:—

1. Vestibuled doors are kept locked
between 22.00 hrs. and 06.00 hrs by
the TTEs/ Coach Attendants,

2. TTEs and Coach Attendants re-
main vigilant during night time and
prevent entry of intruder, hawkers
end unautherised persons into the
coaches,

3. In case of non.vestibuled trains
the vestibuled doors are permanently
closed or dummied.

Armed Rallway Protection Force
aacorts are being provided on selected
traing rumming in vulnerable sections
ot night to protect railway property,
“This would also help to instfl con-
fidence amongst the travelling public
and also deter criminals from operat-
ing on trains. Over 1,000 srmed RPY
personne! are on escort duty on diffe-
rent Rallways from the first wesk of
July, 1978,

Looting of a traln on Moradabsd-
Ramnsgar Section

2363. SHRI YADVENDRA DUTT:
Will the Minister of RAILWAYS e
pleased to state:

r(a): whether his ittitioh haé been
<drawn.to the lootihg of & Joeal passen-

AUGUST 1, 1978

wmm' M8

gor traln on  Morsdabad Raminagar
branch section of North Bastern Rail-
way;

(b) the amount of looted propecty as
reported by the passengers; and

(c) the steps proposed to be taken
to prevent the rising trend of crime of
looting?

THE MINISTER OF STATE IN THE
MINISBTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. On 20th
June, 1978, 10 persong entered passen-
ger train No. 127 Up between Gaushala
and Peeru-Madara and suatched be-
longing of 3 passengers at pistol point
GRPS/Kathgodam (U.P.) have regis-
tered a case of dacoity and the investi-
gation is in progress. No accused has
8o far been arrested,

(b) Rs. 8,227/-

(c) The responsibility of ensunng
the personal safety of the passengers
and the security of their belongings
rests with Government Railway Police
which functions under the administra-
tive and disciplinary control of the
State Governments. Crime prevention
and detection in respect of passenger
safety and security of their belongings
fall under the category of ‘law and
order’ which is a State subject under
the Constitution

The GRP under the State Govern-
ment being alive to the problem adopt
several regular preventive measures
which are given below-

(1) Escorting of important trains

at night by armed guards of Govern-

ment Railway Police of the concerned
State Government,

(2) Beat patrolling at stations

platforms/waiting halls

(3) Surveillance over criminals

and known bad characters.

(4) Checking of night trains by

supervisory officers.

(5) Armed pickets st vulnerable
stations.

(8) Special Squads df the CID of
the State Govém?gm up Investl-
ffation of‘the smportint caves to apbit:
m the gungs resporatble for thew
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These messures bave been intensified
by G.RP.

The Minister of Railways has been
in touch with the Chiet Ministers of
the affectod States, viz., Bihar, Uttar
Pradesh, Madhya Pradesh and West
Bengal and has urged them to take
effective preventive measures to ensure
safety of pasengers and their proper-
ties

On 16th June, 1878, a high level
meeting between the officers of the
Ministries of Railways and Home
Affairg was held and it was decided
(1) that Stale Governments of UP.
Bibar, MP, West Bengal and Maha-
rashtra will launch vigorous drive
against such crime by increasing the
strength of the armed escorts, (2) to
ensure prompt communication to the
armed police escort whenever the alarm
chain 13 pulled at night, (3) to accom-
modate the armed police escorts in the
centre of the train so that, apprehend-
ing danger, they can break into two
groups and get down on either side of
the train to apprebend the criminals,
(4) to provide the police esorts with
powerful torches/very light pistols
and flares, and (5) providing power-
ful lights with Guard and Brakesman
to ight up the area on both sides of the
train.

Zonal Railways have launched a
drive to ensure strict adberence to the
following preventive measures in the
coaches —

1. Vestibuled doors are kept lock-
ed between 2200 hrs and 0600 hrs
by the TTEs/Coach Attendants,

2 TTEs and Coach Attendants
remgin vigilant during night time
and prevent entry of intruders, haw-
kers and unauthorised persons into
the coaches.

3 In case of non.vestibuled trains
the vestibuled dooys are permanent-
1y closed or dummied.

Armed Rellway  Protection Force
escorts are being provided on selected
trains running in  vulnerable sections
at night to protect railway property.
This would also belp to instil confi-

dence amongst the travelling public
and also deter criminals from operat~
ing to trains, Over 1000 armed RPPF"
personnel are on escort duty on diffe-
rent Railways from the first week of
July, 1978.

Propomal to accord Statutory Status to-
Indian Institute of Cempany Secre-

2364. SHRI M  ARUNACHALAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether his Ministry is conmder-
ing any proposal to accord statutory
status to the Indian Institute of
Company Secretanes,

(b) if so, how long it will take to-
give effect to the proposal, and

(c) at what stage is the considera-
tion”

THE MINISTER OF LAW, JUSTICE-
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) Yes, Sir

(b) Efforts are being made to intro-
duce a Bill for the purpose of convert~
ing the Institute of Company Secre-
tarieg of India into a statutory body in
the Winter S of Parl t

(c) The proposal 1s being examined
and processed by the Department of
Company Affairs 1n consultation with
the Legislative Department

Guruvayur-Kuthipuram Line

2365 SHRI K A RAJAN: will the
Minister of RAILWAYS be pleased to
state.

(a) whether Government have since
taken any decision on the construction.
of Guruvayur-Kuthipuram Railway
line in Kerala; and

(b) 1f so, the details thereof?

THE MINISTER OF BTATE IN THE
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) and (b)' The
examination of the survey report for
the Kuttipuram-Guruvayur-Trichur
reilway line which has been com-
pleted, BRas revealed thut the
proposed line s not likely to
attract sufficient traffic to make
it viable, In view of the existing severse
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congtraint of resources, it will not be
mt.bhtomupmpmjmdpu-
sert

Shoofing of Film ‘“Burning Train”

2308 SHRI K. A RAJAN 'Will the
Minister of RAILWAYS be plessed to
state

(a) whether it is a fact that heavy
«damage was caused to the Railway
coaches in  Baroda-Godhra Section
of Western Ralway during the
course of shooting of a film titled

“Buring Train® by B R Films,

Avotsd 1, thrs  weiiredl addd 4ga

(b) It o, whai are the Sefalis
thereot,

{¢) whetber the ratlway has put
up the cisim for damage from B. B
Mima, and

(4) if so the details thereof”

THE MINISTER OP STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b) Yes, Six
coaches were damaged during the
shooting The details of the damage
to these coaches are as under ~—

8 No Coach  Code Bricf description of damages
61 WFC Complete windows {2 Nos ) Faede (Al
' » mzhi\un) and mnzle p;ulhtg' kuirt
Taside moulding damaged
2 6142 Complete window pockets totslirg 10
4 Nos. (Alumintum) !nd' merde  panel.
ling b:m Muror  folding table
61, WFC Compicte window pockets (6 Nos ) inmde
! # ‘ﬁ:elhnc mmd. folding ‘l: ,  Nest
t sand rest cushion were
suppor
¢ 6138 WFC  Ociling 9 panels sightly damaged
808A WOCDAC Window pockets (8 Nos ) interior panellin
5 ¥ bodz p::nel dflove Lindow l’l;: bﬂm.;
were god
6 2B08A WCDAC Lookout glass and exterior glass were
broken

(c) and (d). The damage caused i
being assessed. Claim will be perfer.
red on completion of the assessment.

‘Ponopoly in Distridbution of LP. Gax
in Delhi

2367, BHRT R. X, MHALGL: Wil
“hp Minister 02 PETROLEUM, CHE-
MICALS AND FERTILIZERE be
pleased to state

{a) whether #t 1a a fact that the
sgency of LP. Gas/Burshane, Indane
ote., I the city of Deihi and New
‘guummmamuum

(b) whether this i3 in contravention

(¢) if so, what are the reasons for
continuing this single agency?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILL
ZERS (SHEI B, N BAHUGUNA): (a)
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Bowiver, distribiffes its LPG th Dithi/
Naw Dellyi through its 3
nsmely Kosangss Company who in
turned bave appointed Delhi Gas Com.
pany ab thelr main sgent Delll Gas
Company has self-operated agency as
well as sub-agencies  Attention s
invited in this connéition to the State-
ment made in the Lok Sabha on 15th
May 1978 regarding restructuring of
existing LPG or cooking gas distribu-
torships of Oil nfes, it was
indicated therein the question of
regtructuring the agencies of the con-
cessionaires of HPC would possible
only after these concessionaires are
tully taken over by Government, steps
for which have already been initiated.

Tl oY ar Al & forg 3

236s. st gWIw wwwr : &
T dlt g Ear & g R fw
1 e, 1577 w7 W& EwAY or
:em & fend 3% ewrm o o

o s & oow it (Y e
wreret) : gwar eezdt o ar ofr §
T Wt q2u o Tw fr a )

——————

1201 hrs.

RE. HAL¥-AN-HOUR  DISCUSSION
ON 38T JULY, 1978

(Intcmpﬁou)

BHRI MALLIKARJUN
Mz, Speaker, Sic....*

tml::- SPRAKER- You have not
mm:iwmum. It will pot go

(Modak):

SRAVAKA 10, 1900 (SAKA)

o 31-718 as4

SHEI MALLIKARYUN:

MR. §FRAKER: Ploase do not re-
ﬁ He has not taken my permis-

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour): On a paint of order,
8ir, under Ruls 376 . .

MR SPEAKER What is the point
of order?

SHRI JYOTIRMOY BOSU An half.

an-hour discussion was listed  for
yesterday During the discussions,
when I had finished my speech and
qguestions were being put, the hon
Chairman, in his wisdom, adojurned
the House even before the Minister
was able to reply. I would like to
have your ruling as to what we should
40 now in regard to this half-an-hour
distussion

SOME HON MEMBERS rose

SHRI K. GOPAL (Ksrur): This
bas not happened for the first time

MR SPEAKER Why not you speak
one by one?

8HRI KX GOPAL Yesterday, what
happened was

SHRI K LAKKAPPA (Tumkur) I
was to put my question (Interrup-

tions)
)

MR SPEARER. If you are allow-
ing me, I will hear you one by one.
Otherwise, nothing will go on record

(Interruptions) If you all gel up
together and talk sim 'taneously, it
cannot be recorded. The repotier
cannot be recorded. The re-orter
er at a time, In your own i arest,
let me call and hear one by one.
(Interruptions), Anything  spoken
without my permission will ot go on

S8HRI D. G. GAWAI (Buldhana)**

*Not recorded,
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It will not go on record.. .Finished?
No Rule 377 statement has been selec-
ted for today becsuse yesterday's 377
statements are there Therefore, 1
have not been able tp select anything.
Now that the hon Member has made
a statement—which bas not been re-
corded—he will not get another
chance,

Now, the Law Minister.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Hon.
Member, Shri Jyotirmoy Bosu, raised
a point with regard to the half.an-
hour discussion of yesterday.

After Shri Jyotirmoy Bosu had
made his speech and all other hon.
members had asked certain questions,
the time was over .(Interruptions)

S8HRI X LAKKAPPA Mr Speak-
ez, Sir, 1 have not spoken .

MR. SPEAKER Let me hear him.
You cannot have one speech now and
another later

SHR] SHANTI BHUSHAN- Before
1 could give a reply, the House was
adjourned 8ir, 1 propose, with your
leave, to lay a statement on the Table
of the House,

MR SPEAKER: I will Jook nto
the matter  (Interruptions) Now,
by one please. Those who have given

SHRI K. LAKKAPPA: Mr, Speak-
er, Bir, the Half-an-Hour discussion
was raised by my friend, Shri Jyotir.
moy Bosu on South India Viscose
where 1 had requested to put & ques-
tion. (Interruptions). My name way

ballotted along with the other Mem-
bers.

AUGUST 1, 1978

on 31.948 a6

wt gow o woww ; (weln)
o w1 ewe A e & XAwr
w vac ewem e o B
(wewwr) .. ug wTew o1 oW
twar wt wow xR ww
wr vw av fulz womr ol §?

MR, SPEAKER® The Minister
merely said that he would lay the
statement, (Interruptions)

SHRI K. LAKKAPPA: My name
was ballotted and accepted to put &
question on that subject We all, for
one hour, participated and the debste
was going on. But, at that time there
were some discussions going on a cer-
tain matter raised by Shri Kanwar
Lal Gupta It was round about 5,30
or 6 PM The Chair duly called
upon Shri Jyotirmoy Bosu to go ahead
with his giscussion

Then, again, the time was over. At
that time some Members duly point-
ed out the time to the Chair The
Chair put the matter to the House for
the extension ©f time. This Govern-
ment was sleeping; they did not
raigse their little finger about that.
After the lapse of fifteen minutes,
they got up—everyone and even the
Minister—filibustering the proceed-
ings The Opposition was duly re-
presented in discussing g very impor-
tant issue regarding corruption char-
ges levelled against in the South
India Viscose raised by my friendi
Shri Bosu.

*Not recorded,
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behaving not only towards the Op-
pogition but also towards the Chair
yesterday was actually an wsult to
Pariiament The manner in which
some of the Ministers behaved, i you
were here, I think you would have
reprimanded suitably This is the
state of affairs of Parhament towards
the Members of the Opposition who
participated in the debate What hap-
pened was that I had my right to put
a question on that subject and I
would have made out a new point
The way in which they were preven-
ting the active participation of Mem-
bers of the House and the filibustering
of the Treasury Benches in the de-
bate which was duly representative
shouid be taken note of and a proper
opportunity for the discussion given

PROP P G MAVALANKAR
(Gandhwinagar) Mr Speaker, Sir the
Half an.Hour Discussion which was
raised by my hon friend, Shri Jyotir-
moy Bosu was scheduled to begin at
6 yesterday but because of the fact
that Shri Kanwar Lal Gupta who was
talking on some matter took five
minutes more, by the sense of the
House the House agreed to hus tak-
ing five more minutes

Then there was some procedural
wrangle ang the discussion went on
upto 6-45 PM At 6-45 PM Shn Bosu
was on his legs to begin hia half-an-
hour discussion Then at 6-15 hours,
as far as I know, the Law Minister
was abgolutelv ready and prepared
and willing to answer But 1t so hap-
pened that about five minutes before
the Half-an-Hour discussion was ab-
out to end that is, ten mniuteg past
seven, I am gorry to tell you a mem~
ber from the Janata Party sought in
hig wisdom to raise the question of
quorum It is not done It iz not
falr At that time of the day it 1s
not expected that all members would
be present I objected to it I must
also gay that the Law Minister imme.
diately asked that friend of his not to
ask for quorum 8o, that was with-
drawn. Then at 7 14 sharp

1958 L8-.9.

on 31-7-78 255

MR SPEAKER Mr Mavalankar,
do you remember you also raise the
1s8ue of quorum?

PROF P G MAVALANKAR Mr
Speaker, 1 am glad you have sad
that 1 do raise the question of quo-
rum occasionally because ramsing a
matter of quorum 1s a constitutional
duty of the members of the House
Therefore, 1 have a right to do 1t But
I wil' not do 1t frivolously But yes-
terday 1t was done frivolously For-
tunately, the Law Mimster stopped
him It was all done and withdrawn
At 711 pm, one minutes before the
Half-an Hour discussion was about to
be over, I stood up on my legs and
requested the Chair tg lundly see that
only one minute is left and the Chair
may take the sense of the House for
extension so that Shri Lakkappa com-~
pletes tus question and the Mmster
gives his answer and then the dis-
cussion will be gver I repeated this.
But in the meantime my plea went
without any success and the Charr
was pleased to adjourn the House
quarter past seven That 18 what
happened

SHRI K GOPAL Mr Speaker, Sir,
we are thankful to you that you re-
cently decided to allow three Half-
an-Hour discussions g week But what
15 now happeming 15 that the Govern-
ment 1s trymg to scuttle Half-an-Hour
discussion On Friday there was Half-
an-Hour discussion which wag raised
by my friond@ Shr; Ram Vilas Pas-
wan regaiding nregularities of DDA
It staited ten minutes late He rased
the discussion Before other mem-
bers could put questions the Minister-
in.charge Shri Sikandar Bakht went
up to a member—I do not know what
he told him—but at 555 the member
suddenlv jumped up and challenged
the quorum  Unfortunately, there
was no quorum Then inembers came
and the House had quorum In the
meanwhile it was 8 O’clock and the
House was adjourned The discusson
did not take place.
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[Shri X, Gopal] interested in the House ac-
Yesterday also—ag Mr. Mavalankar wrdin‘ to Parliamen conveations

has explained it was supposed to
start at 65 pm. Then the motion
movedq by Mr. Kanwar Lal Gupta
was adopted 85 the Government was
caught napping. What happened was
the Chairman put the mction to vote,
We said ‘Ayes’. Nobody said ‘Noes'.
Therefore, Mr., Ram Murti itting in
the Chair said that the motion is
adopted, Then after the motion was
adopted, Mr. Jyotirmoy Bosu was
called. He started speaking, After
three minutes some of the friends
from that side came and starteq rais-
ing pomnte of order. It went on for
forty minutes. At 645 the Half-an~-
Hour discussion started, But 1 wamn-
ed my friends before that. I know
the mind of the ruling party friends.
When you address the Chair you
please address one of the gentleman
there who is in the habit of raising
quorum otherwise the discusgion will
fall through. Please take care of
him. I think he went to him and re-
quested him npot to raise quorum
Now, when the discussion was half
way through, 1 am sorry to find, one
of the members of the ruling party
again challenged quorum. It never
beppened earlier,

MR. SPEAKER: Please be brief,

SHRI K. GOPAL: What 1 submit
is, 8fir, even when you have allowed
three Half-an-Hour discussions, the
Government is not prepsred. Let them
sy so0. We will raise quorum on
every issue. We will see that the
business of the Houes does not run
smoothly. Every five minutes we can
raise the question of gquorum. If they
want our cooperation let them not do
it.

SHRI C, K. CHANDRAPPAN (Can-
nanore): Sir, I want to maks a sub-
mission, I don’t want to repeat all
the points raised by my other bom,
{riends,

This raises a very Ifundamental
question, namely, whether the Gov-
ernment, that is, the ruling party, is

and practices. That is point here.

Sir, for two days continuously, ob-
structions were raised from their side.
They challeged the quorum. They
created scenes in which the Minis-
ters directly participated and they
chaliengeq the ruling of the Chair
repeatedly,

1 want to know whether this can
be permitted in the House. I want to
know whether you will be good
eough to make certain gbsrvations
on this matter. This is the only sub-
mission that I would respectful,y like
to make.

MR. SPEAKER®: Now Mr, Sudhee-
ran....

SHRI V. M SUDHEERAN (Allep-
pey): 1 have given notice of wn
Adjournment Motion.

MR. SPEAKER: That ig not the
point now. We are on a difterent
point.

SHR] JYOTIRMOY BOSU: He i»
obhging you, Sir.

SHR] EDUARDO FALEIRO (Mor
mugac): What Mr. Gopal eaid is
absolutely correct. I am on two
points. The practice of the House
has been—as the hon. Law Minister
pointed out~when a halfean-hour
discussion falls through dus to lack
of quorum, a statement is laid on the
Table of the House in reply to
queries made as far as possible
ing the timg allotted for the half.
hour discussion. This practice
not been followed in many cases,
was not followed as far as heli-an-
hour discussion held on Friday was
concerned. Thig is my first point.

My second point is this, that a con-
vention should be established that, at
the fag end of the day when import-
ant business is transected, members

<EEEF
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nately we find that sometimes the
members of the ruling party themsel-
ves, with the cooperation, connivance
or.mnylny,innﬂaﬂmotthecon—
cerned Minister, raise this issue of
quorum. 'rhillsvery unfortunate,
8ir.

SHRI P. VENKATASUBBAIAH
(Nandyal): I am not going to repeat
what Mr. Gopal hag sald. It is a fact
that for the last 3 days continuously
this hay been scuttled with the insti-
gation or inspiration,.—whatever it
may be—of the Minister concerned. It
is very significant to note that mem-
bers of the rulling party themselves,
raise the question of quorum. They
are duty boung to preserve quorum
themgelves. They should gee that the
proceedings ©of the House go on
smoothly. This is their primary duty.
Sir, the Minister for Parliament Af-
fairg is here, Their Deputy Chiet
Whip is also here, It is their duty
to provide quorum. But we are sorry
to find that at the fag end of the day
members belonging to the ruling
party raise the question of quorum.
Not only they raise quorum issue, but
they see to it that the concerned per-
sons are not there, by inducing mem-
bers and allowing them to go out,
Even the mover of the Half-an-Hour
discussion himself withdrew from the
House making the entirg proceedings
look farcical.

SHRI TEJ PRATAP SINGH
(Ramirpur): Yesterday 1 raised a
point of order, when the motion of
Shri Kanwar Lal Gupta was being
discussed.

SHRI K. GOPAL: It was adopted.

SHRI TEJ PRATAP SINGH: The
time was extended by 8 minutes mors,
3 minutes after 8. The time ended
for this discussion, Honourable
Chairman asked Mr. Jyotirmoy Bosu
to come fTorward with his Half-an-
Hour discussion, Now he began his
esch. Two or three gentences he
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had read out. I stood up and raised
a point of order, I said that it was §
minutes after 6 and the time allotted
for that motion hagq ended, The Chair-
man had not put the motion to vote.
The whole thind is that the motion
was not put to vote. When you pass
on to the next item, you cannot come
back and have another discussion.
This is my point of order, On that
I want your ruling, Sir.
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THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Sir |
am gorry, the hon, Members from the
opposition benches have not been

quite fair in referring to the procesd-
ings relating to the half-an-hour dis-

3;;;
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cussion yesterday. It is quite true
that an hon. Member did raise the
question of quorum, but as Shri Mava-
lankar has very fairly pointed out,
immediately he was requested npot to
press the question of quorum and he
immediately withdrew, so that that
matter did not take any time. In
spite of whatever time the earlier
motion had taken, fulf half-an-hour
from 645 to 715 was allotted for this
half-an-hour discussion, If the hon.
Members would like to find gut as to
why the Mimster could not reply ves-
terday within that period of half-an
hour, they would know that e¢ven
though the rules use the word ‘short’,
the word ‘short’ ijs not there in Shri
Jyotirmoy Bosu's dictionary There-
fore, when he made that statement,
though 1t was supposed to be a short
statement under the rules......

SHRI JYOTIRMOY BOSU: Sir, if
you kindly send for the timing chart
from the table, you will see that I
took minimum time amongst all mov-
ers of half-an-hour discussion in re-
cent times.

SHR; SHANTI BHUSHAN: The
result was that even though the Mi-
nister's reply wag supposed to be
within that 30 minutes, the 30 minu~
fes were taken by Shri Jyotirmoy
Bosu ang other hon Members. ...

(Interruptions)

MR. SPEAKER: 1 have heard you
Mr. Lakkappa,

SHRI SHANTI BHUSHAN: Shri
Lakkappa was not even able to put
the question Of course, Direction 19
is there; as I just said, it the Minis.
ter is unable to reply on account of
want of time or want of quorum, a
statement could be laid, with your
‘permission, on the Table of the House
and 1 propose to lay a statement on
the Table of the House....

(Interuptions) ¢*

| BUTOWE Y oS

Wm

MR. SPEAKER: I have heard all
of you; no further discussion on this
Do not record,

PROF. DILIP CHAKRAVARTY
(Calcutta-South): 8ir, I want to
make g submussion. You have shown
sufficient patience to hear everybody
and also we have just heard the Law
Minister. The Law Minister hag pro-
mised very correctly that he would
lay a statement before the House. He
hag also stated that Shri Lakkappa
had not the time to put his question.
Now, you would be giving permission
to Shri Lakkappa to put the question
so that the Law Minister could reply
to that in the statement. ..

(Interruptions)

SHRI K. LAKKAPPA: Shall 1
send the question to the Minister?

MR. SPEAKER: 1If jt is only a
question, yoy can send it to him.

SHRI JYOTIRMOY BOSU: I have
a submission arising out of the state~
ment made by hon. Law Minisher,
Shri Mavalankar had twice brought a
motion on the floor of the House re-
questing the House to extend the
time. What happened to that? That
part has been conveniently lost sight
of....

(Interruptions)

SHR1 K. GOPAL: Even though it
is called half-an.hour discussion, a
motion i moved for extension of
time and it ig agreed....

MR. SPEAKER: Now, it is the duty
of all the Members tg be present in
House.

ot oo wmft (wgT )
W wge, B agh g iy,
for wma won fonla g o

*##Not recorded.
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It is the guty of all the Members of
the House to be present in the House.
It is not the duty of any particular
party to provide the quorum; that
duty is cast-on all the Members of the
House. It 18 unfortunate that many
times the House had to be adjourned
for want of quorum, The normal con-
vention is that the question of quo-
rum s not raised at the fag-end of
the day. It is desirable that that con.
vention is respected; but if any hon.
Member asserts his rght, the Speak-
er has no jurisdiction to refuse to
consider that, according to the rules,

Now Mr. Bagri.

ot wfrerm amdt : weTe AERaT
wTe T €A Pl uw &
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8 TERT ™

———

SHRI V. M. SUDHEERAN (Aljep-
pey): I had given notice of an ad-
journment motion regarding the se-
rious situation prevalling in Kanjha.
wala, where the lives and properties
of Harljans are being threalened by
some anti-Harijan forces. It is a very
serious matter; and we have to take
the stresses and strains into conaide-
ration, and discuss the matter in the
House, I would request you kindly
1o allow us to have a discussion.

MR. SPEAKER: I said some other
form will be permitted; adjournment
motion will not be permitted. I wiil
allow you tomorrow to have it under

SHRI C. X. CHANDRAPPAN: Al-
ready #0 many incidents have taken
place, Again Harijans are going to
be attacked, We had many incidents
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of thig type. We have discussed them
in this House.

SHR] KANWAR LAL GUPTA
(Delhi Sadar): I endorse what he
says. There is a serious temsion bet-
ween Harijans and some other castes
in Kanjhawala village in Delhi. Un.
less proper attention is given and
timely action is taken, I am afraid a
serious situation may develop. You
may ask the Minister,

MR. SPEAKER: I am allowing a
Calling Attention on the subject. No-
thing more than that will be allowed.

SHRI JYOTIRMOY BOSU: Yester-
day you assured that a Calling Atten-
tion will be admitted on the National
Dairy Development Board placing an
order 90 per cent mark-up price
hag been allowed to Union Carbide,
superseding the quotation of IBP,
which, is a public sector undertaking.
It is a very serious matter, because
the total business exceeds Rs. 15 cro-
res, and the money is going to be
swallowed hy a notorious multi-na-
tional corporation which happens to
be a CIA agent also.

MR. SPEAKER: Mr Bosu ! gave
you no assurance; but I said it will
consider. Today I have not selected
any Calling Attention, because yester-
day's Calling Attention is still pend-
ing.

SHRI JYOTIRMOY BOSU: Kindly
select it for tomorrow.

MR. SPEAKER: I do not give ahy
assurance; do not say tomorrow that I
have admitted it.

SHRI JYOTIRMOY BOSU: I wrote
to you about the Indian Express pub-
lishing the news about there being a
lobby for the polyester company.

MR. SPEAKER: I have seen it. I
have glready informed you. It la
with me. (i 4P 4]

SHRI JYOTIRMOY BOSU: For
how many days can you keep it?
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MR, SPEAKER: Yes, | am looking
into the matter,

SHRI JYOTIRMOY BOSU: Yester-
day 1 was told that MPs are running
a lobby for the polyester company of
Ahmedabad. It is a gerious aspersion
on the House. It is a demand dero-
gatory thing for the House. 1 had
given a notice saying that this is 5
question. .. (Interruptions)

MR. SPEAKER: I have already in-
Jormed you that 1 am looking into
the matter Your to-day’s letter came
to me at 1045.

SHRI JYOTIRMOY BOSU: The
material was given to you yesterday.
1 reached you the material.

SHRI K. LAKKAPPA: How many
cases of mine are pending?

MR, SPEAKER: That will also be
looked into.

SHRI MOHD. SHAFI QURESHI
(Anantnag): I gent a notice wunder
rule 877. There is a serious situation
developing in Mattan, Firing has
teken place; many people have died
as & result of the firing. People from
all over the country have gathered
to perform the yelra to Amarnath
‘gufa’. People will be travelling from
Srinagar to Pahalgam; and Matton
falls in between. I had requested the
Home Minister to kindly look into this
and see that the yatris are given pro.
tection. Because there is communal
tension in the whale area, unless the
yatris who have come from 3all over
the country are given protection, I
think things will be rather difficult
for them. They may pnot be able to
perform the patra. (Interruptions)

SHRI JYOTIRMOY BOSU: What
about my issue regarding what was
published in a leading national daily?
I sent it yesterday. You are aitting
over this, (Interruptions) You want
to convert this House into a House of
lobbies. You ignore such a report,

MR, SPEAKER: Mr. Bosu, you
cannot try to monopolize the House.
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SHRI JYOTIRMOY BOSU: 1 sm
not, Bir; you are moncpolizting the

MR, SPEAKER: Yesterdsy you
made certain allegations. I asked you
to give the basis for it.

SHRI JYOTIRMOY BOSU: I have
given it,

MR. SPEAKER: Today at 10.48.

SHRI JYOTIRMOY BOSU: No; 3
gave the material yesterday.

MR. SPEAKER: Some Members
seem to think that they have mono-
poly of the House. You must under-
rtand that this House belongs to 544
Members. Now Mr, Sathe.

SHRI P. VENKATASUBBAIAH:
We have also given many notices. If
he begins to rise, we are under a
handicap

MR. SPEAKER: Let us not add to
the handicap.

SHRI SAMAR GUHA (Contal):
rose

MR, SPEAKER: 1 have told him
that 1 am allowing it under rule 377.

SHR] SAMAR GUHA: No; not that
Sir. The matter is very urgent. From
all over the country, people are go-
ing to Kashmir.

MR, SPEAKER: There sre hund-
reds of urgent matters.

SHRI SAMAR GUHA: Them fen.
sion is there People from all over
the country are in Kashmir. It is the
duty othe Home Minister to see it and
he should make a statement on this.
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to be gathered there People from
all over the country are there A
statement hag to be made by the Gov~
ernment, what is the protection they
are glving to these pilgrims We are
hearing every day that there has
been firing and people have been kill-
ed There have been satyagrahs,
there have been dharnas and there
have been demonstrations

MR SPEAKER Mr Quresh: has
put is very gtrongly That is why no
further argument is necessary in the
matter.

SBHRI SAMAR GUHA You kindly
agk the Government to make a state-
ment

(Interruptions)

SHRI C KX CHANDRAPPAN (Can-
nanore) The point is that if some-
thing happens in that place, then
more tension will develop

(Interruptions)

It may create communal tension all
over the country

(Interruptions)

SHRI SAMAR GUHA We are
getting trunk-calls from varjous
areas What happened to these
trains® Therefore, it is the duty of
the Government to make a statement

(Interruptions)

MR SPEAKER The Prime Minister
is hearing all

(Interruptions)

SHRI SAMAR GUHA You give
direction
(Interruptions)
MR. SPEAKER I am not able to
(Interruptions

on 31-7-78 ayo

Prof Dilip Chakravarty, jn svery
thing you think that you have a
right.

(Interruptions)
PROF DILIP CHAKRAVARTY

(Calcutta South) Just now you had
assured Mr Jyotirmoy Bosu

(Interruptions)
Please listen to me one minute.
Just now you had assured that you

were considering about calling atten.
tion with regard to

MR SPEAKER I am not assuring
anything I cannot give any assurance.

PROF DILIP CHAKRAVARTY Is
there some monopoly” You had assured
one Member Should I take it that you
have

(Interruptions)

MR SPEAKER Do not record
anything

(Interruptions)
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You have no knowledge of it It

lapses without our knowledge and
information

**Not recorded
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MR. SPEAKER: You have men-
tioned that.
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MR. SPEAKER: Now the Membhers
themselves have seen how many ur-
gent matters are before us. Therefore,

it is a very difficult task for the Spea-
ker to select. As for tomorrow, also, 1

am hard put to it to select. The fioods
in northern India are one of the most
devastating things. I thought it was &
most important matter that we should
take up

(Interruptions)

Therefore, I thought it was neces-
sary that priority ghould be given to
that At the same time, I am thinking
of giving a 377 statement to Mr.
Qureshi because that is also an urgent
matter, I have not been able to allow
a caluing attention because I thought
floods were more important than this
matter

(Interruptions)
I have heard all of you Now, Mr.
Sathe
12.35 brs.

‘TIMES OF INDIA' CORRESPON-

DENT RE, ALLEGED MIS-REFOR-

TING OF CERTAIN PROCEEDINGS
OF LOK SABHA

SHRI VASANT SATHE (Akole): I
am thankful to you for giving vour
kind consent under rule 222 to a matter,
which I must say I feel deeply pained
to raise as a privilege matter. I had
thought, 1f you would recall, that 1
would bring this to your kind notice,
to the notice of the House, so that even
without bringing {t as a privilege
matter, it could be set right because it
is no pleasure to me that a matter
should be raised against the members
of the fourth estate a journalist of an
eminent paper like the Times of India.
But unfortunately the Times of India
thought it fit not to correct itself ir
spite of the fact that when I brought
the omissions and commissions, the
mistakes I honestly thought that it
must have been an inadvertent mis-
take, very much as my hon. friend,
Shri Jyotirmoy BDosu trieg to show,
it may be in the din and noise mem-
bers rise and people in the gallery
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. mnynatbenb!e to know;theym
not magicians, I believed honestly that
it might be a mistake and it
would be corrected. Therefore, I
had pointed out on the 2l1st the
omission. Unfortunately it so happen-
ed that words which were never used
by you were put in your mouth. In
fact it is embarrassing for me because
I was the person who was supposed to
be castigated by you. But the words
which you have used were, that is on
the 19th: “Let me make it plain to the
hon. Members that no threat will
deter me. I have said that 1 will cer-
tainlly go according to the rules,
according to my interpretation, sub.
ject to any resolution in the House,
Therefore, there is no use making a
threat. I am selecting call attention
notices according to what I consider
to be important and decide about
that,”

Now you will see that in this there
is no mention of any particular mem.
ber. It was not directed to me. There-
fore, the next day when in the front
page report of theTimes of India the
learncd special correspondent repor-
ted, “At one stage the Speaker Mr.
K. 8. Hegde had to remind Mr. Sathe
that he should refrain from making
threats in the House"”—now this was
an unfortunate statement which was
never made. I have quoted what you
stated. I therefore had pointed it out
to you and you were pleased, when I
pointed it out, to say on the 21st; “Mr.
Sathe, you are right, I think the report-
ing is wrong and the paper should
correct itself.” I had hoped that after
this the paper would correct iself. Un-
fortunately although it was pointed
out to the correspondent and to the
newspaper editor, they had not correc.
ted it. Therefore, I sought your per-
mission to raise it. It is really em-
barrassing for me and also for you to
be very frank because both of us are
involved.

MR, SPEAKER: I am not invelved.
SHRI VASANT SATHE: Involved in

thie sense that you have been quoted
wrongly. Therefore, I would request

" aguinst Times of 74

India correspondent
you to muder that to report "the
proceedings of the House incorrectly—
which had never happened, which bhad
never taken place, which tends to
malign a Member—is per sea breach
of privilege.

AN HON. MEMBER: Then who gave
the threat?

SHRI VASANT SATHE: Actually it
was not mentioned here at all.

So, therefore, I am not taking it as.
a matter of my personal concern. I
leave it to the hon. colleague-—the-
Prime Minister who is our leader in
this House—the House and all the-
members who may feel that I have
been wrongly maligned by this quota-
tion which was put in your mouth and
which inspite of your saying that that
should be corrected has not been done.
I feel it is for the House to decide
whether a breach of privilege has been
committed or not and I leave it to the
House.

1 beg for permission of the House
to grant leave.

MR. SPEAKER: Anybody objecting
it? Only those who object to the
Motion.

(Interruptions)

SHRI JYOTIRMOY BOSU: I do,
Sir. 1 do, Sir.

"SHRI KANWAR LAL GUPTA
(Delhi Sadar): Will you kindly permit
me? I have objected. 1 Will take only
two minutes.

MR. SPEAKER: In this matter all
that is to be said is—"I am objec'b-‘
ing”. Nothing more than that.

SHR! JYOTIRMOY BOSU; I am
objecting. I have come prepared.

MR. SPEAKER: It is not a debate
that you have to come prepared. It is
not a debate. You can state your mere
objection. )
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SHRI JYOTIRMOY BOSU: I shall
be failing in my duty i I donot point
out certain inaceuracies.

MR. SPEAKER. Mr Bosu, the Rules
o1 Procedure are very clear When @
Privilege Motion is moved, normally
is ia put to the House. When it is ob-
jected to, no debate is allowed It Ia
the objection that is needed You just
say—~I object to it.

SHRI JYOTIRMOY BOSU. I object
because

MR. SPEAKER No, no It Iis not
necessary. It is not a debate.

SHRI JYOTIRMOY BOSU: Pages
2,000, 2001, 2002.

MR. SPEAKER May be 2,000 or
4,000,

The procedure adopted up till now
ig other people merely object and then
it is put to the House If 25 members
support it, it has leave of the House.

SHRI KANWAR LAL GUPTA 1
obect because it 13 an objective report-
ing. Therefore, 1 want to object.

MR. SPEAKER Al right Anybody
can raise objection.

SHRI JYOTIRMOY BOSU My ob-
jection has gone on record. I object to
this privilege motion

MR. SPEAKER Yes, all right,

SHRI GAURI SHANKAR RAl
(Ghazipur) 1 have no objection but X
would like to...

MR. SPEAKER:
allowed.

SHRI KANWAR LAL GUPTA:
Other people also object to it.

MR. SPEAKER: Those who are i
favour of leave baing granted may
please rise in their seats

No, no It is not

The required number is there.

Now it will go to the Privilege
“Committee for consideration.

AUGUST 1, 1978

againgt Timeg of 276
Tndia correspondent
SHRI JYOTIRMOY BOSU: Befere

admitting this h
through. you should have gene

MR SPEAKER: Leave has been
granted. Mr Sethe may move the
motion

(Interruptions)

SHRI VASANT SATHE
move*

“That this matter be referred to
the Committee of Privileges™

SHR]I KANWAR LAL GUPTA:
What 18 the procedure that you have
adopted”

MR SPEAKER. Rule 228.

When leave is granted by the Spea-
ker and a request is made that the
matter may be referred to the Privi-
leges Committee

SHR1 KANWAR LAL GUPTA-
Under the Rule you are competent to
refer it to the Privileges Committee.

MR. SPEAKER That I bave not
exercised

SHRI KANWAR LAL GUPTA
Then the House can '

MR SPEAKER No, no Under rule
228 When you raise an objection, why
do you not get yourself famuliar with
the rules”

225-.... “If objection to leave
being granted is taken, the Speaker
shall request those members who
are in favour of leave being granted
to rise in their places, and if not less
than twenty five members rise accor-
dingly, the Speaker shall declare
that leave is granted.”

SHRI KANWAR LAL GUPTA:
1 am on & point of order under Rule
222,

This Rule 228 says—"The Spesker.
if he gives consent under rule 233. ."

80, I take it that you have pgiven
consent.

I beg to
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MR. SPEAXER: I have not given
consent.

SHRY JYOTIRMOY BOSU: I may
be permitted to point out certain in-
sccurancies in this statement.

MR, SPEAKER: No, no
not . .

That is
(Interruptions)

SHRI JYOTIRMOY BOSU: You
cannot  grant....(Interruptions) I
regret to ssy that you are glving
permission on a contention which is
based on inaccurate facts.

MR. SPEAKER: That is all right.
There the matter ends.

BHRI JYOTIRMOY BOSU. Why are
you so generous? We have been very
unkind to the journalists, It i1s a very
difficult job that they do and on the top
of that we are going to be so unfair. I
would request you to kindly go
through the uncorrected report of the
debate and see what is there on pages
2,000, 2,001 and 2,002, May I read out?

MR. SPEAKER: Mr. Bosu.

SHRI JYOTIRMOY BOSU: You are
doing great injustice to the country

MR. SPEAKER. So far as my con-
sent is concerned, it is not open to
discussion.

SHRI JYOTIRMOY BOSU: I am
making the submission with your per-
mission.

MR. SPEAKER: No, you are not,
because ] heve not permitted you to
challenge my consent. In repect of
rule 222, the Speaker bhas merely to
consent, nothing more than that. The
rest is for the House according to the
procedure.

(Interruptions)

BHRI JYOTIRMOY BOSU: The law
makers should be the law breakers.

MR, SPEAKER: I sm ot & law
maksr, 41 of us sre the law makers
That s all sight.

against Times of 78
correspondent

SHRI JYOTIRMOY BOSU: By this,
you are going to demoralise the entire
press corps who do a very difficult
job here. We are seeing for the last
12 years, it is not an easy task to do.
When your permission is based on in-
accurate gubmission....

MR SPEAKER' It is not open for
discussion at all

SHRI JYOTIRMOY BOSU: Why?

MR. SPEAKER: No The motion is
before the House, that 13 all. The
motion is that the matter may be refer-
red to the Committee df Privileges.

SHRI KANWAR LAL GUPTA:
We want to oppose it, Sir.

MR. SPEAKER' You are opposing,
that is why 25 Members rose

SHRI DINEN BHATTACHARYA
(Serampore): You have not mention-
the matter. What 18 the matter® What
ed the matter. What 1s the matter?

(Interruptions)

SHRI C. M. STEPHEN (Idukki):
According to the rules, let me clarity
wih your permission, there are three
stages. Ome, you giving the consent,
second, the House giving the leave to
move for the privilege motion. That
comes under 225, The third 18 226
where, once the leave jg granted, the
House will have o decide, unless the
Speaker on his own refers it to the
Privileges Commuttee, whether it be
referred to the Privileges Committee
After leave 13 granted, Mr Sathe
has made a motion that the matter may
go to the Privileges Commuttee. At
this stage, the House can discuss It;
the House can immediately come to
voting about it or alteroatively, you
can refer it to the Privileges Committee
by exerciting your right.

(Interruptions)
Let me clarify; I am not making any
speech, I am holding the floor now.
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Therefore, Sir, because my friends
were asking what we are about, under,
226, the motion 1s before the House.
It can be discussed and the final de-
caision can be taken (Interruptions)
Now, he ig entitled to speak on that

SHRI VASANT SATHE Now kindly
consider Rule 226 If leave under 225
is granted which has been done, the
House may consider the question of
breach of privilege itself and come to
a decision itself Two things, the House
has io become a Privilege Committee
by itself, consider the motion, have i1t
debated and take a decision Either
this has to be done or it can refer it
to the Committee of Privileges on &
motion made by the member who has
raised the question of privelege of any
other member 1 have raised that it
should be referred to the Ppivilages
Commuttee There is no third alterna-
tive Either 1t goes to the Commiliee
or it must be discussed here by the
whole House and now, it 18 for the
House, there 18 no other motion
whether it is to be considered

SHRI JYOTIRMOY BOSU What 18
rule 226 Mr Sathe hag convenienily
put the cart before the horse 226
says “If leave under rule 225 is gran-
ted the House may consider the ques-
tion and come to a decision” That is

the first thing

MR SPEAKER
motion

SHRI JYOTIRMOY BOSU And the
second thing 18 *or refer it to a Com-
muttee of Privileges on a motion made
either by the memher who has raised
the question of privilege or by any
other member” Therefore, it is manda-
tory and obligatory on your part to
bring the question of motion before the
House

MR SPEAKER That {s what I have
been saying sll the time

(Interruptions)
SHRT KRISHAN KANT (Chandi-

gurh): Let us know whether the hon
Member has moved the motion to refer

That 15 on the
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{o to the Committee or to put it before
the House~—~what is the motion.

SHRI VASANT SATHE I have mov-
ed that it should be sent to the Com-
mittee

SHRI KRISHAN KANT Then, if it
is to be sent to te Committee, the
House 18 not to discuss it Rule 226
says that if leave under Rule 223 is
granted, then there are two options
The House may consider the question
and come to a decision, or refer it to
the Committee of Privileges on &
motion made either by the member
who has raised the question of privi-
lege or by any other Member

SHRI K LAKKAPPA (Tumkur)*
He is a member of the Privileges
Committee

MR SPEAKER He is merely telling
the legal position

SHRI KRISHAN KANT Mr, Speaker,
Sir 1 am not discussing the issue of
privilege at all I am not discussing the
pros and cong of it I am on a proce-
dural matter When the motion has
peen put and as you earlier did it. now
it has been referred to the Privileges
Commuttee

MR SPEAKER No FPleare under-
stand the position clearly There are
three stages of the Privilege motion.
The first stage is the consent o ba
g@iven by tbe Speaker under Rule 222
The second stage is that leave be
granted under Rule 225 The third
stage is the motion before the House
It is up to the House to decide on one
of the two courses. They may say:
“We are ourselves going to dispose of
it " because the House is the master
of the situstion The Privileges Com-
mittee is only an agent of it or it is
open to the House to say: “Why should
we vefer it*” The House has only two
alternatives now-—either to say: “We
are seized of it, we dispose of it or
“ge ave referring it to the Privileges
Commitiee,” Now, the practice is. .

(Interruptions)




. SHRI KRISHAN KANT: The miotion
Dbetore the House is to refer it to the
Privileges Committee.

MR. SPEAKER: But the House may
say: “No, we are not going to.”

SHRI KRISHAN KANT:
-cussion will be limited.

The dis-

(Interruptions)

The discusion will be limited to
whether it should be referred to the
Privileges Committee or should be
discussed in the House. There is no
other discussion on the motion.

MR. SPEAKER: Quite right. the
discussion before the House is....

SHR! KRISHAN KANT: Only Limi-
ted.

(Interruptions)

SHRI GAURI SHANKAR RAIL: 1
am on a point of order. Now, the legal
and constitutional position is that the
House has got two options and these
two options require two substantive
motions. Now, only one motion of Mr.
Sathe is before the House. No amend-
ment or no alternative motion has
been moved before the House, There
is only one motion and in absence of
the dther motion....

MR. SPEAKER: Anyone can move
a mption for amendment.

SHRI KANWAR LAL GUPTA: Let
me read Rule 226. Rule 226 says that
i !eave under Rule 225 has been gran-
ted, then afier granting the leave, the
House may consider the question and
come to a decision. That is one alter-
nativé that the House may consider.
The other alternative is: *or, refer it
it to the Committee of Privilege on a
motion made either by the Member
who has raised the question of privi.
lege or by any other member.” So,
there are only ftwo alternatives.

MR. SPEAKER: Everybody ‘says
that. . '
" SHRT KANWARLAL ~ GUPTA: We

want to say nmetlunx on this. Kind-
ly pemit us,

MR. SPEAKER: No, no. You can:
move ' a motion,

SHRI KANWAR LAL GUPTA: I
want to move a motion, Sir, that we
want ip consider this motion.

MR. SPEAKER: All right, you can
do that. It is open to you to move.

SHRI JYOTIRMOY BOSU: I want
to move an amendment to the motion.
I move:

~That the House may consider the
question and come to a decision
with regard to this question of
privilege,”

MR. SPEAKER: That you
titled to.

are en-

SHRI KANWAR LAL GUPTA: Now
you can permit us to speak.

SHRI C. M. STEPHEN: I rise on a
point of order, Now. one motion is
already before the House. That motion
has got to be disposed of. Two motions
cannot be considered simultaneoisly
by the House. There can be an amend.-
ment to the motion before the House.
This Is not an amendment. There is
like a substitute motion and nothing
jike that. Two motions cannot be
considered by the House at the same
time. So, the motion which is already
before the House must take prece-
dence. Now the point si, if somebody
wantis the House itself to considr this
matter, he should have brought in a
‘motion initially and the desire of the
House should have been tested, whe
ther it must be considered or not.
Once this motmn is before the Hou”.
an amendment. .

SHRI JYOTIRMOY BOSU: Is it
put in the List of Business?

" SHRI- C, M. STEPHEN: I am here
on a point of order. I have also a

‘right, not Shri Joytirmoy Bosu alone.
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An amendment to the motion cannot
be in the nature of rejecting the
motion, or negativing that motion,
The gecond motion which is moved
cannot be an amendment, because ft
is 10 the nature of negativing the
motion. Therefore, this motion has
got to be decided, and the other motion
cannot be taken up and considered at
all. Two motions cannot he consider-
ed together.

MR. SPEAKER: I am not accepting
this contention.

SHRI SHYAMNANDAN MISHRA:
(Begusarai). May 1 explain what I
understand by rule 226? According to
rule 226, only when a prima facie
case has already been established for
rule 226, only when a prima facie
is granted. Now, that heing the case,
the matter can be disposed of in two
ways For the first case, where the
House :tself should decide, no motion
ig required, because the words used
are that the question shall be decided;
it is not said “on a motion” but only
that the question shall be decided.

SHRI K. P. UNNIKRISHNAR
(Badagara): The words used are “the
House may consider the question”.

SHRI SHYAMNANDAN MISHRA:
Because, in that very rule, you will
find two kinds of expressions—"the
House may consider the question and
come to a decision” and “refer it to a
Committee of Privileges on a motion
made either by the member who has
raised the question of privilege or by
any other member”. Sc, if the House
wants to decide about this, then the
House has probably lost that opportu-
nity. Then the hon. Member hsd been
obliged to come with a meotion.......
(Interruptions). The Chair's duty in
the first instance should be to ask
whether the House itself would like
to dispose of It. Since the Chair has
not asked that question, therefore, the
hon, Member (s quite competent, is
quite in order, to bring up a motion
before the House, and that it precise-
ly what he has done.

AUGUST 1, 1978
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MR, SPEAKER: I have m the
various contentions.
222, 225 mdmhmmauw
ing procedure is laid down, according
to me the first step ig for the Speaker
to decide whether he should give his
consent or not. The second step is for
the House to grant the leave under
rule 325 The next stage is for the
House to decide whether it will go into
the matter and decide itself, or whether
it will refer the matter to the Privi-
leges Committee.

In this case, I have already given
my consent under sule 222. The House
has granted leave under rule 225. Now
it is open to the House to say either
it will discuss it itself at presemt or
refer the matter to the Privileges
Committee. Shri Sathe has given a
motion, proposing that the matter be
referred to the Committee of Privi-
leges.

SHRI X. P. UNNIKRISHNAN: That
will come only later.

MR. BSPEAKER: 1t is open to &
Member to move an amendment to
say that the House itselt will go into
the matter and discuss it. But the nor-
mal convention of the KHouse has
always been, in a matter like this to
refer it to the Privileges Committee.
But that convention does mnot bind
the House. The House may make a
difterent decision in the matter. There-
fore, the amendment is permissible
and, if the House so desires, the matter
may be discussed by the House.

SHRI K. P. UNNIKRISHNAN: Rules
226 consists of two parts—dicussion by
the House or reference to the Come
mittee. It the Houde is oconsidexing
the question, only then he can move
the motion.

13 ke,
MR. SPEAKER: No. On his own
the proocedute
(Interruptions) I have gives the Gecis

slon,
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SHRI P. K. DEO (Kalahandi): I
would like to submit in this regard..

MR. SPEAKER: Not after my de-
cision. (Interruptions). Is it the
pleasure of the House to duspense
with the lunch hour and dispose of it
today?

SEVERAL HON MEMBERS No.

SHRI KANWAR LAL GUPTA: I
want to speak on that. .

MR. SPEAKER: I will fix it for
some other day.

SHRI KANWAR LAL GUPTA: I
wouid speak gn that after lunch,

MR. SPEAKER: No. after lunch,
we are taking up a different matter.

385 0w of Privileps  SRAVANA 10, 1800 (SAKA)
Trespondent

18.01 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

—————

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[Mr. DerUTY SerAxsr in the Chair)

fixed for 2 o'clock but, unfortunately,
we have certain other business which
was not finished in the morning, like
Papers to be Laid, Calling Attention
and 8o, 1 would suggest that
that part of the business and
then tske up this discussion, if the

Papers Laid 286

Now, the statement showing sup.
plementary Demands for Grants,

———

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1978-79

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to present a statement showing Sup-
plementary Demands for Grants in

respect of the Budget (General) for
1978-79.

14.05 hrs.
PAPERS LAID ON THE TABLE

NOLIFICATION UNDER REPRESENTATION
OrF THE PEOPLE ACT AND RXPORT OF LAW
COMMISSION re. CREMINAL LIARILITY FOR
FAILURE BY HUSBAND TO PAY MAINTEN-
ANCE ETC., TO WIFE A GRANTED BY COURY

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
to lay:

(1) A copy of Notification No.
8.0, 393(E) (Hindi and Enghsh ver~
s:ons) published in Gazette of India
dated the 19th June, 1978 making
certain emendment in the descrip-
tion of the 12-Champhal constituen-
¢y in Schedule XXVII of the Deli.
mitation of Parliamentary and As~
gembly Constituencies Order, 1976
under sub-gsection (2) of section
of the Representation of the People
Act, 1950 [Placed in Library. See
No. LT-2519/78).

(2) A copy of the Seventy-third
Report (Hind; and English versions)
of the Law Commigsion on Crimi.
nal Hability for fallure by husbend
{0 pay maimntenance or permanent
alimony granted to the wife by the
Court under certain enactment or
rules of law [Placed in Library.
See No. LT-2520/78).
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CALLING ATTENTION TO MATTER
©OF URGENT PUBLIC IMPORTANCE

JINQUIRY INTO THE ALLEGATION BY A GOV-
ERNMENT SERVANT AGAINST A MINISTER
OF PONDICHERRY AND THREE OTHERS

SHR1 VAYALAR RAV1 (Chirayin-
kil): I cail the attention of the
Minisier of Home Affawrs tp the fol-
lowing matter of urgent public im-
portance and request that he may
make a statement thereon:—

“The reported decision of the
Governor of Tamil Nadu to order
an inquiry into the allegation made
by a Government servant against a
Minister of Pondicherry and three
others without seeking the opinion
of the Cabinet of Pondicherry.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR! DHANIK LAL MAN-
DAL): Sir,

Shri Prabhu Das Patwari, the Gov-
ernor of Tamil Nadu had been ap-
pointed as Administrator Pondicherry
under Article 239(2) of the Constitu-
tion during the absence on leave of
Shri B. T. Kuikarni, Lt. Governor of
Pondicherry. According to information
received from the Government of
Pondicherry, one Miss Radhabai, an
Assistant Director in the Local Admi-
nistration Department Pondicherry,
had addressed a representation to the
Administrator Pondicherry, levelling
charges of molestion by certain per-
sons named in the representation in-
cluding a Minister. On 22nd July.
1978, the Administrator passed an
order on the said representation that
a Judicial Officer of the rank District
Judpe be appointed to hold an inguiry
into the allegations of attempt to mo-
lest her.

" According to the information fur-
_nished by he Government of Pondi-
_«<herry no notificatlon appointing any
© Judicial Officer to hold the inquiry

InQuUYy Into aliegation o TIOUS, SRy YNNG
ua(m a Pondlchmy uimﬂar ate, u:.';t}

hubeenuwsdlow. A further re-
port is awalited from the’ Govmment
of Pondlchierry,

SHRI VAYALAR RAVI: M. De.
puty-Speaker, Sir, at the outset I
want to make it very clear that 1 go
not want to go into the merits of he
case but only into the Constitutional
problems of impropriety and other
Constitutiona: prog.c.as gl anse in
the matter. [ =isq want ‘0 make it
clear that 1 am pot in a position to
pay any compliment tp the Govern-
ment b Pondicherry for its perform-
ance. By this reported Order of the
acting Administrator of Pondicherry,
a new situation has been created. Ac-
tually, Mr. Patwari, the Governor of
Tamilnadu was acting as Lt. Governor
according to Act 239 [Here the Gov-
ernment have gquoted Art. 239(2) in
the letter]. This order that has
been issued was an order for an en-
quiry against a Minister by a Magis-
trate, and that created very long-
range politica] repercussions because
of the present political conditions of
India. Also, it is a real threat to our
federalism and the flexibility of the
Indian Constitution.

Now, what is the status of a Lt.
Governor? It is almost the same as
that of a Governor of a State—with
the exception of the Gavernor of As-
sam and some border Union Territe.
ries. This august House had the pri.
vilege of discussing this matter of the
constitutional problem of the status
of a Governor, early in 1967 when ab
eminent Parliamentarian Shri Nath
Pal raised the issued on the Eloor of
the House in November 1977, Shri
Nath Pal had raised three very imp-
ortant and pertinent points, namely,
what is the, constitutiona) status of
the Governor, the power of discretion
of the Governor and the mode of ap-
pointment of the Governor. This hws
been debated in the House snd, on
that occasion, the peovle who suppot-
ted Mr. Nath Pal were gitting on this
side. Today they are.sitting on Ahe

.other side. But what sre they deing?

They are doing the same thing.. .-
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cussion wag going on in the Consti-
tuent Assembdly, one of the hon. Mem-~
bers of this House, Shri Hari Vishnu
Kamath, relevently raised a question
Shri Kamath had asked this question’

“If mn any particular case, the
President does not act upon the ad-
vice of his Ministers, will that be
tantamount to a violation of the
Constitution and will he lLable to
impeachment?"

Dr, Ambedkar gave the reply’

“There is not the slightest doubt
about it.”

This is the status of the Preadent
Further, Mr. Kamath said:

“There will be two conglicting
suthorities within the State: ong 13
the Premier, whom under this Cons-
titution which we are considering
today, we have invested with exe-
cutive autharity so far as the State
is concerned; and the other {s the
Governor who, though the Consti-
tution does not confer on him very
substantial powers end functions,
will arrogate much” to himself, be-
cause he will say that ‘T have been
elected by the people of the whole
province and as such, I am persona
grota with people and not the Chiet
Minister'....”

This was the debate. The question

Servanmt 390
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Mr. Kamath said furthes:

“. ... Therefore, there will be in
the administration of the province
at every trun—if not at every trun,
then very often—points of conflict
or friction between the elected Gov-
ernor and the elected Chiet Minis.
ter Therefore, I think we have
done very wisely in deleting or mn
doing away with the system of
election for the provincial Gover
nor.”

Therefore, 1t is very clear that their
opinion was that the Governor should
not be elected, he should only be ap-
pointed as Head of the State. This
has been supported by Dr Alladi
Krishnaswam; Iyer, if I can quote
him

MR  DEPUTY-SPEAKER. You
quote only the relevant portion

SHRI VAYALAR RAVI: I am
quoting only the relevant portion Lt.
Governor 18 on par with Governor
It is an important Constitutional mat.
ter. The Prime Minister is here. So,
1 want to have this matter cleared, I
will take only a few minutes.

DR. Alladi Krishnaswamy Iyer ob-
served:

« _.I# the Governor is properly
functioning as the Constitutional
head, the expenses involved in go-
ing through the process of election
are out of al} proportion to the po-
werg vested in the Governor under
the Coénstitution. There is also the
danger of the Governor who has
been elected by the people at large
getting into @ clash with the Premier
(Chieg Minister)y and the Cabinet
responsible to the Legislature which
itself hag been elected on the basis
of universal suffrage.

“On the whole, in the interest of
harmony in the interest of good
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appointed by the President with the
convention growing up that the
Cabinet at the Centre would also be
guided by the advice of the provin-
cia] Cabinet.”

It is very clear that the makers of
the Constitution, very great and emi-
nent jurists, assembled here in this
august hall, decided that the Gover-
nor will only be a head of the State,
he should not act on his own and that
he should act only on the advice of
the Chief Minister and the Council of
Ministers,

This question was raised here also
on the floor of the House and the then
Home Minister, Shri Y. B. Chavan,
made clear the stand of the Cor;gress
Party which was then in power in

those days. I quote what Mr. Cha-
van said.

. This is what Mr. Chavan said:

“I can tell very clearly that neither
the Law Ministry nor the Home
Ministry believes that the Governor
has a right to summon the legisla-
ture, we have never said that. There
he cannot use his discretion.
Naturally, he has to accept the ad-
vice of the Chief Minister.”

This is the position taken by the Con-
gress those days that the Governor
should not act on his own, he should
be only guided by the advice of the
Cabinet. This has also been made
amply clear by Dr. Ambedkar while
replying to certain points.. . ..

SHRI C. SUBRAMANIAM (Palani):
It is an accepted fact.

MR. DEPUTY-SPEAKER: Why go
into all those facts?

SHRI VAYALAR RAVI:
to strengthen my point.

Only just

I think the position is very clear.
Now what comes? The point that

comes here is about the status of the -

Lt. Governor, It is governed by See.
44 of the Government of Union Terri-
tories Act, 1963. He cannot go beyond
that at all He completely comes with-
in the purview of Sec. 44 Part IV of
the said Act. I quote w1th your per-
mission.

“44(1) There shall be a Council
of Ministers in each Union territory
with the Chief Minister at the head
to aid and advise the Administrator
in the exercise of his functions in
relation to .matters with respect to

which the Legislative Assembly of

the Union Territory has power to
make laws except in so far as he is
required by or under this Act to
act in his discretion or by or under
any law to exercise any judicial or
quasi-judicial functions:

Provided that in case of difference
of opinion between the Administra-
tor and his Ministers on any matter,
the Administrator shall refer it to
the President...

This is very important.

..shall refer it to the President
for decision and act according to the
decision given thereon by the
President, and pending such decision
it shall be competent for the Ad-
ministrator in any case where the
matter ig in his opinion so urgent
that it is necessary for him to take
immediate action, to take such
action or to give such direction in
the matter as he deems necessary

There may be some amendments
Only 2 or 3 amendments. That came
later. We ourselves passed them. That
was regarding the border States.

The hon. Minister in his statement
says that he hag acted wunder
Art. 239(2). Art. 239(2) never comes.
Art 239(1) says:

“Save as otherwise provided by
Parliament by law, every Union
territory shall be administered by
the President acting to such extent
as he thinks fit, through an adminis-
trator to be appointed by him with
such designation as he may specify.”
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() Notwithstanding anything con-
tained in Part IV, the President
may appoint the Governor of a State
as the administrator of an adjoining
Union territory, and where a Gover-
ner is so appointed, he shall exercise
his functions as such administrator
independently of his Council of
Ministers.”

Here the reference {o the Council of
Miristers is to the Council of Minis-
ters of Tamil Nadu. I agree. But
when he is functioning as an adminis-
trator, he comes within the purview
of Sec. 44 of the Government of Union
Territories Act. He is bound by the
advice of the Council of Ministers of
Pondicherry. So Art. 239(2) is not
applicable and the stand taken by the
hon. Minister is absolutely baseless
and connot be sustained.

Then coming to the poini of discre-

MR. DEPUTY-SPEAKER: Now, you
will have to end.

SHRI VAYALAR RAVI: Can he use
the discretion? What are the discre-
tionary powers? His discretionary
powers are limited and they are com-
pletely limited. I can quote any num-
ber of authority on the subject, either
Basu or Seervai or even Supreme
Court Judgments, I can quote. M.
Shanti Bhushan knows. The discretion
is limited. It is not unlimited. Even
Dr. Ambedkar has said it in the Con-
stituent Assembly that the discretion
is limited. I can quote other authori-
ties also but for want of time, I will
not do that. I hope the Law Minister
will agree with me that even accord-
ing to the judgment of the Supreme
Court this discretion is limited. They
only said that the Governor of Assam
may have some discretionary powers
because there are border Union Terri~
tories. This discretion in regard to
Goa and Pondicherry is not unlimited.
It is limited for a specific purpose.
You will agree with me.

Now, here is a statement by the
Chief Minister of Pondicherry. I quote
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from the Hindu, a very very responsi-
ble and leading newspaper of the
south, It say:

“Mr. Ramasamy said he felt that
the order reported to have been issu-
ed by Mr. Patwari had come out

without  consulting him  (Chief
Minister)....”
So, what is the urgency? What is

the discretion here?
the Minister that Governor issued
an order. It is only allegation. What
is that allegation? That was gent by
Miss Radha Bai. Copies sent to
whom? Copies were sent to the
President of India, the Prime Minis-
ter, Defence Minister, Minister for
Parliamentary Affairs, Shri Ravindra
Varma, the Minister for Tourism,
Shri C. M. Stephen and everybody
including Shri E. M. S. Namboodiripad.
I do not want to go into the merits of
the complaint. Here what the Minis-
ter says is: there are allegations
where the Prime Minister has taken
a stand, rightly or wrongly, about the
merit of it, that the allegation cannot
be looked into where there is not a
specific charge. What is the allega-
tion and to whom it is made? Mr.
Deputy-Speaker, Sir, it wil] be in-
teresting to read from the complaint
sent by Miss Radhg Bai. The com-
plaint says ‘Illegal acts of the Lieu-
tenant Governor’. The complaint is
not only against the Minister but it
ig against the Lieutenant Governor
also in protest against the illegal
actions of the Lieutenant Governor,
Home Minister and the Chief Secre-
tary and against the failure of the
Central Government to pull up the
Lieutenant Governor. Therefore, the
complaint is against the Lieutenant
Governor also and the Central Gov-
ernment’s failure. The Hon. Lieu-
tenant Governor of Pondicherry, the
Home Minister of Pondicherry and
the Chief Secretary, al] these people,
are responsible if <she dies. Shri
Mandal made a statement saying that
the complaint has been sent by
Radha Bai, Assistant Director in
the Local Administration Depart-
ment, Pondicherry. She addressed

It is not against
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{Sbri Vayalar Ravi)
% reprasentation dated 18th July
to the Administration, Pondicherry
lovelling charges of molestation. This
iz the complaint.

MR. DEPUTY-SPEAKER: You
will have to conclude, Mr. Ravi.

SHRI VAYALAR RAVI; I am
concluding. It was on 315t May that
& complaint was made. It was gone
through by Shri Patwari. Or there
was 5 complaint earlier. The com-
plaint wag against the Lt. Governor
and copies were sent to the President
of India and the Prime Minister
When complaints are made levelling
charges, here, the Acting Administra-

SHR! VAYALAR RAVI: He has
tiken the oath—the Governor of
Tamilnadu has taken the oath—that
the wil} uphold the Constitution. That
hag been violated. The Governor i
only a link between the Centre and
the State, I? he acts Mke this, what

3 are State QGovern-

By €O SO

MR, DEPUTY-SPEAKER: What
is the clarification you want now?

SHRI VAYALAR RAVI; If the
Governor, as gn intrument makes guch
an order, what will happen to the
body politic of democracy in the
country.

MR. DEPUTY-SPEAKER: Your
time is up.

SHRI VAYALAR RAVI: 1 ghall
conclude, Sir. 1 ask clarification from
the Janata Government. I want to
know on what authority the Tamil-
nadu Governor, Mr. Patwari, issued
the order? Second, what is the cem-
stitutional velidity and what will be
its impact on the Indian body politie.
Whethey it will not lead to political
repercussions in the country.

In this background-—as an exems-
placy of your Government—will yeu
recall the Tamil Nadu Governor, Mr.
Patwarl to save Tamil Nadu from the
clutches of this man.

Governor's powers is not very pe-
levant because Governors of States
arp different from Lt. Governors of
Union Territories. Under the Union
Territories Act, there gre distinct pro-
visions which clothe the Lt.
with powers of discretion and this
can fali under those discretionmry
powers. ‘'We are examining the ques-
tion as to how exactly it was
We have, therefore, callgd for
port. Unless 1 go into It very
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299  Matiers yudar SRAVANA 10 1000 (SAKA)

The 1it. Govamor repmesents the
Central Government fn Union terri-
tories and, therefore, hag been given
powers The Governor also repre-
sents the Central Government but
Governors have no other powers
under the Constitution as Lt Gover-
nots have If my hon'ble friend re-
fers to the Lt Governor's powers
under the Union Territorieg Act then
he will find that there js g diffc ence
and this js what we are examining
All the legal aspects will be looked
into when the report comes here
Then we will be 1n a position to give
our definite views

1428 hrs

MATTERg UNDER RULE 377

(i) RuroRTED RETURN oF CHINESE
TRAINED UNDERGROUND GUERILLAS

MR. DEPUTY-SPEAKER: Now, we
will take up matters under Rule 377
Mr. Venkatasubbaiah

SHRI A BALA PAJANOR (Pondi-

Rule 377 08

1976 a group of about 26 youths had
crossed over to Tibet under the les-
dership of one Shri Vishweshwar to
take trainng in guerilla wartare.
They were al] Meities (Non-tribal
Manipuris), some of whom are be~
lteved to have returned here some-
time ago with the intention to create
panic and disrupt the law and order
situation ‘to popularise their demand
for an independent Mampur” The
statement of the Education Mmaster
of Manipur 1s that the recent murders
of Policemen and looting of a bank in
Manipur ate no lesg crimes Their
nature indicated the hand of an or-
gamsed group which needed both
arms and money The killing of two
policemen 1n Impha)l with the obvious
purpose of taking awey arms, the
looting of a bank jn the town imme-
diately thereafter, and the subsequent
killing of two more rifiemen neér the
Burma border, which was the pont
of crossing over to the other side by
the underground elements, could well
be lnked up

MR. DEPUTY-SPEAKER Dr.
Vasant Kumar Pandit—not here,
Shri Nathu Singh.

(il) REPORTED LOSS Or LIFE AND PRO-
PERTY CAUSRD BY FLOODs IN SOME
DISTRICTS OF RAJASTHAN

* o owy fem (der) - IS
e, & o o ety & fry 377
¥ wgr Frenfafay araeT qaq ¥ Is@T
wrgat # 1

TACART STTY T AE WA Saw &
gt weft g, et amy, wfy srever wnfy
o fr wr §1 fredr wf ol ¥ wyt
w1y wr oy &y ok Prdy vy & o
warfier % #1 ¥fer oy aw b
Wt o 3x amw e wrl gy Wt

**Not recorded,
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[+ 779 fag)
frarar T AEl ' E] A wwe
TR T4 F AT 9 &7 @ oy o1y § |
If< I TIT HT AISET 47 H @9 w7
ST I W aF 9 GEET FT AT
qATATT g1 AT T 1 §q a9 ot ager
& wifa & uveaW ¥ weafuw aw©
Y 8§ At 37 a1 uw fafag feaf
A FTITAE & | T q1 9 4141
9T 1, 37 &l § W 9”@ ;g 9@
O AW qi & fau gy ¥ oWy
&a, I faor ghwm g@ &1 feafq w0
JAAT FI T A I @) 1 9180
FTE FT ATAAT FCAT T @TE | TITedTT
F a8 fadr & gy ag ¥ T
At gwifad &1 4% § &5 agr 9@
T AW Fr 9T g g & ArEt @
gwifaa gg &1 dmrfar ag @ §)
gaT HaT fTX T |aw 9% 9 |
a7 TF T | B T g WY1 W
qrit H gF Q1 Aty g Ag ) afe
IHT W g1 TR AR, 99 979 |2
qUEAT A AT 8 | @ A & faR g
g gEr feafa &1 G oA &)
ugd FWT AE FAT GST) 1924 F
TS 99 & AT I IH AR AR § | T
T T IR § F1er fafa &1 3B
F o @ &\ AP Faw a8 wiw
T o oo a4 # IR A
AT § 1 JgEie as, ARY, Fre-
T Y, IETY, GTEET, STAET, THE AT
HAl § IO TEAH GAT & | I
9T & FTOT @A TS F a9 9
W T & I avw § e
FIAT § WX A FIAT §, T qwdl
Ty R s g fr @ =d @
forr ¥ =9 & #¢ aoeaw w1 @
satas feafy 9 & sar & foo fage
g 7 § TG AL AR TE WY
9 Fgaar Fd g &g e &
SH-gR FT GOT G § TAAT AT qH
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Rule 371 300

(ili) NEED FOR OLD AGE PENSION TO
AGRICULTURAL LABOURERS AND LAND-
LESS POOR FARMERS

SHRI RAJ KRISHNA DAWN
(Burdwan): - Mr. Deputy Speaker,
Sir, I am raising under Rule 377 the
following matter of urgent public
importance for the consideration of .
the House.

India js basically a country of agri-
culture but millions of agricultural
labourers have to earn their daiiy
bread by doing inhuman labour till
death. Though India is an agricul-
tural country, members of the other
communities, workers, Government
employees and others in big establish-
ments, apart from the poor farmers
and agricultural labourers, enjoy pri-
vilege of pension and handsome
monetary benefits Jike provident
fund, gratuity, etc. at the old age
which supports them aqt the fag end
of their lives.

So far, both State and Central Go-
vernments have framed rules to help
only the people belonging to the non-
farmers group, resulting in the true
owners of our agricultural country,
the farmers, becoming neglected and
deprived of al] necessities of life. In
every village thus numerous help-
less overaged farmer brethern are
struggling hard to survive in a very
painful way till the last day of their
lives decided by the Almighty. Some-
times they pass their days with half
meal and sometimes they do not get it
even. In order to rub off such seri-
ous disparity in our society and to
usher in a new life to the agricul-
tural labourers, the Central Govern-
ment should frame a rule to imple-
ment the minimum old age pension,
ncessary at the fag end of their lives,
to agricultura] farmers and labourers
after 65 years of age. Otherwise we
will not he able to stop the death of
thousands of farmers and agricultural
labourers due to gtarvation. The far-
mers and agricultural labourers
of our country are placing
this demand to the Janata Govern-
ment through their elected represen-
tatives to eliminate such disparity.
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The demands of the workers of
Hutti Gold Mines are reasonable and

the Labour Minister's intervention is

To prosg for the

their reasonable

urgently requested, The workers de-
monstratfons have all along béen
peaceful but they are feeling restive
and the situation may go out of hand
it negotiations are not urgently start-
ed for the satisfaction of the reason-
able demandg of the workers of Hutti
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303  Res. passed at

[Shri Vasant Sathe]
& right national perspective. We can-
not be over-charged by amotional
congiderations. After all, a language
essentially and primarily is a medium
of communication of thoughis of
1deas, a link of dealing with others,
and that is why jt becomes important

Now that Indis, that 18 Bharat, has,
for the first tume, after our jndepen.
dence emerged as a nation in the
long history of five thousand and odd
years, the firat question is; are we
going to remain a nation, a strong
nation, a harmonious, united and
strong nation or not? Once we accept
this basic premise, then obiviously all
those factors which lead towards this
unity, towards this harmony must
be borne in mind, And one factor

country; it iv & communist country.

SHRI VASANT SATHE; Take an-
other democratic State like the Unit~
ed Siates. Fven in Canada, there
are two languages. But all the peopls
koow both the languages. All Gow.
ernment documents are always trans-
lated and published in both the lsn-
guages,

SHRI A. BALA PAJANOR: No, no,

AUGUBT 1, 1078
e

C.M.'s Confeppice
Langvage Policy (Mois,) s

1 per cent of the population, (Inter.
ruptions) You will have to think
one common link language for
country. And that in
humble opinien, has a yutility and =
use; and it can only be Hindi, ] can-
not think of any other. And when I
talk of Hindj (interruptions). I am
not thinking of Hindi as a monopoly
of any particular people. Hindl it-
selt can evolve and grow; and I am
thinking of Hind: as expressed by
Gandhiji—he used to call it Hindus-
tani. Common words can be used or
retained [ feel that the greatest
wrong to the advancement of Hind)
as a national language has, unfortu-
nately, been done by those who in
their over-enthusiasm tried to propa-
gate and push Hindi, not only the
ordinary Hindi but the Raghuvirian
Hindi, making it more difficult and
more Sanskritized. They have done
the greatest damage to Hindi, (Inter-
ruptions).

At the time we became indepen.
dent, T know that even in the Soutd,
:::uwunpnenl fervour among
non-Hindi speaking people to
learn Hindl But it is because you pus
it in the Constitution that

£
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305  Ree. passed at  BRAVANA 10, 1000 (SAKA)
Te,

that easy. Therefore, I feel that the
right stand was taken by Pandit Ja-
wahar Lal Nehru followed by the
Prime Ministers later on that Hindl
should be Imposed only when it is
accepied by the non-Hindl speaking
people and States That 1s the crux
of the matter

You have to take the people of this
country with you If you want to take
the people of this country with you,
then you cannot impose it on anyone.
You rmust creste facilities and that
can only be done by love and affec-

the associate language, that Hindi will
be imposed only when the non-Hindi
spesking people and  States want,
that assurance must stand; and
necessary, must get a constitutional
guarantoe,

s

Now the fear of the Southern States

which has sdopted Hindi ay its offi-
cial ‘language and ancther Siats
which has not adopted Hind] s
ity official Janguage, such communi-
eation in Hindi shall be accompanied

wd ghamplons of Hindi? In Bihar,

C.M.’s Conference
Language Policy (Motn.)

the Bfhar Government has recently
issued an order probibiting the use
in any form by its officers
meking the use of English
any officer is liable to disciplinary
action, The State Chief Minister gup-
plements this order through a fiat
that Hindi should be the sole medium
of communication not only with the
Centre but also with all other States.
Apparently, this 1s contrary to the Act
which js the Official Language Act
itself. There are examples of this.
Why does it hurt the people? I shall
give you a concrete example Recently
it was pointed out in the House that
even Ceniral Government agencies
like the post offices and postal de-
partments send forms only in Hindi
—money order forms, telegram forms
and =0 on. It wag contradicted here
that that was not correct, But here I
have a letter from Gujarat sent by
Mr. V. 8 Rameshwaran and he has
enclosed a form--Bharativa Dak Tear
Vibhag. This form is only in Hindl
At least on one side it should have
been in English; but it 15 completely
in Hindi; no other form 1s available.

ggs
it



307  Res. possed ut

SHR] VABANT SATHE: The signs-
ture is in Ninglish; the gentleman who
signed ths communicstion dves not
know Hindi; somebody had drafted it.
He is some Nahata or somebody. Then
what is the designution? This is from
Bombay. This is the type of Hindi.

w wg dromgen st )
ot aredey ew (dbrge) (AW ¥
gy A wH T W owY

o wwn W feegw 5w v Y
o e g &1

Is it not like the famous Dr Raghu-
vira's: W95 QW for the necktie,
il o vy W@ ¥ fie Wik W, W%,
qfvre, arede wrfe war st g 3%
wr ot ot war faowwn &4

For signal, you cannot have signal;

AUGUST 1, 1978
. 8
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Hindi but you do not know ‘lamil;
that ig the trouble
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Nada they are unother two
foymula

, you are make
You ean say whatever you
wait to speak then,
(Interruptions)

(Inserriptions)

©.'The two langhiges sve Tamfl and
Bagheh ‘T am o84 Wt

" (Interruptions)

it MRAVANA' 10,1900 (SAKA) - C.M.e Conference - 330

v Languags Policy -(Motn.) -

 GAM: After all we cannot ask you to

shity Parliament from Delhi to Madris.
(Interruptions)

MBE. DEPUTY-SPEAKER: Do not
get excited,

SHRI VASANT SATHE: In Tamil
Nadu you have asked all officers (you
cap correct me) to sign, I am fold in
Tamil. 34 that correct? ’

SHRI A, BALA PAJANOR: Do pot
compare Bfhar with Tamil Nadu,

SHRI VASANT SATHE: I am told
you have asked all officers to sign in
Tamil than in English.

SHRI A, BALA PAJANOR: Yes.
Because of you people—Madam Gan-
dani. .

(Interruptions)



311 Res passed at

[Shry Vasant Sathe]
15 hrs,

Therefore, thly ig the view of the Kar-
nataka Chiet Minister, thig is the view
of the Andhra Chief Minister and this
18 the view of the Keralg Chiet Min-
igter Now 1 would plead with my
Taml colleagues let this issue not be
politicahsed Do not think that this
wssue wili help I think, they also
chould accept that today or tomorrow,
Hind; should grow and develop #s a
Iink langusge lLet it take its own
time, I am not saying that you rush
it Let 1t grow from the chuldren tall
they become graduates

1 can understand their fear because
in Government service the neopls from
non-Hind] spesking area feel that in
English they are on equal advantage
with the Hindi speaking people
Therefore, throughout the country, if
ag a uational cadre of sdministiators
or inter-State cadre of administrators
or we draw from the State cadre, they
feel that they will be on equal fooling
with the Hind! spesking people in ¥n-
gish. Tomorrow, when they also learn
Hindi ss well, with one generation
learning Hindi to grow with the child-
ren 1 assure you many of us present
here from the South can spesk and will
speak Hindi better than those who are
born in the so-calleg Hindy belt. That
opportunity must be given,

SHRI RAGAVALU MOHANARAN-
GAM: Can anyone of you here from
North Todia compete with me in Tsmil?
‘You cannot because this is my mother
tongue. I cannot compete with a per
son whose mother tongue s Hindl,

MR DEPUTY-SPEAKER: Byt these
fdeag you can put when you will be
speaking.

SHRI VASANT SATHE: I have been
practising three-language formula. I
come from Maharastra, a Marathi
speaking ares. My mother fongue is

Marethi,

AUQUST 1, 1978
e

C.M.’s Conferemes 33
Language Policy {(Motn.)
SHR] C. SUBRAMANIAM (Palant):
It is a sister language.

SHRI VASANT BATHE: It is nol at

1 can speak as gond nr as bad or as
1 do in Englisgh me in Hindl,

SHRI A BALA PAJANORE Mr.
Deputy-Speaker what he says must be
understandable to othtrs You under-
stand me when I gsay something in
Tamil Mr Spesker also can unaer
stand me For 30 years we have been

fighting for our rights

MR DEPUTY-SPEAKER I am
understanding you Please resume
your seat

*SHRI A BALA PAJANORE Why
should my “brothe-- ~-laws” be afraid
of what we afe seyfigs

“Bpoke in Tamil



danger to the growth of Hindi, and
therefore, it must be religiously
feught. Ang I hope the Government

two generations or whatever time you
want, but please allow Hindi to grow
in Tamal Nadu At least let the child-
ren gtart learning (Intevruptions) I
havy no special love for Hindi as such.
We all speak Hindi because it happens
to be useful, In the case of Tumil
80 I would have pleaded as vehe-
wmently for it as a national language
a9 I am doing it for Hindi

SHRI V. ARUNACHALAM qltas
‘ALADI ARUNA’: 1t is a richer lang-
usge than your langusge It iy the
finest language.

SHRI VASANT BATHE: That I
agres. Tamil is the most ancient lan-
gusge Tamil is one of the richest lan-
guages That I accept.

SHRI V ARUNACHALAM glas
‘ALADI ARUNA: And we speak
Tami] without borrowing a single

langusges.

SHRI VASANT SATHE: I tell 30u
Tamil also hag to grow. (Interrup-
tions). When they spesk for Tamil,
are they seriously going to contend
that Tamil can serve a; the link langu-
age of this whole country?

SHRI V. ARUNACHALAM qliss
‘ALADI ARUNA’; Yeg, it iy should be
ong of the officisl languages of the
country

(Interruptions)
MR, DEPUTY-SPEAKER: Mr. Aru-
You cen put forward your

m,.:ﬂm you spesk. (Inteyrup-

100028,
o ':lhnon Nothing

BRAVANA 10, 1900 (SARA)
e,

CM's Conference 3314
Language Policy (Matr,)

chalam spesk will go on record. I
cannot allow thig kind of thmng (In-
terruptions)** ¥ can understand an in-
terzuption or two, but I tell you that
I will not toler: thig king of block-
ing a Member from speaking 1n thus
Houge, whatever may be your reasons
You put forward your views when you
are going to speak Both of you are
going to speak. So why do you get
Up again ang agayn and talk?

SHRI VASANT SATHE 1lhey 1iso-
late themselves like this 1 beg of
them also to consider that they are
part and parcel of thig nation (Inter-
ruptions) No effort by anybody, how-
soever enthusiastic or howsoever nar-
row he may be, will allow you to go
away or to go apart from this country
You be rest assured

SHRI A. BALA PAJANOR Who are
you to tell that?

SHRI VASANT SATHE: Therefore,
I plead with every one that as far as
question iz concerned, jt must be
at ag a national question and at
be solved in a national manner
the way to solve it is to accept ana
on the

HH

4

it must
ty till the now-Hindi-speaking
learn jt
acceptable. Till

, Hindl must not be pushed, and
1 gave the examples no eftort must
made by the non-Hindi-speaking
people to give an impression that
Hindi iy belng imposed.

o vt Py (wmwqr) -
a9 mgiad, owY v & qry oY
& qur wfe ¥ o wear fear &,
99 ¥ g vy T § —
“ regrets to note that notwith-
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Pajensr snd Mr. Aruns-
Mot recorded.



‘3t8  Res. pueed ot

[wre TR firg]

kmowing people, and also fhe
surante of the late Prime
Shri Lal Bahadur Shastri, the £
Prime Minister Shrimati
Gandhl and the present Prime
ter, Shri Morarji Desal’”

e wgww, o ot et
& ywr aferdt O ag O frmre g @
T @ g # o sarr welr ¥ oy
% wwaraw fear § ey oY
e d g, W w g §

“There has been attempt in cer~
tain Ministries of the Union Govern-
ment to covertly impose Hindi and

this Conference is strongly opposed
to attempts {0 1mpose Hindi "

ww, v §f A & fag I g
owt % g sl w ag e
[T ) g Aee v wRi oY
¥ awr ¥ v wr ordwew e
o fir qope ¥ woe i gl §
& wy § W vEw e o
o 38 & arz oy oy gwr

war wr et oY sy vy Y
g1 og wrored & e deer ¥
T aY Ay a7 9w ¥ iy whveawr
§ six efifag o ool & e
abedt ¥ oy 5wy § w97 gy
e A ayat ug e fonr 4

“Ag for Centre-State relations, Mr.

i
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ot wvgr ¥ wont s e et
W v el § o v o e
m:’t ;M:uwﬁw‘
o rawr §, & wgw Roray

s v | 5 awgt e
# wrre Pt oo T i @ o Speiweer
o § ot ag afieong § 1 oY Reke
fegw X 81 Wfew

w7 et Iqww oy fomr
wt g wr w1 1784 fet ¥ wré
wrbwrfve ¥ wgy or:



e Do et bt BRAVAZNA .
Bin e pueet it SRAVANA 18, 104 (AN)

¥ o ¥ fufew yowre ¥ Wy whvest &
v 1w vl sovedy & s ¥
wy & fawrr w1 WY Twer wwy SN
oy 3 o 1920 ¥ ww awfar
oy w1 wrofrr Tritfr ¥ sifwfy
T W IR fislr W v Wi
v & wv ¥ sfifisy wor ¥ fag

1
3
4

i3
22
:

:

¥ agy wfios ww, 42 v wwr
fiply s &1

Wt @), g B 8wl of
iy g W WY gy vl o gt
1829 ¥ ww wpdiww war oY 1935
¥ wiity & sivger ¥ dedwr gor st
oy deivew ¥ ey W

“Te procesdings of #he Cungrels
shall by conducted a8 Sar aa poshibie
in Pindubtend®

%

M. % 318
wh e uw awl §, hyw ol o
or e wrk fordf o o wat:

WY AW 1935-36 ¥ I -7
TRNY ¥ it T weit O ahly off
¥ vy v fr & Taew wnperr fis o o
&y Wi & g 7t Jor afkwmr
fodly & g w7 WO Wi iR
Nt sl wrar A T 7, i off

“The policy governing the State
education should be that Education
should be given in a language of the
student In each hnguistic area,
education from the primary to the
University stage will be given in the
language of the pupii”

o wH1T ¥ ww gfans w1 frmlor
£ wnr Wit s mfesw 120, 210,
wd 17 oY Ay (8) ¥ wEwW ¥
o Y st oy wrw s § s ey
s {wfewT Wt & o ey
gqfenrer firrr gt fmdt ot avat vy
W g T T § vy e Wi ek §
fi g ¥Yz ¥ figed Y oo Sy o)
wrez § wfrgw wf sl & 0 Rl
Y &Y Wt wer W v g

oY wre ok o wg qw e ¥

1 faly ¥ oy wolt o ¥ ety
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 [ere Tt ey
wk wrr wiffe W o @ e
WIST %7 9% ¥¥r SAgwirr § ¢+ wrer
¥ W¥A T qUT AW TT WT AT Y
war 1 xehifog wrae & dfeg Ffen
oAy o fr gw W) 87 ST & ewer
¥ mawan vk W€ ey caen e
YT 3% AW T TR o AYTArEATHY
ure 3 fear @ WMo wEIRET XY
waqw A xAR egafe R W )
o FRTHT 7 w71 Fr vy gt
¥ wern-we W g gE 1 Sto ST
I 19 WM, 1947 WY FE 9T °
“I am of the opinion that Hindus-
tani ghall be the language of the
State, 1e., of the Union, as well as
of the umts. If each unit is (ivcn
the lberty as the clause does, to
mske any language as the official
language, the objection of having a

national diversity will make Indian
administration impossible.

“The units shall be put under an
obligation to adopt Hindustani as an
official language at the very start”

7% ot ¥1o SERTwT w1 fewre @
s & afier qu o dag wrn e
Fear ¥ TR gt wrey g wifie
wrega® wrare Rt 3 amt & fafiey
sifetrar w1 Pl femr 1 Wt &
wrate 9 &Y ;e SfedN Y, wg
afwny, WY, T Wi wAlew R
¥z mf 1 wrar & ST q7 quew w1
¥ oy w ordrr vy FTEI QT
v o amper & smam & fer
arm&tﬁﬁmmmmi ¥ o
aver ¥ 1 ‘A wm fferw W
e’ aw 1048 #oft o, oY ok
e ¥ ;Ao ATAWA, T o W
T, off Te v, wTwnt wty
AW, Mo Vo qHo WG, &t mfar
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Wy wTwy, Mo gAry Y, Wt

Two spurfre, a1o onfec g, wfke )
L

= wmt & ey ooy

“English as the medium of instruc-
tion should be replaced within five
y“" ”»

farsfaeyes & ¥Aw qiw a¥ #§
wer 91 wYr phfan wOF v ar -

“The university should adopt the

. language of the region or province.”

Harar vy N yew foer St
¥, I wg o

“We have accepted the recommen-
dation of the University Commis-
sion. The higher education should
be imparted through the regional
languages.”

YUk warar N qudew sy
waTay, 39 ¥ OY wre wrd o of, I
qw any oy i o fe avlr fmr Wt
aveas ETEr Wit e v wifigd
ey ey & WY o oty @ Y “Agw

AR g T § v, K 02E vk o
wrerr & 3 fenit ) g o wraar
mft, fr 1968 ¥ ufrrmy o feanr
m#mﬁmmwﬁwhwﬁm
wieTg Wit | el wroed 3 o fie
forarir anflr o 1w o & afny
* Qur wft w1 1
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1964 % uw ¥uw -fowr qr

“The medium of instruction of
the Umverslty will be in zegiona!
hmlm

I Ul W g W

“Tht must be the lnglcnl evolu
tion of our pouey

ﬂsmht'ﬁwm
afY-q, ¥ wn fowr W JIWR WY,
ﬂaﬁ'mv

‘ ‘lt is no good !rying to impose the
“instruction for young peopb which
is not thelr mothertongus The: big
gulf between 90 per. cept of . the
masses and 2 or 2.5 per cent of the
English-oriented ‘people Uexists.”

ZATY T W1 JOT A g
Mﬁﬁ"ﬁzﬁ%!ﬂ“"ﬁﬂ ¥k

e ¥ R o s o ) 7wy
aRNETETd A oY FEarfaT
&zﬂm«mrﬁmw. (0
W'ﬂ )

"lmeupdﬂzmwhohdm-

firmed opinion that . the . students’

, mathutontuuhouldthamoatfruit-
wmma:on'-

ﬂtmm{ﬁnﬁé’t%mimt
| awTer @, T 39 aw oY e
mfmwr,wivq’ﬁygg;

“The mmh language sits on our
. mnnrmunmmdanlcrobe
8ity .upon, me. This yobe may be
: mwnmmupro-

woather. but, gn the

-

e Tev v e ‘&
miﬁﬁﬂ'ﬁﬂﬁ‘wtﬁﬁf*ﬂ
M -m “T

' :mmt uﬁu g zﬁ e B
wravr gl e fiedt WY i
o v Yk iR R
-

‘It was difficult to see. how the
Committée’s proposals ' could be
better: The very pressure from the
people which compelled India to
match the states with llnzubtie
houndaries makes it more : urgent
that Hindi should become establish-
ed as a common language to all—
while English. will. remain a great
help to Indians, parity for English

and Hindi would 'have gobe hgdlngt
the Indian feeling of nationhood'.

Iy AgEn, 4® AT
mfs’ w1 gAT & vE T ard
wrgt & gfeewir gEnke e dy
foft W gheew & ww AW, ot
wiwiof & g awedy § feow sotwifors
h#mﬁmq’tmﬁm
i!ﬁmfw £

“‘Démocratic Government cannot
continue to functon in the languege
which is understood by only: & small
!rnmon of the popuhtkm‘

¥ awmr g fiw ey it
m@hvmiﬂwﬁtﬁ
wirar Srenaoft et @ e 87
FTe A, u@mrmtmm
g A R et T S1fsia
R TRy W,
T W SR W W N S )
Y v ¥ Fervarred- e vt ol vl
STAT MM ! U WY WA
ﬁwmirwmﬁm
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[wvo Trsmoft fag)
w1 far 1 B WogEeT o T Y
& T § WX &3 Ty W T v .y
aawar v &w 3 feldt w7 ma o

IwsRw  wEey, wro faadr ol
§ W, o qx I ag oft o oft
& fr rrw a7 A W 9T Rt W
focry & g AT o Red & fr afamary
& A g firg § 7 oY fgly & e e
¥ « yoyswwr g, wfy s Frfesw
widw Fud  gar ur 1 39 6% 87 fwww
gy TRy ¥ wA W
foid & s —

wgt & 54 7T wywl 7 wgr—
Hindl should be optional.

27 THE 7 Pt
Hindi should be compulsory.

68 quliz Wit A wgr
Hindi is necessary.

wur wwwgT & 75 g i wgr
fx fiels sfi 81 SOww waw,
W WHT AT A1 & wray agwr R
Fww s gy e iy fir g fipels wlfe
wwar a1 awrw Ay § 1 Tg waTe e
wrewifas crowiraw gf wr 8 1 afy oy
¥ wadl Y & oy ¥ 330 wow syj
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wrar grfY 1 awe ww Wi & e
w1, wrhely oft ¥ wgr a7 e s
wefrrvg e fsw dw ¥ woner &
w7 1 Wt gy %) wowr wed ¥ xafoy
flt #r woewd wrer Y wwt ) W
figly w wond o st & g
Tefim wnfasan & v # o it Y
st wfeg Wi are ¢ stofrr vt
WY WY s wifse |

ITN WyeY, ofawmrg & sl
fawmr wifwr ¥ ogn § :—"oftrer 3@,
L ]

watew famfuareg & sogaaie ¥
oyt § fa oo 7o uw & wak wikfy
n) s 1 wafery, o Yo fenfa gy
vy ¥ wait wr dmf¥ dhwar wifiey ¢
# s f s worc et qof frw
gfx wr Prrwgw vaswg avfaeresi@
oY ¥ el wver sfre fefer wreest Y
weft wiar waftwre wear ior |
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1
contiplicated, complex, controver-
m"m.wmmw. Une
fortunately, neither the Mover of thé
Resolution nor the Seconder of the
Rewolution has made my tesk easier.

Mr Sathe was pleased fo say that
Members from Tamil Nadu should not
take an anti-Hindi posture I want to
give this assurance to the House that,
while I speak for the non-Hindi-speak-
ing people, I am not speaking as an
anti-Hindiwala. I have been associa-
ted with Gandhiji's movement even
from the 1920s and later on as a hum
ble freedom fighter, for the spread of
what Mahatmajl called Hindustam
being the common link language for
Indfa But unfortunately we have
strayed away from Gandhiji as far as
language is concerned because it is
not the Hindustan{ which Gandhijt
conceived which is now becoming the
official language but something else,

completely different. But
that is beside the point Apart from
that, I want to tell particularly my
Hindi friends here that, for more than
15 years, I have been, and I continue
to be, the President of the Dakshin
Bharat Hindi Prachar Sabha, Tamil
Nadu Branch, even though I had to
pay & heavy political price in 1967 for
this in the anti-Hindi atmosphere.
Therefore, I am sure, none would
consider me as anti-Hindi. Still the
case of the non-Hindi-speaking people
will have to be put forward in this
House, particularly in this Parllament,
sa comprehensively as possible so
ihat there might be no missunder-
standing about it

We are considering the Resolution
passed by the Chief Minlsters of the
southern States, Unfortunately or for-
tunately, they do not belong to the
Janata Party. But even it Mr P,
Ratiachandran, instead of Mr, M. G.
Rumschandran-—gs he was hoping to
became-—were the Chief Minister, he
conld not have taken a different stand
trom what the Chie? Ministers have
taken. Thersfore, J¢t us not impule
polftica} motives to the Chief Mink.
ters with regard to the Resolution that
has hean passed by them.
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This Resolution hes s beckground,
has a history., Unless we understand
this background, perhapy, we are like-
ly to mistake the motive behind the
resolution, particularly persons like
Mr. Raj Narain and others as a sort of
political kite-flymmg or some such
thing. 1t 8 pot so.

‘This was one of the most controver-
sal subjects which were discussed in
the Constituent Assembly of which I
had the privilege of being a Member
along with many other distinguished
Members who are present in this
House It was discussed not only 1n the
Assembly but, perhaps, more outside
the Assembly, in the Congress Party
meetings And it wag not ag if the Con-
gress Party itself was unmited on this;
there were sharp divisions within the
Congress Party with regard to the ap-
proach Ultimately, a compromise de-
csion was taken—not a unsnimous de-
cision but a compromise decision—and
that is now found in Part XVII of the
Constitution read with the Eighth
Schedule of the Constitution We are
dealing with a multi-lingual nation,
which is hkely to persist for a long
time to come; I do pot see the end of
it in the foreseeable future. It is not,
as in other cases, a question of two or
three or four languuges. We have
more than a 8ozen langusges— impor-
tant languages—and each of them 1is
important in its own region, rich in
history, rich in culture and rich in lite.
rature, Therefore, we had to take a
practical decision with regard to the
official language . and also the sta-
tus of the other languages and the
first decision was that all the Indian
languages were national languages
and in the VIII Schedule the more
important national languages were lis-
ted in the alphabetical order Some-
thing was added later on.. .

SHR] A, BALA PAJANOR: Fifteen
are fhere now,

SHRI C. SUBRAMANIAM: Those
langusges huve been listed in the gl-
phabetical order., No language is
superior to the other in any way
whatsoever, They were given equal
status of being the main national lan-
guages.
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Then the question arose as to wimt

should be the official langusge of the
Union. 1t was eansy to decide the
official langue for the State because
each State had its own language;
particularly later on after the divi-
sion of the States on the linguistic
hesic, it became an casy matter even
though before that, there were some
problems. Now, it way a question of
deciding what should be the official
language of the Union and we came
to the conclusion and the Constituent
Assembly accepteq it and 1t is now in
the Constitution, that Hind1 shall be
the official language of the Union. 1
do not think any Chief Minister or
anybody bere is now pleading. Let us
get rid of this provision 1n the Consti-
tution.’It is not my stand anyhow and
I do not think that anybody has taken
that stand ang even the Chief Minusters
have not taken thai stand including
Mr, M G. Ramachandran ...

SHRI A BALA PAJANOR- 1 do
not think.

SHRI C. SUBRAMANIAM: There-
fore, when we took that decision, we
had fo face certain practical remlities
Two factors we had to fake into con-
sideration One was that Hindi hed
to develop adequately to take the place
of English {n administration. Second-
ly—this' is more important and
this is the subject matter we have to
@eal with now the disability which
would be faced by the non-Hindi
speaking people when Hindi is adop-
fed as the sole official langusge. This
is the second important factor and this
is what we are discussing today. .. .

SHRI A. BALA PAJANOR: That is
the crux,

8SHRI C, SUBRAMA M:  There
18 1o use u‘wi&%‘i‘ﬂdmﬂ that does
niot create any disdbifity und tter yli
you cant kdrn it in no time'.' T ath
glad Panditii has put It Categorfcally
fo answer this point that this Shabil.
ty is real y. "' 1 Qubting

2, O .
W Lenguage Pokcy Dot T
trom s speech made m the
2:;; of this House, gb?vﬁot b

“Y take it that the resl basic op-
position comes from a fear that if
Kindi comes in, it will mean a dls-
ability to the non-Hindi knowing
areas. 1 say it will undoubtedly be-
a disability. Let us face that. Let
ug not try to get over it and say,
‘anybody can learn it m a fortnight
or in a month or mn a year'. It will
be a cusabibty for a considerable
time 1 say a rule must be laid
now by which we do absoluiely no-
thing which creates a disabllity to
the non-Hind: speaking areas ih re-
gard to services and llke matters.
Let that be quite clear.”

Therefore, this was the problem that
faced ug and, therefors, another com-
promise decision was taken that, for
the next fifteen years English shall
continue to be used for the purpose for
which it was being used earlier.

After that what would happen? It
it was left as it was, automatically
after fifteen years Hindi would become
the sole official language and English
would drop out of the picture. But the
framers of the Constitution were not
sure that such a thing was possible
and, therefore, they went further and
provided in the saine Article that Par-
Hlament may make law for the tise of
English langunge even after fifteen
years. 8o, these were the considera-
tions and that was why, if I may say
80, gn escape clause was put in there

Then I would like to refer to Arti-
clas M3 and 344, Article 344 contem-
piates the appointment of Language
Commissions pericdically. In that you
would find that in making the recom
mendations under Clause (2), it is lsid
down that “the

and scientifie advancemaent pf India’
Why this was put? Not without any
pirpose.  That was becauss the deve-
lopment of Hindi 40 meet this wequire-
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ing areas in regard to Public Servi-
wes”

So, these were the points which were
taken into account by the Constituent
Assemhly when they (framed the
Constitution and put down these pro-
visions with regard to the languages
“Then the next milestone came when
the first Language Commission was
appointed and it mede 1ts recommen-
«ations 1 am sure the hon Prime
Minister is aware of the discussion of
the First Language Commussion’s Re-
port 1n the Gaubati Congress meet
The Commission had made a recom
mendation that the time had come to
restrict the use of English at least in
some areas and we should begin with
that and the attempt was to have that
recommendation accepted by the Cong-
Tess Party. I am sure the Prime
Minister would recall that on the same
plattorm I put forward, on behalf of
the non-Hindi wh;l p.ople! u:\
this thing should not happen. 1 cale-
gorically demanded that Englsh
shoulq continue to be avail-
able for administration as it
was and there should be no restrichon
And 1t was Morarii Bhal then mtting
behind me on the platform put the
question—For tow long? I said “as It
was necessary” And ] want further
and salq that how long it wes
neteesary would be decided by the
nen-Hindi spesking people and not by
the Hindi-speaking people That wes
how this peint of view of the non-
Hindi speaking pecple was put for-
ward on the Congreas platform, Fortu.
usely, the Prime Minister, Pancht
Nebrw, ang variows other stateamen
thery ‘were good giibugh o acrept this
point of view and that 'was Row, later
on, you woullh find this Sssuestah was
given, by therthen Prithe Minister at
various toruray. I will come o ihat.
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So, the quesion arose even then—if

there was xestricuan 1o the use of
English. It was gomng to create diffi-
culties for the non-Hindl speaking
people It was on that basis, apart
from the development of Hindi, that a
decision wapg taken It was in that
connection that Pandit 721 gave the
assurance in vanious places. The first
assurance was given in a meeting at
Madras—naturally, because that was
the place where the sentiment was
very much in evidence

Some points were raised with regard
to the medium of nstruction There
18 no controversy with regard to the
medium of instruction I had been
Education Mmister for nearly ten
years in my State and there was no
question of any controversy in regard
to the medium of instruction Kindly
don't try to confuse this issue by
bringing in the medium of instruction
As a matter of fact, it was the Tamil
Nadu Government Madras Govern~
ment which took the first step to
make the Tami] the official langu-
age and also made Tamil, the medium
of instruction So let us not get con-
fused bv that I am quoting Panditn
again  “What is important it seems
10 me quite clear is that having decid-
ed on the mediutn of instruction in
schools the argument 1s really hmited
to the language of communication
between the States The Constitution
has lajd down that after a certamn
period Find1 should replace English
In this respect the question that s be-
ing considered in Parhament and else
where 1 this I am quoting from
Jawaharlal Nehru's speeches, Vowume
IV page 49

‘We should avoid rgidity in our
approach to the question of langu-
age We have to  proceed with a
certain flexibility and with a very
large measure ol common consent
There can be no compulsion in a
matter like this. We canoot compel
jarge numbery of people to do some-
thung which. they, do mot like to do
I bava na douht that diMcult as the
problem s, it wili be golved, step by
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step. It is important that no deci-
sion should be arrived st which
creates any kind of disability for
people of one part of India in compa-
rison with those of another. In re-
gard to Hindj it is quite natural for
people in the non-Hindj speaking
areas to feel that it might create
disability for them in the services
and 1n other ways. It iz legi-
timate for them to express their
fears. The matter ghoulg therefore,
be considered bearing in ming that
there really can be no compulsion.
Whatever ogur decision, jt should be
arrived at through general consent
and it should be flexible.”

This was the first statement he made
after the Gauhati Congress It was
made in Madras when he was releasing
the Tamil Encyclopsedia, Fifth Volume.
Then, there was a resolution in this
Parliament by Shri Frank Anthony that
English should be included in the
Eighth Schedule. I am not going into
the meritg of that whether it should be
included or not. I will deal with
Englsh a lttle later. But, in that
connection, this question of assurance
came and Panditfi has put it quite
categorically in his speech on the floor
of this House. Angd thig is on page
85 of the sama voiume,

“1 suggest two things. Firstly, as
1 have said there must be no imposi-
tion. Secondly, for an indefinite

period . .

1 would like the Prime Minister to
note-

“I do not know how long, I will
have Eunglish as an associate addi-
tional language which can be used
for officlal purposes. I would have
it not mainly because of the existing
facilities but because I do not wish
the people of the non.Hindi areas
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and 1 would leave the deciston not

to the Hindi knowing peopls but to
the non-Hindl knowing pecple.”

This was the first categorical assurance
given on the Floor of the House by
the Prime Minister. Then the ques-
tion arose about the future when
these 15 years ended, what would be
the position. So, an official Lanuage
Act had to be passed in 1963 in which
the provision was made that even
after the completion of 15 years
English could continue to be used for
all the purposes for which it was
being used at that time. This was the
essence of the 1863 Act,

Therefore, the constitutional obsta-
cle for the use of Hindi had been re-
moved by this House by an Act of
Parliament. Even at that time fears
were raised Would the assurance
given by the then Prime Minister
would be honoured later on. If some
enthusiastic  person  takes into his
head to push Hindl what will be the
position? These questions were raie-
ed but Panditjl categorically gave the
assurance but that it would be wrong
to put it in the Act itself. He thought it
would be better to leave it to the good
sense of the government regarding its
implementation. But we found in
1885 when Lal Bahadur came to power
88 Prime Minister and there was, if 1
may say so, an  enthusiastic Home
Minister—an over emthusiastic Home
Minister—he tried to force the pace
of Hindi and this was how we had
anti-Hindi eruptions in Tamil Nadu
It was at that time that myselt and
my colleague, Mr. Alagessn had to
submit our resiguations from the
Council of Ministers Mr. Bpeaker
you madé a mention about it in another
connection. But there is a slight diffe
resignations were not
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them—DMK g¢ Anth DMK—are hiv-
ing all the sdvanmteges by the anti-
Hindi posture in Tami] Nadu. That is
mainly becsuse of an attenypt by an
over-anthusiastic Home Minjter to
put forwarg Hindl at one point. This
ig the lesson we have got to learn and
we have not been able to get out of
this situstion in Tamll Nedu and I do
not know how long it will continue
That ig another aspect of it.

But I am only pointing out the dan-
gers involved in this. We should be
forewarned with regard to this.

Then, later on, there were occasions
to consider this,—particularly in 1967,
when we considered an Amendment
to the Language Act of 1063.

That Resolution, Sir, was passed for
the purpose of promoting the use of
Hindi more and more. But, at the
same time, it was also laid down that
the Three Language Formula should
be strictly followed in all the
States. No doubt, unfortunately, the
Tamil Nadu Government has stuck to
the two language formula, Tamil and
English only. But leave that alone
Have the other Hindi States followed,
both in letter and in spirit, the Three
Language formula, I will put this to
you.

Now, Sir, that Resolution specifically
says that the Third Language should
be one of the Modern Indian Langu.
ages, particularly, the South Indian
Languages. I would like to have
statistics from the Government how
much of Southern Languages is being
taught or being adopied or what is the
proficiency that they have attained In
these languages. Then one can t
an sccusing finger at the non-Hindi
States saying that they have not
acquired proficiency in Rindi (Inter-
ruption) They have not taken it ser-
fously. About our Hindl friends, I
naturally could very well understand
their enthusiasm; emotionilly they are
more than satisfied that thelr langu-
age has become the officlal langusge.
Move than that, they also have the
confidence—now that Hindl is going
to be the official language—that they
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would have all the advantages in the
Services. The RHindi people should re-
alise that when they press for Hindi
more and more, the suspicion grows
more and more that they want to take
advantage of it.

It the three language formula was
sincerely followed and implemented in
the Hindi-Speaking States, it any of the
South Indian Languages or Bengall
for instance, had reached & reasonable
level of proficiency, then, they could
tell to the non-Hindi people: ‘Lock, we
have taken a completely alien langu-~
age, in the sense that it is not akin to
our language; but still we have attained
this proficiency. And, in spite of the
fact that this is an official language in
the Constitution you have not made
any effort to learn Hindi' I want to
tell our Hindi friends that they have
no right to make such a kind of charge
because they have not in any way ful.
filled the obligations put on them
particularly when they ask us to adopt
Hindi as the official language. The
point is this....

MR. SPEAKER- Mr. Subramaniam,
there are a large number of speakers.

SHRI C. SUBRAMANIAM: I know,
Sir. I want to make this quite clear.
At least there ghould be one compre-
hensive speech bearing on
blems. If necessary I
ask my friends in
brief. Kindly do
speech, @ir.

not cut ghort

SHRI A. BALA PAJANOR: The hon.
Speaker has stated 1n the Business
Advisory Committee that the non-

m“tfunm.ml‘.

‘SHRI K. GOPAL (Karur): I neces-
sary we can take it up tomorrow.

SHRI €. SUBRAMANIAM: ! t
blaning snybody. T am only asssestg



335  Res passed gt

IShyi C. Sybramaniam]
the whole situstion with regard th 'the
position of Hindi in the whole of Indla.

)

Why did we put in this ¢ransitional
provision of 15 years® Why did we
have a certaln clauss providing for the
use of English even after 15 years?
We dnvisaged the possibility of the dis.
atulity of the non<Hind1 speaking peo-
ple not being removed within this
period That was why these provi
sions were made Therefore you Cah-
not just ix a date and say that after
15 years, whatever might be the condi-

tion, Hindi alone will be the sole ofi-
cial language 1 would like to put a
question the hon  Prime Minister

the lsarmidg of Mindi bas advanced so
far—leave alows Tamil Nado—in other
nen-Hindi spesking States that we can
say that asdmintetration could be
carried on in  Hindli alone® I am
afrald the sarhe disability continues to
be there, You cannot blame the peo-
ple for the fault of the Government
and for the fault of the politicians
AR of us are parties to that But you
canwot punish the people for that You
cannot tell the youth who are standing
there after ediication for -employment
opperiunities, that with szegard fo the
employment opportunities avallable in
the Cantral Govermment, *Oh, you do
not know Hindi therefere you are
barred.” What would be the situs-
tion ¥ I am 4o tell the youth in the
non-Hindl States “You do not have
sufficient knowledge of Hindi, there-
fore, you do nat have employment
owdrtv unities in the Central Govern-

" isbxnb said that now we do npt

point Buppose a
reached—ind that i& the stage
yoi want to  reach qul re
the wole

§
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You grant that he need-not have the
knowisigoaf Mrdl. : 1 New-athihe per:
2008 sitting thvere would bedesling with
the files i Hindi, wheve would he get
the training” Me would be compiete-
1y blind-felded there Therefore, even
for a recruit to get mntg the mode of
working, unless the two language for-
mula is there, anybody who doss not
know the Hindi language cannot get
into the groove at all Therefore it
would be absolutely neocessary for any
body to have this knowledge of Hindi
if Hind1 alone is the official language
Therefore, getting over this by saying
that in the initial stage you need not
have the knowledge of Hindi has no
meaning hecause what would he do
there” He goes there and there
should be a language which is being
used which he knows Unfortunate-
ly, 1t 13 oniv the Englsh language

T could very well understand the
views of Shrl Raj Narain and other
people like him that English is a foreign
language I alsp concede that thig ia
a fore:gn language

SHRI A BALA PAJANOR No, no

SHRI C BUBRAMANIAM I am
prepared to concede this, wait, I am
coming to the point How many peo-
ple know English? They say, it is
one and & half per cent or two per cent
or whatever it Is. But this {s the only
language which is more widespread
than any other language Take the
English knowing people in Tamil Nadu
or in Kerals or in any other non-Hindi
State or even take the Rnglish Xnow-
ing peopls in Hind{ States and ocom-
pare it to their know of other
languages If you feke India s a
whole, this is qoe latijguage which is
more  widespread fhan any other

enthusiasm our ohildren are sent to
English medium gehools.

SHRT A BALA PAIA AR e
Ministers sénd thely fo won-
vent achool.
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JSHALG SURRAMANIAM: I would
Iixe to know from the Prime Ministes
where bis grand chilkiren are having
their. aducation.

SHRI A. BALA PAJANOR: As also
from the other Ministers. I have gll
the shatistics.

SHRI C, SUBRAMANIAM: There-
fore, there is no use of just pushing it
aside by sayang thet this is a foreign
language. Whether this is a foreign
language or not, that ig the instrument
available today, We have learnt it,
our sons and grand-sons gre learmng
it and it is necessary to learn it to keep
abreast of world developments. Are
you going to be secluded in an exclu-
sive area without keeping track of the
events and happenings outside® There.
fore, the knowledge of 4 foreign
language is absolutely necessary. Are
you going tp say thatwe will bring
Russian in place of English or French
or some oiier language leaving all the
advantages which we already have in
Enghsh. Therefore, here 13 English
availdble not only for the present
generation, the coming  generation is
laso learning it, therefore, why dis-
card it.

Now, the question is have we
reached a stage where in any area of
central operation, you could say that
we would use only Hindi and no Eng-
lish whatsoever. What would be the
position? I would like to start from
the functioning of this House. Suppose
i your enthusiasm, you say that Hindi
wiil be the sole officlal language, it
Rt today, tomnoirow, dey after tomor-
Tow aor two years hence, what would
be thy position? You will be making
ug & dumb-opposition; a really dumb-
oppusition. We weuld not be know-
ing what you are saying. There
would not be English translation
avallable becuuse English is a forelgn
Tal ang tf should not ‘pollute
this' House. And yoa cannct have it
as thy qualification for election to, or
membership of the House. You can-
not say that they should have a

clocted. What smoyld heppen to this
House thent How wonld you trans.
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act any business here, unless you spy:
“We are thé most important people
here—the Hindi-knowing people, pec-
ple from the Hindi-speaking regions
do not count. We will carry on the
Administration for you also. You can
go home.” Unfortunately you can-
not have all the 14 languages as the
official languages and start translation
into all the 14 languages. That is the
unfortunate position,

16 hrs.

SHRI RAM DHAN (Lalganj): You
very easily see Hindi films and sing
Hind: songs; and your actor cts m
Hindi films

SHRI C. SUBRAMANIAM: Unfor.
tunately, we arq Dot acting in films
here. We are transacting buginess Ag
far as Hindt ftlms are concerned, even
it we don’t understand them, we see
some beautitul faces Do you want to
reduce this House into a cinema? I
hope that is not the intention of the
Janata Party.

This is the thing which we will
have to take into consideration in
coming t6 a decision in the matter of
making Hindj as the sole official Jan-
guage

Coming to the next Jevel, nemely
the ingtitution of Cabinet, supposge it
is all in Hindi, I gm toMd it is all in
Hindi Idonotknowhawmytrhner_
Ramachandran manages ft there, (In-
terruptions).  And, therefore, it be-
comes difficult for a non-Hindi-know-
ing person. It means wyg all become
disqualified; it i3 not a constitution-
al disqualification, but & disqualifica-
tion imposed by people from the
Hindi-speaking greas. Thevefore, we
have 4o take the realities into mccount,
(Interruptions). You will Jhave an
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happening in the Administration, haw
do wg function here? And, therefore,
leave alone the officials who enter the
service, even with reference to the
functioning of Parliament and the
Cabinet, unless there is sgome language
which would at least for some time
be gvailable to enable people to
understand what is happening, it
would again become a dumb House
and a dumb opposition; and you can
have an authoritarian regime. You
cannot have any discussion. You cen
go on taking decisions, This, in effect
would be what it would be reduced
to.

csolutions earlier?” There is & rea-
an. It ig because of the character of
the Union Government today. I am
not blaming anybody for this. Un-
fortunately, it has got only a regional
representation. 1 am not trying in any
way to belittle the importance of my
good friend, Mr. Ramachandran; and
peaple think that one person cannot
adequately represent the non-Hindi-
speaking people. Not only that, Peo.
ple also look upon the Prime Minis-

37
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business to give this assurance. These
sty all real apprehensibiis in the minds
of the peopla.

Take the case of our Foreign Minis-
ter making a speech in Hindi in the
UNO. I felt emotionally elated that
for the first time an Indisn language
had been spoken in the UNQ, in the
international forum, But when I went
to Madras, do you know what ques-
tions were put to me. The question
was put to me wag this. Is it not any
indication or a warning to us that
Janata Party going to eliminate Eng.
lish from all spheres, even interna-
tional spheres, and theretore this is
going tp become ...

(Interruptions)

1t is not mine. Very responsible peo-
ple put that question to me. 1If you
say that they are all fools, that is
quite a different thing. But we have
to deal....

(Interruptions)

MR. SPEAKER: Why are you be-
coming emotional? On the motion,
everybody will have a chance to
speak,

(Interruptions)
MR. SPEAKER: Please do not

(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): Bome derogatory remarks were
made against the lste Pandit Jawshar
Lal Nehru, They should be delsted.

{Interruptions)

8Some derogatory remarks have
been made,

MR. BPEAKER: 1 bavy given ine.
tructions to the Reporters that whaso-
ever unnecesparily interrupts them,
they have not to record it at all,

(Intervuptions)
No intarjections.
{Interraptiony)
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SHRI A. BALA PAJANOR: You
must give direction,

PROF. P. G MAVALANKAR
(Gandhinagar): I am on a point of
order.

MR. SPEAKER: [ have given gui-
dance that if more than one person
speaks at g time simultaneously, they
should not record; they cannot record
anyone excepting the person whg has
been permitied to speak. Samsetimes,
3 to 4 persons have been speaking. So,
whom is he going to record?

PROF. P. G. MAVALANKAR:
Quite nght. My point of grder is this.
1 quite understand that if more than
two persons speak at a time and even
that too without your permission, you
are absolutely right to say that....

(Interruptions)

But my point of order 15 very limit-
ed You are quite right, when more
than one of us speak and all of us

objecting to, with grest respect to you,

.§
%
|
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T syweay wr ey § fs g
wHRT W g A waw ww ¥
fawra qalt§ | xew. fedizd dew
§ ot gfer fr g wre Wi
ifefaaq vafa var § A

You have got no authority to expunge
them_ (Interruptions) 1t is May's
parliamentary practice,

MR, SPEAKER: Mr, Raj Narain
may please resume hig seat. I am on
my legs. The instructions given are:
if more than one person simultaneous-
ly speaks without permission, then
it will not be vecorded. Instructions
were 2lso given that interjections are

are
by twenty people, it cannot be record.
ed.

PROF. P, G. MAVALANKAR:
They can write ‘Interruptions’.

@t v dx (TR) - Ruw
T WA | AT W -
fE¥rnT |

MR. SPEAKER: Ig it a point of
order® Under what rule you want
clarification?

0t oo e & ey
wigar § e qgy § fe o K e B
TN & Wt guw WRifew @
faere ferr oo 1 wa & Wey Wy
v wng i sz aff s v
faw & @ OF T woEw 9T A §ETe
wT g 97 | Aa P § s Ton
arg Foerd & & freifatr

MR. SPEAKER: Yours was not an
interruption of a speech; yours was
& speach and not an interruption.
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tﬂwm - {7 frvowa
frere gFr wifga

MR SPEAKER' Your speech 1s
not going to be recorded; you will be
called in your own time

oAt oo
. o oy ; T AT, KA
At g s aft & g
7 wha 1 o 1 ¥ ozzemq

a1 | gee Frae gl wifigd
T g s st mfigar Aiae s
wfY £

MR. SPEAKER: You can make an
jnterruption

PROF. DILIP CHAKRAVARTY
(Caleutts Soith): Yom had just now
stated two things: firstly, in case of
unnecessary interruplion, you are not
to record ...

MR. SPEAKER Who has said?
Where gid you get that.

PROF. DILIP CHAKRAVARTY:
Who is going to decide what is a ne-
cessary interruption or what is an un-
necessary Interruption? Secondly, you
have stated that if the game member
interrupts more than onhe, tha* also

«ghould not be recorded (Interrup-
tions)

MR. SPEAKER: Neither of these
things had bLeen sald by me

PROF. DILIP CHAKRAVARTY-
These are things on whish sheuld
like to draw your attention snd re.
quest you to give proper girection.

MR, SPEAKER: 7Thst is not my
direction; you have not heard it

SHRI PURNANABAY:N SINHA

-out feterrupting,
ntuwhm!trudlthopmndm
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said that if it is necessary interrup.
tions, it will be recorded.

MR SPEAKER: I hxve never said
that; I do not know where you get it.

SHR1 O. V. ALAGESAN: Who is
going to be the judge? Is the Repor-
ter going to decide® , (Interruptions;
Who iy going to be the judge” The
Reporters cannot be the judges of
what to record and what not to record
It iz a dangerous thing Either you
should sav, ‘don’t record’—you can say
that—or you may expunge it In
other words you are giving the right
of expunction to the poor Reporters.

MR. SPEAKER: You have eviden-
tly not heard me 1 never said, ne-
cessary or unnecessary: 1 do not
know how it came in. If there is an
interruption it can be recorded, but if
the interruption is by seversl persons,
yoo cannot record the interruptions
Nothing mere than that.

SHR] C. SUBRAMANIAM: Parti.
cipants of many conferences were
here in Delhi recently; participants
from the various staf, governments
were just walking away from those
conferances saying: we have not besn
able to following anything: sl  the
proceedings are going on in Hindi;
therefore we are not able to follow,
what is the use of being here? This
I have heard from ever so many per-
sons. That is going t0 be the state
of affairs.

I want 10 know whether Delhi is a
Hindi territory or the capital of !ndin
belonging fo everybody, every
uege mﬁ. 1s Delhj Mm
way? Is Delhi adminfstration !mn-
tioning that way? We o to the tele.
vhones, telegraph office, rallways;

hete we arg neds to fedl we
are second class citiesns. That iy tm-
fortunatily the .
fore, it is not just
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foré; 1 would jike to again quote Pan-
awaharial Nehru:/* 7 -
PR R R S
“The purpose of the assurance
that 1 gave, and which 1 holg to-
eg’. wap that no chang, of this kind
1 be'effected in English g Hind!
without the full approval of' the
non-Hindi gpeaking people. 1 wan-
ted to remove any  apprehension
that possible by a majority in Par-
liament or elsewhere, we would
muke changeg which aré not ap-
proved by -them.: As a matter of
fact, such a thing cannot be done,
apart from my assurance because it
will raise such dificulties that no
government would - conceivably
want to do it that way.”

And again—

“Dates have very little signifi-
cance except {0 see whether we are
going along the right lines or not.
It is important that we should give
a certain ‘direction to -our ‘™oVe-
ments.” : =
What is important is whai is the situa.
tion today’in the hon-Hindi speaking
areas? Is theme sufficient knowledge
and proficiency in Hindi that you
oould switch over to the sole use of
Hndi Janguage? This'is the guestion
before us snd if an' impartial judge-
ment is to be made, I have no doubt
in my mind, it will be in favour of
the non-Hindi speaking peoply and
English should continue to be used. It
is my prayer and all of us belleve in
the unity and integrity of Indis. We

s g, *u": é' i g f
Bw A 31 dror et g & arx #

aar gt & 1 8 Wi S ey ge—
g% arfie /g a1 Wi ge Aee

e b it

@ e &

Yl &

5§ S § % oag ot
wfedEs ot e ¥ ey b
e il 6 | & o weosY .
L. () % gt Sy
wgr TUTf My Sl e
stafalerew Wil & fag gt wwr gur
{18 % v o 3 e

‘ _‘ '#" " B ‘i:"u'.i Saoada
el of 9 e Fofe i ?
wft, Wb WX Rw % i e b
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e aft o ww, ww ot o o, e ¥ wer i o ed, eyt
10 wrw, 15 ¥ ¥ arr § ot oot ¥ Wiy forr T Wiy 1 W
wr gy, #few gEer woew oy war ¥, wgt oo ¥ WY fuw
gyt § v wget a7 W Ow frar oadr | wgt wurr ey o
L s §, yxt afaw ¥ o forwr fom
whr ¥ A W TR w1 Qe g At | gwaE ¥
Furer Wiy oY i ¥ war QT et §, wg we four ardr @ AW
Bt A wgt Wed §, ey WX WY g WIg fa W gRwr
drear wifygl 1wy gw, wdd ok @ Al yr wEATe A, WX
80 Wi drad § Tl shion WY AR 7 § frere A wifg®
ety ;';‘: mm?m o Wi 3gd § o wia fadviy mwr
ﬁ"iliﬂz'mmt&mqmw 78 ¥ 1 A g gw fevy 9T g
mg',hrﬁ'mrivtam mﬁ,ﬁmmmm
b R i T b ‘;W?ﬁ
¥ wk ? & avmery fo wrwmt o

feaWar § gt &1 & wiw
v o werf 1857 ¥ wwrf oy - e R ¥
g foa ¥ o, wr giolt Ny e ST Sgm AR
¥ & 7 3w w& wr F wroy Aoy T & ariw o e
¥ fwg iw w1 e fewd & aw "“:‘;"""ﬂ“‘:ﬂ;ﬂ .
¥ Prg o% e R 9w oam & I “The country n a -
for four fo it Wt ¥ DR Lo e gt
ity o wifgd 1 37 W o W number of people spoke it. ‘That
ﬁﬂ"ﬁﬂ‘ was the resson why it was chosen.

Since it was chosen there was no

LR R e ile abrfivie

a o
ug wrer fuddl &, v xant wrer & sides it could l:read tutern;nd it
afew g gt gy o xa should spread as a uniting link

¢ warer
language, not as something that
9% wzor d21 §) 1 ve wTey W) I divided or created suspicions and
LT , U doubts in the mind of any Indiin.”
¥ SHRT VAYALAR RAV1 (Chirayin-

ﬁﬂmuﬁftgﬁ@ kil): Which is the quotation?
iy ¥ ok we

M wowre oy Aifiy ¥ WYk wx g SHRI KANWAR LAL GUPTA:
Debates dated 300 Desomirr Toor
a —
oW vy W g wwd speech by Shrimatl Indira Gendhi.
It W wre wer wlt & o g e
t&mMmeEmwm# w
e Mﬂlmmh Now jet me takg from the speech
Ty w4y Wit cd w of Lal Bahadur Shastri;
w' ¥ fidy % frer §, “The protagonists of Hindi should
tha
VAN U g o WL W ownere, sction ey o et
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{8hri Kanwar Lal Gupta)
gradually to replice Englsh by
Hindi, only gwve rise to
adverse reactions among the non-
Hindi speaking people who wanted
time to learn the language.

English was a good language
which could teach us many things
but it could never be ouyr mother-
tongue nor could it be continued
eternally. It had to be replaced
eventuelly by Hindi”

AN HON. MEMBER: From where
the quotation is?

SHRI KANWAR LALGUPTA: This
fs from the Debstes of Third Lok
Sabha, 1962—4th Session

TN w¥ w1 Avr ¥ 1962 &
e How § vy wgr o wATEe W
oY T ¥ W ok oy ¥ —

“Hindi had been suggested by
our Constitution as the link lang-
uage for Central and official pur-
poses. It was hot because of any
superiority of that langusge but for
the simple reason that it was the
most fessible for that purpose, The
norma! link language could not be
English for a long time though it
might continue to be a link lang-
1;::3 between thinkers, authors,

e.

T wgar 3y &% i aw o
wE W g §, wvm ot A
TATEATY AT WY, WY wrwRTge et
w1, e opt 4w To el gheet
o, W oW, o AR ok
£, o

SHRI VAYALAR RAVI: But you
are imposing Hindi on the southern
people.

BHRI KANWAR LAL GUPTA:
.ml;.y;h‘i:?ﬁ.“”tmlzyw
ot sl It official  policy. Let
fhe Prime Minigter . I there

1 '

-
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is a chengeovar from Eaglish fo
Hiadi, it is you who aee tord¢aiids; not
we; we will not decids. I want to
make it clear. That is the policy of
our party.

W AYY, @15 AE A U
ny W, afrwary ¥ g% A @)
firay wgr § v gevm ¥ aifem &
i o o¢ IR qwaw  faar
It Tamil Nadu were to change

from English to Hindi it is the Tamil
Nadu Government itsedt which will
decide it, not the Centre. May I tail
them that )f some circulars, some
orders here and there, if they come,
that is bound to come gnd that will
continue.

SHR] VASANT SATHE: Then how
do you justify the action of the Chiet
Manister of Bihar in saying that even
for inter-State  correspondence it
should be only in Hindi, and not even
English translation?......

(Interruptions)

SHRI RAGAVALU MOHANARA-
NGAM' In Tamit Nadu we have de-
cided that only inside Tamil Nadu
area we will yse Tamil, not in corres.
pondence with some other States,

SHRI KANWAR LAL GUPTA:
Even signature, whether inside or
outside the State, will be in Tamil,

SHRI RAGAVALU MNOHANARA-
NGAM; Why do you worry about the
signature? Worry about the matter.

SHR1 KANWAR LAL GUPTA: 1

country. It is my langusge as well as
your language. I to congratu-

i
3
§
]



MR. SPEAKER: He should con-
clude now.

SHR; KANWAR LAL GUPTA:
Give ma another ten minutes.

MR. SPEAKER: Ten minutes? You
have alresdy taken 15 minutes.

SHRI KANWAR LAL GUPTA: We
have two nationa] anthems—Janagang
mana and Bande Mataram, Is there
any person in the whole country who
will raise & question of language
about them? We all respect them,
whether we belong to Tamil Nadu or
other States whether we speak Tamil,
Telugu, Marathi, Malayalam or Hindi
It is not a questron of language. We
all  belong to one country 1t is
people like Shri Devraj Urs who
want to make political capital out of
it. I can understand Shri Rema-
chandran, 1 have read the press re-
ports.... . (Interruptions). When
the pressmen asked him. “Ig this any
confrontation between the Centre and
the States over the lunguage issue?”’
he saiq “there is no confrontation;
there are certain grievances; we have
expressed it." Everybody has a right
to express hij grievances. So, T have
nothing to say against it. But what
Shri Devraj Urs has sald, you cannot
take it that way. Kindly excuse me
.+ « (Interruptions)

You do not belong to Cong. So, why
do you worry®

‘What has he sald? He said that so
Jong ag Shrimati Indira Gandhi was
there ag Prime Minister, there was no
probletn of language. But, since the
Janata Party took over, the problem
has srisen in the last one year. May
ask this question? Are you not play-
£ with fire, with the integrity of the
peoplé, by arousing the feelings of
the pecple on the question of language?
958 'LE.-12

ath

b

SHRI VASANT SATHE: Do not

try to play with this.... (Interrup-
tions),

ot v ww o wew A,
Wxaqaesae wff g ™
ot sdwr aft § 1wy
aa Nz A7 ¥ fog w «r gear ofy
gait vt ? s e § o

¥ g% arw W filr & @t &
o vl § fir fiely wgeht g wrer
 F ool & wex ofr wr awdr & mfiowr
Twmftorend g1 wd wigws
S ¥ R AW @ oHa W\
waray, ¥ ft waw 3§ Al war, dfew
T €At 9 3w & fay ¢y foor ot
wif rew T § 0 o el gk
vy wT sfgg ot g A et Qar
aft won wifge fow € 3o oAl *Y
ag wtry e 1 & o s sy
W E 1 TRy & W ) ey
oy &

I have been to Andhra, T have been to
Kamataka during elections.

M vt A i i @, ur O ¥
ey Wy § N O v §, ge
fehfeew 32y e ¢, 15 -
dzu § o v fror v swre agd §)
& wgar fpmft W g AT W Yfeew
a1 & W w ol and fe
felt safeft awr, fowd gogww
WY 15 WTW % WEAN 7, Taw) i
fywhy wvz o ant o, fenly Wy
¥ fwg Wi sw freslt o ot &
Wy o geww WY 8 & sse WY
e # gl % wwre ¥ fig wie samar
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a1 ¥ wifge otc oY figly s
wrgd & g veiffen o wifgg, o)
frad & wifgg, aww w1 quwdw
«ow wifgg, A & o wifgy ¢
afsq {7 ¥ @ s sgmemy fe
€ G ¥ Iaer aTs sarA il
fiear 1 o At oY wOETT EY qawy
AFT 54T a7 wifey 1 €% g1 3w A
CEfedr wr Toly o v q¢ gom
A ETY | WA AT FATA A AL
gy T Y A | WA ¥ warw WY
s ardt av sy t wr ware ol
warar wfge, a¢ O ¥w 41 warw B
e s wff e wade i oY e
sy oy Juy AEGE £y g7 QT w7
W

If they have certain objectiors and
grievances, and if they genuinely feel
about them, let them contact the Prime
Minister and get their grievances
redressed. 1 am sure that the Prime
Minister will redress their grievan-
ces. There is absolutely no doubt
sbout this, May I request Mr. Hiten-
dra Desal.. ..

SHRI HITENDRA DESAI (Godhre):
Let the Prime Minister call them.
That will be better,

SHR KANWAR LAL GUFTA: Yes.
Let him call. But, may I request you
noi to play up this issue?

SHR] HITENDRA DEBAI: We are
not pllﬂn' up ﬂu' issue,

SHR] KANWAR LAL GUPTA: There
is a certain section. So far as Mr.
Remachandran ig concerned, I have no
objection to what he said in the Press
Conference. Bu{ it you say that since
the Jauats party took over, thig diffi-
eulty is there then it is politically
maotivated, (Interruptions).

CHEV LV e
ro. Lasguige Policy (Mote.)

SHRI A, BALA PAJANOR: The
samg thing wag dong dusing your {ime,
I take an independent view of every-
thing. Don't forget it,

st dwe wrm qv : gw am &
ag Wt wpay fr fgrdy o s S ae
are gaTer e et oY oy safe
Ot wfgz |+ Wt yamE W
forrr TgAT & &Y o e Crorre AR
oz faw dddw OFT art afr afer
o uy fggem ¥ wamer oY @
avm ¥ g wig xa7 43 ar qut
3, g wrar & Ay 9T Q0w
oy s wifigy fora® o dw w qear
WX wavwar ¥ WA v | e

MR. SPEAKER: Mr. Mohanaragam.

SHR] A, BALA PAJANOR: I have
given you intimation that @ will
speak first,

SHRI RAGAVALU MOHANARAN-
GAM: Tomorrow, ] will speak.

SHR] A. BALA PAJANORE: What
about CPM? They are not speaking.

MR. SPEAKER: I will can them,
You are more interested in this,

SHRI A. BALA PAJANOR: I thought
that I will get my chance a bit later
because we usually maintain an order.

MR. SPEAKER: I you want, I will
call you later,

SHRI A, BALA PAJANOR: Np, no.
Certainly not,

SHR; KANWAR LAL GUPTA: We
want to listen to you,

SHRI A, BALA PAJANOR: Not only
listening, but if you understuny wy
foelings. I wili be very happy.

% oo e : o afee o
O fored sTov At Sty
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sam A_ m PMANDB. Mr.
Speaker Sir, I thank you for glving
me this opportunity of participat'ng in
the discussion on the motion moved
Mr, Sathe. Practically, it was a
question of Calling Attention on the
Conference held by southern Chiet
Ministerg last month,

I am not going to take the advice of
the other member to express my natio-
aality or my affection or my sincerity
or my conviction in the unity of this
country. let the hon. member also
understand that I have not come to thig
House on hig oath but on the o:rth of
the people on our side in the southern
corner,

Let me recall the speech 1 made
immediately after Mr. Morarii Desai
took over thig Government. Some hon,
members and, I think, it was Mr. C.
Subramaniam’ who said, south wvs.
north has been decided. But on that
date when I made the speech—some
said that it was a classic statement--.
Y said, there iy a division between
Vindhyas. 1 never said, a cultural
division—a turn of things between us,

Even before I started the hon. mem-
ber there called me to speak in Tamil.
What for? Let him understand. 1}
understood Gandhi in Englisfh, I under-
stood Tagore in English, I understood
Pandit Jawaharlal Nehru in English 1
understood Mrs, Indira Gandhi in Eng-
lsh, I followed Lal Bahadur Shastri
in English, 1 still follow Mr. Morarii
Desai in English, Mr. Kaushik in Eng-
lish Mr, Biju Patnaik in English and
also many others in Fnglish. Rightly
or wrongly, I had an opportunity to
&o through the Official Languages Act.
None of the membersg has touched it.
I:am strictly going to confine myseif
10 the limited sphere of the resolution
adopted at the Conference of - the
southern Chief Ministers. 1 will read
out the resolution nm and come o
lh.t hhr on, .. - .

!W mwmawmmﬂm
not. ganaidering the time allotted to my
“ariy “because our feeling iz to be

{Motn.) .

understood once and for all, to put an
end to any .misunderstanding of the
august House. You know pretty well
that in my party we are 19 members,
Seven of them cannot follow; others
can follow to an extent and express
either in English or in Hindi also, We
areputun‘upwlthtbhklndo!athlnﬂ
for the simple reason that one day
there will be achance for us to express
ourfeelings, not only feelingg but voice
the people’s views in this House. But
we have not made an agitation. All
throughout we have been seeing for the
past 15 months. What is the reaction?
They provoke us. Many members
come and ask me, why it is. As the
representatives of the people natural-
ly, they are bound to represent to our
Chief Minister, the General Secretary
of the All India Anna-DMK—Mr.
MGR naturally expressed the same
view to the other Chief Minsters of
the southern States and they, in turn,
consulted many of the members.

Mr, Sathe was very vocal But he
cannot¢ ask Mr Ramamurti to speak on
the same lines. This is a ticklish
issue. We are not politicalising it.
Today, 1 must confess before you that
I am going to be very straight and

‘simple, When I came to thig House,

| remember what Mr. Sharad Yadav
sald. But people never listened to his
views. 1 still remember, Mrs. Indira
Gandhi told Mr, Sharad Yadav, “I can
understand your feelings.” But later
on, Mr. Sharad Yadav was taken in.
And the country paid for it, the Cong-
ress party paid for it.

Similarly, I place before you, not
warn ysu a reasonable, sensible,
considerstion of feelings of the. :outh-
ern and non-Hindi spesking peoplé,
Some people referred {o Sheikh Abdul
lah. I a’n not going to refer to Seikh
Abdullad * Kashmir is always exempt~
ed, even in 1976, when the rules were
made during the peak of the Emer-
gency. 1 have no concession for Mr.
Sathe, I view the issue independently
and sccordinig to the best judgment of
our thinking,
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‘When you taks the resolution of the
,  what is  gtated there?
Some people tried 10 analyse it accord-
ing to their convenlence and they
wanted to interpret it ag i the soulh-
ern Chiet Ministers were not gware of
certaip things. 1 want to g0 on recoxd
saying that Mr, MGR is not that sim-
ple, hg is quite intelligent. Not only
that. The other Chief Ministerg of the
southern States also understood it
corectly This 18 what the resoluion
says;

“On language issue, thia Conte-
rence of the Chief Ministers of Tamil
Nadu, Kamataka....regret to note
that notwithstanding the assurance
given by the late Prime Minister,
Jawaharlal Nehru, to the effect that
English would continue as an asso-
ciate additional language and that
the decision for the change-over tn
Hindi should be left to the pon-
Hindi knowing people and not to the
Hindi-knowing people and also the
assurance of he late Lal Bahadur
Shastri, the former Prime Minister,
Mrs Indira Gandhi and the present
Prime Minister, Mr Morar); Desai..

~1 hope Mr. Desa! is listening to my
speech in his room at leagt—

“that Hindi will not be imposed
on  non-Hindi speaking people,
there have been attempis by certain
Union Ministers to coverily impose
Hindf, and this Conference strongly
oppose such an attempt to im
Hind; contrary to the mﬁmnm
the OMciat Languages Act 1963 as
amended In the OMelal Languages
Act of 1987

And here comes the crux of the Con-
feretice resolution—because Shri Kan-
war Lal Gupta could not follow that,
#nd 1 am sorry to ygy this,

“This Conference desires that
immediste steps should on faken to
stop such imposition of Hindi on

AUGUST 1, 1978
re
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Hkelr to erode the confidence of the
uon-Rindiapeaking peoply in' the
Union Government”, !

That is what we wanted. That i why
I said that the Tamilnadu Chief
Minister and others are very clear
about the statement: for that simple
reason, nobody touched it.

As 1 said earlier, we take indepen~
dent judgments, Whenever you are
right we come and congratulate you;

Yyou are wrong we point it
out and if you are not prepared to
listen, we oppose it: we strongly and
vehemently oppose it.

In the peak of Emergency, these
rules were made In the ysar 1967,
tng Act was passed, in 1987 it was
amended, in 1969 once again they gave
colour to it and kept quiet, in 1971
they had a thumping matrruy and
nothing was done and, in the year
1876, in the peak of Emergency, Par-
liament was not taken Into considera-
tion because, in the official Languages
Act, SBection 3 gives power to make
Rules. So, they made Rulc: What
Rules?! Let me ask this



THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
‘What is that book”

SHRI A. BALA PAJANOR: This
is the official Languages Act and tte
Rules framed thereunder. These
Rules were made under scction 82 of
the Official Languages Act,

SHRI KANWAR LAL GUPTA In
which year?

SHRI A BALA PAJANOR: In
1976, in the peak of Emergency, m
the month of June, You are suppor-
ting without knowing what is what
4 Interruptions)

The Hon. Member, who 15 very
enthusiastic, 18 going to dig the grave
of the very cause hp, is enthusiastic
about. We are not even 1 per cent
less than him in patrotism. 1 sacri.
ficed my father and entire family for
the cause of this country, (Interrup-
tions) Not only I but many Mem-
bers from this side have done that.
Members who talk like this and create
chaos in the country don't know
what are the Rules. It is the tragedy
of this country that, without know-
ing the Rules, people speak about

I am reminded of Shri XKrishna Me-
non who said ‘Let not people speak
sbout Hindi and Epglish if they do
not know both if they know both,
Jet them talk about it.

1 am speaking in English not out of
because I want tp be

E

BRAVANA 10, 1800 (SAKA)
re,
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. ‘The unifying spirit, ag expressed
by Shri Subramaniam, is kait well
over and spread in this country—not
because of majority; because, as I
mentioned last time, majority in this
country is a question of relative
theory. It need not alwaya be a ma-
jority. Your community may be in
a minority in my place, These lin-
guistic minorities, these caste minori-
ties and even religious minorities—I
do not believe in that: We are
Indians to the first anq Indians to the
last. There is no question of minority
or majority. I recall my statement:
‘Downstream, beyond the Vindhyas,
the people gave different resultg in
the last elections’. Take note of 1t;
beware of it,

I have also reminded last time—
this is something which I told Mrs.
Indira Gandhi a number of times—
that, by praising and shouting, patriot-

1sm will not grow, we have to show
by action

Now, why has it been said in the
Conference, that covertly Hindi
should not be imposed on those peo~
ple” We want to protect the people
of our area in the sense of people of
non-Hindi-speaking areas. For ex-
ample, from these rules, you have ex-
cepted Tamil Nadv out of fear. If
you had the gutts, if you had the
sense of responsibility for governing

thig nation, you ought to have inclu-
ded Tamil Nadu....

SHRI KANWAR LAL GUPTA:
What has the Janata Party done” (In-
terruptions)

SHRI A. BALA PAJANOR: Just
now Mr. Kanwar Lal Gupta gaid that
this was not a matter for a particular
political party. I do agree with him,
It is a national problem. What I say
is that, now, the Janata Party that is
ruling this country, our beloved
country, this great country, is imple~
menting vehemently taking shelter
under these rules Whatever is con-
veniet for you, you take that and im-
plement it vehemently quoting Gandhiji
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and other big people, and whatever
is inconvenient to you, you delete
that I say, you are the mbst dis-
honest people on the earth, It should
not be a question of convenience. It
should be a question of conviction If
you go by convichion, I am prepared
to surrender and prostrate before
you But, if you say that it is a ques-
tion of convenience, then you are
gomng to balkanize thig country,
and 1t 18 only on our blood
that you will do 1t We will not
allow you to blakanize this country
Our beloved leader, Shri M G Rama-
chandran, s for the unification of
this country, nothing less than that
Therefore, do not force these circum-
stances out of enthusiasm  (Interrup-
tions)

Now, what does the rule say? For
3 particular tyme, proficiency quahfi-
cations are made A peison 13 sup-
posed to have proficiency in Hind: if
he has passed the Matriculation exami-
nation with Hindi as the medium of
instruction An employee shall be
deemed to have acquired working
knowledge of Hindi 1f he has passed
Matriculation with Hindj as one of
the subjects After some time he can
also pass the Pragya examination.
Then it 18 sa1d that his knowledge of
Hind1 1s enough If 80 per cent of the
staff working in a particular office
under the supervision of the Central
Government have acquireq working
knowledge of Hindi, then yoy can say
that that particular region or area
has full knowledge of Hindi and vou
can declare it ag a Hindi-speaking
area This 18 what the rule says

This 1s covert imposition. You have
excluded Tamil Nadu from this,

These arp the Rules:

“The Official Languages (Use of
Official Purposes of the Union)
Rules, 1976

Ministry of Law Justice and Com-
pany Affairs (Depsriment of Off.
cial Language)

AUGUST 1, 1978
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“G.S.A 1053—In exercise of the
powerg eonferred by Sertion 8 vead
with sub-section (4) of section 8 of
the Official Act, 1963 (19
of 1963), the Central Government
hereby makes the following rules,
namely

1 Short title, extent and com-
mencement-—

(1) These rules may be called
the Official Languages (Use for
Official Purposes of the Union)>
Rules, 1976

(2) They shall extend to the
whole of India except the State of
Tamil Nadu

(3) They shall come intg force
on the date of theli publication
1n the Official Gazette " ete

Then I refer to paragraph 6

“Use of both Hindi and English—
Both Hinds and Enghsh shall be
useq for all documents referred to
n " ete, etc.

“Any application, appeal or rep-
resentation referred to in sub-rule
(1) when made or signed in Hindi
shall be replied to in Hindi

“Where an employee desires any
order or notice relating to service
matters (including disciplinary pro-
ceedings) required to be served on
him to be m Hindi, or, as the case
may be, in Enghish, 1t shall be given
to him 1n that language ."

You have omitted Tamil Nadu I am
comung to the question of Central
Government offices and public sector
undertskings in Tamil Nadu They
are all transferrable posts. They will
be serving fn Tamil Nadu for fve
years, not permanently. Then thay
may be transferred to Bihay or Orisss.
Then what will happen? By that
time that ares would have become a
Hindi-knowing area.

Why do I speak for bilingualisn?
Because that it contempisted in the
Act of 1068, This assurance has been
given by Pandit Jawahwrial Nebru
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nister, Shri Morarji Desai. But for
that, they could not have continued.
The assurance was given because they
wanted to maintain the unity of this
country.

Now I will come to another paoint,
1 hope they have followed this classi.
fication principle. Take that a person
is located in a non-Hindi area and
the State is considered a ‘C’ Stale—
now they have classified the States.
‘A’ States are those States where
Hindi alone is the major language.
‘B* States are States like Gujarat,
Maharashira, Punjab, etc, ‘C’ States
are Bengal, Andhra, Karnatoka and
Kerala, excluding Tamil Nadu. Tamil
Nadu 1s not at all a ‘C’ State. I do
not know in what category they are
now going to put Tamil Nadu. ..

SHRI K. P UNNIKRISHNAN
(Badagara): ‘D'

SHRI A BALA PAJANOR' They
need not have it. It is a workabhle
thing., This is Hindustani coming in
in a pecultar manner. Now what
happened m 1965? There was an agl-
tation, Why? Because 1n the Consti-
tution you have contemp!ated 15 lan-
guages. That was well explained by
Mr Subramaniam. He saig it was
found not practical and so for that,
there was an Act in 1963 and in 1967
it was amended after an agitation.
You know how? My friend over
there, Dr. Ramji said that people have
accepted it, the Congress Party has
accepteg it, but perhaps he has for-
gotten the history of Tamil Nadu and
our past efforts We have sacrificed
seven souls in 1939, Agitation dunng
the Rajajl regime against the imposi-
tion of Hindi, when Rajaji was a pro-
taganist of Hindi. I will quote what
Rajaji said later on also, bBecause to
change is growth, to change is evolu-
tion and to change is improvement.
I¢ you do not change, you do not
make improvement at all.  You do
not prospep at all. You cannot bhe
stagnating. I do not understand how
now Mr. Morarjl Desai has changed.
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Mr. Subramaniam has said that Mr.
Morarji Desai has changed. That
means that he iz able to understand
the spirit of democracy. Some peo-
ple, when they see me, greet me in
Tamil. Sir, 1 know when Sir Archie-
bald Nye and Lord Mountbatin used teo
come tp Tamil Nadu, they also use to
greet people by expresging ‘Vanake
kam’, ‘Namaskaram’ and ‘Varuhiren’.
But, Sir, what Mr. Raj Narain did
in the Rajya Sabha was an insult to
our Tamil language. I challenge these
Ministers. I put a question to you.
How many of the past Prime Minig.
ter could speak for two minutes in
any one of the South Indian languag-
es? Name one of them. I ask you. I
do not want him to speak in Tamil
Not one of them could speak. Any
one of you could gpeak? Show your
courage by action and not by words..
(Interruptions) 1 know, Mr. Ravindra
Varma is a man from Kerala. He is
a man of the south. He contested
from Ranchi. Hp can speak beautiful
Tamil. I know Mr. George Fernan-
des. I do not go by constituenciea,
If you take my constituency, I have
to gpeak flve languages. My consti-
tuency 1s not from Tamil Nadu, I
have to speak Tamil in Pondicherry.
But when I go to othey places in my
constituency, say, to Kallaraj in Kera-
la, I have to speak Malayalam. In
Yanam I have to speak Telugu. Our
official language was not English. It
was French, Baba, it was French.
Bon Matin, But do I speak French
here? I speak English. Thoda, thoda
Hindi also I know. I am trying to
learn Hindi also here in this House
but by your fanaticism, your arro.
gance and sometimes your force
against me push me out. I tell you
this 1s not the method.... (Interrup-
tions) Why do 1 say this? I know
Mr. Kanwar Lai Gupta. I can quote,
if he permits me, what he told me
in the Central Hall, He speaks very
good English. Then why not you
speak English? He says, ‘No, no, I
will be misunderstood in my consti-
tuency.’ 8o are you not politicalising
the issue? T ask you this thing. I
touch upon your conscience and ask
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u, CAn you your court
),ﬂondi? No. Tl:;.%. only ten mem-
bers used to speak here. I never used
to Question the procedure. I never
used to question the quorum. Dr.
Ramji speaks good English. Why not
you speak in English, Dr. Ramji? This
quesation of gpeaking iz a ques-
tion of action. 1 want to take
from you how you behave in this
House, not only in this House but out-
side also. We are very frank, When
1 speak out of emotion, I have no ill
feeling towards you, because all of us
are equals. 1 have seen Mr. Morarj
Desai from the gallery. He used to
sit as Deputy Prime Minister of the
country. Now I am proud to see him
sitting there as the Prime Minister of
the country. That is the reason why
my Chief Minister says that in his
time this question must be settled be-
cause he has worked az Minister, then
as Deputy Prime Minister and Oppo-
sition Member. I dp remember how
I hooted him also once. But you do
not know because you have come by
chance. I remember him once telling
me, ‘What are you saying? What 1
spoke he could not follow. Then 1
told him, ‘Please make a provision
for Tamil also to be understood im-
mediately. That is what I am ask-
ing” But what is jt that you have
done? You are very patriotic. You

have not made any provision.. .

MR. SPEAKER: Mr. Pajanor, you
have taken 20 minues,

SHRI A, BALA PAJANOR: Please

that you would give me a3 much time
possible.

AUGUST 1, 1978

11.01 hre.
MR DrPUTY-SPEAKER in the Chaeir]

SHRI A BALA PAJANOR: Mo,
Deputy-Speaker, Sir, the difficulty for
the people, especially coming from
non-Hind: speaking areas, is this. It
i+ g question of our being understood
here. When we say that we have to
give respect of Nehru's assurance you
all think that you are going to Ma-
caulay and eother people of London.
We are not taking shelter. I want to
ssk—many of you are sincere. Then
why are you having English pants
and English shirts? Why do you take
bread and butter? It is not a ques-
tion of taste. It is a question of being
understood. When I speak English
don’t you follow me? When we speak
in English you tell me that I am an
Angrez? Are you promoting nation-
al unity in our part of the country?
This i3 not the way to get the unity.
S0, 1 appeal at this moment that we
on our side should make clesr one
thing on this issue. Please go through
the records of the Constituent Asem-
bly. I want to quote Dr. Ambedkar.
There was a division. As the Chair-
man of the Commites he attanded the
Congress Party meeting and in the
discussion vote—was 78—78. This was
what Dr. Ramji Singh sald. I say it
was wrong. It was not unanimous.
Dr. Ambedkar categorically esid that,
Subsequently, on persustion it was 77
to 78~one fell ghort of unanimity.
Why 1 say this is because in 1083
t Nehru sng Mr. Subrsshenism
the grest peopls who wers
o2 the Constitugnt
their idess to sult the condl.
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How that had developed? They
?&uht forward this Act of 1“?-
Then it was subsequently amended in
1967 and in 1968, when our great and
beleveg Anna took over ag the first
Chief Minister of Tamil Nadu, he mad_e
it clear. Some people very sarcasti-
<ally made a remark. That was the
sorry state of affairs Subsequently
there was a resolution. Is it not the
duty of the Legislative Assembly to
reflact the voices of the people and
to give colour and substenec to 1t?
Are we to dictate our own wishes? 1
would plea to this House that we
<n our side wanted tp challenge thus.
Let it be Mr. Stephen's party or let
it be Mr. Chavan’s party or the Janata
Party. Let them come and tell that
Tamil Nadu will have three languages.
but Hindi will be there. I may tell you
that you will not get a single seat.
‘When Mrs, Gandhi tried that at the
airport you know what she got out of
that. Kumari Anandam, Mr. Dhan.
dayudapani and Shr1 P Ramachan-

‘Why don't you convince your party?
Let them go to Cape Comorin or
Madura and say what they want to do
about the language. They cannot. Be-
cause the feelings of the people are tqo

dont misunderstand me. Clive and

Policy (Motn.)

1o say—many of us adopted the Eng-
list langusge as a fanciful and fashi-
onable language in our homes, towns
and  shops. Same thing will
happen to our children. Let posterity
not hlame me that I was g party to
the slavery of my people in some
other language. I tell you in this
country there iz no mother manus-
eript. There was only mother ton-
gue. Eighty per cent of our people
were illiterate and they never had
the chance. The other day it is a
joke and a fact also one Member
said: I want to see Andhra. Where
is jt? Then he said: I want o see
Andhra and learn Malayalam, See
the knowledge! Now, Malayalam is
spoken 1n Kerala and not Andhra, I
do not want to have an intelligence
test with you people but it is a fact.
Such people when they come to this
country they will be second class citi-
zens of this country.

Now, Mr. Deputy-Speaker, [please
fake Article 14 of the Constitution—
Equality before Law. Even now that
is going to happen. Article 14 of the
Constitution clearly states that al} of
us are equal before law. What will
happen is once you impase it for the
ficst fifteen years thep after some
years you switch over to gome other
language. That is the reason you are
covertly introducing and debarring
us to take the equal advantage as per
the Article of the Constitution as
framed by forefathers of this country.

Sir, I give you another example.
To be a Union Minister you take the
present position. For me to become
the Union Minister I musg qualify
either in English or Hindi whereag for
a member from Bihar, Uttar Pradesh
and Madhya Pradesh he need not
learn anything, 1t is enough that he
can put his thumb-impression because
he can answer the questions in Hindi,
Is it possible for any one of the mem-
bers on this side to do 50 unless he

of the Constitution,. Why it is there?

You are not able to G0 1t. I am mot
talking of IAS end other service off-

cars but of Members, That is the
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Teason my leader says that even
Prime Ministership should be by
rotation, The composition of this
country is not that simple. Do not
under-estimate my Chief Minister,
MGR He knows Perhaps he has not
gone through the college education as
many of us have and got degrees.
These degreeg are only initials I
can tell you 1t 18 out of experience
and education thut he knows what it
is He 13 now saying what 15 this
country’s fate Only a man from Uttar
Pradesh can become Prime Minister
of thig country I do not want to
name the Member but even in this
Cabinet one hon'ble Minister told me
Uttar pradesh is the Pradesh that is
India (Bharat) So, he alone can
lead this country and not Morary I
differ from him  (Interruptions)

I will name him Do not provoke

me to that (Interruptions)
SOME HON'BLE MEMBERS
Name him

SHRI A BALA PAJANOR: I do
not want to do it Now, Morarii
Desga: ig from Gujarat He 1s also to
be taken of because he ig not {rom
the main ares, But fortunately he
is able to speak Hindustani or
Hindi1 because he had the privilege
to be under Gandhiji But
for MGR to become Prime Minis~
ster of this country or for Mr. An-
thony to become Prime Minister of
this country or for Mr. Dev Raj Urs
to become Prime Minister of this
country—ag things stand on the politi-
cal positlon of this country—it Is
next to impossible, Do not  claim
that the Janata perty is a national
party. You are nowhere j;n  South,
You are s regional party consisting of
Uttar  Pradesh, Madhys Pradesh,
Bihar and Rajasthan, Nothing else.
Do not call me a regional party . You
are for name’s sake in all-Indiy but
our composition is ell-India, We
have our units in Bombay and Cal-
cutta wherens you are 4 magnificent
pler, You know the resilts of Madu-
ral. They are coming to me and tel-
ling me that they sre u national party.
India is from Kashmir to Kanyaku-

AUGUST 1, 1078
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nor in Kanyskumari, nor in Pun-
Jab, nor in Bengsl, you are only
in the Centre. Therefore, what I
Taise is a serious issue. I am chal-
lenging them, Mrs Gandhj covertly
introduced it with the help of these
people in the year 1376 an you
have taken shelter under of it. What
is it? T go in the Ofcial Langwages
Committe; and T can tell you this.
There are some over enthusiastic
Members (Interruptions) We don't re-
quire your certificate because my per-
formance and my affection is to be
seen and my All India nature is to
be seen bv our activitles, by our
actions and we are proving it We
Bre not ti'khish We are not politi-
calising the f3Sues We are not takg
shelter as conveniently ag you are
doing it, may I say? We are very
honest; we are very sincere; we sup-
port you whenever you do good
things

Is 1t not a fact, Sir, that ! the Cen-
ral Hall we did this 1n the Joint Ses-
sion of Parllament® Did we not
support you? We are not bargaining.
We are no{ on that I gay this because
you say about the letters that have
come in the HinBlustan Times I
don’t have the time because the hon.
Deputy Speaker 1s puinting out tothe
time. Out of the eight letters how
many pecble are there from the nor-
thern States? Therefore, Sir, English
has unified us We are wsking for
it because we want to unify this
country. When it way pointed out
that the 1976 rules werp badly mafe
and that you are taking sdvantage of
them, some of the over.enthusisstic
people came to Bangalore and when
1 went to Kerala, many representa-
tions came {0 mg and I told them:
‘This Committes is not imposing
Hindl. I told them this Committes
haz come to review the progresive
uge of Hindi, how far you have made
progresy’, That fs what I told them.
Take it from me. You won't bellive
me, You ask the Chafrman of the
Commitiee and other Members, how
1 convineed my psople.
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® oy Ny (Ow) : A
gz ar wrdtd | QW SET R
%Y wray ¥ar fear wrar §, ga¥ WY gy
fove fegr AT & 1 ww WY QA
v faat ot g« @ oY e,
wigd &, et W ateer wgd &

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Same time should
be given to others also, Sir,

SHRI A. BALA PAJANOR: Time
will be extended.

So, I told the people there that 1t is
not a question of imposing Hinds.

MR DEPUTY-SPEAKER: You
please wind up now.

SHRI A BALA PAJANOR: It 1s
a question of reviewing the progress
made for the future switch-over But
the future gwitch-over is a thing to
be decided later on by the Parliament
and the people of this country. And
I said to them: I am thére; people
from non-Hindi speaking States are
there, we are to protect their interests,
as per the Constitution. We have to
respect it. Sir, I have no disrespect
for it. We honour the constitution,
but at the same time, we believe in
the democratic procesg of pmuaslon
and change.

Therefore, if you ask me, what is
your policy, 1 say, this country must
have multi-language pational langu-
ages. I say, why don't you take one
of the South Indian languages and
make it a national language? Why
cannot you do it, ag it is done In
8witzerland or in Canada? Why are
you taking always the USSR or any
communist country dictated by gome-
body else? 1 cannot unedrstand why
Mr. Sathe referred only to the USSR.
Why? Smal] States like Switzerland
are there. Italy is there, Germany
ig there. France is there. You take
Yugosalavia. You take Canada.
French i there; English ig there, I
wunt to ask one thing from Members
of Parligment hailing from non-
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Hindi spesking asreas. How many
us,... (Interruptions) You med not
teach me, The Chair jy there to re-
gulate, Mr, Patwary, we are having
ope Patwary in Madras. One Put-
wary ig giving us enough problems.
Patwarys &f¢ a problem for us. 8o,
Sir, it is a question of taking note of
these things.

I want %6 ask: How many members
from thig side can speak two or three
sentences in Tamil or in Malayalam?
I want you fo come to the South. I
request you to travel on that side.
You go to the villages. Even it it
takeg 100 years, I say, Bilingualism in
Tamilnadu is correct. We have only
the two language formula. We hon-
our that. We are not gomng for more
languages. What you want to do in
the North is only a lip service—I
mean the three language formula—
and I know what it is. I have travel-
led extemBlvely not only in  this
period but even in the previoug period
also, Fortunately the people have
thought it fit to send me here for a
second tiffie. I have travelled in
every corner of this country. I had
been to the villages where you have
not even buult u road. So, Sir, I say,
Tamil Nadu is proud of it. we have
Tamul in the State and English for
communication with the other States
and with the Centre. If you want to
keep Hindi, keep 1t along with English
I want to understand what is taking
place in Bihar and U.P., Punjab, Har-
yana and Rajasthan. If you ‘keep
Hindj alone I will be in the dark. This
will lead to unecessary misunders-
tanding and misfortune also. I am
not paying the way for it. I believe
and us I said categorically, thig is a
matter for review, I Will further
say: You must give us a constitufional
guarantee. That is the reason why
Shri 8. D. Somasundaram moved =&
Resolution in this matter. Ay you
will remember, we had a lot of Qis-
cussion on this issue

SHRI KANWAR LAIL GUPTA: Is
it a fact that these rules were framed
after consulting the Chlef Ministers
of those States, and that they agreed?
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SHRI A. BALA PANJANOR Not
at all Interruptions) The historical
developments have been cited by Mr
Subramaniam and others and there
is no point in repeating them There
should be a review You leave it to the
future generations There are many
more problem for us to solve Let
there be English and Hindi But do
not complete, and do not ympose Hindj
covertly

In the Rallway offices in Bangalore
all reservations are made only in
Hindi The Raiflway 1s the worst
example I know that one Member
asked the station master there to
speak In Hindi That sation master
came to me I told him ‘I will protect
you’ A lot of imposition is there
mndirectly in the case of Government
servants

This country requires a review of
this policv B) thig review, I mean
Let the future generation tackle the
problem because we have some emo-
tions on this matter We can leave it
to the future We request the Prime
Minister not only to give a categori-
cal assurancz on the floor of this
House we also request that he must
say that a constitutional guarantee
will be given

In the last session a bjll has been
{ntroduced to say that Hindi must be
there in the Union Territory ot Pondi
cherry also For what® Not even 1 per
cent of the people there understand
it Do you want a small Union Terri-
tory to waste its money on transla-
tion instead of giving food and other
essentials to the people” I appeal to
you let us put an end to this con-
troversy and let us leave it to the
future generations Thank you
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Party does not change, or
without delay, then may be, more
Chief Ministers will meet 1n a sub
sequent conference and take a more
strong resolution 8o, this is a sufi-
cient warning I expect that the Janata
Party and the Government will take
this warning seriously

The complaint is not about policy
The complaint 18 about implementa-
tion And here the meain complaint
18 about imposition of Hindl Various
methods have been used to impose
Hindi Some examples have been given
by Mr Sathe One circular was read
out I have also brought one circular
But I was told that in Andhra in the
villages in the interior, the milestones
were written only i1n Hindi What '8
this people do not know what is
Hind: but the milestones are written
i Hindt?

The names of the railway stations
are written 1n Hindi The lists of re-
servation are also in liindi

wf wim srew - sy ¥ ot
wd §, wre o s Rfed

SHR1 SAMAR MUKHERJEE Just
now he had complained that they were
only in Hindi

SBHRI NIRMAL CHANDRA JAIN
{Seoni) They are also in English, You
go and see there

SHR! SAMAR MUKHERJEE I am
not talking of Deihi only

(Mnterruptions)

I do not sccept it Mr Deputy Speaker,
Sir, the spirit in which I am raising
this question i3 this If there are oaly
Hindi sign-bosrds in aon-Hindi areas
at some stations, you should be care-
ful sbout it, You should see that it
should not bBe done because it creates
adverse reaction.

AN HON. MEMBER: If is also your
duty to bring It to the notios of the

’

|
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BHRI BAMAR MUKHERJEE: [ am
dowing to that alse. You have fo think
that (¢t creates an adverse reaction
and so your cause will be defeated if
these realities are not understood by
the Hindi speaking people. That is
the main thing. That is why they must
be made more responsive, more sober
and so on. There are various methods
of popularising Hindi, but why impose
Hindi? This imposition must be com-
pletely stopped.

Just now I have got a copy of the
Report of the Ministry of Education
and Somal Welfare This Report is
relating to the year 1876-77. 1 do not
know whether your Government has
prepared it or it was prepared by the
past Government. Yes, it was pre-
pared by the past Government.

AN HON MEMBER During the
last year's budget

SHRI SAMAR MUKHERJEE: This
point was raised by Mrs Vibha Ghosh
during her last budget speach. She has
just now brought this book to me to
draw your aitention. Some Iriends
were also asking her to draw your
attention, So, she had drawn your
attention to this propaganda of Hindi.
This is on page 11 of the Report
{1976-77) Dr. Chunder might have
known that he raised this question
lagt time during the budget. This Is
about the propaganda of Hindi, giving
facilities for encouraging it and prize
and all that. The written instructions
have also been issued on the recom-
mendations of Officlal Language Im-

puriment {o the members of the staff
saying that they should write at least
10 notes in Hindl every month. Thus
the staff is being forced to use Hindl.
You may give any interpretation you
Mke, but whatwﬂlb.lhehhotﬂn
staf? who do not know Hindl. Thev will
be removed from thelr jobs. They will
Jope prometion facilities and other
things. My point is—I hepe you will

understand {{—-that if you im-
pose Hindi, it will creste very adverse
Spings among the non-Hindl speek-

g
g

ey (Motn.)

ing people who avre working there in
the staff, If you do pot change this
view and justify this the result will
be just the opposite. That iz why we
have drawn the attention of the
Government to these things. But, un-
ffzﬁuﬂlw. there has been no remedy
yes.

Now I am going to refer to one
Jetter written by comrade Namboodir-
pad to the Prime Minister. I want the
Prime Minister to listen. This letter is
dated 14th August, 1977 by Shri
Namboodiripad to the Prime Minmster,
the General Secretary of our Party.
He says’

“I am enclosing a copy of an office
order issued by the Accountants
General on 1761977 from Gwalior
imposing the use of Hindi mn all
correspondence emanating from his
office.”

This order has been 1ssued under rule
3(1) of the National Language Act
1976 whereby it has been enjoined that
correspondence from the central
government offices to the states of
Hindi belt, Bihar, Haryana, Himachal
Pradesh, Madhya Pradesh, Uttar
Pradesh and New Dell shall be in
Hindi, On the basis of this provision
of the Act it has been ordered by the
Accountant-general without recording
his specific reason for acting otherwise,
no correspondence from his office shall
emnate in English and all branch
ofices and section officers have been
agked to scrupulously adhere to these
instructions.” In these states these are
many non-Hindl speaking employees
who are working in these departments.
Whether it ig imposition of Hindi or
not, you should give a reply. ... ..
(Interruptions), From the reaction
some of our friends, it appears they
have not understood the significance
of this thing; this is unfortunate,

AN HON MEMBER: We have un-
derstood.

SHRI SAMAR MUKHERJEE If
you have understood it, you should
fectify it. The language issue is a very
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sensitive 1ssue. Our country Is not a
uni-lingual country, it is a multingual,
multi-national  country .. (Interrup-
tions). You may nof accept multi-
national’. But it is a historical fact, 1
am not quarreling over that word
multi-national’, but it is a multi-
lingual country and the states have
been cdivided on the basis of the
language for the development of each
dinguistic group of people According
to us it 18 hngustic nationality Full
scope must be given to all the lan-
guages to develop freely and fully
to keep the unity of the country ..
(Interruptions) we will discuss the
defimtion of nationality later on
But India, ke the Soviet Union 1%
also a multi-national country, each
nationghty having its own languuge
The states gre divided on the basis of
the language, lingustic nationality. so
the state structure is federal To
keep the unity of India it is very
essential that all the languages must
have equal opportunity, equal status
for their full development and

growth,

SHR1 VASANT SATHE: What
about China?

SHRI SAMAR MUKHERJKE: Do
not divert me; I will talk with you
about China. The question of langu-
age must be considered in this back.
ground That is why all nationali-
ties, all lnguistic people must be
given full scope to express their
-views in their own mother tongue. This
arrangement must also be made in-
side Parlisment. They ghould not
simply say that some of the langu-
ages will be allowed and others will
not be allowed; that condition must
‘be cheanged.

FROF, R. K. AMIN (Surendras
nagar): Can I ask for a clarification”

MR, DEPUTY-SPEAKHER: No; it
you ask, he will take more time.

SHRI SAMAR MUKHENJER. 1t 2
get time, I can explain,
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MR. DEPUTY-SPEAKER: I go rob
want members to put questions and
allow more time #o you to reply to
them.

SHRI SAMAR MUKHERJEE: So
this question i# to be seen in the
broader sense of the overall unity of
India. That is why the question of
revision of the Centre and State re-
lationship has also come in this con-
text. Do we want full growth of alt
the lingustic nationalities of India or
not? And for the full growth of the
linguistic nationalities full autonomy
for each linguistic State is ahsolutely
essentinl That 1s why the question of
real federation has become the demand
arising out of all the hinguistic States
and it 13 becoming an {ssue for na-
tional discussion and national debate.
So the question of language must
also be viewed in the context of this
multinational composition oz India.

Despite drawing the attention of
the Government things have not
changed and one sterp reality must
be admitted that there are Hindi
chauvinists Hindi chauvinists are
there even inmde the Janata Party.
It this reality is not admitted, yau
will not be gble to fight this chauvin-
ism. Unlesy you fight Hindi chauvin-
ism, the peaceful advance of Hindi
will be more and more obstructed by
the chauvinist stand by antagonising
the non-Hindi people, rising sgainst
Hindi, and taken advantage of by dis-
ruptivq elements. This does not
mean that we do not want encourage-
ment of Hindi, We are in fovour of
encouragement of Hindi but Hindl
should be sullowed to be gradually
accepted by other non-Hindi speaking
people.

It should be absolutely on the basis
of voluntariness, The question of
emergence of a link language will he
solved. It fs our party's stand that
link lsnguage should gradually emer~
ge due to the far wmore closer inter

othey
vocabularies integrated in Hindi or
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may be something different. Bug that
process juust be encouraged, so that
voluntarily some link language emer-
ges out of growing inter course in the
people of different languages. That
is why for the bigger interest of the
integration of India as a whole which
is composed of multi-nationa] linguis-
tic people and where the States are
reconstructed on the basis of languag~
es, there should be real federal stru-
cture and the relation of Centre and
State should be reviewed and the
question of language should be abso-
lutely on the principle of voluntan-
ness. It should be left to the non.
Hindi speaking people to decide whe-
ther they will accept Hindi or not or
how much time they will take,

In this respect I want to draw your
attention to two things One 1s the
question of Urdu language Here
also Urdu speaking people have a very
bitter feeling—that they had been
discriminated against We raised this
qQuestion repeatedly that where more
than 10 per cent of these people speak
in Urdu, Urdu should be considered as
a second language such as in UP
Bug that status has not been given to
Urdu language We think that Urdu
language must be given the due sta-
tus There is the question of other
languages also.

So ig the question of Nepalese
Iangusge West Bengal Government
hat accepted Nepalese language in
Darjeeling area Unanimous Resolu-
tion has been passed by the West Ben.
gal Assembly supported by Janata,
Congress, all Opposition and the rul-
ing party. They have unanimoualy
supported the demand of the Nepali
people who are residing in India that
Nepali language shall be jncorporated
fn the Eighth Schedule, It shoulg be
given the status of one of the national
language We have brought non-offi-
cia]l Bills In the last Parliament and
certain non-official Bijlls were Q]lD
brought in this Parliament The
Sikxim Assembly unanimously pussed
uis Resclution demanding  that
Nepsli langusge should be given
the status of a netional langu-
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age to be icorporated in the Eighth
Schedule, Recently—I flave got
a copy Tripura Assembly passed a
unanimoug resolution So, three As-
semblies passed unanimous resolu-
tions Now, it 1s high time that the
Government should accept their view
and incorporate Nepali language in the
Eighth Schedule ang give the
Nepali language the status of a
national language

The question of language 18 very
sensitive 1t 18 very touchy That is
why, when the question of unity of
India is involved, the Janata Govern-
ment should give serious considera-
tion to the Resolution passed by these
five Chief Ministers Conference
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# we s Wpar arfs g & aen-
frrr e myork & o ¥ vy SHET WY
AR ) (wewerny) %
Wy B AvRy g e & ahd o & faamy
¥ wfiwaw qwdfiw g+ fmd A
o S wad § e § ey o @
Lo

Y o W & we w A og
TN ¥21 € aferws ffer T oy ¥
a1, #2% AN W 7 § gy ¥ weehy

Y wearw o &2 21 R ay
T ar

Gandhi's reply was ‘This is &
representative view  expressed by
several people We must conquer the
battle of wilfu] ignorance and pre~
Judice of our

tion is an unmitigated evil I will

put my best energy to destroy that
system 7

SHRI VAYALAR RAVI Have you
done that®

SHRI RAJ NARAYAN * 1do



SHRI P. VENKATASUBBAIAH
(Nandyal}): Which Sarkar?
(Interruptions

SHRI RAJ NARAIN If you have
want to know something, then have
patience

g N aEw ¢, s §, =
wgwy &, ¥ aw fyws &, aw ST ow
Fefmmad §, T ¥ qefer ¥ A
i AR g ol &

(Interruptions
agt o< ekt 83 gy € wfewr qod-
o, V¥ wad qedr aoft ahity
foed & 1 w1 Ty firra of, @ wmemt
waw § S 6 & aga avat wich
forwd &) (wrmor) sy g o

A third argument favouring the
continuance of Enghsh was that
it maintains the unity among the

Indians as it provides them with a
medium {o exchange vicws ”

This Is your argument, this is the
argument of Mr Subramaniam.

“ tering this argument Gandhi

;

If it was the question of a few
thousands of our educated men,

dis so through nglish for genera-
tions to come, Iif ever. There is no
learn Eng-

. Longuage Policy (Motn.) !

SHRT A. BALA PAJANOR: But be
also said, “Don’t close the windows.”

ot o avoew : ww & wa w2
uEE W GRS SO 4 § o
g aw 8% qv g Nz woh wr §
wife qg seaw Qo fF ¥ el
g

The vehemence of Gandhi’s op-
position to English to our life can
be illustrated from another source.

In a letter dated 24th July, 1918 to
Balvant Rax Thakore, Gandh: wrote:

“I see that it will be necessary to
agitate for introducing a new sec-
tion 1n the Penal Code when we have
a Parliament of our own”

When two parties know the same
language and one of them writes to
others or talks with him in Englsh,
the party so doing will be lhable to a
minimum of six months' rigorous 1m-
prisonment '

SHRI A BALA PAJANOR Did
Gandhi write in Hind: or English?

SHRI RAJ NARAIN Enghsh

oz gw & ferg forem & | W W
T wrfy §, Y ooy ol § el
aoft W wmx § { warr)
X WE B Ay § Y § s
T g fn ff dfcw gand wf o< ey

€ | (wwwiw) @ e & s
Fem e R 1 Wk W
sty oo g qum I W
(vorew) gt 0T R Qv wl



[t Ty o
vty &
o7 fen fien & wgt we § vk W

euw ¥ § 1+ 8% wyy oy iy ot §,
Tww wgr o g, ww o §7 e fs et
wqrawt §, ww B ¥ I w N fw

oFr ¥ gy 97 IR wag W §(w-
wM) & o7 ag o oy e g g, Wy
wyy @ § fie miage &, mir oFF &
TR YT wAET gurr w1 famlor
w0 gl ¥ gy —aw awh
qrafaraee grfy, &Y §7a<g & war &
QT A W F0 § 1 ww ag Nfen-
¥ ailt Y v S e @
A~ W WT INT G AT ®
ooy AT &

‘Gandhi was also opposed to the
use of Eoglish in legislative bodies

and even in Congress meetings
(Interruptions).

SHRI O V. ALAGESAN (Arkonam);
8ir, we would like to know from what
he §s reading,

MR. DEPUTY-SPEAKER Please
don't disturd

oft o wrewan ; ¥k ahly o &
witwwx W dwew  fenr f—wrwy
st e ar o T B et
1w fa X “dhitw stvery ¥ Sfour—
it oY & e & o WY
*erdonerforg 1 WM o
g e W Wy firer vt |, A B
wy wow W Al Y ae gw
wifad

- s itotm

‘Gandii was slso o e
ume of Enghsk in ve bipties
and sven in meetings.

About the 1930 Congress meeting he
said:

“The Presidential speech suffers
from being in English. It was pain~
ful to see him labouring through his
speech spoken i1n the foreign langu-
age before an audience of 18000
people Not more than one-seventh
of them could follow his English.”

o qto Ao ArWAET (andrrae) .
sy ag s g eRve ¥ dw g § ?

Wt ow wome 7 frad efte
gt R g

Yo o Wlo wmewy : Afwr
FRWRE AT §—ag A TAETR |

oY TW AWM 1920 ¥ widtw
w1 wfgdwa gw a1, 39 ¥ dfedw w
ojw wilt Wi ¥ 9 oy Wy
¥ oyl W A F owwow
wEF oy gy wrant W faer § W)
15 gaTT T W agy 9T fewn §,
T 1 /60 feemr WVt 39 W WY

R afr ok § 1 ug ahh e
w0
& afaery & ATt A o |

‘The proceedings of the Congress
shall be conducted, as far as possi-
ble, in Hindustant’

wr iy A sehfery & wt &
ol o ek & ..

it wohon wey vt : oy W
qut 20 §

SHRI VASANT SATHE: 1 would Mke
%o know how long we are sitting. If
the debate is t¢ oconlinue tomersow
(fnterruptions), Let us thke the con-
sent of the Fouse,
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M. Hidbirty-aPEARER: 1 am very
sorvy, but the Business Advisary Com-
mittee’s report says we ghall sit 1l
8.00 pm. today on this Motion and
this wag adopted by the House. There-
fore, there is no  question of taking
consent, We will sit late, and whether
it should be....

SHR] VASANT SATHE: The House
cap also reconsider. 1  believe that,
instead of sitting till 8 o’clock, we may
bave it tomorrow and continue.
After all, going on indefinitely is also
a strenuous thing.

MR. DEPUTY-SPEAKER: If we don't
sit late, we won't get any other time:
every day we are having business.

SHRI O. V. ALAGESAN: In any
case, this debate will spill over to to-
morrow,

MR. DEPUTY-SPEAKER. That is a
different matter. As far as today is
concerned, we are sitting till 8 o
clock: whether you want to extend it
further after 8 o'clock to tomorrow
is a different matter. The Speaker
will come here and he will decide,

Mr. Raj Narain, you may continue.

Please finish 1t as early as possible

SHR] SHAMBHU NATH CHATUR-
YEDI (Agra): This discussion was t0
be taken up at 200 p.m., but it was
not taken up at 2.00. If that decision
coukd be changed, then this decision
also could be changed.

MR. DEPUTY-SPEAKER: It was
changed with the consent of the House.
We dig not stop the discussion; we did
not postpone the discussion. Did we?
Because we started late by half an
hour, we may sit for another half an

that your point? I can take

the House if you want, 1

may tell the hon. Members that, if they
the discussgion now, it will be

Policy (Motn.)
PROF,. P. G. MAVALANKAR: May
1 submit, Sir, thet we have alteady
decided to sit upto 8.00 p.m.? There-

MR. DEPUTY-SPEAKER: That is a
different guestion. We
that at 8.00 pm. But are the Members
prepared to sit upto 8 o'clock?

PROF. P. G. MAVALANKAR: We
have already agreed to that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker, Sir, we very well
understand the importance of the sub-
ject. But when the matter was
brought up before the Business Advi-
sory Commuttee, it was made very
clear that, in view of the schedule of
work that this Session has to get
through, it will be possible to provide
only six hours for this It was, there-
fore, a unanimous decision of the Busi-
ness Advisory Committee that the
House would discuss this subject from
2.00 to 8.00 pm, today. This report, as
you have pointed out, has been accept-
ed by the House. If it is the pleasure
of the House to go on changing the
decisions as suggested, then it be-
comes very difficult tor the Government
to sarrange the business that it has to
get through in the House. Therefore,
I appeal to the hen. Membersg through
you, Sir, in spite of the importance of
the subject and the feelings, that we
continue this discussion upto 8.00 pm.
Government, at least, will not be in a
position to accept the proposal to ex-
tend the time or postpone the discus.
sion for another day. It may be ex-
tended upto 8.30 pm,, but the discus-
ston mus{ conclude 104y,

MR. DEPUTY-SPEAKER: Shall we
continue till 6.00 p.m?

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The sense
of the House is that we sit upto 8.00
paa,
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MR, RAJ NARAIN: Plesse conclude
tn another five minutes,

st ow wreaw oy, oy o
v % fredegur e su & oo
GUg WA AAT, J9 €T gL A W N
wre Afy o g s gy Ofie

wwefi Sied : wIT %7 gRR @)
et € W ¥ a1 Oy e T W
ary firrz e A falr €

off T wrerem 2% for g% 1 §
wief o W WYz W op

“It was at his instance that Kan-
pur Congress made a Constitutional
amendment The amendment laid
down

‘The proceedings of Congress shall
be conducted, as far as possible, in
Hindustant' ”

ag o iy oft ¥ whitw ¥ wielt
W ¥ oz eomr

SHRI K P. UNNIKRISHNAN (Bs-
dagara) Hindustani,

Wt orw wrvw: ahfy oy wgd &
fir garlr fpealy wyg & O Ry
Ferfir 34 Foraft arrg, o figeey et affrerr
forfiorrg, dY 3 iy ofy v % b Y
& ¥ 1 ¥ A witg ¥ O ¥
L &

W & uhdt o ) fe wie wonr
‘ .

“Po give railitons a knowledge
of English {5 fo enslave them’, wrote
Gandhi in Hind Swarajya. Thus
Engibdh was to be replaced forthwith
and thip could be done, Gandhl was
MM "pq”

ohlr gt § e e wil, WO,
wirdt Wit o) ofitol fowr AW Y wer
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C.M.’s Conference
e Langusge Policy (Motn.) i
wT www Ay gur fe gy o ¥ qeny
warar g £ 1 oy v iy §,
a5 W wwnr

e & oedt ot §O  wolt wd
¥g ¥ WA B

el v gare arv it oy Y g
g T gRTwA WY g 1wy
Wt gawd § 1 vy ok fag oft
AARAETGTIA | Forror et sty
S ¥ & g & qrr ol wfne Bt
Y ¥ T vAw § ¢ wivne
T AR TAVAH 77 AT S PN )
AN, FTAwT 3 w7 61 gL gy
woYT w1 e & 0 orereglr wr
ey wrr o AT wT quer
o § tw ¥ ofiw qwan, arefiee
vt Wt "t orar | YT amm
e ¥ T § g o e
¢ fo wre qodr a W wd @
g ¥w wYT awre sl ff v wear
& Foredt sy oy o o fir 7 ), whwrr
1 WA A Y o7 wiwer sr ey A
e ifmM O et e
N frr o fewrd, sew Swh
€ agror w1 ¥ I QN gy

a% AT oo gy arve 8, Ter
W wre aw ¥ gw Frerew § o
arordfed, cwerdtg st gt
gwgraaw ot soft AR, gk gek
0 W ooft o gk o ey W
TR oft St Sfrefedt o wfy
W BT @1 ¥ w4y Oy § vl
APy 721w & or ey widr
e’ weivery v % By € it
froam # wyr ot fir fipl wrerady
& ¥ ovr ap Sewr v F fir v
1o v v ey ey e Sy Wit
% wignlt wrwrandy ww  furk wed,
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¢ ¥ e figlt s A fad
wrd | wxT e YTE AT QT YA WY
any sy ) &) 3 gl & [
w2 Foixdy 3 4y | wfes wff o Y oY
wa Frw=ar arfigg, ay fawe ghmr g
2 o )

X Rsra W XW wEA & |my
T g &+ aT wg wv§ v A
oy At &« Feelt oY arzwmar Y Ay
w2 afax §1, A §Y, wWE ), wAATHT
&), dnar ), el o w2vTer W) O
&Y WTIT XAT R |

W T A wX AN T gy
A wagar g d ) ¥ Xy
@ wmrd @ 1 fiy oY o, afver
ot o, 3gq ot o, deT WY o o
gm % W Y T W ey

i

ax fww g Nfre—dw -
Wit 73 do ¥ wng | gy W) ¥
# oY, wre woaw & grw wfged war-
vy iR % forg deer B

wvar fifrg | e wltw  wifr ooy
erft o, W wdw &, T, T
warfie & of gendy g, Wil wedw e
sfiofy wand 1 wrre afaeay &, S ¥;
iy &t & watew &, wisswdtw ¥, vfrny
shayver i wiver wigdy @ fir e 3 ofielt wiY,
o e e ¥ il wand o

gy wie foes oo gmd
@ &1 ot vy e oy R } B
ey oy ot Wy 7 wg 1 oy AW
welt ofr fiwely off ag woqwr i o &
o WY § Wi i wwr w4 fv g
@ o wegly § o & W g
Vi g ot vl e arer ¥ 8, Gy
gy Y wrer it e § 1 ey WY dowr
wre fier &, foy frgfinr &, et

re. Language Policy (lfotglg
ofr Y T ¥ e uT I oY W
¥efr wvar oy §, vy o &, T
wrar A § 1 fedlt ot T ¥ ww
% oot WY T o vy W T},
ey wrer @ caet w1 wafee
85wt e sk § 1 o v
ot ¥ g AR &1 W YR
arTEATaT O fiedt gat fer § g
g fis frarc @

% vy o & wpw wgEr § o
ST §7 & WK 5% {0 W gy
¥ qw T Wiz v gy ¥ & sar
# I AT wg § oI oy Wt oA
fhrEmfiNerisd i ¥ue
o X § agr Ao O gt &
It e d e w13, fofgeat oo Nz @ oY
w3t | yetferg Tror AT, Tw AR,
TN ATTCTAT &7 GoaT Wy guT & 1 W
way gov § 7w I et ve v g ?
w P Y %) gad aver Bk Wi
g7 ? FAW FON & W A et el
¥ T Averae Y Wi gk & o) Iy
yA Wi g ! amA § ot i R ?
W 5 A ® WK el O T §
foqe o & A

R 34 & waard ¥ w0 g @
¢ gt faarw | g8 AR ET §,
TR YO § WY dur v £, wad
g fis Tor e 9 W faelt &
¥ ¥ fag & O & v & B R
figelY T ¥ gl I ol ofy 1 g WY
¥ o W ¥ et o and & o ot
¥ fog, sroft oy & fag, g g
whrs, &, &, 3,2, §, fw, T F & wik
AN AT AW, W, W, W, F Al
Swrw ...

o wiwre  (firite) - oy
0 % A fowr i § 7
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ot oo avomw : oyt & o g
:twttmft'ﬁ?{ﬂ#ﬁm
]

ot W §, aviy, oy oy €3,
s @ f wmEc Wy 30

g Wit am Wt anft § fe ow
oy ARwY w3 §)1 § qear wige
g e fg wrowr & wra At wd
P T P Aty wr A wyt 8 fiar ?

& wor P oY wT et B
fempr goe 3 wft wigar 1 TR
e 1 waw ¥ wngw g 1 IR
iy ey ¥ — Gy i Awdfrdt
w e ¥ | R N W
s fear oy fear § —

‘Nationalities are referred to a

nation India consists of many na-

tionalities This is not rwllinational !
There is a vast difference between
nationality and nation

This 1s the definition of nation’

1943 %7 3 wyfrer qrdt wr Thveqer
& et sy B 1wt R e 8 B
¥w ¥ w2 o aiz < ) fagre fagrfra
¥ fag, qwearr ooget & i, qow
gunfedy ¥ fay 2w qa WY R agr A
Wt + % o areh) T g f ot
oft ® g ¥ efromr ot oy 1 9w
aw oy ¥ wre wew 6 dw aw
vt ST wrey ot wevw ot Tsr o
f wowg e g fr e w $qu o
oY srrer qroneror s fivey T wrsrer
o I vewr W w1 ATy
3 wfter Trawrer ofte fvent wr wnarn
D, ofewsly dmrwr 3 dnwr B oo
wif o wi, wif % ag wgt ¢ fivorr Wt
wrew §Y, ¥ ¥ wwy Wit ¥ W,
wowrry Wit o W 7 qwrew W,
s wi, 2l 3 T o) o) ey wrer
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2
" C.M/s Conjevence 490
@mmmw mw
wrw W, ftt wT ST Twine
wmm-ﬁmma
R g wowe el < £ 1 afverg
# ot gmh 9 Wy

TINTA YN . JPTAT TX AW
#t, W Wy wew ifad

oft Treraroaw o e wre fawer
@ 8 frigy s A% I fag
ety fier wgwr 4t 9t worey w7 guTEY
Pradr | wrrow fer & fare & wvreay
®1 gwEE A frewar § 1 @ way
& saw ®) W st & aanr o Wy

el ¥ e At gt v oy el
it zfaw wr vy o IwE F 9T WY
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8o, when I wys ﬂh.pnrlnl

issue of language.

Here 1 find everything—from the
very history of the language issue—is
being discussej excepting examining
what the Chief Ministers have point-
ed out g8 to whether that ig cotreet or
not. Now, my friend who spoke bere
quoted certain ruleg and said under
the cover of those rules different de-
partment are taking action and that
is affecting a large number of emplo-
yees employed in different Central
Government departments. Shri Samar
Mukherjee quoted about the Education
Department. Other letters were
quoted by other members. Even to-
day during the Question Hour the
Railway Minister had to tell us that
he will be instructing the Station
Masters or railway authorities that
the list of reservation will be pudb-
lished both in English anq Hindi.

8ir, again, during the Question
Hour, the difficulties felt by other
people were pointed out,

Therefore, from all these, one thing
‘s very clear.

Utllising the ruleg which were
«guoted by my hon. friend from Pondj~
. cherry. ... (Interruptions)

AN HON. MEMBER: ....Mr. Ara-

MR. DREPUTY-SPRAKER: It is &
Bog’ nine,

C.M.’s Conference
Languags Policy (Motn.)

SHRI A. BALA PAJANOR: Bweet
name—Aravinda, Bala, Pajanor. It is
8 sweet hame.

AN HON, MEMBER: Unlike the
person.

SHRI M. N. GOVINDAN NAIR: It
is & sveét name. He iz a sweet per-
son. can speak in a sweet tone.
Al ¢ 1 agrée. But the point s
this. The hon. Member, Shri Samar
Mukherjee quoteg a letter which has
been sent by me. The point is, in the
AG.g office, people from differemt
States are there. If noting iz to be
done in Hindi, what will be their
future, Sir? The same is the case
with regard to the Postal Department.
Not only that. The promotions are,
in the main, derided on the basis of
their understanding of it. This is the
chief handicap which imposition of
Hindj is plecing on them. The view
held by them is not merely the view
of only the five Chiet Ministers who
met in Madras, but this is the view
which js being shared by all the non-
Hindj speaking States. So this is a
serioug question. The instance of
Bihar has been pointed out. There
are many people from other States
who are there in Bihar. Therefore,
the apprehensions powmnteg out by the
Chiet Ministerg Conference are genu-
e and these shoujd be removed.

Secondly, what is it that they have
de‘manded" The controversy of lan-
guage is one thing which has been
going on for a long time. And finally
the nation hag come to an agreement
on certain formulations accepted by
the previous Prime Minister, especial-
ly, Jawsghar]al Nehru. That is the
Three Language Formula , and the
guarantee that ‘English would con-
tinue ag an sssociate additiona) lan-
gauge' And the decision for the
changeover tq Hindi should be left to
the non-Hind] knowing people and
not to the Hindi knowing people.
Thet was the agreement. That was
the assuratice which wes made by the
other Prime Ministers also,

Now, this sssuranee hog been thwa-
tsd by the imposition of Hindi in
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{Shri M. N, Govindan Nair]

some States and some departments.
So, what the people of the Southern
States expect is a re-sssurance that
thig agssurance given by Pandit Jawa-
harla] Nehry would be continued, and
that Hindi will not be imposeg on the
non-Hindi-speaking regions without
their consent. My point is that ins-
tead of going into the entire question
of language. ...

SHR!I RAM DHAN (Lalganj):
When Mrs. Vijayalakshmi Pandit pre.
sented her credentialy in English, do
you know what was the reaction of
the Government of USSR? Do you
remember how she was humiliated?

SHRI M. N. GOVINDAN NAIR: I
do not know. You gre unnecessarily
provoking me, because I dig not say
that Hindi should not be learnt. 1
come from & State which ig loyally
following the 3-language formula, In
our schools, upto the School Final, the
tesching of Hindl is compulsory. We
are trying to transact business in our
regional language, and we want to
have even college education to be
given in our language. I am not say-
ing that we should not learn Hindl.
Hindj shoulq be learnt. That is why
I saig that on all these questions, after
long discussions and struggles, g cer-
tain agreed formula was there. That
is the 3-language formula. You could
not impose it in Tamil Nadu, because
You created a situation whereby the
Tamil people had to revolt. That is
why even when the rule was made,
you made an exception in the ease of
Tamil Nadu. You have to persusde
them In g loving manner to learn
Hindi ang deﬂn!{ely they =mre the
people who will be amensble tp res~
son, and they will also take to the
Tearning of Hindl, But the way you
dre behaving, the way you are trying
to impose it, and the disabilities yol
ure creating. ... (Inteveuptions)

t&mammwm
mremaw) ;. frw & e fear @ 7

M. DEPUTY-SPEARER: Mr. Sheo
Maraln glease do not Iaterrupt,

AUGUST 1, 1978

C.N's Conferonts 404
re. Language Policy (Motn.)
ot o wroww o et £
w7 & wR are W Y wigte wowr e
firw & g fiwar 7 xw o ?

MR, DEPUTY-SPEAKER: 1t is very
difficult to conduct the House, with
you gpeaking like this,

SHRI M. N, GOVINDAN NAIR: If
so elderly and so majure a persen
cannot d:ﬂerentmg between a friend
and an enemy, what can I do?

AN HON. MEMBER: And he is 2
Minister!

oft fow aromw : v fafee
g ek gk 7 wwe § fafieex
g war, O v §x qodr aner W
v frar § ? ofewr % O, Jqy ¥
o, s ¥ aF )

SHR! M. N. GOVINDAN NAIR: I
do not want to provoke my friend;
but I tell you that if theg is the attitude
that you take... (Interruptions)

MR, DEPUTY-SPEAKER: Mr, Sheo
Narain, please do not interrupt like
that. This is not the way to behave
in this House.

SHR! M. N. GOVINDAN NAIR: I
nevey expected thig king of interrup-
tion from him.

MR, DEPUTY-SPEAKER: I go not

know why he is doing #. He should
not be doing it. He js & Minister.

some
.. {Interruptions)

MR, DEPUTY-SPEAKER: He seems
to be excited,
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communication

people. Rightly or wrongly, we bap-
pen to inherit & network of Englih
schools all over and to bave an inter-
national language ig expected to be
something good for our country end
for our growth. Therefore, our pre-
judice agminst English shoulg go.

Now 1 comie back to the resolution.
I would appesl to the hon. Member
to look into this matter and do some-
thing about it.

(Interruptions)
If he is not there, somebody else is
there to report to him,
(Interruptions)

MR. DEPUTY-SPEAKER: Please
do not discuss among yourself, This
12 not the way to conduct the Parlia-
ment. I am 30 there has been so
much of cross-talk with the result
that the speaker cannot just make his
point.

SHRI M. N. GOVINDAN NAIR: 1
request the Government that they
should assure the Chief Ministers of
the Southern States that English will
continue as an additional associate
language till the change-over of Hindi
is accepted by the non-Hindi speak-
ing States.

Secondly, the circulars and the rules
which have createqd the impression of
imposition of Hindj should be imme-
diately withdrawn so that the non-
Hindi speaking people feel that they
are not discriminated against in the
execution of their jobs. It these two
guarantees are given, I think that will
satisfy not only the Chief Ministers of
the five States and the people thare
but also the non-Hindl speaking
States.

it ey fieorrer ey (grafia) ¢
et e, wefy ST wed el
wiirt & orlr e Wtk K e
T FaT 48 AT W AT Wi g
fr sftol g Qo oy Few wrar < o
figedt X wr v ofte ot et W

C.M.’s Conference 406
Language (Motn,)
g o, oy & ot awid weit §
o foeey oY yuod warr ol § ey
wg wnffy aavge wrer Agw o §f ar
sheft  ¥fre widr gF ar s gy
wrelt o g a7 g Ty AT AT
N, ¥ ge it wysgu fearmar
& q% ar vz w7 ¥ wgar wger
fir Faar o qarT wolt § T awrew
W ure & oY ag e e § e I
% @ of § e dor 2o Ty, A AY
W & Y oY 3w g 7 Ak ¥ WY
sy, AT w A gr A
W oy grwAr o o
widoft Y s W ¥ o aqfywr ar
fiey & ow WY o v AYST Ay
(wwawr) . . @wTR WRY €Y
aww fray g adtd  swerad
dwrfr ) RS AT W ¥
W WY wiwde TewErdn frdas,
1967 ¥ w747 9T IF T ¥ P
& B &, qATw WY Swer frQy
frar v o< o widw & o s ©,
wiarafr & wiiw & @R ¥ oy fear
ot fir 7y, o oo 3od farde oo
# &Y agy T wgav ¢ i w Ahftfey
) SoTe 28, TER sitwet gfr
WY I waq qaT WA o, g o fadw
¥y fmrar A FAEH @90
¥ &&w firar Ot IR w7 fe TYad
F koY, gudr Eoer frdg ¥ A
wdr fear 1 ¥ urr @¥ T v
2 oY ol e wreY g & wg
oy ¥ 6 7y ag xw Hafy, gw W
#ufy, s g @& swRT AgET
g fr oY s off sl Sud oy frdtes
TR UT 9T, TR HTTH For T gy
at ofr ¥ cgg-ver wY wter frar an

do SATET AT AE € AT
agt o wify o 1 A der wreit W
#ifie § o wnbww &, ot © woAr
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{st s fiewre ST g wilr O | W G St
T W e ot § 1 g o e St ek wrlk, wlyY Frowrdt, freire
wre irge a7 YR whit wt e e, wfirell, weewolt o7 g sftc o e
w1 fier s ot wamge s g & el @ it 1, 1 Ky e ve
w1 o foear ot o , @ & e st g wrr gt @ ol @1 W
qﬂw‘q}ﬁm‘.—“ are wyret whlt & ey o
geadafiarEd ) w1 1959 % uw wag e st ePer it s any
o 8% ol fridew wd @, o vuk Wi wgt §, T 13 o, 1067 WY
wwra ¥ o Ty wiwr g ¥ wyy oY wier wlf R e fe ow o i ofidelt

fis sl wref wier @t wft awft,
gy wegw i wihit w) aftufurwon
oo gy st aramry T 1 g do
e vt v § ) fox oy v W
fis % g aft v fe gif mair o0
40 WOT UAAT WY {w AW woor
¢, 7 fr 39 @< a1 Tnt ATw W
HRIY Y | urit w5 FEF s fr
a1 fis ary S 57 v ek &), AN 3w
wraus, wrasa g itow won
¥, afer  areafaw wrwr, fora® o
T favrg woft §, ot § foe ¥ oy
s vy weeft B, o ot wg el
§ o fag & ufe s98Y wrenTe
whfear 1Y & + 3¢ any 4o Ty
T AgE ¥ v oy

agren iy o wny Wy T
wgrent wief Y ot 3@ ane Wy & wgar
g, o wer & aft wré 1« wgron whi
k191s¥wgray fs wror s &
A § e gT o fw i wifigd,
wer et i it &
wg ¥ o § 1 g st awre F gt
&+ gt Qur e wor wid fe qw
, W Tolre et 3, wititer ¥, wrefte
it # awr ww gwrawrw ¥
x ei? 3t i wT g oy oy gonid
n o¥ 1 g sl ot savigre fegw
e & o S O W W-STC RO
Wil SR Wt it ot
A ford @ wrrr oy, rReeatg wiehy 7

G eron, yner dw ¥ figly oy iy
Y w7 ff ot wwar § o iy (v
shiy & wft & ax Wy o fs o
oxfadw & iz T eI M ad »r
werwr, wy faQw Foerar | fyafre o
frd 5 gy o e fglY oot wrat wn
we it

& ol ¥w g oot fe Aor ofY
T W NE X fglt & waew H v
g § IR wG o—gay og¥ &
oF werwErfY ¥T ST T vt § )
fir € GwdT ¥1 wurer § fr doofy
w1 a7 &) felt & frsg R § v o
& ufy 3997 ¥ § 1 Ty e eyt
& 1w o woww w00 & qoar ey
gawar g + ¥ s wivwry 0 won
g, TGy XoAT O wree wyar fr
fignty wnfiges & farid Fovemr wind wrrford
¥ foar §, v gl wdt s oy
wr wte fredlt v & Pranfiedt & wiye
& four Y 1 & ww oy o wover ¢
£ sy ofvr et sng-srey & wey
fr o § et wroe it §
wrie @t & g ared 38 W Y, R
warr w1 v . figdy o g
wmy wray dnreft & ger W vwk Ty

firgwre § 1 Aty e

Qﬁﬂgmdﬂtmﬂ:m‘g
wt unt wr are At & fvar o
& fuere et gre wx A @4



gary andy zfaer N aw w@ ¥
ofirer G—mfaemgy & 1958 ¥
“Way wAww g, g & -
waras W ¥ wramd ot few
afceg & wemer ofY Fo g &
T g w—

Then it was pointed out that impo-
sition of Hind: will leag to disrup-
tion of the country. It ig correct.

IR wvA e € e §
wat ¥ Y ot

st ¥ oF eAwT gE—
aygt % v T fearaar e e
& weed or gedny gw, faw ¥
uswr  §--f  wrieew WAl o
wgt ft oF wenE q gaT a7, fae §
oy g g e
firwr & fdw 7 T qu W W
wir ) wfife e & fod, iy &
o gt ar ufaforr vt & w0
¥ mo v e oy el §0
afe iy o1 afeforr Tk e ¥
g w3 w7 Aavew @, O 9 daw
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1065 ¥ qiw af swfy 1977 €o aw
oy wrawm g 1"

YUY Wgvw, o9 guy  ugt
anft fafwam ow  ow  gveR
T 91, faw ¥tz e & fag wid
N WA A aw e af @, dfew
fedt Ao 3w duter wr ewdA Al
foar, fielt Y W F W T A Al
faar

s oY, ag W g AR fr
o aftaor areil 7 fglt w1 FarQe feat
§ W ag T Y g € § B g
I Al &y v ae faar
"d% Be FeN AT arer @ Ak, IR
w1 IoT F v E av wfiwor ¥ v Y,
fm Y sl ¥ dwrar W ww
faoar &, 3 il TawTET WX &

1963 ¥ dgx fomafamg &
W AT Site ARgEA R
WR &1 THYT OF TR X ey
q—"gT i $ gaEed qawra
awar §, o war wrov § B fRh @)
AW WM AT FFAT | AT FF arr oy
@ ¢ fedra s A wr , W
0 whes ST o awe Wi Sy
aTaTelt AT 31 SR ag oft war
qT—" ‘¥o qHo ¥o W T W
iy wT &, 9T ag A wr
¥ vawar sroft fenft § 0wy
wun ¥zfAE g wgaTd, WA
wt gt ¥ favag A 807 ...

SHRI VAYALAR RAVI; I am not a
DMK man. D.MXK. is a recognised
political party. It is wrong that
DIMXK. is against the unity of India.
An Hon. Member Shri thambi re-
vepresents DMK, party in this House.
It is & very derogatory remark which
may be expunged. Cap I say that the
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Janats Party fs sgainst the unity of
India? Can I say that the Janata
Party is a reglonal party. But I do
not want to say 80.

MR. DEPUTY-SPEAKER: There is
no point of order.

st ow faare e ;AT
ey, ag &% A vt wee ¥ A v
% 3 WY 1963 Awafew i,
o A w1 A fefeoraw
* weorr vy Wo  wergraR ww faedt
quR @, IW T I TG AR
foar w1, & o FawwiOT @ W
wg. # 7w firer vy afes
Iut W& Wt ww fagrEl &
ot frargar 1 qrefw  ggw W
ofigas @1 A Fg oa— e
v gt sw alr wier ¥
yaqresr ® 0% fear oty W
aE X A g

% o ¥ WP ST Wy Y g,
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ifde o e wowr o
ury fedydr femrdiie €Y, ot o
g uw et Awm ARy o
wer g wrwr or 1 & tw vwew
@ qehge Wiy wr e g Wi
& wit @ wrw wg ety fie dw sy
¥ folt off femrdie & Qo uy



¥ ge oy oy o i o7 gt
Avar e we wre Sragt B §
 ¥wtd gt o ¥ W o
wft ¢ ¥fer & oy wiger § femw
wft ey, et arg-arer, ao ot
wrgwm w8 W WY ket
wror & W ¥oypc d sy
wft wwit ey & fag srearge wiad
g1 g ofemiie ¥ ao e @
¥fag &aeg1  ww Ay wrayngE,
ag afher WY Iy 6 u Sy
et o WYy, W oWl R ¥
wwe % qF go ¥ AT wEA AT
wwn ot} e g gRdt & wene
wy oftv1 ag wfy vl framw
ol WY ferd adhe Ao §
& ware warar W A g
gt w7 A wgd wiwr §, ww@h A
Wi sy ¢ fer gl F A
g winlr afror@ 1 A gAY
aray § st « fgdy o & Afew
ot & s & e vy gwe A
¢ & fihr Awd oy & e
¥ o0 waw AAL  ( wwmw) |

% ay v wrgw f e fgre &
qw e & weow F vy var e fagre
Tywgaltd ageer e figeex
¢ wAw L,

SHR!I A. C GEORGE (Mukanda-
puram): This ig an example of colos-
sal \gnorance

Wt ou fewraqrewr : ¥ oy
¥ gawm 3 ar f fr o o
fpframd ¢, yoalpn fpd
&1 gnrlr sveedy andeft grour,
. wre dau¥ N g @R
wipr wayr fiplr et §,
wpr ofywr Apfrodr ) e
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SHRIMATI PARVATHI KBISHN-
AN (Combatore): Please do not Hbel
me,

MR DEPUTY.SPEAKER: The very
fact that you are reacting shows that
you understand Hindi.

SHRIMATI PARVATHI KRISHN-
AN: 1 heard the English tranglation.

oft v fewmew qeewr . Koy
s st f P owry it oo &
s ft weer §f @ W O A
@ o g GRA F Nl iy
% afire ¥z wind §, ¥ wodt wrarH
o atnx §1 ao aghoaih ¥
oz wof i A §? e A o
it ¥ ww ffg elc e &
wfiuq fr gt 2l Hfwg? g fam
arer Fqgg e ax § fow wor ¥
agh a7 v AW W) gAY § S
T WY wiv awey wifae ) oy
it w9y & mg A wqwfE
miq fgly drfad | guTt dar ardy
ANag argn € F5 are G wIeT AW
w  ffrg Wk T d wer A
difag &R QW W) frEr v owar
w1 e ¥ ot T« fager
ge &1 ot cwramY Amw 49
fam vk oy grshem e
qor s &1 wrw ¥ gt ot o 4@
fag gq & o7 O gw 7 v
afer 57 A Fwowr Fr Y
W GET, WiTwT AT GIHRY W Far Y
FART| WA RTE? g
X raew & ¥, A dar & dwr
g fegwe B owT wrer ®
a owge wogw fR § @ Wi
I Wy H Ay felr el § dfew
wEN ¥ vt ek § we ww
wiw wpoidt & et W g oAt
aek 1+ wre Wt wifgw fe s wed
fewr & wwreer o 1w afiger



& agafr s feun
1 iy fgt ¥ et Ay

s g gt gkl w1 foaey
qand G NEwa . gwrd
gg yum § fr qm w1 wie e
forrmr oand 1 AU wgT ag
& 5 wiw qod W G 1 fonaw A
g W & wgar g W qwe
st e A @ Wi ghim
# % WET IuT I @ e g
®] wrEad v fRarwg 1 nresy

T g 9§ W g Wt e of
W wAm w7 v agy, ok
LAty SOl &

*SHRI A V P ASAITHAMBI
{Madrag North) Mr Deputy-Speaker,
Sir, I am happy to participate in the
debate on the Language problem and
1 am proud too to belong to the Dra-
vida Munnetra Kazhagam, a political
party at the vanguard for protecting
the lingwstic rights of the people of
this country

The language problem is not a pro-
blem of today or yesterday As early
as 1937 the Dravidian Movement of
Tamil Nadu was spear-heading the
language issue Without fear of being
contradicted, I can ssy that the Drs-
vida Munnetra Kazhagam’'s persistent
endeavoury persuaded Pandit Jawa-
harlal Nehru to give the solemn as-
surance, in his capacity as the Prime
Minister of the nation, that Hind
would not be imposed on non-Hindi
e e it e 0 o g
nof want goes to
dit of Thiru M. G B&muhandnn,n::;
ardent advocate of Arignar Anna's

tion is the subject-matter of discus-
sion today

At the very outset, I would like to
point out that language issue is not a
trivial matter which can be debated
for finding a solution wathin six hours.

I have no hesitation m saying that if
India is to survive as a nation then
Hindi has to be given a go-by 1In
1937 Periyar Ramaswamy, who is po-
pularly known as E V Ramaswamy
Naicker, started the anti-Hindi move-
ment He was not an ordinary man
My hon fnend Shn C Subramaniam,
mentioned 1n s speech that he had
the privilege of joung Gandhyi's
movement in 1920 Periyar Rama-
swamy was tn the Congress much ear-
lier than that If anyone went to
Mahatma Gandh; lo get some clanfl-
cations about the policy of Prohibi-
tion he would immediately direct him
to go to Periyar Ramaswamy When
Rajaji mtroduced Hinds m 1938, Peri-
yar Ramaswamy led the anti-Hind:
agitation It was a mass movement,
taking 1001 people to prison and end-
g the precious life of two peuple
We should ponder over as to what
prompted Periyar to lead this anti-
Hindi agitation in 1088 when lndian
was under British rule

1 should say that there is no ani
raosity or hatred towards Hindi among
the people of South India As pointed
out by Shri Bala Pajanor, the people
of Southern States know more lan-

*The original speech was Gelivered In TRmil, "
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would be miortgaging the freedom
snd lberty of their descendants also
it they now sccept Hindi as the sole
language of the nation. It may not
be an exaggeration to say that Peri-
yar Remaswamy could foresee this as
early as 1938 and he started the anti-
Hindi movement.

1 would like to refer in brief to the
position prevalent in India two thou-
satd years ago, when we had no caste
cultural and religious berriers. The
Dravidian race was in power through-
out the country, with the laudable
concept of One Community and One
God, without being super-imposed by
Vedas and other scriptures. What do
we see today? Every day the Adi-
dravidians are being attacked by
caste-Hindug in some part of the coun-
try or the other. This is the inevitable
consequence of accepting the alien
culture and traditions of Aryans by
the Dravidians. The cultural trans-
formation has come to this pass that
today the morriage in my own house
is not golemnised in my language
Tamil but in Sanskrit. The prayers

Kshatriyas, Vai-
syss and Sudras. I have referred to
this because of the present fears of

C.M.'s Conferedce ns
re. Language Policy (Motw,)

in effect the Hfeserfa of Hindl.speak-

ing people. Periyar Ramaswamy had

this farsight in 1838 when he started

anti-Hindi struggle.

It would be pertinent to point out
the political background in 1988 when
Rajaji introduced compulsorily Hindi
teaching in Tamil Nadu. In 1937 Elec-
tions the Congress Party came to
power in all the 11 Provinces—then
there were not 22 Statea, In no other
Province Hindi was introduce. But
Rajaji introduced Hindi in Tamil
Nadu. Why did he do this in 19387
I should recall here that in later years
he became the staunch antagonist of
Hindi. Rajaji no doubt occupies a
pre-eminent place among the patriots
of India. He unravelled many tangles
in our freedom struggle. He wanted
the people to learn Hindi and also
learn to oppose Hindi. He wanted
that when independence came it
should not become the handmaid of
Hindi-speaking people. Now what do
we see? 22 States are there in the
country. As referred to by Shri C. 8.
in his speech, though Hindg iy the
mother-tongue of peogle Mg g
States, though Englishespewiiing popu-
lation is just 1 per cent or 1.5 per ceat,
English is wide-spread througheut
the country, unlike Hindi confined to
7 States, Take for example even the
three-language formula. If non-Hindi
speaking people accept it, they have
to learn, besides their mother-tongue,
Engidsh and Hindi, Naturally the bur-
den on them is more as compared to
Hindi-speaking people for whom no
speciul efforts are required to learn
Hindi being their mother-tongue. In-
three-language formula the burden of'
languages is not equally shared. Why
should ane section of the people benr
the additional brunt, when all ‘wre
having equal rightsy

Mahatma Gandhi wanted MHindus-
tavi—a mixture of Urdu spoken by
the Muslims and Hindi =poken by
Hindus—to be learnt just for the sake
of establishing cordial relations bet-
ween Muslims and Hindus. Mahat-
maji’s dream died with him when he
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was murdered. Hindustani was chang-
ed to Hindl, Why was it done? Shri
Raj Narain wants that in Tamil Nadu
the people should learn Tamil, In
Kerala the people should learn Mala-
yalam, etc. We have also no objection
in the people of Bihar speaking and
learning only Hindi. But the problem
arises when the people of Bihar want
to communicate with the people of
Tamil Nadu. In what language they
should do this? We have got this
House, a representative body of 22
SBtates in the country. What should
be the language in which this House,
if it desires, should communi-
cate with 22 States having different
languages? That is the problem we
are facing today. Hindi or any other
language—which should be the langu-
age of such a communication? Here
I have without any doubt to say that
English puts equal burden on all the
people. English is not an alien lan-
guage at all. Nagaland, a constituent
unit of our country, has adopted Eng-
lish ag the State language. Do you
want to throw out Nagaland by say-
ing that English is an alien language?
If that happens, naturally other States
will follow and if this is allowed to
happen, then disintegration of the
country gets in,

1 do not deny that the DMK, wus
commitied to secession. What was the
reason? We were afraid of becoming
the slaves of Hindi imperialism. Later
on we realised that we could pursue
our struggle within the constitutional
framework and we surrendered our
demand for secession. But I hasten
to add thut the remsons which provok-
ed us to demand secession persist. We
have forfeited our demand for seces-
sion but we are not yet alienated from
the causey that culminsted in
demand. Even after 31 yesrs of our
Independence, we have not been able
1o find a solution to the language pro-
blem, Why should it be allowed to
plague our counfry turther?

BHRI A C. GEORGE: Mr, Deputy
Bpeaker, the Prime Minister may be
mgwering the Debate. The hon,

1
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Member is making geod pobta, May
I suggest that the Rrime Minister puts
the earphones po that he hears the
transiation,

MR, DEPUTY-SPEAKER: He iz get-
ting it transiated. Leave it t0 him.
Please don't disturb the speaker,

SHRI A. V. P. ASAITHAMBI: Az I
stated at the beginning, I wish to re-
peat that I have no hatred towards
Hindi. But 1 hate its imposition. It
is claimed that Hindi is apoken by
majority of the people in the country.
1 would like to counter this argument
by quoting from the 1972 Census Re-
port of the Government of India, Ac-
cording to this Report out of the po~
pulation of 54.81 crores, 18 crores of
people speak Hindi. But, you will be
surprised to know that 47 dialects have
been grouped under the heading Hindi
and thus the number of Hindi-speak-
ing people has been swelled to 18
crores. The number of real Hindi—
that is the Khadi
people {5 just & crores. Where is your
majority? In a democracy the mino-
rities must be given prolection from
the oppression of majority, even it I
concede that Hindi is spoken by ma-
jority of people. Here have you cho~
sen peacock as the national bird on

|
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to form the Government at the Cen-
tre and now within 19 months of Ia-
oata Government these groups are
vying with one another in beconung
supreme and that has created un.
seemly squabbes in the Janata Party
f this is the case with a political party
ruling at the Centre, you can imagine
what will happen in a country, which
is a sub-continent by itself because
of its diverse cultures and different
languages, if one linguistic group tries
to establish its supremacy over the
others

Bhri C S referred to the fall of
Congress Party 1n 1967 in Tamsl Nadu
and he analysed the cause for this in
a beautiful manner No accusing
finger could be raised aganst Shri
Kamaraj the leader of the Congress
Purty in Tamil Nadu Yet he could
not save the Party from its rout The
reason was the grievoug error com-
mitted by the Congress Party at the
national level in the matter of langu-
age in 1965 The Congress Party has
not yet been able to raise its head,
in Tamil Nadu Similarly the Janata
Party has also no jonata in  Taml
Nadu Indira Congress has also drawn
blank in Tamil Nadu Only Bal Pa-
janor and myself—in other words,
Thiru Karunanidhi snd Thiru M G

can never be anybody else in Tami)
Nadu on the political arena

The people of four Southern States
have woken up The four Chief Min-
iskers of Southern States have come

€.M’s Confereticé 438
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States would not have come to attend
this conference If in the coming
Elecuons, no all-India party comes to
power, and only regional parties get
elected, what will happen in the coun-
try? There will be nevitable and
unavoidable separation Passion will
be let loose In spite of ant: secession
law, there will be demand for seces-
slon As 18 commonly known in legal
circle, law cannot be based on full
justice and faurplay We on our part
do not want such a thing to happen
We want to protect our country's
umity and integnity But we must bear
in mund that there were 633 princely
States before the advent of British
here The Britishers unified the na-
tion and after independence, Sardar
Patel strengthened the bonds of umty
In 1956 language was the basis for re-
orgamising the States I want that dur-
mng Morar): Desal’s regime the coun-
try should not sunder apart Englhish
ig the world language and it can safe-
ly be the hnk language of the coun-
try also It is no longer an ahen lan-
guage Evep now, as mentioned by
Shri C S, non-Hind, speaking people
are second-class citizens If tomor-
row Hind1 supplants English, what
will pe the position? The fear of sla-

very makes ug oppose this move

Mghatma Gandhi got us freedom,
But within a short time after that,
one of his moves was misinterpreted
and he was murdered Now we should
not break the country We want to
protect the nation Hinda is the enemy
of India and we should thwart its
efforts to subjugate India Now four
non-Hind1 States have come together
1 would like to warn the Government
that at not a very distant future 13
non-Hindi speaking States in the
country may come together to oppose
the impostion of Hindi

With these words 1 conclude my
speech, thanking you for glving me
s opportumty to particapate in this
debate

MR SPEAKER. The Prime Minis-
ter.
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THE PRIME MINISTER (SHRI1
MORARJI DESAI): Mr. Speaker,

AN HON. MEMBER: Is he rep-
lying or intervening?

SHRI MORARJI DESAI: I am
replying....

MR. SPEAKER: We shall resume
the debate after this,

SHRI MORARJI DESAI: You may
call it intervention if you like.

MR. SPEAKER: The Prime Minis-
ter is speaking.

SHRI MORARJI DESAI: 1 have
listened very carefully and attentive-
1y to all that has been said here. Evep
when 1 was absent from the House
for about 45 minutes in two shifts, 1
was listening because 1 attach great
importance to the question which has
been debated here today. I should
have been very happy if no passions
had been invoived. But it only shows
the sensitivity of the question. I do
not want, therefore, to tread on any
sensitive ground. I would not yielg to
the temptation of replying to some
polats which are not really necessary
for the consideration of this ques-
tion but which might create even an

niot want, therefore, to take that risk.
This is a question which is very
vitsl for the unity and gtrength of this
counizry. But how politics comes in-

AUGUSY 1, 19716
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ought not tp be exacerbated. 1 have
no doubt about it In wy mind. ‘Thit
does not help the process. 1 hive,
therefore, suid that it Is not the com-
pulsion of the government but it is
the compulsion of patriotism which
will bring Hindi. That is all that 1
have slways saig and, patriotism is
not a thing which I have to inculcate
. .. (Interruptions)

SHRI P, VENKATASUBBIAH:
Why are you trying to equate the two?

SHRI VAYALAR RAVI: We are
alsp patriots. It is not the monopoly
of anybody.

ME. SPEAKER: He never aaid
that we are not.

SHRI MORARJI DESAI: I have
not said that 1 am a better patriot
than the hon. Member. 1 have never
said i1. But why is sensitivity brought
intg it? I do not want to hurt any-
body. It is not what I am saying, but
it is a fact that in this country all
of ug ere suffering from shortcomings
i this matter because of the past
nistory of the couatry. That is why
the language problem is there. For
thousands of years in its previous
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that it was only the Indisn National
Congress which was working for
freedom, there were others too, but
Indian Nationa] Congress was the main
body which was working, snd if 1 sy
#o, it will be no exaggeration. At
thet time people from the south, from
Bengdl, from Maharashira and from
Gujarat proposed that Hindi be the
common—nationa] languege; that is
what they called it at that time. That
wag accepied &nd nobody contested
it until we won gur freedom.

After freedom when the Constitu-
tion was drafted, Hindi was recog-
nised as the common language, not as
a national language and all the other
languages of the country which are
recognigsed in the Constitution are
considered national languages so that
there may be no quarrels on that ac-
count. And yet, Hindi, by common
consent, was considered as the official
language and ss the common language
for the Centre and for the country
and it was agreed that for fifteen
years, English would continue as an
associate language for this purpose.

Then controversies wrose, (Inter-

mm controversy. I accept that.

(Motn.)

tegration. Otherwise, I have no quar-
rel with controversies.

That Act was passed in 1967 in
which the following things have been
provided:

“It will be obligatory to use Eng-
lish for communication between the
Union sng the non-Hindi States and
between the State and another
where either of the two is a non-
Hindi State unless that State itself
desires a change.

(2) That both Hindi and the
English language shall be used for
notifications, resolutions, press com-
mumgques etc,

(3) While framing the rules
under the Act it will be kept in mind
that no employee is harmed in any
way for not achieving proficiency in
both the languages; and

(4) That the provisions of Sec-
tion 8 regarding the use of English
for official purposes of the Union
shall remain in force until Resolu-
tions to the contrary have been pas-
sed by the Legislatures of all the
non-Hindi States and also by each
House ¢f Parliament.”

I stang it. We are all com-
mitted to ‘Therefore, there is
no' guestion of trying to circumvent
it in any way.

SHRI A. BALA PAJANOR: But
thg ruler are against it.

SHRI MORARJI DESAI: I did not
frame the rules. That agein iy im-
portant. When they framed rules
finally in 1976 I wag nowhere in Gow-
ernment but I was in detention at
that time

SHRI A, BALA PAJANOR: My
allagation is that these rules are very
badly implemnented.

SHRI MORARJ] DESAI: I cannot
tell immediately, My friend thas
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made a very impassioned speech. 1
appreviate it.

SHRI A, BALA PAJANOR: Fatriot-
ism bringy Hindi; patriotism wil} slso
kil Hindi. [ seek a clarification from
the Prime Minister,

SHRI MORARJI DESAI: I did not
interrupt my friend when he was
speaking even when he was refecring
to me all the time. Why does he
not extend that courtesy to me? You
ask for clarification at the end. Why
interrupt me? That js not right. That
does not help in any way.

Therefore, after all, there are some
instances of lapses. I would say that
they have come to my notice a~d i
jmmediately rectified them and if iresh
instances come to my notice I will go
on rectifying them. I know that there
were only Hindi forms availab.e in
Delhi. That is not right because
Dethi is not inhabited only by the
Hindi-knowing people. It appeared
that othier forms were not there. It
is not possible to print ail forms in
two languages because some forms are
long and go over two to three pages
und, therefore, it is not possible to
have them in English on the reverse
very conveniently. But, both should
be available, On that score, I have no
doubt and, if there is any lapse, 1 shali
pe gruteful 10 anyone who points iv
it to me. If they come to my notice

from sny ministry I have mafe it |

cleay {hat if there is any lapse, gexious
notice will be taken and proper
punishment given. I would like to
do thal. But i it not agreed? It
was agreed. 1 find there is w0 quar-

re] sbout the language policy. Xven
when my friend who spoke last and

spoke. in e very impressiva maquer, 1
‘did not follow the languege but I
could understang what hag o ssy. He
" has changed from pertition into wﬂwl
. Thet is a great Therefore,

?&o ‘opé ke will’ mm i this mat-
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cumstantes will achieve the rewgit,
e elso said at the end thet he B9 no:.
upposed to Hindi. 1 am gatisfiad. T
lave no quarrel with him at all.

1 objected when my honi'ble friend,
Shri Samar Mukherjee said that this
is a multi-national country. It can.
not be a multi-nationsl country,
There can be different communities
if you want to say that. They are
not hationalities, They are commu-
nilies. There arg different regions
but that in a vast country they are
bound (o be there. But it is 0. na-
tion. It is not sp now. Even when
we had not one government in this
country, the world recognised us one
nation. This is a peculiar fact of his-
tory. It you compare India with
Europe minug Eastern Europe, you
will find the game number of langua.
ges, the same amount of population
and many regions but Europe will
nuver be considered one nation or
cne country. India has always been
recognised as one country. That is
becsuse of its one culture—-a sulture
also which has been brought ‘ogether
from various sources. It is a compo-
site culture and that is also a pecu-
lierity of this country. It has always
ubsorbed everything and made i in-
10. its own.  That is what we are try-
ing 1o do and that is why this nation.
cannot be called a multi.natioasl
country.

When Pakistan was formed, Mr. Jin
nah had introduced the m mtim
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honoutable for this country if any
Indlan pational has to migrate from
the country because he is ill-treated
That is what we have got to achieve I
rannot say we have achieved gll that
But do we want to make it bettey or
do we want to lapse into something
worse? Thg 13 all I want my hon'ble
friends to consider It is, therefore,
that I would not like anybody frying
to create any impression that there
i & feeling that Hindi 18 being im
posed But ag Hind: people are call-
¢l fanaties don’t those who propa-
gate only Enghsh also qualify for the
sam, epithet® Why should we do
that? I say that both things sghould
not be done Let it develop Let
peopls see this and realise this and
1 have no doubt that Hindi will be
recognised But I will not do any-
thing to impose it That is all the
sssurance and complete assurance |
can give so far as it hes in the power
of this Government Let there be no
doubt about it If there are any
{aults anywhere, we shall certainly
try to remove those faults so that no
suspicions arise

Dut, if, in the name of suspicions,
it is sought to be so delayed that this
can never be achieved, I shall not be
a party to it That also must be
ogquaily understood

This is where we have got to strive
for more agreement than disagree
mant And that i why I agreeq rea-
dily to this debate And if at any
time thiz js to be debated coolly, we
can certainly do s and find out what
we have to do  But let suspicions
disappear This is what I want to
achieve And if we can removy sus-
picions I am quite sure, we will be
able to achieve it

A question wag raiseq about Bihar
nmmmmmuunﬁnnn

in Hindi But they
hlv.ahonmm:'ukthatlneom
muonicstion with non-Hindi  Staten,
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I want that every State shoud
catry on its affairs in its own langu-
age. All languages have been consi-
dered national. They are of equal
imporatance 1n my view

It 15, therefore, that I have saxd that
Government affairs and Education
must he carried on in the language
of the State

The Three language Formula also
was at one tune devised almost un-
anunously, if I may say so And it
that had been followed, and if it 1s
followed, I am quite sure, many diffi-
culties can disappear

But there too, I am not gomg %o
impose 1t on anybody because that
way nothing can be achieved I have
no coukt about 1t m my mmd But
I am quiie sure that the Centre has
a habditv It 18 carrying on in Eng
lish and 12 Hindi but ultimately, it
has got to see that the Constitution
is finaliv honoured not by anvy force
Can any instance be vomted out that
any Central Government gervant has
been pun.shed on account of made-
quate knowledge of Hinda® If so, I
would Iike to see that If any such
case arses, please bring it to mv no-
tice That will not happen

But that does not mean that I
shou'd not encourage them to learn
Hinc:  They must learn both Enghsn
and Hind: I am trying to see also
that «ll the examinations for the IAS,
IPS, and IFS are conducted in all the
languages of this country so that
there is no question of any fear or un-
cqual competition anywhere But
there too, thev will have to learn
English and Hindi compulsorily
Otherwise they will not be sble to
work

But all these things also have got
to be brought m such a manner that
they consolidate us, integrate us and
take us gtrang and do not create
walls amongst us, if there are gny, we
must demolish them
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That is the appeal that 1 would
like to make to my hon. friends. And,
with that appeal, I hope, my hon.
triends will not have any apprehen-
sions about thig Government’s policy

SHRI R. VENKATARANAN (Mad-
ras South): Mr. Speaker, Sir, it is
very difficult to immediately follow
the hon. Prime Minister in a Debate
because he has the weight and the
authority and all the information at
hig command,

I shall therefore confine myself to
a few points which xo to show that
though the Government professes to
obseive the Official Languages Act in
letter and in spint as a matter of
fact, this is not actually bemng done.

The Chief Ministers’ meeting held
at Madrag was prompted only because
there has been failure in the imple-
mentation of this Official Languages
Act,

1 will cite an instance. The hon
Prime Ministey said: * I would lke
to have any instance where officers
have been ot a disadvantage. Sir, the
Kendriya Hindi Samiti has recommen-
ded that all officers of the rank of
Depuly Secretarv ang above working
in the Ministries. .. (Interruptions),

SHRI VAYALAR RAVI: Wil] any-
body from the Government gide speak
again? Shri K, Ramamurthy: Mr.
Mandsi will speak.

MR, BPEAKER: 1 am nof aware.
Mr. Romamurthy, we do 10t know.
at what stage we are. Let us pro-
cend.

SHRI VAYALAR RAVI: No fir;

AUGUST 1, 1978

CMls Confersnee
re. Language Poliey (Motn,)
MR. SPEAKER: They have oot
told mo that nobody tfoms the Gov-
ernment gide is going to spuek

SHRI X, RAMAMURTHY: That 1
know. Ig there anybody going to in-
tervent or reply from the Govern-
ment benches? I¥ it is not there,
dthere is no need for further discus

on.

SHR] A. C. GEORGE: 1 raised a
technical objection, when the Prime
Minister was speaking, not because !
did not want to hear him, but simply
because the debate is continuing and
we wanted to know who will finally
be replying to the points raised here.

SHRI K. P. UNNIKRISHNAN: Mr.
Mandal will reply.

SHRI A, BALA PAJANOR: The
Muruster gave Us an Msurance But
what about the points raised?

SHRI A. C. GEORGE: Maybe I
was not understood correctly when 1
objecteg to the Primg Minister speak-
ing. Not thet 1 did not want to his-
ten to him. But since the debate is

now ramsed a very pertinent issus.

MR. SPEAKER: 1 think Mr, Ven-
kataraman does not require the assis-
tence of gnybody,
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ﬂ pur peopln theve. Ahout tht
Prime Minister's gssurance, we

very bappy, Bohddn‘uvorywnn.

Not onty here, but outside also, The

resolution algp giveg gncomiumg to the

Prime Ministers, starting from Nehru.

SHR1 VAYALAR RAVI: My point
©of order is: Are you going to set up
8 precedent that whenever some sub-
stantive motion is wmoved, anybody
from the Government gide can speak
in the middle and it will be left as
it 1y, and more Memberg speak and
the mover may reply?

MR. SPEAKER: I will go by the
rules, as they are. I anybody points
out that the last reply is compulsory
under the rules, I will insist on their
replying. If you are not able to show
it, I cannot help.

SHRI R. VENKATARAMAN: 1 was
eaying that though there have been
repeated assurances both by  the
Prime Minister and 5y the then Home
Minister 1n this House when there was
A similay debate in March and April
this yesr, the implementation ot the
Official Languages Act is for from
the assurances given. In fact, there
have been several cases and instances
brought to the notice of the State
Governments as well as to the Mem-
bers of Parliament in which the per-
sons who are not Hindi-speaking, ie.,
whose mothertongue is not Hindi, and
who are in Central Services and in
other services, are under a gevere
bandicsp. I will cite some instances.
1 will not tall in & vague fashion.

Tne Kendriys Hindi Samiti has re-

'rh.omomotmmkotne-
ty Secretaries and above, wark-
mmumm-aﬂnwmu
and other offices in the Central
Government have to ascquire a
working knowledge of Hindi, as-
:;mh.w progeam-

Now, 8ir, thig is an jnsistence which
1s being made on the officers who are
1058 L8~15

s L T L T
re. Language Policy (Motn.)
working in the departments. If Hindi
ang English are golng to be useil si-

, there seems to be no
reason why there should be an insis-
tence on them that they ghould learn
Hindi within a time bound program-
me.

awr

I want to point out that there was
an All Parties’ Parliamentary Com-
mittee in 1839 which- included such
stalwarts as Dr. Raghuvira, Purgho-
tam Das Tandon and they had recom-
mended that officers of over 40 years
of age should not be compelled
learn Hindi. I want to ask how in
the face of this recommendation of
this Parhamentary Committee, they
could make a recommendation that all
Deputy Secretaries and above must
learn Hindi within the time bound
programme. How can it be made
compulsory on them to learn Hindi?
I am talking of all the departments,

The second instance which I am
giving iz that many Jepartments, Mi-
nistries and offices have been identifi-
ed by the Government of India for
transaction of all businesg in Rindi,
This, 1 submit, is going contrary to
the Official Languages Act where in
1t is specifically provided that the
transaction of business of the Gov-
ernment shall be both in Hindi and
in Epglish. I submit for the conside-
ration of the Government that such
an identification of certain depart-
ments saying that they shall transact
busginess only in Hindi is contrary to
the Official Languages Act and there-
fore the implementation is faulty.

There i{s a letter which the Prime
Minister has wriften to the Finance
Minister of the Témilnadu Govern-
ment. In it, the Prime Minister had
stated that conditions could not re-
main static and that the yse of Hind{

feroﬂd-lmwubwndtow
orease now.

mA!IgHON MEMBER: What is wrong
$KB¢K.GO?M.(M: But the
Minister is saying something
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SHRI R. VENKATARAMAN: 1t
the Oficial Languages Act says that
Hindi and English shail continue to
be used for the purposes of the admi-
nistration, if you say that the use
of Hindi is bound to increase, then
one day Official Languages Act wilt
become a dead letter because slowly,
surreptitiously the use of Hindl would
increase; and then without the comn-
sent of the State Governments which
are non-Hindj speaking State Gov-
ernments, a sine-qua-non condition
precedent for the adoption of Hindi
as the official language of the country
would have come into being. There-
fore, if Jou say that the use of Hindi
will be increased, then you are going
to set al naught completaly the spint
of the Act which says that only, after
the legislatures of the non-Hindi
speaking Btates have passed resolu-
tions and have recommended discan-
tinuance of English and that it has
been approved by both the Houses of
Parhament that English will be dis-
continued, this iz g back-door me-
thog of really bringing about the use
of Hindj without complying with the
provisions of the Official Languages

1

Now 1 want t6 go into another ins-

|
i
;

it is ong of tite ways Tn which they
might be trying to prevent other peo-
ple guining proper positions here,

Therefore, it ig uplo the goverament
to see that all these things are oot
e. In fact if they want io increase

a violation.

mula hag become almost a dead let-
ter.. . (Interruptions) I do not under-
stand what you say. In the siatement
which the Minister of Education laid
on the Tabie of the House yesterday,
we found that no state was really
implementing the three language for-
mula. Whatever my other collsagues
froms my State may say, we sre come-
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debate should be extended...
SHRI K. GOPAL: Yes.

MR. SPEAKER: You will not
allow me to complete? The other is
whether it should be extended today.
These are the two propositions. The
first thing is whether the debate
should be extended....(Interrup-
tions).

SEVERAL HON. MEMBERS: No.

MR, SPEAKER: 1 think the Noe:z
have it; I cannot extend it....(In-
terruptions). I cannot help it

8o, I call upon Mr. Sathe,

(Interruptions)
SHR]I K. P. UNNIKRISHNAN: Jet

it go by majonty, Let there be a
Division,

MR, SPEAKER: Do you want
division?

SHR! K. GOPAL:

You promised
six hours,

SHRI RAVINDRA VARMA: I am
axtremely sorry....

(Pnterruptions)
MR. SPEAKER: Is there any point

of order? What 5 the point of
order?

wro wek fivg ¢ (Wawye ) - weaw
wiwa, & vl faesr  wedar wer

wamiw

A Rt i [
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Wk fawr o A1 agr wR wew
udy & fomia va® s frere
uey v £ & unk faal @
wrm won § feoxen  dr W€
wyax aft gy, w2y faed frw wrd
N seer gary w fifgg 1wt
g wyg wTRYET i for dvers Al fear,
wET 6 Wd T § war 2 W WK
Tw weA g, qg Al wedar 0

PROF. P. G, MAVALANKAR: May
I make a submission?

MR. SPEAKER: What is the
point of order?- Let me know.

PROF. P. G. MAVALANKAR: You
will please see that six hours were
allotted to this discussion. We began
at 230 P.M. Even it we have to stick
to the time limits ,we have to close
at 830 PM. In the remaiming 3§
minutes we shall not be able to
accommodate a large number of
Members of Parliament specially Irom
South who want to speak on this.

(Interruptions)

MR, SPEAKER: Thiz 1s not &
point of order.

PROF. P. G. MAVALANKAR:
Point of order ig coming.

MR. SPEAKER: What is the point
of order?

PROF. P G MAVALANKAR: My
point of order is that the hon. Prime
Minister has gone on record re-
peutedly and he wag good enough
even to-day by way of assurance that
he does not “want...

MR. SPEAKER: Is it a point of
order? Which Rule is broken?

PROF. P, G. MAVALANKAR:
will git down and I will not muke
point of order.

»
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the Business Advisory Committes,
when this matter was brought up, it
wag decided that six hours will be
devoted to this debate, The House
sccepted the Report of the Business
Advisory Committee,

Thig is & very important subject,
undoubtedly. This is a very sensitive
subject, undoubtedly. Perhaps, every
hon. member would like to express
his views. But within the time
schedule that Parliament has to
observe ;t 1s impossible for every
member to get & chance. Some hon.
members wanted the time to be ex-
tended. A suggestion hag been made
that it should be extended by two
hours. Even if you want to extend jt
by five days, everybody cannot get a
chance to speak on this subject. No
fagt word can be ssid on this gubject
There are at least 18 Members from
our side whose names are also with
you. Just a3 gther parties have the
names of their members, our party
hag also its members who want {0
speak, ‘Therefore, Sir, it wppears to
us that if this debate is to be extend-
ed, it can be extended for two hours,
but we will not be In a position to say
that time can be found tomorrow or
the day after. It is a motion under
184. It is not possible, therefore, to
say specifically whether time can be
found tomorrow or ime can be found
day after tomorrow. If, in principle it
is agreed that it should be extended by
4two hours, we will have no objection,
but we cannot argee to u specific date
% be provided for this rebate, (In-
terruptions).

SHR; A. BALA PAJANOR: I am

RUBRISY S £ swvars wome gy
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thinks ft, prescribe a timg Jimit for
speeches. Rule 152 gives you the
power to fix the time limit Now,
you have to take cognisance of the
matter a1 to how many members
should be allowed how much time.
You in your wisdom selected the
leaders of some of the parties and you
gave second chance to some pariies
end algo gave time to the ruling pariy
members. So, for the Parliamentary
Affairs Minister to say whethar the
time is correct, I am not on that; }
am on a different matter, I am on
agreed time of six hours and that you
gave assurance to the members of the
Business Advisory Committee thut
you wil] extend the time,

MR. SPEAKER: I said, House
can extend the time. I never said I
could,

SHRI A, BALA PAJANOR: The
House can extend the time upto what
time, when the discussion is incom-
plete? That is the reason why 1 refer
to 192. Under 178 you can prescribe
the time limit of 15 minutes. But
n thig. case, you allowed me 40
minutes because the matter was very
vital and so, you allowed extra time.

the House to extend it upto 8 or 8.30
because we have lost half-an-Touf.
And you cannot really reduce this to



